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LOK SABHA DEBATES

i
LOK SABHA

Wednesday, July 26, im /Sravana  4, 
1900 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Standard book on Hindi short-hand 
and Typewriting

*143. SHRI NAWAB SINGH CHAU- 
HAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a standard book on 
Hindi shorthand and typewriting has 
been prepared by the Institute of 
Secretariat Training and Management 
under the Hindi Teaching Scheme,

(b) if so, whether it has not yet 
been printed: and

(c) if so, the time by which it will 
be printed?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (c). A statement is being laid on 
the table of the House.

Under the Hindi Teaching Scheme 
the Institute of Secretariat Training 
and Management have not prepared a 
combined book for Hindi Shorthand 
and Typewriting but two books. One 
each for Shorthand and Typewriting 
have been prepared seperately. These 
are entitled as “Standard Stenogra-
phy" and “Hindi (Dev Nagri) Type-
writing Instructor” Copies of the book 
entitled 'Standard Stenography’ are 
Available. An order was placed in

November, 1976 for the printing of 
4th edition of ‘Hindi (Dev Nagri) 
Typewriting Instructor.’ The Govern-
ment of India Press at Simla have in-
formed that this book would be made 
available shortly.

SWT* fa* : 3fT fW W
WHZ9T TK W f *rVT f

7TW |  ^  1 974 if

srftm s f t  *rV< w r  19 74  % s rs  
s rv tw  fw «T |  1 

5rr7rf%rfq- s r t  f ip f r  *rr 55?. v  

t  1 ^viTi:«rai*rr »wr fa  j f . v
t  WT *T
t  WVf % W'tfV faifT f a
w r  3 f.fv?F fi- j s a v  |  ? 5 rtr «n*r-

v r t f  % 3*enp *q*fssr

*n % t f w v  fa?rr*frr
artff ^ 5Tr̂ fr ^;| ft 1

m
wfjR) arm »i*sr : m m

«*rr-*rc5f ?sn *wr *r ^
m t  |  fa  i t t to  f ^ p r

3r«7?r « w  *  t |  I ,

? r f t  srfcT^r s t t v it  if tfr

|  1 M .  ffr s n f te

fr 1 c.v srm (  Op 
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5^  %, ** *t
f r o r  ^  t  tfV

fsft vr § 1

zT$«rcr*fU  ^ 5 ^ ^ % 3 r T ^ ^ * F ^ r » w r
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|  f t  1976  if sN
f t  $, %f*R «r»ft w w m  ^ * r r i  
|  i #  *r?Rr ^ { r r  f  fa  qr$ 
w m .  vr **'it, w f a  ?R*prft
$ t  TffT f  ? %f*TX *T$
t s  if ®T<f)r I  ?r> ftrr STffh:
tor »f s ir  Birafr*'?, w ffa  
wjcr w&PKt *fi*t s r r ^ j  teff *r 
«PT(  ̂ ^  f ?

«ft a f t*  *rr*i w tn  : farrarc % 
* r|ft ?ra srfeRrt s-r^sr $t srw ft i

«ft t w  farnft: % f r  Tftfm 
«TfTr |  sftr ?t o p r  *? t o  % 
f m *  % fa*  uft «p-??rr ^ r f ^ ,
t o  3  arcKfrwr srr Tfr |  i 
t  ififlr * t  % * tfh t *rr^rr g fa  
f^ x t mi%$ titx  ^ 'T -Tr^fbr ¥lr sfT 
fo tfrf ’srrf^' *ft,
p̂ifr ®flr, f s r  **r f?rro if

*** s s t * f a s  % f f ^ r  % 
f ro ra  % f ^  ^Tnr fa^
3Tf ?

t*Nw : t  *TT̂ «ff*r
*p> fawns’ ^r^crT f

f% f f ^  % fo rw  % fa*  ?r#fr vr*-
*T«P I

National Highways m Karnataka

*144. SHRI N. NANJESHA GOW-
DA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) what is the total length of 
National Highway in Karnataka State 
and how much length is maintained 
to National Highway standard;

(b) what is the length of National 
Highway 48 when it was taken over 
as National Highway; how much 
length is yet to be brought to the 
Kational Highway standard; and

(c) whether Government have any 
proposal and programme to bring it 
to National Highway standard?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) (a) The total length 
of National Highways in Karnataka 
State is 1996 kilometres.

The entire length, excepting lengths 
falling within municipal limits, which 
arc* not National Highways, is being 
maintained to traffic-worthy standards, 
suitable for National Highways, gov-
erned, of course, by the prevailing 
financial constraints.

(b) and '(c). The length of National 
Highway No. 48, taken over in March 
1972, is 320 kilometres. Full National 
Highway standards would call for a 
road with proper geometries having 
a formation width of 10/12 metres 
depending on the terrain, pavement 
of single-lane, double-lane or more 
width as warrranted by requirements 
of traffic and with requisite structural 
capacity and bridges and culverts with 
two lane/full formation width and 
adequate for Class 70R IRC loading. 
While the National Highway is being 
maintained in a traffic-worthy con-
dition, there are deficiencies in it 
viewed with respect to the full 
National Highway standards, as is the 
case with many other National High-
ways in the'country. The deficien-
cies are contemplated to be attended to 
gradually as per requirements of tra-
ffic and availability of financial allo-
cations in the different plan periods.

SHRI S. NANJESHA GOWDA: I 
would like to bring to the notice off 
the hon. Minister that there arc 
National Highways in Karnataka also. 
There are beautiful boards stating 
National Highway numbers 4, 42, 48 
etc. But no road is of the standard 
of the National Highway.

In particular, I would like to say 
that National Highway No. 48 was 
taken o w  as a National Highway 
some eight years back. Even to-day
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you  can *ee that there are a number 
o t rut*, pits, and curves etc. but noth-
ing la done. Why should it be called 
a National Highway when it is not of 
the standard of even a State Highway? 
I would like to know from the hon. 
Minister whether the Government of 
India has received any proposals from 
Karnataka to improve these roads to 
the National Highway standard and 
how many such estimates are pending 
with the Government of India and 
when is he going to consider them?

SHRI CHAND RAM: I have al-
ready indicated that there are finan-
cial constraints and I agree that the 
Karnataka State Government have 
written to us several times requiring 
us to take up this road and make it 
of the National Highway standard. 
I say there are financial constraints. 
It was taken over in March 1972 and 
I can say that the total length is 
road worthy.

SHRI S. NANJESHA GOWDA: The 
Minister is very cleverly answering. 
However, there is a feeling that the 
Central Government is not looking to-
wards Kanataka.

National Highway No. 48 is a very 
important road. This connects Port 
Mangalore and capital Bangalore. It 
is a very important road. I would 
request him to inspect this road once 
and some other roads in the State. 
He is the Minister of Roads and he 
should be on roads. Then only he 
will know the difficulty. I request 
him to pay a visit I wish that he 
should give due consideration to this 
ro» &

SHRI CHAND RAM: There are 
seven National Highway Roads in 
Karnataka. I do not agree with him 
that the Janata Government is not 
paying that much attention to the 
'Karnataka State. In 1978-79 itself we 
have proposed an allocation Rs. 
3,75,00,000. Works on other roads is 
going on which 'are more important 
lhan this road.

SHRI A. R. BADRI NARAYAN: 
About one third portion of the Kar-

nataka State U hilly and he Malnad 
area is full of heavy rains for six 
months in a year.

The roads naturally get damaged on 
account of excessive rains.

Will the Government consider mak-
ing a separate allotment for such 
backward, underdeveloped, hilly and 
rainy areas?

SHRI CHAND HAM: I don’t know 
about hilly areas but so far as the 
national highways are concerned they 
are the concern of the Central Gov-
ernment and as I stated earlier, work 
on the more important roads in Kar-
nataka is going on. For example 
we have this work on the West Coast 
linking Bombay and Trivandrum. That 
work is going on. There are two very 
important bridges, Kali bridge and 
Jhavari bridge nedr Goa that is con-
necting Bangalore to Bombay. Work 
on these roads is going on. They are 
more important roads than what the 
hon. Member pointed out. These 
roads do not warrant immediate at-
tention because the traffic is less there 
than the traffic on the other roads.

SHRI A. R. BADRI NARAYAN: 
My question is not answered.

MR. SPEAKER: So far as hilly 
areas are concerned, it is a State sub-
ject. They are only concerned with 
National Highway. Now, Mr. Lak- 
kappa.

SHRI RAM GAPAL REDDY: Can 
the Speaker also put a question, Sir?

MR. SPEAKER: Order pleace. Now 
Mr. Lakkappa.

SHRI K. LAKKAPPA: My friend
Mr. Nanjesha Gowda has rightly put 
it. He is belonging to the Janata party 
and he has made a statement that the 
Janata Government is showing step* 
motherly treatment towards Karnata-
ka for the last l i  years, especially 
in regard to their developmental 
activities.

Trade and communieation and new 
industries ere developing not only on 
the coastal lines but also in other parts
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of the Karnataka State. Such new 
industries are coming up there.

There should be facilities for move-
ment of traffic and goods movement 
especially in view of the Kudremukh 
and HMT projects which are coming 
up there on Highway No. 48.

All these national highways are in 
a dilapitated condition. They are not 
maintained in conformity with the 
standards laid down, how they should 
be formed, what should be their width 
and so on. This has not been done.

Paucity of funds is there. For the 
last H years no funds have been al-
lotted for further expansion and im-
provement so far as Karnataka State is 
concerned on the ground that the 
State Government is run by Congress. 
Therefore, I would like to know whe-
ther you would stop treating Karna-
taka State with this step-motherly 
attitude in providing nvore funds for- 
developing their national highway ia 
full speed. Will you take up all 
roads which are not covered so far? 
Will you sanction the estimates pend-
ing so far and provide them with 
money? Can you assure the Hou^e 
today whether you are going to meet 
the situation very early?

SHRI CHAND RAM: I have made 
it very clear that there are 7 Natio-
nal Highways in Karnataka State. 
Work on three bridges is going on 
in full speed. Work is going on on 
roads which are more important from 
the traffic point of view. That work 
is more important as that traffic is 
more than the traffic in this portion 
of the national highway No. 48. Thtee 
bridges at least are being constructed 
at the moment on National Highway 
No. 13 to provide for the missing link.

As I said, in the last nine years, the 
previous Government has allotted Rs.
24 crores. This year we have allot-
ted Rs. 3 crores and 75 lakhs.

SHRI V. M. SUDHEERAN: Mr. 
Speaker, Sir, the construction of 
National Highways in K era la ....

MR, SPEAKER: This does not 
arise. Another question will come.

Incentive Scheme for removal of back- 
wardnjess from jPvrulli District

• 145. SHRI C. R. MAHATA: Will
the Minister of PLANNING be pleas-
ed to state;

(a) whether Government propose 
to operate some incentive schemes for 
removal of backwardness from the 
Purulia district; and

(b) if so, the main features thereof?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) Purulia is in-
d u e d  in the list of backward dis-
tricts for which incentives are avail-
able for industrial development, viz., 
concessional finance from the torm- 
lending institutions and investment 
subsidy. The district, is also includ-
ed in the Drought Prone Areas Pro-
gramme.

(b) Under the incentive schemes 
for industrial development in back-
ward areas, industrial units are pro-
vided concessional finance at lower 
rates of interest with a longer repay-
ment period and subsidy at the rate 
of 15 per cent of fixed investment in 
the case of new units and of addition-
al fixed investment in the case of 
existing units. Under the DPAP, 50 
per cent of the cost of the programme 
is borne by the Centre.

WTTO : W  *Tr?r-
jfiv srara 3 ra w  fa  fas*

fa rc ts r .tf /  *wr ft fa*? 
*r f t*  v  w  fafftfr **«■-

’JfiW %i  i  ? 

sft tfrrTTaft fcn f : faatfr

JTNft 5TT i
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art forr |  165 *rm

*lw*5r ’s rsftr  $ i

«ft<ito u tto  xt$m  : TTi*Tifbr «rs*r<sr 

tew, <rfar*r arnrr̂ r t  jsfsnrr w  ft

f ro r f  ?WT*rT W  Tff^FT

9r<Tt'w s rv rc  ^  ffrrrc: ?r
5>o <ft° tio <fto t  50 TTff?

% ^JTcrr sft*rhr tfr $ ?

SHRI MORARJI DESAI: West
Bengal Government has asked for 
fifty per cent for all. That is not 
possible. It is only the hack ward 
districts that we are helping with the 
concessional finance. There are seve-
ral backward districts declared in 
West Bengal, They are: Bankiua, 
Birbhum, Burdwan, Cooch Behar, 
Darjeeling. Hooghly, Jalpaiguri, 
Malda, Midnapore, Murshidabad, Na-
dia and West Dinajpur.

SHRI ANNASAHEB GOTKHINDE: 
Mr. Speaker, Sir, I am thankful to 
you for giving me this opportunity. 
The hon. Prime Minister has stated 
that the industries located in those 
particular districts have been given 
the credit facilities. Regarding con-
cessional finance at lower rate of in-
terest with a longer repayment period. 
He has referred to the district being 
included as a drought prone area 
district. { May we know from the 
hon. Prime Minister whether the 
same concessions that are given to 
the industries would be given tp the 
farmers located in the drought prone 
areas, namely, concessional finance at 
lower rate of interest with a longer 
period of repayment?

SHRI MORARJI DESAI: For
drought prone areas there are differ-
ent rules. They will be governed by 
those rules. Those cannot be applied 
to backward districts. Of course, 
whatever he said can be considered.

wwfk fa?  : m r  sarra- 
v f  fftfetr if srrar w f  |  fa  

sft fast
wrfr $-srV< *r t o r  f t  srrcft
%, s w t  % wm, art 

T> f , t  5lfiT5T
fW’Tf̂ T % ?fl? 3TgT

wt *FTrT forr
*nrr, ^ t  i t  faerffttft *r<ft
t . . .

MR. SPEAKER: The question is 
about Purulia.

CHOWDHRY BALBIR SINGH: It
is a general question about facilities 
to be provided to backward areas. My 
question is that Government should 
see to it that no other persons from 
other areas encroach upon the rights 
and facilities provided to the back-
ward areas.

MR. SPEAKER: It is a suggestion 
for action.

SHRI SAUGATA ROY: Sir, Puru-
lia was part 0f the Bihar State upto 
1956. After 1956 it came to West 
Bengal. Inspite of the fact that in 
the district to which Purulia earlier 
belonged there is Bokaro Steel Plant 
yet Purulia has no industry except 
Santhal Dih Power Plant. In view of 
the acute poverty of Purulia would the 
Prime Minister kindly state if the 
Central Government is going to sanc-
tion the long outstanding demand of 
the State Government for setting up 
a cement plant at Purulia?

SHRI MORARJI DESAI I do not 
know how long this demand is out-
standing. I will look into it and find 
out.

MR. SPEAKER: Q. No. 146—The 
Member is not there. Q. No. 147— 
He is also not present. Q No 140— 
The Member is not present. Q. No. 
149.
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Ortada in la te  Industry

•149. SHRI CHITTA RASU: Will
the Minister of INDUSTRY be pleased 
to state:

(a) whether Jute Industry is pass-
ing through a crisis;

(b) if so, the nature of the crisis; 
and

(c) the remedial measures taken 
or proposed to be taken?

T H E  MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
to (c). Although there is no crisis in 
the jute industry, this industry has 
been passing through difficult timed 
for the last few years. The main 
problems faced by the Industry are 
shrinking export demand, increasing 
cost of production, lack of moderni-
sation and power shortage. Appro-
p r ia te  steps are being taken to meet 
the situation.

SHRI CHITTA BASU: Sir, the 
answer is evasive and of general na-
ture. May I know whether is it not 
a fact that the Government set-up an 
expert committee called Bose Mullick 
committee to go into the reasons for 
the crisis in the jute industry in our 
country. If so, whether that Com-
mittee made a number of recommen-
dations and those recommendations 
have not yet been implemented there-
by accentuating the crisis in the in-
dustry. in that context may J know 
what further steps Government pro-
poses to take in the matter of ridding 
this industry of crisis?

SHRI GEORGE FERNANDES: Sir, 
the problems faced by the Industry 
could be identified. Firstly, the»-e has 
been a wide fluctuation in the avail-
ability of raw jute. If one looks at 
the statistics of last few years one 
finds there is reduction in the produc-
tion of raw jute. Secondly, the ma-
chinery and equipment *s rather out-
dated. There has been hardly any 
modernisation. This has created its 
own problems including increased

cost of production. Thirdly, in the 
last lew years there has bein compe-
tition forthcoming primarily . from 
Bangladesh and the international mar-
ket. Most of the jute goods produc-
ed by us are sold in the world mar-
ket. Our industry has been running 
into certain problems. Then Sir, in 
West Bengal, we have the problem of 
power shortage which also has been 
affecting the capacity of this industry 
to function efficiently. So, these are 
the basic problems which this indus-
try is facing. As far as power is con-
cerned, efforts are being ma*e and 
the West Bengal Government itself is 
doing its best in this direction. Now, 
through the Development Council we 
are making necessary studies to see 
that both in terms of increase in the 
production of raw jute and in terms 
of improving the end product from 
these mills, certain positive steps are 
taken. I am sure that having identi-
fied these problems, we are now try-
ing to find solutions to them in this 
industry. We will be successful. As 
far as the Bose Mullick Committee re-
port is concerned, that report is under 
the consideration of the Government.

SHRI CHITTA BASU: The Bose
Mullick Committee’s recommendations 
have been placed on the Table of the 
House, in reply to a question on an 
earlier occasion. It is found that the 
Bose Mullick Committee has made 
about 10 important recommendations 
and as far as my information goes, I 
do say that Bose Mullick Committee 
has said the last word on the subject. 
But my question was only on those 
important recommendations indentify- 
ing the problems of the industry which 
it is facing today. As has been men-
tioned by the hon. Minister, what are 
those recommendations which have so 
far been implemented and whether 
there has been any progress in the 
industry at present. This is not my 
supplementary. It is a part of my main 
question. •

MR. SPEAKER: No. For the first 
part of the question, the answer la 
“under consideration”.
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SHRI GEORGE FERNANDES: If
thehon. Member would like to know 
anything specific, I could convey it to 
him. If he refers to any specific re-
commendation, I could give information 
on that.

Wft aft *PT «RfT ft*TT f a  apf ?PF TCOT
v t f N r  ^  fiw ftyrw refr- 

m  *rwr?; ^  tift,O T?rv t s o t  
v  #  f o r w  ^  wrr 1
frcwrrft s t  % ijanfir* 225 
srfa Pffs?r % fipffTv 
*rt ^  t«fr m i
^ I ^  ^  Vî TT HĤ dl 5  ^  
^  % st»t% wwz %
w k  ^ r t r  t  *rz i& f t
*  *rm* It 1 % fa
%z H * fr *i?r .srfcT w fw  Wff 
*sk>j «pt awTBtO' f  1 tk% 

fa*nr «rrfa 8 
% ^rfsnp  t  t *x  «*p?r «r 1 ?fT% % 

e *F?m[ % w  
m  uTtmiT f?njT $ 1 A 
f a  fa*r;fr v t 3 f*rar s r  fa*r *fk 
fa*rrcr t t  225 w *  srf?r- 
farcw %%*rnsr % afr tfhcra- faw ft 

«r? wwfar ^ w ffa  *PT?? 
m iS rttfO T  % qprfW  
$ 1 *fwrfsr t  ^  s rm r  ^t^rtt 
i  fa  \ z  *tfr s f a r  ijw
f*nr ?r%, % srft #  *rc*rrc w « n ?
fa f a  ^r% * r ig t |  * t 

3f*S | ; OT % fmjfJT^PTOT % 
fa s  q k  o t  v t <£*r fasr *r% ®rc 
*<mr. w  v tS rv *  w t ,  
Wff H*^sr * wr^rx &  w r Jftf?r
I  ?

* t  Wfi V tf’ftff : 3ft ^  fa #
sr?* | ,  OT*wf*rtff. *?t%M«fr srnr

s s  spw ffrrt gwflr ^  f  ftffrr 

y g  firerf f r w r t f t  r e *  t s t

^  i t »ii^4rStir*
^ar Tf 1 1

iw» ■
3T$t rPF [ TT-^P % |

fSRTHT Vt«f%?T VT ^tn?T
|  ^  K$r StTrT I  fap W&

m  % OT *Pt 5TTWT t l f t #  #<fr

^  |  I *?T WT *r^fl’
^>r ?*r% i p

VII % VI | f ^ m  |  fV  % w  i s

* m  t « r  ^ z o t  %«n«- ?r s f i  if i t
? fl1 % «f *t  % ^ it  20 Slfn^m

■»
^  ^nv^nm fir w mf%

W W  Wl¥r « fn r  aft 5ZTT5T 1J5TT<KT t W

?TiT 5'f 'TT 5*T 5T*TT ?T% I ̂ *T1TT

^  srqr?r ^  f a  TiqfRf.«r t t  aft 
®ft *i | ,  w  t t  a n w  s n ^  

? n fa  g w r e r f  v r  ? f m  ^  en^r 

m  jt t t  t.,n( 1

SHRI DHIRENDRANATH BASU: 
In view of the fact that many jute 
mills including-as-Karpara jute mills 
are closed in West Bengal for a long 
time as <a result of which thousands of 
employees had been thrown out of 
employment, may I ask the hon. 
Minister, what arrangements have been 
made for reopening those mills?

«ft arm qafrsta  : tf s ra  
ajzfwff y't T O  % wfts? 

3PTTST «T^R % ST*5TR ^  «T I OT % 
fTTsrr?: ^•x ftpsff ^
m  ^ > T % I $*TT

^  ^ t ,  a f t w w w r ^ n s  f*$t I ,  
o t  % 3rr^ ^  cprc ^ r § 5t?r s^?n«r 

?aT*r% w  ^  ?ft o t  <rc ^  
vr^BTTjfr^ 1
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f iw f t  if  (TCiiM*

*150- : O Tqfiftft
3fcrr%fr>WTT

(v) *7r ?iTf»rT ’PfBTm forto
2 %%ti, 1978% “JTTffRrT ST5*S”
5  if q ^ ' i  qT nT̂ rr” sftfo
% sTfrrftra: *wr*nr w  *ttt fairer 

I  ;

(^r) qfe at s*r qr *n:5FrT 
^  srrernP Tf f  ir r . |  ;

(*r) f=pw *rferm)’ % ?rr^r % 
*mf* gfaa w t  qx t t t  *ti 
«ft q* ifRft
^srr^ «ft ; ?t it

(*) ^  TOT % fa* faj^TT
« r f « r r f a f f  % fa^ rrq j w r  v r f * ^

|  ?

*J5 «f«ima % T m  ***> ( «r> Erfro 
vtm  *«*«*): (^f) ?r, ^fr >sr>*rRi

( n )  §  ( q ) .  *|*rr w f  ff

w  ^  j w r t w r  sm rtfw lr % 
58rrfT *fafrrft*r % s i t  ^  ^  f^rr?  

% r̂c*r 30^r, i 978^tgfafl 
w ^ f r  (s fa jr) arm srifa ^n ir
?«T*% fa>$ rt<* r^fatf 7<T #*lcT ftWT 
*TV «TT I % Sff fETcT 5*ff

w % % wmf % $w;
*?r aft qc*n: % srr «?t Ttar 1
**3 <jfa<T%^$R vrfkmv*
a> f s q e a n :^ ^ ^  *fc ftft i 
15 gfa<r ^ fa r fw f  «f> *rra? wtf 1 

$faff ^  % sr*rrc* srfavrct % 
«rf?«r-T4rr w t wfttifea *t* «p> 
fer<rT-fsr?rc % fa<T »r>f)r wri* 
^ r  v f tv  f?qT 1 nWV %

v nw  # <  *nfw *PW*!$f j w  I 
«TTOfar W  tf%TT ffTTT 147, 
148, 14 9, 186, 332, 307, 353/
120-ft % «Tsfa m m  *r%

n?n £ i
MR. SPEAKER: It will be desirable 

that such long statements are laid on 
the Table of the House.

*T^ *TTW : JTTJtfra VEirer
t *  STR *PT 7*R 3TPT* ^

* k  f* R  TK vVfopfT #r*FT ?T̂ f
5fr^ w r̂r i *rfawT % faT t  ^rq 
If srrcrsr w4 m  %  «rrq fpw rr 

« r 9 . . .

MR. SPEAKER: I may tell you that 
we are making arrangement—it will 
take a few days—to distribute the
statement to every Member at his
house. It will take some time.

*ft w w  : «rrr *rr;wk
JT̂ T̂ T, ^  W?TT̂  «pT
? m  w f  % t  f*p?r m<r m
*nrf «rr ? «nrr f«F#fr «f j f a s  t
frq'Tff fa ^ r f r  «fV fa?r % vrvrr  q r 
5f a s  'qftnrr^ w  qf% vftr «r f̂ 
ifrxt € (  fr«rfrr «f?r f t  ?

frfw
Trr *r£r% if ^ro o ¥ro ?f>o,
ifTft?*T5T t ^ q i f e  «PfTq't^R. ??
wrr wfmr^fe^r % s ra
2100 ^rq if q?«rT
«rtfc»r % «ft*t wr f*^T «tt i 
jt$ 26 faanf«rr, 1976 ^?t ¥rt®et ift 
*nrr «tt i f a r  «ft v m z tfe *  ?fwi*r- 
frsr fctffrr « r f f ^ n r ^  «ftr
q ^ T  € t  f r f rq  vr&x%  1 ^to 
tjtfo vrfo  ?ft© 5f ^?r % w«r ^*p 

^Riftcrr fqnrr ftw  % 
t  "frrt 1 ^ P p r
TrrsfT Irqrft ^ v n r^ R rr % t o w p t
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tpt fa<h(r«r f a *T  ir tr
gpr* fw r fa  ftps «*r % * f  «ppt 

-  f t  t , * r  * r w f >  T f r
% 1$ «FPT tUTf^W i»T % * £ t  f t
W  3 *fh : ^  * f  r Itorft m 'jrr  
<jrr s* a  ?$f f t  t f r  |  I *rj 
fqrsff *«Tf»r 3fier t ,  *tfr » T  ffcft t  
s*r *f ^Tfsrr vr S t*  ?T̂ r f  1 
1 9 7 8  % *r£ *r£ r* *  ^  *?T<nfa<r* 
Vi^.’TW % %<TT#JT % f \o  *ni° 
sto ffi o % wfr.ff m r  *?tsrrfffe* *m rr- 
trir^r % sftflri w?t w^rarr *n  w tr  

If *T?rsfaT *Pfr
m  fa  W f  ir̂ WflrfcTT fT5iT^f3RW
T O v t f ?  <t t  S f l r f r *  9r«T Ir »£r*r f t  
t f t r  arfr ^ T r  * r  tft  ^ rr  ^  
* * * *  | t  i £ f a *  v w rrirfe * *ftarr*r-
€r*  % *T>T S^rT TT̂ r $<Z I

*t£, 19 78  q ;*  * m ^ f t
q?*TT ffTJt ^rfafa w»t 15 9 aft*
^flfar t f * f f r * r  «rr *m r fa^rr f a s  
^ t  \n timinit* % fa *r a  f a ^  i 
arrT-iTT *w r ta T  *ft snrr* f«rr i 
sprrer f^r^sr f«rr i * f  v w ftfffb r 
m q T ffr  vt£ t  *r«ft ^  «ftr  f^d Ir 
t̂sfasTPT $  Wrf I ^3rf?PT «FTi  % 
24 3jfT 78  *Pt *PT f ^ T  I

% w  v r*r «TOTr 5T^ faqT I 
^  Wt-rff % ^ r  fajfW  f*T»*tT I
rfto tTo m o  i® *ft°  % ^%fsnr
¥R^F?T % VT ^ T T  *?t , . .
. .  ( f o r a t )  . • . t o  «plr <tct

f«rr  ^  W  i  > ^
jsptt f t  ^rarpr ^*p  t Fw ^ t
jir r  2 8 ^  v t i  ^ r % w w 5 * r :
29 *rr ?rflw*f?t v r  s r ^  f *r r ,
tro ^fo 5f ? r f ^  * f « w r . . .  (fcw iw ) 
t  f w w  ^ TfT i  i

MR. SPEAKER: You need not give 
*he entire story. Just answer the 
question.

: % * W I M'l̂ ci r j
f«p f^ r  j f w  w ^rfTTf«rr«rfHrM f 
v l  wts Wlf |  w r w r r  
^«mr?rt «r .̂*rr w r  f  ?rr %0x 
v t m  w r f  tft w f *r«ft rrgtev 

.% 7r?r *̂ri*r% wfr srfcr s<r-
9T«€ t  srftT g  rfT f  ?

s r ^ R  JT'jfV sft ?fr ^ T ^ « r f i r  «pt 
*rr»r ^ 5i% |(? f  w  Ir ^ r^rr
^T?rTT |  ft? W T  * $  sftfif *P> *W » T T

m  rfrr «tt *fi?ff 
srn? ^ w 't ??nRnft *Frrt

‘ ^mr̂ ft ? g-??t fCT »rWt ^wtspt
z m  ^  «rr®rm t  w  |
f*P 5 % ? T «TT <5W 9T %  f a q  5Tft
w.̂ t ,«ft 5%?t *fWt ^5rnT ^fr^t 
ŵ r^Rfr 5rN f t  i Wr «rf ?nft 
STPrfW ^RVHCf spt «TTW9T ?»f fa
f r  3f»rf ' srft 5% ^ ^mfr*r
f> ^fwr*r<t «FTrf ^  i

sren?r »?aft ( «ft »ftarc«ft i w f  ) :
u?, m  »rrwr *{f f  i
rTT̂  If WK 5 f^  TTi*rr 3fl  ̂ eft 
v‘if jrr*r fr  ?rft ^  sr§F*rr i 

sr t̂ ^ c r  i  tfi arft
^^3TiT7<r spTif 3,’iT?»fr i 3>ft a*F.
%$ fa w  fn t  s?r #' Tffff
gf̂ TfT Vf tTr5TT % STC ^t

T»wrt*r fajff I faT tft 
fa<ft ^r ^sr^t "ifr f f  i ^?r^t
SPTT *r< T  f*TT«fi t  «

SHRI M. RAM GOPAL REDDY; Our 
Prime Minister is a Gandhian. Can 
he not do away with the firing on the 
workers. If he also resorts to firing, 
what will be the fate of this country? 
He is justifying the firing also. I want 
to know whether he is going to have 
any plan so that there may be no 
firing on workers.

SHRI MORARJI DESAI: Firing can 
disappear only when violence disap-
pears. If the kon. Members can
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assure me and can make arrangements 
to ensure that there will be no vio-
lence anywhere, there will be no firing.
I am prepared to say that.

Tmppjr ftw tf  : w  gftrsr 

*r fV srcr* % 
xftx mrf r w ar |  <ft 

*n>f 107 ^  

qr|f wft errTv t t i f  y r  m v

SVrSf * $  ?

foaft vrw ^ f r  ? iffrflr

fa-ft t k  m it i w r
5* iff? f t w  f lT T  I  SIT

fv  «P<fr a r ?  *r jft'fr *Tcr w v r

f«nr ariffJT ?rt ? w«rf%wfir 

arfcr flrawgpf € f t-  «rtrwr*
*?t «TcTTT «?5T f t  3fr5TT |  ^  >
rrrfr «pr wr**r forr wraT %,

t o t  *r? «tft I  ?

«jfsr*T *r<r* *rr«r *rfaf£* vt fjff 
3  ? «r*r *r$ sfRrfir

«ft f«p «rirf vx fr-rr^of fc«rfr t o
w i t  |  rTT *5? JPT* ffTO

tf fa ff  ff v t  w«f3r fr|f ?r ^  «fV ?

vft crPra WTW * w n  : «rft v s t  

f a r r o r  22 r r ^ r  ttWi- r̂«fr 1
*rYtf iffowrTo'fto tfr

«  sffa srrs T i^r *frcff gf*m qrw>m 

*Y ?p :t ; lr 1 «TT*rfta *fr
OTT̂TJ *r?r $ fa  107 ^  150 

«pf<5Tii * tt € r *rf 1 tf?n 

t  fv  28 srVr 2 9 trrfr*qft 

vrr^rvf s w  ft-rrTcr 1

«e*rr ifw srrfar vr |  1 29
X((W Vt «fr <To t( e  ^ 0  hYM  ff *s? 

wflr v t  ^ r rc r  «Ti m fv v r f  

rfferr $r vr«c 1 29 wf«-

11 SJT trjnV ft l Sfav VT <T|f

wwvr ^  «fi' fv 2f?rt qrv<Ei(rtf 
tfr »fr? fWi *rV< *?»*

ViVTO f>*fr 1 TV 5ftw  

¥ t  v.-?Rrr niff <t 1

Pensions to heir* of deceased MdSA 
and DIR detenus

*151. SHRI R. K. MHALGI: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) how many recommendations 
have been received so far for pension 
to be sanctioned to the heirs of the 
deceased during detention under 
‘MISA' and D.I.R. from the various 
District Magistrates of the whole 
country; and

(b) when the State Governments 
were reminded to expedite their 
recommendations and what is the 
response of each State?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
and (b): The information is given ir\ 
the note attached (Appendix).

(APPENDIX)
The scheme for the grant of pension 
to dependents/heirs of deceased MISA 
detenus was circulated to all State 
Governments on 12th July, 1977 and 
they were asked to obtain application 
from eligible dependents through Dis-
trict Authorities and forward the same 
along with their recommendations. The 
State Governments are being reminded 
periodically to expedite their recom-
mendations. A State-wise statement 
showing the number of cases In which 
recommendations have so far been
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received lor the grant pf pension to the 
heirs/dependents deceased MISA de-

tenus and the number of cases sanc-
tioned is given below:—

S. No. State Recommen-
dation*

received

Sanctioned Rejected Pending for 
want of 
information/ 
clarification 
from State 
Govern-
ments

1 a 3 4 5 6

1 _ 1
» Ik.

3. Chandigarh . . 1 1 \
a 1 1 . .

4.. G ujarat • . 8 I  5 3 ••

5. Karnataka . 3 1 1 • •

6. Kerala , • 1 1 ' . .

7. Maharashtra . *5 4 11

8 . Rajasthan . 3 2 1

9. Tamilnadu . . 1 1 . .

10. U ttar Pradesh • • 83 to 5

11. West Bengal • 6 4 * ••
V  ■ m ► ►

T o t a i. . 63 26 90 *7

A scheme for the grant of pension 
to the dependents/heirs of deceased 
PISIR detenus has recently been ap-
proved by Government. The Gov- 
emments/Q.T. Administrations have 
been requested on 7th. July, 1978 to 
obtain applications from the depen-
dents of deceased Defence and Inter-
nal Security of India Rules detenus 
and forward them with their recom-
mendations. No applications in the 
prescribed proforma have yet been re-
ceived through the State Govern-
ments.

3HRI R. K. MHALGI: It is stated in 

the reply;
“The scheme for the grant of pen-

sion to dependents/heirs of deceased 
MISA detenus was circulated to all 
State Governments on 12th July, 1977

and they were asked to obtain appli-
cation from eligible dependents 
through District Authorities and 
forward the same along with the 
recommendations. The State Gov-
ernments are being remined perio-
dically to expedite their recommen-
dations.”

It is surprising that the State Govern-
ments are required to be reminded 
periodically on this very sentimental 
subject. May I know whether the 
Central Government have ascertained 
the reasons from the State Govern-
ments for not submitting their recom-
mendations in full even after one 
year? If so, what are the reasons and 
what action have the Government of 
India taken in the matter?



fftsrflw* mm  «iiw :
^ r f  % sft JT̂  ft*rr
*wr ^  7 > r  s to r r  Nte«r f f ,  
v z  % arr? £  63 »rrar^T «rr^ f  i 

r sr^rr* f  ftp w  ? N  tf 73  *r>ff ^  
^f*r f t  if 1 TT^f Ir sft
f r t f i  t  v x  % sriSTTT TT vjjjtpt |  
f ?  73  *rVr f |  «ftr 6 3

• i r ^ i f f f s r  *TiT f f  |  f o r  
f%»Nt¥ «pt f ^ r  *rarr * t  fo 

■ Sf f^T  *nrr t  • ^  10
tftx  Tf 5ri% f , ??r % fa<r f t *  % 
**r ®p> w r  t  w p r^
t  f«p ^afr ^npr swr* w ^*t t  i

Shri R. K. MHALGI; In the appen-
dix it has been stated that out of the 
63 recommendations as many as 20 
have been rejected. May I know the 
reasons therefor?

sft gfsp* *TTH TOT : % Tt
jfrnr spr-w f? i ?fr *r#r ft fv ^rt 
f^Tf'r*T £ arg Trfafafsnr ^  f. i 
$*rrr *FfT«r % fa  w f r  *»f*- 
*?9pi*r frTfa % ^ fffr-
fnr<r % srt*: $ *ftr ?fir»rrr vrr«r 
*«? ft f«P ^ < w  3 fr fa % * P r sr*ft 

s to  3 ^  ? t «rr*ri & 1
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SHRI R. K. MHALGI: If the verifi-
cation is not properly done, it can be 
kept pending.

sft orftre *TTW HIM : *rg Tftif
1 1

* ^ r  ftrj #arT*mr : afr *>

wtmft Tsrrsr if #«ff if f*  % 

*3  sm tf t % *r *«st

107, 151 if t *  ir I w r ffWTT 
%%%%$ f a x  f  ?

*F»r* *rm # w  : ir»r *ft
V tf ^FTT rT̂ T |  I

SHRI N. SREEKANTAN NAIR: May 
I know whether the attitude of the 
Janata Government was against the 
continuance of pension for political 
sufferers and if so, how is that atti-
tude consistent with the idea to give 
pension to heirs of deceased MISA 
detenus?

SHRI DHANIK LAL MANDAL: May 
I know what is the question?

MR. SPEAKER: The question is
whether the policy of the Janata Gov-
ernment is against giving any pension 
to political sufferer . . .

SHRI DHANIK LAL MANDAL: 
No, Sir.

MR. SPEAKER; Next question. (In-
terruptions). If there are any impor-
tant questions, you can give notice of 
a half-hour discussion and I will con-
sider it. But the questions must be 
covered. (Interruptions) .

Please hear me. Two positions are 
there. Some questions are important, 
they must be covered. At the same 
time m an y  other questions also are to. 
be covered. For that reason, what we 
do is we will try to go as far as possi-
ble and on every important question 1 
am going to allow half-an-hour dis-
cussion when It is asked for. (In-
terruptions)

Now, question No. 152.

SHRI SAUGATA ROY: Sir, regard-
ing this question, the Bill ha* been 
referred to a Joint Committee. So 
there is no point in allowing this ques-
tion.

MR. SPEAKER: Quite right, but
under the rules it does not preclude 
the question.

Oral Answers 24JULY 26, 1878
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Polyefter Khadi

*152. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that for 
fSome time a controversy has been

going on whether a new fabric 
manufactured partly from hand-spun 
cotton yarn mixed with the yarn 
produced from a synthetic material 
polyester, be called ‘polyester khadi’?

(b) whether any committee was ap-
pointed by Government in this re-
gard; and

(c) if so, the details of its recom-
mendations in this regard?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
to (c). The Government introduced a 
Bill (Khadi and Village Industries 
Commission (Amendment) Bill, 1978) 
in Lok Sabha on 12th April 1978 
seeking in te r  alia  amendment of the 
expression “khadi” under clause (d) 
of Section 2 of the Khadi and Village 
Industries Commission Act, 1956 (61 
of 1956). The amendment envisages 
that the expression “khadi” would 
cover any cloth woven on handlooms 
in India from cotton, silk, woollen or 
man-made fibre yarn (which term 
includes polyester), hand-spun in 
India, or from a mixture of any two 
or all of such yarns.

In the course of consideration of the 
Bill and amendments moved by some 
Members of Parliament, opinions 
were expressed for and against the 
proposed amendment. This Bill is 
now being referred to a Joint Com-
mittee of the Houses for consideration 
and making a report.

MR. SPEAKER: Mr. Pradhani, in 
view of that, I don’t think you need 
press the question. The Bill is before 
the Joint Committee now.

SHRI SAUGATA ROY: Sir, under 
ttile—

MR. SPEAKER; Mr. Saugata Roy, 
this question was given notice of a 
long time back and the Bill was re-
ferred to the Joint Committee only 
10 days back. But that question had 
been selected much earlier than that.

SHRI SAUGATA ROY: Later on
it should have been dropped.

SHRI VAYALAR RAVI: Sir. it is 
known that this Bill is already re-
ferred to the Joint Committee. In 
view of this, they have enough time 
to withdraw this question. Members 
give sufficient notice of their ques-
tions. So, it is very wrong on the 
part of the office to ignore such facts.
(Interruptions)

PROF. P. G. MAVALANKAR; Sir, 
you are right in saying that the notice 
was given 20 days back. But my 
point is that when it was sent to the 
Joint Committee, between that date 
and today at least this quesion should 
have been wihdrawn so that one 
more starred question could have 
been included.

MR. SPEAKER: He has to with-
draw, not I.

SHRI SAUGATA ROY: No, 110.
My question is why you have allowed 
this question to be put?
( In te r ru p tio n s )

Implementation of new policy regarding 
Small Scale industries

*153. PROF. P. G. MAVALANKAR: 
Will the Minister of INDUSTRY be 
pleased to state;

(a) whether Government’s new 
policy regarding small scale industries 
in the country is now being imple-
mented at various levels and in 
various spheres;

(b) if so, broad details of the said 
implementation;

(c) whether the said new policy is 
found workable and suitable and is 
welcomed by the small scale entre-
preneurs;
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(d) if so, main indication thereof; 
and

(e) if not, the reasons therefor?

THE MINISTER OP INDUSTRY 
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) A Statement is laid on the 
Table of th« House.

(c) Yes. Sir.

(d) The various measures adopted 
and implemented under the New 
Policy have been generally welcom-
ed.

(e) Does not arise.

Statement
The important components of the 

in d u s tr ia l policy regarding develop-
ment of str.all scale industries and its 
implementation are given as under:—

1. RESERVATION OF INDUSTRIES
FOR SMALL SCALE SECTOR:

The Policy provides for an annual 
review of re se rv ed  industries in order 
to ensure adequate growth potential 
to the small scale sector.

The items reserved for exclusive 
p ro d u c tio n  in  the small scale sector 
were significantly expanded from 180 
to 504. In order to help in determin-
ating the specific role of the small 
scale industry sector vs. organised 
sector it was considered necessary to 
re-classify this list detailing out the 
items which came in generic catego-
ries. According to the National In-
dustrial Classification, 807 items have 
so far been reserved for exclusive 
production in the small scale sector.

A standing Committee under the 
Chairmanship of the Chairman, cf 
Bureau of Industrial Costs and Pri-
ces has been set up to regularly re-
view the progress in respect of items 
reserved for the small scale sector and 
also to identify new items for reser-
vation.

2. TINY SKCtOft:

The policy places special emphasis 
on the growth of the tiny sector, 
namely those units with investment 
in machinery and equipments not ex-
ceeding Rs. 1 lakh, and situated in 
towns with a population of less than 
50,000 according to 1971 Census.

A new Central Scheme for provid-
ing financial assistance for margin or 
seed money to the State Govern-
ments and Union Territory Adminis-
trations for promotion of Small In-
dustries and Semi-urban and rural 
areas was initiated during 1977-78. 
The funds are to be utilised for mar-
gin money assistance upto 10 p c  cent 
of the total fixed capital investment 
of small units with investment on 
plant and machinery not exceeding 
Rs. I lakh; seed money to State Cor-
porations to enable them to obtain 
institutional finance t0 supply machi-
nes on hire-purchase terms to small 
units and assistance for consultancy 
services to small unit. The areas cov-
ered under the schemes is towns and 
villages having less than 50.000 popu-
lation. In case 0f entrepreneurs be-
longing to scheduled Castes/Schedul-
ed Tribes, seed money assistance is 
raised to 15 per cent of the total fix-
ed capital investment of Rs. 20,000 
whichever is ldwer.

3. LEGISLATION:
Government will consider introduc-

ing special legislation for protecting 
the interest of cottage and house-hold 
industries with a view to ensuring 
that these activities which provide 
self-employment in large number get 
due recognition in our industrial de-
velopment.

The matter is under active conside-
ration of the Government. The Deptt. 
of Company Affairs in the Ministry 
of Law proposes to introduce in the 
Parliament a Bill on Restricted Part-
nership in order to widen the invest-
ment base of the small scale indus-
tries. Preliminaries in this respect
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have been completed. Other measu-
res for protecting the interests of the 
small scale and cottage industries are 
proposed to be covered either under 
executive orders of the Government 
or through suitable amendments to 
the Industries (Development & Re-

gulation) Act, or through a separate 
legislation for that sector.

4. DISTRICT INDUSTRIES CENTRE:

In each district there will be one 
agency to deal with all requirements 
of small and village industries. This 
will be called the District industries 
Centre. It is the intention of the 
Government to extend this important 
organisational pattern to all the dis-
tricts in the country as early as pos-
sible.

The District Industries Centre 
I Scheme is in operation from May. 

1978. The Centre will provide all the 
services and support required by 
small entrepreneurs including identi-
fication of suitable scheme, prepara-
tion of feasibility reports, arrange-
ment for supply of machinery and 
equipments, provision for raw mate-
rials, credit facilities ond inputs for 
marketing and extension services. As 
on 30th June. 1978, 212 D'strict In-
dustries Centres have been approved 
by the Government of India. Most of 
these centres have already been set 
up, and training of Genl. Managers 
and Functionary Managers is in pro-
gress.

5. FINANCIAL SUPPORT:

In order to provide effective finan-
cial support for promotion of small, 
village and cottage industries, the in-
dustrial Development Bank of India 
has taken steps to get up a separate 
wing to deal exclusively with the 
credit requirements of this sector. 
Banks will also be expected to ear-
mark a specific proportion of their 
total advance for promotion of small, 
village and cottage industries. Most-
ly of the recommendations of the High 
Powered Committee for examining 
bank credit problems of Small Scale

Industries in regard to liberalisation 
of credit facilities have been substan-
tially accepted.

6. MARKETING:

The marketing of products of the 
small and cottage industries sector 
involve complex problems of stand-
ardisation, quality control and mar-
keting arrangements, which would 
need special attention. The Govern-
ment is actually considering all these 
matters on a priority basis.

In each DIC, a Functional Manager 
has been provided to draw up and 
implement suitable schemes for pro-
viding marketing assistance t0 the 
small entreprenurs.

PROF. P. G. MAVALANKAR: Mr. 
Speaker, Sir, 1 must congratulate my 
good friend, the hon. Minister, for 
making such a very good and elabo-
rate statement praising himself there-
by for his new policy. About part
(c) of my question, I have specifical-
ly asked him, and I repeat it now, 
whether the said new policy is found 
workable and suitable an d  is welcom-
ed by the small scale entrepreneurs. 
All that he says is, it is generally 
welcomed, but he does not reply to 
my specific question whether it is 
found workable and suitable. Any 
way, I do not want to make three 
supplementary questions out of my 
original one. My first question is, does 
he know that in spite of this good 
intentions and honest intentions, the 
fact is there that a large number of 
small-scale industries in thousands all 
over the country are suffering because 
of the tremendous grip of the large- 
scale industrialists and the monopo-
lists on the Government of India who 
come as a kind of obstacle in the path 
of a proper, healthy and sensible and 
balanced development of the small 
scale industries? What is he going 
t0 do with regard to that, especially 
in view of the fact that he himself 
has been* continuously, rightly and 
loudly against big monoplistg and 
industrialists?
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SHRI GEORGE FERNANDES: 
Where a small scale unit is suffering 
because of the attack of the large scale 
unit on it, I shall be most certainly 
willing to help that small unit over-
come whatever attack the large scale 
unit might have launched against it. 
I cannot, certainly, answer a general 
question of this nature.

PROF. P. G. MAVALANKAR: My 
second question is this. I hope ‘.He 
Minister know—or may I ask: does
the Minister know that there are 3 
aspects of the small scale industries 
which are relevant in this particular 
regard, viz., high cost of raw material 
inadequate—in fact totally inade-
quate—credit facilities and absence 
of proper marketing? These are the 
three aspects about which small scale 
industries need to be protected, de-
veloped and strengthened as early as 
possible. In his own statement he 
has mentioned that the items have 
been expanded from 180 to 504. He 
is also mindful about the tiny sector; 
he is thinking in terms of legislation 
and he is thinking in terms of the 
organisation of the district industry 
centre—which he has already put. up: 
<and I am glad that it has come. In 
view of all these good things that he 
has started doing, what is his reply 
to the 3 inadequacies which I men-
tioned, viz., high cost of raw material, 
inadequate credit facilities and ab-
sence of proper marketing?

SHRI GEORGE FERNANDES: In
so far as credit facilities and market-
ing facilities are concerned, the dis-
trict industry centres are concerned 
with these two problems; and we 
have, in the DICs., a credit manager 
who is at the moment an official of 
the lead bank within the district. We 
have taken a number of steps, right 
irom the Reserve Bank downwards, 
to see that credit is made available 
to the small scale sector. For mar-
keting purposes also, we have a mar-
keting manager who looks after Ihe 
marketing desk at the District Indus-
try Centre; and we are taking steps 
to see that the necessary infra-struc-

ture is created. At the national level 
also, we have taken measures to set 
up marketing consultancy, which will 
assist the small-scale industries at the 
State level and then down to the 
district level. The high cost of raw 
material is a question which is a 
much wider one; and I at the moment 
have no answer to it, insofar as small 
scale industries are concerned. But 
we have, through the district indus-
try centres, taken steps to see that 
raw material supply to the small scale 
industries is made available.
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SHRI VAYALAR RAVI: It is not 
correct.

MR. SPEAKER: He is answering; 
not I

mJ m m  qwWw : *if ww fiw  
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SHRI VAYALAR RAVI: Rubber
is surplus in the country.

MR. SPEAKER: I  have allowed a 
377 statement on that.

SHRI G. NARASIMHA REDDY: 
The Minister is referring to the 
reservation of a large number 
of industries for the small-scale 
sector. But is he aware that big 
industrialists are trying to put up 
a case to the Industries Ministry that 
certain commodities are not feasible 
in the small-scale sector and. there-
fore, those items should be removed 
from the list? If the Minister is 
aware of that, what action is he tak-
ing in the matter?

SHRI GEORGE FERNANDES: A
number of such representations have 
been made, both publicly and through 
specific representations. I can assure 
the House that none of these represen-
tations is going to cut any ice, as far 
as my Ministry is concerned.

SHRI SHYAMNANDAN MISHRA: 
May I know whether the Govern-
ment have any idea of the small-scale 
industries which are on the point, of 
dying? Have they made any list of 
them and, if so, have they devised 
any measures to assist them?

SHRI GEORGE FERNANDES: 
There are a large number of small- 
scale industrial units which are on 
the sick list. Some are in the pro-
cess of foiling sick. Through the moni-
toring mechanism that we have now 
set up, we have been dealing with 
the problem of sickness So far as 
past sickness is concerned, that is 
also being dealt with

SHRIMATI PARVATHI KRISH- 
NAN: I would like to know whether 
the Minister is aware of the fact that 
the small-scale industries in the South 
have complained that the coal and



coke that they are receiving is high- 
priced as compared to what is paid by 
the small-scale industries in the north 
and they have claimed that they 
should also get them at the same 
price. I would like to know whether 
the Minister, whose heart he claims 
i5 in developing small-scale industries, 
will raise the problem with his col-
league, the unenergetic Minister of 
Energy and see that they are supplied 
to them at a cheaper price. 'Secondly, 
because this is raw material----

MR. SPEAKER: This is not raw 
material; this is a question.

SHRIMATI PARVATHI KRlSH- 
NAN: Coal and coke are the raw mate-
rials required for the industry. Se-
condly, I would also like to know from 
the hon. Minister what help is being 
given to the small-scale industries to 
develop the export market, particu-
larly in the South East Asian and 
Arab countries, from where they are 
being squeezed out by bigger coun-
tries.

SHRI GEORGE FERNANDES: 
There are a number of export cor-
porations which are taking care of the 
export problems. There has not been 
any specific complaint made to me 
about the sn:all-scale industries hav-
ing any problem about exporting 
what is manufactured by them. In so 
far as the price of coal and coke is 
concerned, that is a question which 
will have to be examined by the 
Energy Ministry, and the hon. Mem-
ber is free to make a reference to the 
Energy Ministry.
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SHRI GEORGE FERNANDES: 
There are a number of on-going 
cement projects and some of them 
will be completed in the course of this 
year, and some next year. These will 
enable us to meet some of the present 
shortages. Besides, we have taken 
steps to see that during the next eight 
months in any case our cement units 
produce one hundred per cent of their 
capacity. We are doing everything 
necessary to monitor their produc-
tion, and we are hopeful of achieving 
this target. Thirdly, so far as the 
present shortage is concerned, we are 
also importing cement. A considera-
ble amount of cement has been im-
ported and is being imported, and we 
will see that the shortages are met.
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QUESTIONS

Coastal Guard Organisation

• 142. SHRI VASANT SAT HE;
SHRI SARAT KAR:

Will the Minister 0f DEFENCE be 
pleased to state;

(a) whether Government have 
taken final decision to keep the pro-
posed coastal guard organisation 
under its control; and

(b) if so, -whether this new vigi-
lance organisation will be a separate 
organisation or it will be a part of 
the Ministry?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and 
(b). Government hav$ decided that 
the Coast Guard would be a para-
military organisation separate from 
the Indian Navy but under th e  ad-
ministrative control of th e  Ministry 
of Defence.

Use of language in LA.S. examination

• 146. SHRI SUKHENDRA SINGH: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the recommendations 
of the Kothari Commission on the use 
of languages in I.A.S. examination 
have been accepted by Government; 
and

(b) if so, the reaction of the State 
Governments thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) Yes, Sir. 

'However, the Union Public Service 
Commission have expressed practical 
difficulties in implementing the deci-
sion till a final decision on the recom-
mendations of the Kothari Committee 
to have a preliminary screening test 
with a view to reducing the number 
of candi iate8 for the proposed main 
Civil Se vices Examination, is taken 
by Government, Steps are being

taken to expedite Government’s deci-
sion on the Report of the Committee:

(b) Thirteen State Governments 
have agreed with the recommenda-
tions; 4 have not agreed; one has not 
given any specific comments; while - 
replies from the remaining four have 
not been received.

Credit requirements of Handloom 
Industry

• 147. SHRI G. Y. KRISHNAN; Will 
the Minister of INDUSTRY be pleased 
to state:

(a) whether a Study Group which 
was set up in October, 1977 to  esti-
mate credit requirements of th e  co-
operative sector of the handloom in-
dustry under the Reserve Bank of 
India Scheme of handloom finance 
has submitted its report to Govern-
ment;

(b) if so, main recommendations 
in the Report; and

(c) the reaction of Government 
thereon?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES):
(a) Yes, Sir. The Study Group has 
submitted its report to Government 
on 8-6-78.

(b) and (c). A summary of the 
main Recommendations is laid on the 
Table of the House. An inter-Minis- 
trial Committee to consider the 
report and to suggest the action to be 
taken on each recommendation, has 
been appointed on 27.6.78. Govern-
ment’s decisions on the recommenda-
tions are expected to be announced by 
the end of August, 1978.

Statement

Summary of the main recommenda-
tions of the Report of the Study
Group to review the working of
Reserve Bank of India Scheme for
Handloom Finance.
In the context of the greater stress 

laid on the development of handloom 
industry and higher cloth production
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target envisaged lor this sector dur-
ing the Sixth Plan period, Govern-
ment of India had appointed a Study 
Group to estimate the credit require-
ments of handloom industry through 
cooperative channels under the Re-
serve Bank of India Scheme of 
Handloom Finance under the Chair-
manship of Dr. M. V. Hate, Chief Offi-
cer, Agricultural Credit Department, 
Reserve Bank of India—vide Resolu-
tion No. 6/7/77/Coop, dated 38th 
October, 1977 published in Gazette of 
India Extra-Ordinary Part I Section
I. The Study Group submitted its 
Report to Government of India on 
8th June, 1978.

The Study Group has made a num-
ber of recommendation8 for revitaliz 
ing the handloom cooperative sector 
and to enable the sector t.o draw high-
er volume of credit under the RBI 
Scheme. Among the recommenda-
tions of the Study Group, the more 
important ones are given below: —

(i) The objective should be to at-
tain credit linr.it of Rs. 218 crores 
by 1980-81 as against present level 
of Rs. 42 crores which represents 
just about l/4th of the total credit 
requirements. in order to achieve 
the objective, concrete action has 
to be taken by State Governments, 
Cooperative Banks and Handloom 
Weavers' Societies.

(ii) A time bound programme of 
revitalisation of dormant societies 
by the State Governments with sub-
stantial share capital assistance be-
ing made available by the Central 
Government.

(iii) Managerial subsidy to be 
made available to the handloom co-
operative societies for running them 
on efficient lines.

(iv) Consumption loan for the 
handloom weavers of cooperative 
societies as in the case of primary 
agricultural credit societies.

(v) Consolidated credit limit to 
be given to the District Central 
Cooperative Bank giving them free-

dom to sanction credit limits to the 
efficient handloom weavers coope-
rative societies judged on their per-
formance rather than giving indivi-
dual credit limit to these societies 
as is being done at present.

(vi) Maintaining the initial quan-
tum of credit limit for the newly 
formed societies and the revitalized 
societies for a period of 2 years to 
enable them to achieve viability.
(vii) Sanctioning higher credit 

limits to the well organised primary 
societies without initiating them by 
restrictions on the supposed levels 
of anticipated production.
(viii) A study to be undertaken on 
the question of giving working capi-
tal limits to the apex marketing 
societies on the principle of three 
times rotation in a year instead, of 
four times rotation as is being fol-
lowed at present.

(ix) A line of credit and refinance 
facilities from Reserve Bank of 
India to the handloom weavers co-
operative spinning mills for their 
working capital requirements.

(x) Medium term loan facilities 
for the handloom cooperative 
societies for purchasing shares in 
the cooperative spinning mills set 
up for the purpose of supplying 
hank yam to the handloom weavers.

(xi) The Reserve Bank may take 
into account the need for export 
marketing credit to the apex wea-
vers societies while sanctioning cre-
dit limits to them.

Appointment of Screening Committee 
to manage the affairs of Sick Industrial 

Units
•148. SHRI CHHITUBHAI GAMIT: 

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government have set 
up a high level Screening Committee 
to manage the affairs of sick industrial 
units in the country;



(b) the details regarding the new 
policy of Government in this regard; 
and

(c) if so, the functions and the 
personnel of the Committee and pro-
gress in work made by it till date?

THE MINISTER OF INDUSTRY 
(SHBl GEORGE FERNANDES): (a) 
to (c). The statement on Policy on 
Sick Industries was made in Parlia-
ment on 15th May, 1978. The details 
regarding the policy may please be 
seen in the policy statement.

As envisaged in the Policy State-
ment, a Screening Committee with the 
following composition has since been 
constituted:—

1. Secretary, Department of In-
dustrial Development, Government 
of India, New Delhi.—Chairman.

2. Secretary, in the Ministry ad-
ministratively concerned with the 
particular industrial undertaking.

3. Secretary, Department of Com-
pany Affairs, Government of India, 
New Delhi.

4. Additional Secretary, Ministry 
of Finance, Department of Econo-
mic Affairs (Banking Division), 
Government of India, New Delhi.

5. Deputy Governor, Reserve 
Bank of India, Bombay.

6. Chairman, Industrial Develop- 
ment Bank of India, Bombay.

7. Chairman, Industrial Finance 
Corporation of India, New Delhi.

8. Chairman, Industrial Recons-
truction Corporation of India, Cal-
cutta.

9. Executive Director (Invest-
ment), Life Insurance Corporation 
of India Bombay.

10. Chairman, Industrial Credit 
and Investment Corporation of 
India, Bombay.

11. Chairman, Unit Trust of India, 
Bombay.
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The Screening Committee held its 
first meeting on 10th July, 1978.

Setting up of District Industrial 
Centres, Karnataka

*155. SHRI RAJSHEKHAR KO- 
LUR: Will the Minister of INDUS-
TRY be pleased to state:

(a) details of the funds set apart 
for District Industrial Centres in the 
country and in Karnataka and the 
programmes of the Centres; and

(b) their impact on general indus-
trial development of the counfry and 
the employment opportunities gene-
rated by them?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES); (a) 
An amount of Rs. 376 lakhs has been 
spent so far on the District Industries 
Centres in the country, out of which 
Rs. 14.00 lakhs have been spent on 
District Industries Centres in Karna-
taka. The centres are expected to 
provide the necessary services and 
support required by small and vil-
la g e  entrepreneurs. The District In-
dustries Centre* will undertake eco-
nomic investigation of the potential 
for development of the district, includ-
ing its raw materials and other re-
sources, supply of maohinery and 
equipment, provision of raw mate-
rials, effective arrangements for cre-
dit facilities, marketing assistance, 
quality control, research, extension 
and entrepreneurial training.

(b) It is expected that this decen-
tralised industrial administration at 
the district level will greatly facilitate 
the development of small and rural 
industries and generate additional 
employment opportunities.

Jaguar Aircraft
*156. SHRI T. A. PAI: Will the 

Minister of DEFENCE be pleased to 
state:

(a) whether the decision to buy 
British Jaguar aircraft has been 

finalised;
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(b) if so, the details thereof;

(c) whether the U.S.S.R. have 
agreed to the suggestion to buy spare 
parts of MIG made in India; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
<b). The British Jaguar is one of the 
three types of aircraft under consi-
deration for the replacement of the 
ageing fleet of Hunters and Cariber- 
ras. No decision about the particular 
aircraft to be selected for the purpose 
has yet been taken.

(c) and (d). The possibility of 
India supplying to the USSR some of 
the MIG spare parts manufactured in 
India has been explored recently. 
However, no concrete proposals have 
emerged so far.

Employment Potential created In 
1977-78

*157. SHRI D. B. PATIL:
SHRI YUVRAJ:

Will the Minister 0f PLANNING be 
pleased to state;

(a) in view of Government’s pledge 
to eradicate unemployment in ten 
years, what was the employment 
potential created State-wise in
1977-73; and

(b) out of the potential created, 
what was the extent of actual emp-
loyment provided for?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b*).
Employment in India has two compo-
nents: employment in the organised 
sector, and employment in the unor-
ganised sectors.

Organised sector employment is 
mainly whole-time wage employment. 
Unorganised employment is mainly 
part-time or irregular employment.

It has been estimated that organised 
employment in 1978 is roughly 24.8 
million. Unorganised employment is 
roughly 240.05 million out of the total 
workforce of 265.3 million.

Organised employment has been 
growing at the rate of about 6.6 lakhs 
a year during the last 7 years, main-
ly in the public sector. Exact figures 
of the growth of organised sector 
employment in the year 1977-78 are 
not yet available.

As regards unorganised emp :y- 
ment the first estimates were made 
for March 1978. Therefore, growth 
during the year 1977-78 has not been 
estimated. But hereafter rough esti-
mates would be available every year 
from March 1979 onwards.

Steps have been taken to get regu-
lar data on employment generation 
schemewise and Statewise. They 
would also be available from the next 
financial year.

U.N.D.P. assistance in introduction
of Hydraulic Mining in Coal Fields

*158. SHRI M. RAM GOPAL RED-
DY: Will the Minister of ENERGY 
be pleased to state;

(a) whether Government have 
sought the assistance of UNDP in 
introducing hydraulic mining in its 
coal fields; and

(b) if so, the response from UNDP?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

Theft of Platinum
*159. DR. MURU MANOHAR 

JOSHI:
SHRI K. B. CHHETTRI;

Will the Minister of DEFENCE 
be pleased to state:

(a) whether it is a fact that platinum 
worth several thousand rupees has
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been stolen recently from the strong 
room of a Defence Research Laboratory 
in U.P.;

(b) if so, the details thereof and the 
action taken by Government in this 
matter against the erring officers; and

(c) the effective steps taken t0 pre-
vent such happenings in future?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Seven pieces of platinum cruci-
bles, weighing 181.211 Gms and valu-
ed at Rs. 20,000/- approximately were 
stolen from the Central Laboratory 
of Defence Materials and Stores Re-
search and Development Establish-
ment, Kanpur on 19 June 1978. In 
addition to investigations being made 
by the local police, a departmental 
enquiry has also been ordered to fix 
responsibility. Necessary action will 
be taken against the officials involved 
on completion of the departmental 
enquiry.

(c) Instructions have been issued 
to the concerned officers of the Estab-
lishment to deposit with the Central 
Stores such of the platinum items 
which are not in constant use and to 
personally carry out surprise checks 
in addition to keeping the key of the 
safe containing valuable equipment in 
their personal custody.

MRTp Houses in Rural Areas
•160. SHRI M. KALYANASUNDA- 

RAM:
SHRI C- K. CHANDRAPPAN:

Will the Minister of INDUSTRY 
be pleased to state;

(a) whether Government have a 
proposal under consideration t0 allow 
MRTP houses to expand in rural areas;

(b) if so, the details thereof;
(c) whether any of the larger indus-

trial houses has submitted application 
for their expansion in rural areas 
under this provision; and

(d) if so, the details thereof?’

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES):
(a) to (d). Proposals from MRTP 
Houses for grant 0f industrial licen-
ces including those for expansion in 
rural areas are considered in accord-
ance with the Statement on Industrial 
Policy laid before Parliament in De-
cember, 1977. Restrictions imposed 
on these undertakings in the Policy 
Statement of February, 1973 will 
continue to apply and no exemptions 
from the licensing provisions of the 
Industries (Development, and Regula-
tion) Act would be available to them.

However, on activities taken up by 
MRTP houses for rural development 
certain concessions under Section 35 
CC of the Income Tax Act are already 
available. These provide for the de-
duction of expenditure incurred by an 
assessee on approved programmes of 
rural development.

DTC service «p to Ballabgarh

•161. SHRI DHARM VIR SHAS- 
TRI: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether Government have re-
ceived representations from the Indus-
trial areas of Ballabgarh (a part of 
Faridabad) for the extension of Delhi 
Faridabad DTc service up to Ballab-
garh;

(b) if so, what is the hitch iti doing 
it when there is no need for a separate 
route permit; and

(c) whether in view of inadequate 
services of the Haryana Roadways, the 
DTC would reconsider its earlier deci-
sion?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRi CHAND RAM): (a) Yes. Sir.

(b) and (c). Delhi-Faridabad is 
an inter-State route which is being 
operated jointly by Delhi Transport
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Corporation and Haryana Roadways 
On the basis ol permits granted by 
the concerned State and countersign-
ed by the other. As such, D.T.C. can-
not extend its services on Delhi Fari- 
dabad route upto Ballabhgarh with-
out agreement between Haryana 
Govt, and Delhi Administration.

Token Strike by Employees of 
B.H.EX.

*162. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister 0f IN-
DUSTRY be pleased to state:

(a) whether the employees of the 
Bharat Heavy Electricals Limited and 
Central Foundry Forge plant at Hard- 
war went on a days' token strike on 
28h June, 1978 demanding fulfilment 
of their demands; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
and (b). Employees of the Bharat 
Heavy Electricals Limited’s unit at 
Hardwar, namely, Heavy Electrical 
Plant and the Central Foundry Forge 
Plant, went on a day’s strike on 28th 
June, 1978. The strike notice 
was served in response to the 
call given by the National Federations 
of Employees of Public Sector Under-
takings, for a strike on 28th June 
1978. Though the National Federation 
decided to call off the proposed strike, 
the strike notice in respect of BHEL 
Hardwar was not withdrawn. Va-
rious demands were made such as 
pegging of D.A. at Rs. 173.70 grant of 
hazard allowance, Teerath Allowance 
etc. Negotiations and conciliation pro-
ceedings did not result in any agree-
ment. There was heavy picketing at 
all the entry gates into the plant and 
employees including executives and 
supervisory staff were prevented from 
entering the plant. Some of the 
essential services were, however, man-
ned by some executives and supervi-
sors who were inside the plant dur-
ing the last shift of the previous day.

Normal operations of the factory 
were resumed from the 29th June 
1978.

Broadcasting of New* of Local
Janata Party by A.I.R., Port Blair
1401. SHRI MANORANJAN BHA- 

KTA: Will the Minister of INFOR-
MATION AND BROADCASTING be- 
pleased to state:

(a) total number of times the news 
of local Janata Party, either of the- 
President or General Secretary, were 
broadcasted during the period from 
1st March, 1977 to 31st March, 1978. 
by A.I.R., Port Blair and other politi-
cal parties, state separately; and

(b) whether Government issued 
instructions to A.LR., Port Blair to» 
broadcast the domestic news of local 
Janata Party and General Secretary?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) The informa-
tion is being collected and would be 
placed on the Table of the House.

(b) No such instructions have been: 
given.

No Financial Controller/ Adviser In 
N.U>.C.

1402. SHRI S. G. MURUGAIYAN: 
Will the Minister of INDUSTRY be: 
pleased to state:

(a) whether it is a fact that no 
financial controller/adviser has so far 
been appointed in the NIDC Ltd., in - 
spite of the recommendations of the 
sub-committee of the Board of Direc-
tors;

(b) whether it is also a fact that 
the Accounts Section of the Corpora-
tion continues to be headed by the* 
same Accounts Officer against whom 
CBI investigations and Departmental 
enquiry were held; and

(c) if so, what steps the Ministry- 
are taking for the appointment of at
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Financial controller/adviser and re-
move the Accounts Officer concerned?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) and
(b). Yes, Sir.

(c) Inspite of efforts having been 
made to find a suitable candidate 
through advertisement and Govern-
ment Departments, a suitable person 
could not be selected as yet. Efforts 
are still continuing.

Rise in price of Cement

1403. SHRI SUDHIR GHOSAL: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether there has been an 
increase in prices of cement;

(b) what arrangements Govern-
ment propose to make for its avail-
ability at reasonable Government fix-
ed rates;

(c) whether Government desire to 
earmark selected shops in each city 
wherein this item can be purchased 
at Government fixed prices; and

(d) whether State Governments are 
undertaking dehoarding measures to 
immobilise blackmarketeers and pro-
fiteers?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) Yes, 
Sir. The F.O.R. destination price of 
unpacked indigenous ordinary Port-
land cement has been increased from 
Rs. 248.65 paise per tonne to Rs. 253.35 
per metric tonne with effect from 3rd 
July 1978, as a result of the annual 
escalation in ex-works price admis-
sible to the cement industry on ac-
count of increase in power rates, price 
of coal and dearness allowance of 
workers.

(b) to (d). The price and distribu-
tion of cement is at present regulated 
in terms of the Cement Control Order, 
1967, issued under Sections 18G and

25 of the Industries (Development 
and Regulation) Act, 1951. Under this 
Order, a uniform f.o.r. destination 
price is fixed by the Central Govern-
ment while the price at which cement 
may be sold wholesale or retail is fix-
ed by the State Governments as sti-
pulated in Clause 10 of that Order. 
Cement has also been declared as an 
essential commodity for purposes of 
the Essential Commodities Act, 1955 
and adequate powers are avail-
able to the State Governments to take 
action against persons attempting to 
sell cement at rates higher than those 
fixed by the Government. The State 
Governments have been requested io 
direct the local administrations to 
initiate more positive action against 
the offenders and also to take the ini-
tiative and keep a vigilant look out 
for the offenders instead of waiting to 
take action only on receipt of comp-
laints.

The Central Government has agre-
ed to the proposal of the West Ben-
gal Government to take over distri-
bution through the State Agencies 
with effect from 1st October, 1978. A 
copy of the Scheme of the West Ben-
gal Government is attached. The 
State Governments have been reques-
ted to give due consideration to this 
scheme to see whether a similar sys-
tem or any other suitable machanism 
for control distribution needs to be 
introduced in every State. In the 
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers’ 
Association and Central and State 
Governments, it has been agreed that 
the voluntary distribution scheme in-
troduced by the Cement Manufactur-
ers' Association might be tried. This 
voluntary distribution scheme came 
into effect during July, 1978.

Statement

Scheme for public distribution of
cement in  the States of West Bengal
The Government of West Bengal 

haa decided to take over the distribu-
tion of cement in West Bengal from
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1st October, 1978. Bulk quantities of 
State allocation for the quarter (per-
taining to State Sector) will be placed 
at the disposal of the State Govern-
ment. The State Government nas 
appointed the West Bengal Essential 
Commodity Supply Corporation for 
distribution of cement within the 
State. This Corporation will further 
allocate the quantities to RC (State 
Government Departments, Public Sec" 
■tor Undertakings, etc.) ORC parties 
(Small Scale Industries, Institutions, 
etc.) and free sale (for sale to pub-
lic). The Regional Cement Control-
ler will issue release orders in favour 
of RC and ORC parties on receipt of 
recommendations from this Corpora-
tion.

For sale oi cement to the public the 
Corporation has. started scrutinising 
antecedents of existing stockists of 
cement factories. On approval, the 
selected stockists will be appointed by 
the Corporation as its own stockists. 
The Corporation will distribute the 
free sale allocation of its State 
amongst these stockists or such other 
public agencies as it may select for 
sale of cement in West Bengal. The 
stockists will deposit money with this 
Corporation and the Corporation will 
arrange supplies from the various Ce-
ment factories which are linked with 
the State by the Cement Controller 
for supply of cement during that par-
ticular quarter. The stockists will be 
directly answerable to the Corpora- 

, tion for gale of cement to public at 
the ^ e d  retail price. The Corpora-
tion will retain full power and con-
trol over the stockists and in case of 
malpractices indulged by any of its 
stockists it shall take prompt action 
to cancel the stockistship.

Price of Raw Jute during the Current 
Tear

1404. SHRI SAMAR MUKHERJEE: 
Will the Minister of INDUSTRY be 
pleased t.o state:

(a) what is the price of raw jute 
during the current year as compared 
t0 the last year;

(b) what steps Government have 
taken to ensure a fair price to help 
Jute growers; and

(c) the steps taken by Govern-
ment to ensure that the benefit of 
fair price reaches even to the growers 
in the remote rural areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) Sta-
tutory minimum price of raw jute for
1978-79 season has been- fixed at Rs. 
150/- per quintal for W-5 grade in 
Assam as compared to Rs. 141/- per 
quintal for 1977-78 season.

(b) and (c). For ensuring that the 
full benefit of the statutory minimum 
prices reaches the jute growers, it. has 
been decided to enlarge the scope of 
operations of Jute Corporation of 
India during the current season and 
the Corporation has been asked to en-
sure that at least 20 per cent of their 
total purchases of raw jute are made 
directly from the primary markets.

Distribution of Cement

1405. SHRI RAM PRAKASH TRI-
PAT HI: Will the Minister of
INDUSTRY be pleased to state:

(a) what steps Government pro-
pose to take to remove acute shortage 
of cement, adulteration of cement on 
large scale and its black marketing; 
and

(b) what steps Government propose 
to take for proper distribution of 
cement and strict watch over its dis-
tribution by private manufacturers?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MATT); (a) 
and (b). Inspite of a record pro-
duction, the present shortage of 
cement in the country is due to an 
increase'in demand for cement, as a 
result of the increased activities in
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the field of agriculture, housecon- 
struction, irrigation and power etc. 
Government has taken the following 
measures to remove the shortage of 
cement in the country?

(i) The export of cement outside 
the country has been totally banned;

(ii) A quantity of 7.28 lakh tonnes 
of cement has been imported into 
the country during the period 
January to June 1978 and the import 
of a further quantity of one. million 
tonnes has been contracted;

(iii) A cash incentive of Rs. 30/- 
per tonne for every tonne of addi-
tional production over the best pro-
duction of each unit during the last 
three financial years or 85 per cent of 
its licensed capacity, whichever is 
higher, has been announced;

(iv) Existing rules relating to 
freight reimbursement for road 
movements have been liberalised;

(v) Government have also a pro-
posal to assist the cement industry 
for use of captive power for produc-
tion of cement during the periods of 
power cuts;

(vi) Government are also examin-
ing a proposal to assist the cement 
industry for the use of furnance oil 
for production of cement due to in-
adequate supplies of coal;

(vii) The production of the exist-
ing units is also closely monitored to 
see that the industry maintains an 
overall capacity utilisation of 100 per 
cent.

(viii) The import of pre-calcinated 
technology has been permitted to en-
able the increase of production;

(ix) The construction of on-going 
projects is being expedited;

(x) Government have also deci-
ded to encourage the setting up of

cement plants at the site of or near 
steel plans to utilise the slag;

Cxi) Government have decided to 
encourage the setting up of a large 
number of mini cement plants;

(xii) Government have also ap-
pointed a High Level Committee to 
make a comprehensive study of the 
cement industry with a view to re-
moving the constraints in the way of 
optimum production;

(2) A cement (Quality Control) 
Order, 1962, under the Essential Com-
modities Act, 1955 has been issued 
according to which no person shall 
himself or by any person on his be-
half .manufacture or store for sale, 
sell or distribute any cement which is 
not of the prescribed standard. 
Adulteration of cement therefore 
constitutes a contravention of the pro-
vision of the Order as well as the 
Essential Commodities Act, 1955. Ade-
quate powers have been delegated to 
the S ta te  Governments under the 
Essential Commodities Act, to deal 
with persons indulging in unsocial 
practices. The State Governments 
have been requested at the highest 
level to direct the local administra-
tions to initiate more positive action 
against offenders. The State Govern-
ments have been requested to take the 
initiative in their hands and keep a 
vigilant look out instead of taking 
action only after the receipt of the 
complaints.

(3) The State Governments have 
been asked to organise sale of cement 
through public distribution system 
on the pattern of the system proposed 
by the Government of West Bengal. 
In the meanwhile, in a meeting of the 
representatives of Cement Manufac-
tures Association and Central and 
State Governments, it has been agreed 
that the voluntary distribution scheme 
introduced by the Cement Manufac-
turers Association might be tried. 
This voluntary distribution scheme 
came into effect during July 1078.
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ffTZfT W  |  I TfR 16- 6 -1978
?r immmr j^tr f7?n ’tjtt |  1

wtf)n<n «̂ri(<i«jt v t q^H

1407 . gmr «Rr «&*rar 
¥TT*Jf*Rft 22 qR«r<V, 1978 %
naw lPwr m  217  %
^?r  % #aw nfr fqT
f% :

(* )  %?Ĵ T TOIT IRT srfira«f 
TT̂ r lTTf«P?Fft 

WTOfir ^Ŷ TRft t  1

( v )  WT TOTT «PT fiRTT 
reTtffrwT v t ?inr

qrr I  ; iftr



(*T) WT W PR «PT ftrfTT ftR  
TT% *fWf WfT «raT w v ft  %

5^: arhr v r $ arfv  
stt «ftr irfk f t,

SftTO ?

*r g «nrm*r if t i w  *rft (  «ft 
s f t *  wm w w  ): («p) t t l v
TO?R JRT fv r  1|TT a w  VT f^T»T 
*f*FT |  I fkrffr 1977-78
% fm [ 27. 56 v d ?  W*«irT
j t t o h  fjpcn jrt t  |  i

TT̂ TffCVlO’ ITTT W ff qfrHTlfl 
err f̂ TT »ttt oiht  % r̂?T3g ^

$  I
(*r) qrteqrr v t  ynton* fw r

t  I
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TTzv/wr m fm

l. ht?w nsvr 
% STCHr, <r^”TT̂RT *^7 fanflT*?
3. %tn*nr

4. fa fR

5. *TfaTT

6. fcc^ft

<fto TT o *fto flfiRRTO’

«ftoCTo?fto Wo 3

7. lysrrm

8. S-3W vftT 
?re TJTTfacT

(«r) f’nrffxv a t t a r  % *%-
*tk ( 1 ) <r f̂t *pt 5?r-

O O T ( 2 ) TTKT ffW T t fv tff  
tftr (3) TOiflf itxt 3rfw %■ 

w q  w fifi  It stpst firvprcff 

qf-WWWW <N*T T f̂? 3TT?ft 

t  I *3  ^  fT ^tR  s r fw  $ *
m #svf «Pt *n% *rr*r$r v t  v i* t

VT $TT TOffT fam 3fI?TT I  tf\T

^wiwesT q rifvh r % t t w

flTVRf Vt ^  T̂T5r |  I ncnV^ld 
t t t  ^  TW  *Ft*?TSr V ^ f l W  
?rmc?T * t fatto fiw r m m
% 3ft xrszr *rcspirf sfftnr 
tfpfti 7T im n fa r % 1
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1,18,74,554

23,39,729 1
!-3R^fT, 1978 rff 

64.451 j

2,88,43,175

14,89,179

15,746

31,49,160

7,44,100 «FW<fr, 1978 «Rf 

58,60,755

34,14,106
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9. cPTT 2 4 ,9 7 ,9 6 3

10. 4 6 ,5 2 ,2 1 8

11. 1 ,1 5 ,5 1 ,6 3 1

12. 5 0 ,7 4 ,6 3 2

13. irfaniT 1 .4 1 ,5 0 5

14. *T^T7Tr2 2 ,2 4 ,5 3 ,8 4 9

15. « S' ffTT 5 6 ,3 5 ,7 6 5

16. <rtfv%fr 4 ,5 9 ,8 9 7

17. *73173 1 ,6 2 ,1 4 ,2 0 7

18. Tn»pr*nfr 2 0 ,3 5 ,4 6 6

19. cTfafR'13. 8 2 ,0 4 ,0 0 5

2 0 . fsr^TT 9 ,5 0 ,7 5 3

21 . S r lT  S*ST 3 ,0 5 ,9 1 ,8 4 3

22 . w»rrw f l t r  s rijrn T  5t*tt 
f 'T ^ r^ r r  f t ?  w  

srrf?r?T 2 ,3 1 ,5 0 ,9 4 8 fcSTRTT, 1 9 7 7

2 3 . 1 8 ,6 8 7

24 . f r fr jrm r 6 5 ,6 7 ,7 2 7

(b) if so, whether any report has 
been submitted so far; and

(c) if so, the main recommenda-
tions made therein?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OP 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No panels have
been constituted by this Ministry.

(b) and (c). Do not arise.

Proper Utilisation of Port Capacities

1408. SHRI MOHINDER SINGH 
SAYIANWALA: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether panels have been con-
stituted to go into the problem of 
proper utilisation of port capacities 
available in the country;
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Smuggling «T Watches
1409. SHRI K. A. RAJAN: Will 

the Minister of INDUSTRY be 
pleased to state:

(a) whether it is a fact that the 
demand for watches has been much 
more than the indigenous production;

(b) if so, the details thereof;

(c) whether it is a fact that the 
smuggling of watches has re-emerged/ 
is likely to re-emerged as a result of 
the wide gap between the demand 
and supply and also because of the 
high cost of indigenous manufactured 
watches; and

(d) if so, what measures are pro-
posed to be taken to check the 
smuggling?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
and (b). No precise estimate 
van realistically be made of consu-
mer items like wrist watches. There 
lias been varying estimates of local 
demand of wrist watches. A Task 
Force on Watch Industry constituted 
in the Ministry of Industry has broad-
ly estimated the current demand of 
the wrist watches as 6 to 6.5 million 
numbers which may increase to 8 to 
8.5 million numbers by 1981-82. Total 
indigenous production of wrist 
watches (including from assembly of 
imported components) in 1977 was 

■around 3.1 million numbers as against 
the production of 1.4 million numbers 
in 1970. The production during the 
■period January-June, 1978 has been 
around 2.4 million numbers.

- (c) Recent seizures of watches and 
intelligence reports received by the 
Government indicate that smuggling 
of watches continues. This can, how-
ever, largely be attributed to the 
craze for foreign-made goods among-
s t  consumers.

(d) Customs field formations are 
alive to the situation and suitable

steps are taken to combat the smug-
gling of watches. Alongside these 
preventive steps, continuous efforts 
are being made to maintain conti-
nuous increase in indigenous avail-
ability of wrist watches at reason-
able prices.

Official Groups set up study Coal 
Situation

1410. SHRI NATVERLAL B. PAR- 
MAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government had set 
up official groups to study the various 
aspects of the coal situation including 
production, marketing and distribu-
tion; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN):
(a) No, Sir.

(b) Does not arise.

States’ Comments on Sixth Plan

1411. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of PLANNING 
be pleased to state:

(a) whether the suggestions from 
the State Governments on the basis 
of guidelines given by the Central 
Government for consideration of 
Draft Sixth Plan by NDC have been 
received from all States;

(b) if so, names of the States wha 
have furnished such suggestions;

(c) whether a number of Statea 
have not accepted the Centre’s guide-
lines; and

(d) if so, names of those States?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): («) to (d)
The States and Union Territories weri 
asked to send their Draft Five Yeai 
Plans for 1978—83, in accordance with
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the Planning Commission’s Guide- 
lines, by the end of July, 1978. So 
far no Draft Plans have been received.

Declaration of Ladakh as Scheduled 
Area

1412. SHRIMATI PARVATI DEVI; 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware 
of a long standing demand supported 
by overwhelming public opinion that 
Ladakhies be declared as Scheduled 
Tribe and Ladakh district as sche-
duled area; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OsF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
and (b). Government are aware of 
such a demand made by a section of 
people from Ladakh. However, the 
(Constitutional provisions relating to 
Scheduled Tribes and Scheduled Areas 
do not at present apply to the State 
oi Jammu and Kashmir.

Setting up of a Thermal Power Station 
based on Lignite Resources in Gujarat

1413. SHRI F. P. GAEKWAD: Wi.l 
the Minister of ENERGY  ̂ be pleased 
to state;

ta) whether the Central Electricity 
Authority has considered feasibility 
-and techno-economic viability of the 
proposal for the setting up of a Ther-
mal Power Station based on lignite 
resources in Gujarat;

(b) if so, whether the proposal is 
feasible and economically viable; and

tc) if so, exact stage of progress of 
the proposal?

THE MINISTER OF ENERGY 
{SHRI P. RAMACHANDRAN): (a)

(to (c). The feasibility and techno- 
economic viability of the proposal for 
setting up a thermal power station 
with 2 x 55 MW each nots based on 
lignite resources in Gujarat is still 
under examination in the Central 
Electricity Authority.

Launching of Second Satellite S.E.O.

1414. SHRI K. LAKKAPPA: Will
the Minister of SPACE be pleased to
state:

(a) whether the launching of India’s 
second satellite SEO is being delayed 
beyond the scheduled date, i.e., Dec-
ember, 1978;

(b) if so, the reasons thereof and 
when it is likely to be launched; and

(c) the objectives for which SEO is 
designed to fulfil?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) No, Sir.
The exact date of launching is how-
ever to be fixed during the next joint 
meeting of the Indian and Soviet 
Scientists to be held in September, 
1978.

(b) Does not arise.

(c) The primary objective of the 
Satellite for Earth Observations (SEO) 
is to conduct remote sensing observa-
tions over Indian territory with the 
aid of the TV Cameras and micro-
wave radio meters installed in th e -  
Satellite. The imagery thus obtained 
will provide information relating to 
forestry, hydrology, water resources, 
snow cover, snow melting and large 
water a n d  land masses. The micro-
wave radiometers will obtain informa-
tion relating to the ocean surface 
winds, ocean temperature and water 
vapour content which are important 
inputs to meterology. The satellite 
will also carry an experiment to ob-
serve X-rays from X-ray stars and 
will also collect meterological data 
from unattended remote platforms.



67 Written Anewer* JULY 26, 1978 written answers o&

Fiscal Incentives to SSI la Almora 
and Nainital

1415. SHRI T. S. NEGI: Will the 
Minister of INDUSTRY^ be pleased to 
state:

(a) the types of fiscal incentives for 
establishing small scale industries 
in hill districts of U.P.; and

(b) facilities for establishing small 
scale industries in Almora, Nainital 
etc.?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
A statement is attached.

(b) Almora district is covered under 
the new scheme of District Industries 
Centre. Prior to this, this District 
was covered/included under the Rural 
Industries Programme. The District 
Industries Centre will provide all 
the services and facilities to the en-
trepreneurs for setting up small <md 
village industries. The centre will 
provide all services and support re-
quired to small entrepreneurs includ-
ing identification of a suitable sche-
mes, preparation of feasibility report, 
arrangement for supply of machinery 
and equipment, provision of raw 
materials, credit facilities and inputs 
for marketing and extension services.

Statement
The facilities/incentives provided 

by the Central Government «nd other 
agencies to the backward districts 
(including some of the hill districts) 
are as under:—

1. Concessional Finance:—Conces-
sional finance assistance to Small
Scale Industries is provided through 
Industrial Development Bank of
India’s scheme for re-finance. Indus-
trial Development Bank of India
provides refinance at a conces-
sional rate of 6 per cent on all eligi-
ble loans upto Rs. 30.00 lakhs in res-
pect of State Financial Corporations 
and Commercial Banks so that their 
effective lending rates to small and 
medium projects cfoes not exceed 9.5 
per cent. This facility is available in 
the hilly districts of Almora, Tehri

Garhwal, Pithoragarh, tittar Kashi 
and Chamoli.

2. 15 per cent Central Subsidy on 
fixed capital investment in Almor* 
district only.

3. Relief in income tax:—New 
industrial projects, including hotels^ 
proposed to be located in specific 
backward district areas are allowed a 
deduction of 20 per cent of the profit 
for computation of assessable income 
w.e.i April, 1974. This concession is 
available to all industrial units/hotels 
which commenced operations on or 
after 31st December, 1970 for a period 
of 10 years from the date of com-
mencement of manufacturing/service 
operations.

4. Free technical consultancy ser-
vices:— The entire amount of consul-
tancy fee of approved private consul-
tants through the small Industries 
Development Organisation is paid in 
backward areas and In other areas. 
This assistance is restricted to 25 per 
cent of the fees.

5. Interest Subsidy:—The interest 
subsidy eligible under the scheme of 
Engineer Entrepreneur Training pro-
gramme is limited to an enhanced 
period of 5 years in backward areas 
and for three years in non-backward 
areas. Interest subsidy would be equi-
valent to the difference in interest 
rates charged by financial institutions 
and 7 per cent subject to a maximum 
of Ra. 20,000 per year.

6. Special facilities for import *f 
raw materials:—In the case of small 
scale units set up in backward area* 
(as indicated in appendix 28 of the 
Hand Book on Import Export Proce-
dure 1978-79), the maximufR” value of 
licence is Rs. 5 lakhs instead of the 
normal Rs. 3 lakhs. They are also 
eligible for preferential treatment In 
the matter of canalised items.

7.Transport Subsidy:—The scheme 
envisages the grant of transport subsi- * 
dy to industrial units selected areas 
to the extent of 50 per cent of the

\
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transport coirt of raw materials which 
• re  brought into and finished goods 
which are taken out of selected areas. 
The scheme is available to all the 
hilly areas of XX. P. viz. Dehradun, 
Aimora, Nainital, Phaurf Garhwai, 
PiKhoragarh, U tter Kashi and Cha- 
moll.

8. Hire Purchase of Machinery: — 
The NSIC has liberalised the terms 
and conditions for supplying machin-
ery on hire purchase basis to small 
sdale industries in backward areas 
which qualify for investment subsidy.

9. Margin Moneys:—Financial as-
sistance is to provide for margin or 
seed money to the State Government 
for expanding their activities for pro-
motion of small industries in semi- 
urban and rural areas. The funds to' be 
utilised for margin money assistance 
i.e. upto 10 per cent of the total fixed 
capital investment of small units with 
investment on plant and machinery 
not exceeding Rs. 1 lakh.

In addition to the Central incenti-
ves the State Government also pro-
vides certain facilities. These are:

(a) Power Subsidy.

(b) Interest subsidy on loans.

(c) Subsidy on cost of preparation 
ef project report in all hill districts 
except Nainital and DeKradun.

(d) Concession on sales tax.

(e) Conversion of sales tax 
amount in interest free loan for new 
units for 5 years.

(f) Exemption of Octroi duty on 
plant end machinery and twtflding 
materials for new units.

Crimes in North Eastern Borders 
Regions

1410. SHRI AHMED HUSSAIN: 
Will the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether effective steps have 
been taken to provide security and 
save the property of people of Assam 
and other parts of the North Eastern 
Region from. Border Dacoity, Cow 
lifting and theft in the border areas;

(b) the reasons why Government 
have failed, to ensure security to the 
poor people of the border area ef 
Goalpara District in Assam;

(c) whether Government pro-
pose to intensify proper patrolling by 
B.S.F and involve local people in it; 
and

(d) whether a Pilot project of ttie 
Civil Defence Organisation is propos-
ed to be brought out °n an experi-
mental basis for this border District 
of Goalpara in Assam to enroll full 
time volunteers from among the un-
employed youth belonging to each 
village and Gaon Panchayats to pre- 
vide adequate security?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (d). The information is being col-
lected from the State Governments 
concerned and would be pieced on 
the Table of the House.

Cell to gather Data on States
1417. SHRI G. S. REDDI: Will the 

Minister of PLANNING be pleased te  
state:

(a) whether the Planning Commis-
sion has created a Cell to gather data 
on the States;

(b) if so, the procedure the Cell 
will follow; and

(c) whether upto-date data both 
on financial and physical targets will 
be available with the Cell?
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THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (c).
No separate cell has been set up, but 
Planning Commission in the normal 
course are collecting data on the 
progress of State programmes and 
schemes. Specific formats are pres-
cribed for this purpose and a  data 
bank is being established to help in 
the processing of this information 
and the existing monitoring system is 
being improved to deal with it. The 
monitoring being developed would 
cover data on both financial and physi-
cal targets and achievements to be 
available with the States, Central 
Ministries and Planning Commission.

(b) Does not arise.

Bio Gas Plan*

1418. SHRI MUKHTIAR SINGH 
MALIK:

SHRI G. M. BANATWAL- 
LA:

Will the Minister of ENERGY be 
pleased to state:

(a) whether Scientists have deve-
loped a cheaper, cleaner and more 
efficient Bio Gas Plant than the con-
ventional model;

(b) if so, the o n t of this new deve- 
lopedBio Gas Want;

(c) whether Governmtn'H^|)Mb#W to 
•popularise this plant; aad l^  '

(d) if so, what are the details 
thereof?

THE MINISTER OP ENERGY 
<SHRI P. RAMACHANDRAN): (a) 
A  Janata Bio Gas Plant has been 
developed by the State Planning 
Institute, Uttar Pradesh. The effi-

- ciency of the plant under field condi-
tions is under examination.

(b) The cost estimate of Janata 
Bio-Gas Plant are being worked out 
by the Institute.

(c) and (d). This would depend 
on whether the plant ig found to be

comparatively efficient and cheaper 
than other models under field condi-
tions.

• lif t  w iw

1419. sftfw* : wr
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5
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Survey regarding uneducated Persons

1420. SHRI K. MALLANNA:
SHRI ISHWAR CHAUDHRY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have con-
ducted any survey regarding the num-

ber of uneducated persons in the 
country; and

(b) if so, the details thereof, State- 
wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIKLAL.MANDAL): (a) 
No, Sir. No survey of uneducated 
persons as such has been conducted 
either by the Census Organisation or 
by the National Sample Survey 
Organisation. But the number of 
literate and illiterate persons is as-
certained in the decennial population 
census. The National Sample Survey 
Organisation in its 27th round (Octo-
ber 1972 September 1973) collected 
information on educational standard 
of persons of the sample households 
in the Survey on employment and un-
employment.

(b) According to the 1971 Census* 
307, 188, 127 persons (65.55 per cent 
of the total population) were return-
ed as illiterates. This does not in-
clude infants in the age group 0—4 
who in any case have to be deemed 
illiterate. The enclosed statement 
gives statewise and sexwise break up.

According to the National Sample 
Survey Organisation 63.58 per cent of 
the population (males 51.02 per cent 
and females 76.86 per cent) were 
found illiterate in the country as a 
whole. Statewise break up is xvot 
available.

Number of illiterates, excluding infants in the age 0—4 , according to the 
1971 Census

No. of illiterates excluding infants in the 
State/Union Territory age-group 0—4. i

Persons Males Females

I "____________ a_________3__________4___
INDIA ..............................................................307,188,127 i 131.805,399

STATES
Andhra .......................................................................... 26,795,403 11,699,950^  >5.CS5 453

A i n m .........................................  • 8,011,646 3,643,481 4 .3^9 * 0 5
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1 a 3 4

B i h a r ......................................................................... 136»89S*759 i<5>864>784 ' s i , 0fi8,975

G qjarat ................................................................ r i 3.a83.*56 5»469»*4 * 7»8*S»f*5

H a r y a n a ............................................................... 5.759.97a fa .550,594 i 3»a09,3T8

Himachal Pradesh ..........................................>1,858,639 I  753.557 [1.105.083

Jam m u & K a s h m i r ............................................ 3,094,171 £1,462,886 [1,631,185

Kerala ............................................................... 5.593*899 8,091,997 3.50i,903

Madhya P r a d e s h .....................................................35,748,238 11,083,651 14.664,577

M a h a r a i h t r a ...............................................................33,404,834 [9,113,008 14,393,636

M anipur ..................................................... 564.755 215,030 349*735

Meghalaya .....................................................553,521 261,831 390,690

Mysore (Karnataka) . . 15,843,134 6,613,088 9,339,036

N a g a l a n d ...............................................................310,388 *47,155 163.193

O r i s s a ......................................................................... 13*073.670 r 5 .873.835 7.799.835

P u n j a b .........................................................................  7*389.045 r 3.4 *3.665 3.815.380

R a j a s t h a n ................................................................16,856,074 r7.565.099 9,390,975

S i k k i m ......................................................................... [146,869 f 71,636 75>a43

Tam il N a d u ............................................................... 19.553.583 7*338.534 13,335.048

T ripura ...............................................................[ 849.9*3 r 365*539 484*874

U ttar P r a d e s h .....................................................56.305,901 «5>559>093 3®. 646,808

West Bengal . . . 33,144,353 10,307,175 13,937,178

Union Ttrritmes

A&N I s l a n d s ...............................................................  47*935 *5>3i8 88,617

Aruaachal Pradesh .......................................... 345,394 173,390 173,004

C h a n d i g a r h ............................................................... 66,478 r 3>,543 34.936

D adra & Nagar H a v e l i .......................................... 50,173 33,381 37,791

D e l h i .......................................................................... 1,334.791 r 544»i9t  ^690,600

Goa, Daman & D I u ..........................................361,836 139.845 331,991

Lakshadweep ..................................................... 13,943 4,407 8,53®

M u to ra ri.........................................................................106,335 "43,958 6*,|77

Paadio erry . . . . . . .  189.541 '  68,431
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1421. tnwft frm g»m: f*r
^5 w/lr qff i*rr flp:
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%fra

(«r) ?ft wr «rwrr
% foftT O rr vr fa*rrr 

sNfr«: % w  v tt  arc jrfafafir
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’sfhqr̂ r 1
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*rif*rvr «Fr m w t  15V
*arfa % fo?  4-10-77 «rfe?r wft 

irf *ft, 6 tfr -r o r ft f t*  
fr̂ er fr^ r w r  *rrr «r$ppre 

q f w  *r*ftr) <r«rr ^
5 T O r tt  vfircrfaff §  j«rr |  1 
<rc?g T«p«ft ^T-r^K t «Tf*w vt 
w x  Trf̂ TTT % % *<r if

fa ^ w  m  v t f  fw*rr * { t fc 1

Promotions of certain Officers In con-
travention of Rules

1422. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE he 
pleased to state:

(a) whether in June, 1976 during the 
period of emergency some army offi-
cers of the Department of Defence 
Production were granted the substan-
tive rank of Brig, in contravention of

rules of Military Secretary Branch and 
ignoring the seniority of atleaat 4 
officers who were known to be senior 
to them;

(b) whether subsequently some offi-
cers were given substantive rank of 
Major General when the officers who 
were earlier ignored have to date been 
denied the substantive rank of 
Brigadier;

(c) if so, basis of such violation of 
rules;

(d) whether subsequently these offi-
cers were selected as Major General 
superseding atleast 13 officers of pro-
ven record of service and who were 
senior to them;. and

(e) yardstick followed during the 
period of emergency to allow mass 
scale supersession when it was well 
known that the officers so selected 
were directing the inspection of M.A.N. 
Heavy vehicles through their team 
located in Germany on behalf of 
Maruti?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER S IN G H ): (,u> In  1976, certain
officers in the Organisation of the 
Directorate General ui Inspection 
under the Department of Defence 
Production were granted substantive 
rank of Brigadier. This was done in 
accordance with the Rules on the sub-
ject.

(b) to (e). As regards acting Bri-
gadiers, their cases for grant of sub-
stantive rank will be considered as per 
the rules laid down. For filling up the 
post of Director General of Inspection, 
however, which is in the rank of 
Major General and which is a Selec- 
ton post, the names of all the eligible 
officers were considered by a Selection 
Board. After taking into account the 
performance of ail these officers, the 
Selection Board made the selection 
which was duly approved by the com-
petent authority. The selected officers 
was subsequently granted substantive 
rank of Major General.
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farfaiSw ^  

S v r * M f  t i t  n w f l

i 423 . vft t i r n m jm *  «wf: **x
as*? j?$  ar«rr% ap^r f a  :

( V ) *RTT ^ 2 4  ,Pt*T 
f s r f a ^  (  j f r ^ T )  % s r s r o ^ f  % w  

w *  % sr%f5Tfsr*ff 

% w  ®p 5 * r  « r f r o  %

?r*r # c pt  cr«TT f?«rfir % «t t % 3  

*f>  fasV r fc q  ^  ;

( w )  anrr * f w r a  i f a t  *n*?r 

«rfatra , ^pjsrr, f*rar fos- 
*rrrr s^ur) % v%mx v»pfV 

% 5 t% ? T ff 3r srfaran

# rp r sfr? tfV  f? n ;r fr ? ff  %
1 -1 -1 9 7 8  §  3 1 -3 -7 8  ?T«T 
STC % W?FT ^epHTT T lftr, ^  
866599 . 70 F«T  ̂ | f WT 1JWR
^  f a u r  |  ; *ft?

(*) «rfV?T, eft fa^ft *FT TTFTT
j t  «p t % % faq ; y f t m P g f r cprr

% fa*F« WT *Fphr^V «PT% TT f%^TT 

t  ?

3P*f *h ft (  t f o  TTiTSRR):

(*p) f a o  %

19 7 5 5f mr% wefta vnrf^PT *rft 
«rforcr **1  «rr fsrcr *r 5%sitt 

STTTT T* i f t  wv%$ % snr* *  
«f i

( v )  t f T  O r ) .  t f m

<»sfrs?r %«> #«t  g fa ra- f tp r r  |  ftp  

tf*«for?r *nrr, fri$*$%*rT)r anrrr 
^  *r*y * t *  i f  $; i
*nrr f**rwr«r |  «fYr w**z «î r 
* r r f m  (» r) *  n^t- nr*rrTn#V5T $  i

Alleged Btenittmeftt ofIS»rel*ner» by 
CXA.

1424. SHRI G. M. B AN AT W ALA:
SHRI MUKHTIAR SINGH 

MALIK;
SHRI SHYAM SUNDAR 

GUPTA:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government have seen 
the press reports in the Statesman 
dated the 12th June, 1978 wherein it 
has been stated that CIA hires/re- 
cruits foreigners for studying and tea-
ching purposes;

(b) if so, the number of such Indi-
ans involved therein; and

(c) what measures have been taken 
by Government in regard thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) Government have no informa-
tion about the involvement of Indians 
in such activities.

(c) Does not arise.

‘Snow-Bali’ Plan for providing 
emjrtoyment Iff K anl A n w

1425. SHRI K. RAMAMURTHY: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether the Economic and Scien-
tific Research Foundation has come 
out with a “snow-ball plan” which 
promises gainful employment to about 
50 million house holds in rural area* 
within 20 years; and

(b) if so, main features thereat?
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THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b). The 
Foundation has published a book 
entitled "Directory of Mass Employ-
ment" which inter-alia. outlines the 
possibilities of large-scale employment 
creation in rural areas through the 
development of animal husbandry, 
horticulture, agro—and forest indus-
tries, other village industries and 
to u rism .

1978 % fh p r wrtaflr * t

1426. anvwrcr:

w im

TOT FTT
fa  :

(* )  w  <r?rr ^ fa  m
*FT 3clTK!T ffTSrtfTrT STS** &

w *t  grktfrw rF T i f  ;

(*§r) *rfc $t, <tt ar<f % 
faq f;rq-ffT?r *w r vrr % ;

(»T) HRW<V( 1 9 7 8 ^ 3 0 a p r ,  
i9 7 8 v i ,«Rf«r t f y r r r  *ff«rw%*f 

*r*rfii if «pt 
facRT «tt; srh:

( * )  if 
% tot *pttot |  vftx fiwffer stto

% ftp? % vrr-wr m *
vr fsm*r fa»rr |  ?

s t f  «fto th hwt * ) :
(*?) «ftx (ar): ^  W % tixr* 
H 3 . 5  ftrftrw zh *?taSr m  

^ pt t  v*rf*rl t  i 
w fif  tp j, cr^Pt

W W  % ftp?'. vfe’Trf *pt 
w n '  (  , forc m

v w f #  mvrr |  % ft*rf?r if'gvrcgr  
• *mprr i

(* ) Ir 1977 *r
^TT^T 5 2 .2  W^TtFT Z»f
* pt  p r r  «rr i

if art 1978 ST^fa if
5 3 .0 8  fcftnipr z*  «FT TclTW
fv r  t  i

(«r) % ĉ̂ TRST if
f*i7T2R- «nff irrf |  i fax  

ift, sn^r % far? fa**-
f9fftr?r ^ tpt  *rr t .—

( i )  f o n M f  «Ft«F*fV 
% w  «rr m*TTfr i

( i i )  far^TT t  wr
$TT *1% % fatr sffaT *rfy 

finrsft f^TT qfĵ T̂ T t

(iii)  ?N 7^?n7%^7TfT bf> 
<pr ®ftt% %
»BPfrR 
?f?ffsr?r i

( iv ) t i m r  vqffpff ^  wqr *nrr 
|  f«r Tfaftsremf vr 

n̂rr̂ T srnj; 
f r̂?r if r̂oirf«r*F 3*qrc?r w  
v t 9t ^ w  ̂ nnr ^ lo i ^ i 

% wrfMrwr 
xFTwr vfter ►

Illegal Entry of Foreigner*

1427. SHRI V. M. SUDHEERAN: 
W1U the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether it is a fact that a ltrge 
number of foreigners are entering our 
country. illegally without passport 
through' different borders i.e. Indo- 
Banglpdash, Indo-Pakistan and Indo- 
Blirma;
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<b) whether it is a fact that very 
recently about a dozen of Burmese 
nationals have been arrested for an- * 
tering Jammu and Kashmir without 

passports; and
(c) if so, the steps Government pro-

pose to take in this regard?

THE MINISTER 0 7  STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
According to the available reports, 
excepting some MOG tribal refugees 
who entered Tripura from Bangladesh 
and some Burmese nationals detected 
in some States without valid travel do-
cuments, there has not been any mark-
ed increase in the number of foreign-
ers coming to India illegally without 
valid passport etc.

(b ) Yes, S ir.

(c) F o re ig n e rs  w ho a re  found  to  
h a v e  e n te re d  In d ia  w ith o u t va lid  
t r a v e l  docum ents a re  p roceeded  a g a in st 
u n d e r  th e  p rov isions of re lev a n t law s. 
P a tro llin g  a long th e  in te rn a tio n a l 

b o rd e r  h a s  been  in tensified  an d  con-
s ta n t  v ig ilance is  k e p t to  check any 
in filtra tio n  from  across th e  bo rders .

TWWjWlfT

1428. : WT
TOta ^  fPTT
fa  *

(*p) WT *FT#
% foci TTsrsfPraT tfafsft *rnr <t t  
*rr*»TT ept  aptf 

I  ;

(sr) w t  «r«rTw vTPw?n«n 
$ faq  4 5 0 ^  

mfirv ^rr q*?rr aft wfisw 

t ;

(»T) v f o t ,  nrw rt*  JTFG 
JTRTWf «pr wftTT WT t  J ifft

(*) sffrsw rtf vt w  m  
four vrinrr ?

^wruw if t i h  ifaft
(wteHt wm ) :  (v) vrfcr-
5*rrfarar % fatr Trgr<rgyirgfi
vr vtf jrRrrf st wt t  %ftrwrrnsft*r 

I  1

( * )  V i t i m  VTpRT'STffWcT VTrff 
Vt $ %T aptf

*FT siff |  I
fVTR HWflff ^5T-4 

?ir|#?r mitt 400 ¥0
srfsr v t !  % f$?nw ?r qSftr %

if %wr |  1 s'cft
T̂pRRTftRT vrwf wft vtf q<r- 4

«rr?rwrarar ^  |  1

(n ) *ftr (*)»*** •

Damage of Cement Bags at KmHi., 
Port

1429. SHRI ANANT DAVE: WiU the 
Minister of INDUSTRY be pleased to 
state:

(a) whether it is a fact that large 
quantity of cement bags were damag-
ed at Kandlg Port;

(b) if so, what action is being tak-
en; and

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). So 
far two ships carrying a quantity of 
8,600 metric tonneB and 24,674 metric 
tonnes of cement have been unloaded 
at Kandla. While out of the first ship 
a quantity Of 60 tonnes only was 
damaged, it was found that in the case 
of the second ship, there was a heavier 
bursting of bags. The cement from 
burst bags Is being re-bagged. The
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precise quantity of cement damaged 
irom the second ship will be known 
•only after th e  re-bagging prooees is 
completed. The damage was generally 
lor reasons beyond the control of the 
handling agencies.

firrvTT w w w  
v f a i t  KT l(«|fsWTT

1430. tiVfcfTOTW

(m) WT%s*ftJT^PTT
w o rn  % t o i  % qsnftm x
w f t  tftftr *fr tit* ft*rr
t  ;

(®) *rP? *T$r; w r

i i
(it) JT̂ rTT̂  *TT*fR ^ W  t̂^TT 

tit mm
ftRT ff.fR tit npwrtit *rt»rtf «ft; 

(*) «f^T fTTSFR 5TTT *t *rft
ffljrncrr vr *ftTr <wt  $ ; *flnc

(*) «WT fPWIT «PT f^TT
vtsprr tit fcn 3r wpj;
vr I  ?

3Vft*T ^ IW  ^ TRW
(tit*rcrt imnmffw) : (v) % (*): 

HTTTT % * f  (irfff-
, ’Tf^PTW, fVFR )

1971 % stfto *rfa- 
tnfar jfrspTT faanf^T tit «fV i 

*f5TTT®5 w m x  * to  
t i t  ^ m r x  irfirsrrfcr tittfffir*.
q m  ffWTT 5TTT *1f

itsrwr # niff 33*rr i i 7 «prc?r 
1®78&30^T, 1078OT?H£KPS£
frw n: % ^ { f w  n M w  %
tivfcRT vnNff * t  fHtifai

V T  f*CTT I  ,  t i t  « f t w  %  
mtrfinprft w iw  & w r̂f^ersr f  i 
fir s« p *  3  *rrw s w s  % ttw t 

% t i t f  « f t r  s rs rw
5TTCT fiWT |  I 1972—73
!r 1076—77 ?R? tit V*for if 
vroftn f o r t  i t i  *f w  *ftJRr % 
ipRfsVR % ftnj *ffgTTt  ̂flTVTTtit 
gqWW <C°r ti^TT PftfW tit $ I 
fPFt ^t ?f HgfKI*? fR*PTT
* trror stw tt  % ssaw rc r i |  
fatft y frw r % f t r ? ^ T t i^ f ip iT
I  i 

(v )  tit* src<rnr uror 
wviiTT % ftnrrcTtffa % i

Allocation of Cement

1431. SHRI BHAGAT RAM: Will
the Minister of INDUSTRY be pleased 
to state:

(a) what is the quantity of cement 
demanded and allotted State-wise dur-
ing current year; and

(b) the steps taken to prevent black 
marketing of cement?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Alloca-
tion of cement is made on a quarterly 
basis. S ta te -wise demands as such are 
not obtained. Allocations are made to 
the States on the basis of the past 
despatches and the expected avail-
ability during the quarter. Requests 
for additional allocations from the 
States when received are also con-
sidered on merits. State-wise alloca-
tions made during the second q u a r te r  
(April—June 1978) and third quarter 
(Ju ly—September, 1978) are shown in 
Statement ‘A’ laid on the Table of the 
H ouse. [Placed in Library See N o . 
LT-2489/78}.
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(b )  The p ric e  and d is tr ib u tio n  of 
cem en t is  at presefat regulated interm s 
o f th e  C em en t C o n tro l Order, 1967, 
is su e d  u n d e r  Sec tions 18G an d  25 of 
th e  In d u s tr ie s  (D evelopm ent & Regu-
la tio n )  A ct, 1951. U n d e r th is  Order, 
a  u n ifo rm  f.o.r. d e s tin a tio n  p rice  is 
fixed by  th e  C en tra l G ov ern m en t w hile  
th e  p ric e  a t w hich  cem en t m ay  be sold 
w ho lesa le  o r  re ta il  is  fixed by  the  
S ta te  G o v ern m en ts  a s  s tip u la ted  in  
C lause  10 of th a t  O rder. C em ent has 
a lso  been dec lared  as  a n  e sse n tia l 
com m odity  fo r  pu rposes  of th e  E ssen , 
t ia l  C om m odities A ct, 1955 an d  ad e-
q u a te  pow ers a re  av a ilab le  to  th e  
S ta te  G o v ern m en ts  to  ta k e  action  
a g a in st p e rso n s  a tte m p tin g  to  se ll 
cem en t a t ra te s  h ig h e r th a n  th o se  fixed 
b y  th e  G overnm en t. T he  S ta te  
G o v e rn m e n ts  have  been  requested  to  
d ire c t th e  loca l a d m in is tra tio n s  to  
in it ia te  m o re  positive  action  a g a in st 
th e  o ffenders and  also  to  ta k e  th e  
in itia tiv e  and  keep  a v ig ila n t look o u t 
fo r  th e  o ffenders in s te ad  of w a itin g  
to  ta k e  action  only on  rece ip t of com -
p la in ts .

The Central Government has agreed 
to the proposal of West Bengal 
Government to take over distribution 
through the State Agencies with 
effect from 1st October, 1978. A copy 
of the Scheme of the West Bengal 
Government is shown in Statement 
‘B’ laid on the Table of the House 
[Placed in Library See No. LT-2489/ 
78], The State Governments have been 
requested to give due consideration to 
this scheme to see whether a similar 
system or any other suitable mechan-

(i) 22 gauge SS Sheet*. „

(a) 24 gauge SS Sheets

(3) 26 guage SS Sheets

(4) 28 guage SS Sheet/

(b) Yes, Sir.

(c ) The price of the end produot 
depends on a variety of other factors

ism for control distribution needs to 
be introduced in every State. In the 
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers’ 
Association and Central & State 
Governments, it has been agreed that 
the voluntary distribution scheme in-
troduced by the Cement Manufac. 
turers’ Association might be tried. This 
voluntary distribution scheme has come 
into operation from July, 1978.

Cost of Imported Stainless Steel Sheets

1432. SHRI P. VENKATASUBBAIAH: 
Will the Minister of INDUSTRY be 
pleased to state;

(a) whether the cost of imported 
stainless steel sheets is Rs. 15 per Kg.;

<b) whether the stainless steel uten-
sils sell for Rs. 90 to Rs. 120 a Kg.- 
and

(c) if so, will Government ensure a 
reasonable cost and selling price ratio?,

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) •'Phe price 
of imported stainless steel sheets is 
Rs. 15,400 per MT c.i.f. for 26 gauge 
sheets. During the current year there 
is a custom duty levied on the im-
ported sheets at the rate of 220 per 
cent on the c.i.f. price of the material. 
The MMTC which is the canalising 
authority for the imported stainless 
steel sheets distributes the imported 
stainless steel sheets at the following 
prices:

• R»- 55,000 per MT

. Rs. 56,000 per MT

. Rs. 57,000 per MT

. Rs 58,000 per MT

besides the cost of tthe raw material.
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Per Capita Income

1433. SHRI BALASAHSB VIKHE 
PATIL: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the per capita income 
in India has shown downward trend 
since 1976-77;

<b) if so, what are the factors res .̂ 
ponsible for such decline and what 
measures are being taken or proposed 
to be taken by Government to improve 
the per capita income; and

<c) what has been the per capita 
income in India every year during the 
last ten years?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) According to 
the quick estimates of national income 
for the year 1976-77 Teleasd by the 
Central Statistical Organisation the

per capita income at current prices was 
Rs. 1,008 in 1975-76 and Rs. 1,049 in
1976-77 showing an increase of 4.1 per 
cent. At constant prices of 1970-71 there 
has been, however, a fall of 0.6 per cent 
in the per capita income in that year 
as compared to the previous year. 
Detailed estimates of national income 
for 1977-78 can be prepared only after 
the end of the year. However, accord-
ing to the Economic Survey, the rate 
of growth of gross national product 
(at constant prices) during 1977-78 
is expected to be about 5 per cent. If 
this growth rate is achieved, the per 
capita income during 1977-78 would 
increase by about 3 per cent.

(b) Does not arise.

(c) The attached statement gives 
the per capita income in India at cur-
rent and at 1970-71 prices for the ten 
years ending 1976-77.

STATEMENT 
P e r Capita Income in  In tia  a t cu rren t and constant (1970-71) priie, 

(1967-68—1976-77)

fear
per capital income (Rs.)

a t current prices at 1970-71 priccs

(«) <*) (3)

1967-68 . 554-4
1968-69 , 553*3
1969*70 . . . . 597*5
1970-71* 636-1 636* r

i97»-73* . 663*0 639*4

1973-73* 713*6 606*4

>973-74* • 873*7 6a6*o

* 974-75* . . . . 1007*1 - 617*9

*975-76^ . . . . 1008*3 659*3
1976-77® . 655*a

. ,  not available 
* provisional 

@ quick estimates
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Liquor Poteontef Cm m

1434. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the number of liquor poisoning 
cases in the country during the year
1977-78;

(b) the figu res  as compared to the 
previous year; and

(c) the steps taken to check such 
cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL); (a) 
to (c). The required information is 
being collected and will be laid on the 
Table of the House as soon as possible.

vn n w iR  q w ra  • r f t if tw j 
Tram nsT I f

1 4 3 5 . : «ptt

*r«rt aftrpt t m  f a  :

(v) TTSFFTTST TTRI'OJ 353rf q fT -
TT^reJwr % %

«ft xttx firr **
v*Nrfxsf % r $*it

t ;

,( w ) *nrr n̂rsrlrTT $wr, ffcrfsrer f t  
3  *n *rfer$r, ?ft *rar ct«p

$ ft f f i  $ ;

(* ) **rr ift
f t  *rf |  f a  qnf'arTfw f Vt

- 2 *rr^ «pt ftrarr srntnr,
<rt w  *15 

5 f t  *ft*flft f  ; rftx

(w) «pt t  tcpr Ir *r*r-
«ft% f c m R i  *frc*rfc
$r, % #?TT

If vnr v n w  %
«ftr tffwr ycr «rtTr «wr |  ?

w w  ifeft ( lA i f t r m f t lm f )  r
0*) *rtr (w ) .  «rfa«Frfoff

TfsnPTPr t o t h j  fa ipr 
qfo fo rTf, TPRnrrcr % iw  fahrrfV
8 facTWR, 1977If W T  6 «R*rfV, 
19781PF 1 2 lf o r  «HNr ffrm *

% 1 inflr ?pf src % m n
v r  If ^  Vwr

t  *

(*r) *mfa «pfaTfrff % m«r
*»tf tfHulcii $  cT'rrfq
if % «rftr*r «rspcrftr % %
f?nt arm
^?r % f t  % $5R  %
*fiPT sren ftr  ft»r$ «ftfa*tfV 
z ^ f t  12 fa*5tt If v t wrfr «ft 

*r^ cpt f a v r  t o t  |  1 Op 
vfinr «r?TTiftr 24fajRff*r
v t  1

( « r )  ^ft, 1 «r$ « n f t  »fir 
rf\vn :  fa*tr m r  «rr fa
Hrrfr f f  p̂t aft w fim  i r  r r ftr  v V
«r^?ft 3 *  %  ^ t  srr^r %
wr? #  ^ ^ f t w u f t  i

Area under Jute Cultivation in Assam

1437. SHRZ ISMAIL HOSSAIN 
KHAN: Will the Minister of INDUSTRY 
be pleased to state:

(a) total area of jute cultivated ia 
Assam in the current year;

(b) whether the price of raw jute 
of Assam have been fixed by Govern* 
ment and if so, the rate thereof; and

(c) the steps taken by Government 
to ensure that the actual jute grower* 
get legitimate price?.
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) According 
to the latest reports, area under culti-
vation of jute and mesta in Assam 
during the current season it  93.2 thou-
sand and 9.00 thousand hectares res-
pectively.

(b) and (c). Statutory minimum 
price ol raw jute lor 1978-79 season 
has been fixed at Rs. 150 per quintal 
lor W-5 grade in Assam. For ensuring 
that the full benefit of the statutory 
minimum prices reaches the jute grow-
ers, it has been decided to endarge the 
scope of operations of Jute Corporation 
of India who have been directed to 
procure at least 20 per cent of their
total purchases directly from the pri-
mary markets.

American Expedition to the Nanda.
Devi Peak

1438. SHRI ARJUN SINGH BHADO- 
RIA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government had per-
mitted an American Expedition to the 
Nanda Devi Peak in June, 1978; and

(b) if so, the reasons why the per-
mission was given in view of the pas I 
spying mission to the Nanda Devi 
Peak?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL. MANDAL): (a) 
A proposal for an American Expedi-
tion to Nanda Devi in May-June, 1978 
was accepted in principle in 1976 and 
formal permission granted in March, 
1978.

(b) The permission was granted be-
fore information about the alleged spy-
ing mission to the peak came to notice.

Guidelines to States on preparation of 
Annual Plana

1439. SHRI AMAR ROY FRADHAN: 
Will the Minister of PLANNING be 
pleased to state;

(a) whether it is a fact that Govern-
ment have sent the guidelines to the

States on preparation of annual plans 
for 1979-80 and sectoral allocations tor 
the next five years; and

(b) if so, the reaction of the State 
Governments thereto?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b). No 
Guidelines have so far been sent to 
the States on the preparation of the 
Annual Plan for 1979-80. Guidelines 
were sent to the State Governments im 
June for the preparation of their 
Draft Five Year Plans for 1978—83.

These Draft Plans are expected to- 
be received by the Planning Comnls> 
sion in August.

Coal Shortage in Delhi

1440. SHRI S. R. DAMANI:
SHRI G. Y. KRISHNAN:

Will the Minister of ENERGY be 
pleased to state:

(a) whether he is aware of the acute 
shortage of soft coke in the Capital i* 
recent months;

(b) w hether i t  is  a  fa c t th a t  since 
J a n u a ry  th is  y e a r  B.C.C.L. h a s  *up- 
p lied  m uch  le ss  every  m onth  th a n  th e  
fixed a u o ta  of 1500 w agons a m onth  
and  upto  m iddle  of Ju n e , n o t a  single 
w agon h a s  a rriv ed ;

(c) i l  so, the full details thereof; 
and

(d) whether remedial action has 
since been taken, and is so, the details 
thereof?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) There
was some shortage of soft coke in 
Delhi in recent months.

(b) and (c) The supply of soft coke 
since January, 1978 has been around 
70 per cent of the demand. The
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month-wise supply against the demand is given below:

M onth Demand Supply

January

February

M arch

April

M ay

Ju n e

July

1800 Wagons 1450

1600 „ 949

1500 „ 1010

1200 „ 1243

1300 „ 786

1300 „ 5 »»

1200 „ 806 (till 23rd)

The supply in the first half of June 
was 173 wagons.

(d) B.C.C.L., Railways and Delhi 
Administration are in close coordina-
tion for improving the supply of soft 
coke to Delhi. The Railways have 
taken steps to increase the supply ol 
wagons for movement of coal to Delhi. 
This has already resulted in improve-
ment in supply during the current 
month.

Premature Collapse of the Chambal 
Bridge

1441. SHRI SHAMBHU NATH 
•CHATURVEDI: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to refer to the reply given to
S.Q. No. 707 on 12th April, 1978 and 
state;

(a) whether the examination of 
the points arising out of the report 
■of the Committee of Technical ex-
perts has been completed and it has 
been possible to fix responsibility 
for the premature collapse of the 
Chambal Bridge;

(b) was the report of the Junioi 
Engineer Shri Gurdial Upadhyay 
regarding pilferage of cement and 
substandard work on pier No. 17, 
while the bridge was still under cons-
truction, also gone into and consi-
dered during this examination; and

(c) what conclusions have finally 
emerged as a result of this exercise?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The Committee's 
Report has been examined in detail. 
It is proposed to accept their findings/ 
recommendations. Regarding fixing of 
responsibility, if any, for the collapse 
of a portion of the bridge, it is propos-
ed to request the Ministry of Works 
atd Housing for further necessary 
action as deemed fit by them as the 
work was got executed by the C.P.W.D.

(b) and (c). The complaint of Shri 
Gurdial Upadhyay was duly consider-
ed by the Committee of Technical Ex-
perts before submission of its Report. 
It was, therefore, not considered neces-
sary to go into this complaint de-novo, 
especially because the Committee had 
identified subsidence of foundation 
under pier No. 17 at the substrata 
founding level as the cause of collapse 
of the bridge.

High Level Meeting on Law and 
Order Situation In Delhi

1442. SHRI P. K. KODIYAN; Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a high level meeting 
was called by the Prime Minister in 
Delhi to have a thorough review of
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the few and order situation !n Delhi;

(b) if so, the details thereof and 
the conclusions arrived at?

THE MINISTER OF STATE IN THE 
x MINISTRY OF HOME AFFAIRS 
'  (SHRI DHANIK LAL MANDAL): (a) 

and (b). A meeting was taken by the 
Prime Minister on 1st JTune, 1978. 
Various aspects of the law and orde* 
situation In Delhi were discussed at 
this meeting. Emphasis was laid on 
swift and effective action in detection 
and prosecution of offenders, strict 
supervision through surprise inspec-
tions and visits by senior police offi-
cers and exemplary behaviour by the 
police officers at all levels.

W T T O T T  «TTS*TT,
q tH v w ftr tra * rf

1443. *J*1T : Wh (
s w f  v?rr% tfr  v r r  T v  :

( v )  rm c v r s f t t f ,

*rtcnT$£r, srr^srr, v
f a v f l -  tfr  v w f a r  % v n e » r
vrrcV wffVar vf<nr v< .

(« r )  * v r *«rr *rvr f  Tv

*r*f.T f f  i f  f V w f r  % w f i r
?r*w «ttw  % v « f  w r t f f

( * )  w  3»3r? irar p w  % s jfe -

vV %
err x v  y ra fr fr  f r f w f o t r  %
H ^tf v r w w r  

(* )  tffcjwfinwfir % v t a r t f  
tfr t f w  v &  %  t o ?  * v r  v t a r #

?
*775 L.S.—4

awrf *nr> ( t f  <ft« trmrarwV
( v )  fowfr sr?n«r #
$ftr?r f w  |  fa  *Nj*TprrT ^  waft 
% fa-rrtf'r, f a r ^  ^  «rfa*Tfa?r *n*nrf 
% ¥TT°r, wjfafft «Ff *r$»r*
*«# m?z |  1

(«r) ftwwer
fa^sr*TJT * w r*  % wrrr *r*rnj 

€ r ^ = rr  |  1

(«r) t f k  (*r). sr̂ rr̂ fV
% w-fTST'Jr vr4
srere <r**rrn ? r t  faur |  m r
fwcrr«r srorrtft %> f^r-srM ^r ¥  w jw »r 
£  jfarew aFT tfter w f  *r$r 11
ft»T *ft, *rfc f  t i  fa*fa fim«r<r ?pnt 
sirr*T *r «rrf |  ?rt t o i  

f t m  snrnr % *rw
-35 m  3,-rtt f  1

Crimes in Delhi

1444. SHRI KUSUMA KRISHNA 
MURTHY:

SHRI GANGA BHAKT 
SINGH:

SHRI P. VENKATASUBBAI- 
AH:

SHRI SUBHASH AHUJA; 
SHRI BHART SINGH 

CHOWHAN:
SHRI D. B. PATIL;
SHRI K. MALLANNA:
SHRi ARJUN SINGH 

BHADORIA:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) how many cases <9 roBberies, 
murders and decoities have been 
reported separately between Martfh,
1977 and March, 1878 in Delhi (Old 
and New) and the coaresponding data 
available - between Mfcrch, 1976 and 
March, 1977; and
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(b) how do Government account 
lor spurt in those cases which clear-
ly indicate a situation of ineffective 
law and order in the recent past in 
Delhi (Old and New)?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
A comparative statement ol crime in 
Delhi is given below:

Robbery MurdiT Dacoity

M arch 1977 to March, 1978 5 45
M arch 1976 to March, 1977 167 l 43 4
M arch 1974 to M arch, 1975 19s 33

(b) Among the important reasons 
for increase in crime are free registra-
tion of cases, release ol bad characters 
after the revocation of the Emergency, 
and coming up ol new resettlement 
colonies. The law. and order is con-
stantly under review and several steps 
have been taken to check the crime.

Formation of Ship Building Society
by Andhr#, Pradesh Engineers

1445. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is~a fact that some 
Engineers of Andhra Pradesh form-
ed a ship-building society and asked 
the Government to help them to get 
financial assistance; and

(b) if so, the help given by Gov-
ernment to the above society?'

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No information is 
available in the Ministry.

(b) Does not arise.

Contribution of Road Transport to 
Price Rise

144®. SHRI SOMNATH CHATTER- 
JEE; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether the growth of the 
most expansive form of transport

viz. the road'transport in a dispropor-
tionate and unplanned manner has 
greatly contributed to the price rise 
which is one of the biggest problems 
that the coutotry is facing today; and

(b) if so, steps proposed to be 
taken by Government for the deve-
lopment of Inland Water Transport 
which is universally recognised as 
the cheapest mode of transport?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM ): (a) No, Sir. It is not 
correct to say that road transport is 
always the most expensive form ot 
transport.

(b) This does not arise directly out 
of part (a) of the Question. It is 
also not correct to say that inland 
water transport is the cheapest mode of 
transport lor all commodities and in 
all areas and under all circumstanc.es. 
However, steps are being taken for de-
velopment of inland water transport in 
areas where it is economically viable, 
lor which provision is made in the 
Five Year Plans ol the Central Gov-
ernment as well as those of the State 
Governments. In the Five-Year Plan 
ol the Central Government, provision 
is made lor Central Schemes as well 
as Centrally Sponsored Schemes. For 
execution ol Centrally Sponsored 
Schemes, loans are advanced to the 
State Governments.
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Fire in D«lhi Cantonment

1447. SHRI YADVENDRA DUTT: 
Will the Minister of DEFENCE be 
pleased to state:

t (a) whether a  fire on the 7th June, 
'1978 engulfed the local area head-
quarters of the Air Force in Delhi 
Cantonment;

(b) the causes of the fire; and

(c) the losg suffered?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, 
Sir.

(b) Electrical short circuiting.

(c) Total loss due to damage to the 
building and the stores is assessed at 
Rs. 3,44,761.

*****

1448. xmw  a f t : w r  ssrf

( v )  »r?r % ^ tpt

fo r v fa rr a*rar * *  ^
%fir % «nrr «pr*>r
i ; <riT

( « )  $PTfi*RT *  fan  W  
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*  « «  If 0  ?

OTtf {vh H o  TRTWW):

(f?) flrfir sp*

nft fatr »wr «rr i wrWr,

?t t t  if Jrfararfttf st^ p

«T̂ T, it f  ?WT^# 1978 $
*T fa s %  f a f f  % fa<? TjfV

fa ff t o t t  ?T«rr «r?s xtft
% v n w  t o r t % *rn 1 1

(w ) ifw rr t r r a f r f '[ t n r  % 
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$r«r it fa *r  t  1 v<X3 wxsrx  % 
fa^?r f*r *r w  y r r r  sr?TT s r^ r r r » r  

f i w f t  3ft#  wfr s s  s tp p t % 

*rr^vr srrfr v r  fa? »rn t  fo  # 
*rf*sr®r ?w*f)wV *rr *m rtf 

c p tt  s n w T  s f p m r t̂ *p t % ,

M?flcTT^sftclTl%l VX % rWTSHTT-

« f k  «r-jT«r<T vtfsrrfoflr v t  » r ^  

srfaaior ^
srv!ar wr^f*rr *r §8rn: %

fa n  q?**r ?srq i «rffnm % 
T T P r tf* r t t  fr«TEr-«*w  <n: « fa rrr 

cttt %fff vr t f r r  ^  t  ?wt
%?f % s*n *rc  *ftx  %
??tt ^  q p ix  ^5in «n%
w f  v * * \  % * r t  %  % snfir-

^  1 1
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4<

5. i j t o t  
y 6.

7.

8. wrsr srfcr

9. e r f^ r *
10. far^rr

11. *rfw*f **TTH

12. HRT*T

(»r) *rnr ^  % *rj*rrc  <rfr- 
ft?r f  i fa w ffa ftra

mwff TP«r wsft *f «p> *rtf 
^ r r t  w<prr srfarsr ?r$f |  :—

i'

1. ^
2.
3. f^rnrsr sr̂ vr

4. frfT^wf
5. <r*r«r

6. rr**«rr*

7.

8. ^rrer
9. WFSTJT r̂

10. %TH

11. df*w»rry

12. sftaT

13.
14 . w o r^ rw  
is .  ilvnspr

f 5 P T t r « f f  if  f a ^ r  *r<j»nr
wrtft % * *  TTwflr ff fa fin r *  

v t  snqf*nrcrr 
w$ffrT f« r^  &  <&GSfr< % fw$ 
H W r x  ^  n r te fff  f r a f a  srrft *p t 
fa? 1 1

Chief Ministers’ O n ffen m  on Law 
and Order

1450. SHRI M. N. GOVTNDAN 
NAIR:

SHRI YAGYA DATT 
SHARMA;

Will the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether Government had a 
proposal t0 convene a Chief Minis-
ters' Conference to consider the law 
and order situation in the country;

(b) whether this Conference h*s 
since been held;

(c) if so, the details of the discus-
sions that took place and the outcome 
thereof; and

(d) if it was not convened, the sea-
sons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (d). Government propose to con-
vene, at an early date, a Conference 
of Chief Ministers to consider the law 
and order situation in the country.

Scheme far Utilisation of Territorial 
Army Personnel

1451. SHRI JYOTIRMOY BOSU: 
WU1 the Minister of DEFENCE be 
pleased to state:

(a) whether Lt. Col. & K. De., 
TJX, a Cardiologist has sent a 
scheme for  utilisation of Territorial 
A m y personnel (Medical) fo? ren-
dering medical services to different 
regions especially the backward ones;

(b) if so, whether Government 
have accepted the scheme; and

(c) when it is likely to be Imple-
mented?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, 
Sir.

(b) and (c). The feasibility of the 
scheme is under examination.
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MIGs Manufactured by BAL
1452. DR. BALDEV PRAKASH: Will 

the Minister of DEFENCE be pleased 
to state:

(a) whether the batch of new 
MIGs manufactured by the H.A.L 
has come out of factory; and

(b) whether the aircrafts have 
been put on trial fights and found 
satisfactory?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH): (a) No, Sir.

(b) Does not arise.

Backward Classes Commission

1453. DR. BAPU KALDATE; Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government have ab-
andoned the proposal to constitute 
Backward Classes Commission; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
No, Sir.

(b) Does not arise.

Solar Energy for Domestic use

1454. DR. VASANT KUMAR PANDIT: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether active research is be-
ing done in various departments 
and at various levels to harness solar 
energy for domestic use and indus-
trial progress;

(b) if so, the main achievements 
thereof and the implementation of the 
same from the utility point of view;

(c) whether it is a fact that the 
mechanical engineering department 
of the I.I.T. Powai (Bombay) has pro. 
posed a cold storage unit based on 
solar energy; and

(d) whether the possibility of pro-
duction of electric power through 
solar energy stored in seawave has 
been investigated and i* *>> the re-
sults thereof?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) Yes, Sir.

(b) A statement is attached.
(c) Yes, Sir. Work on the project is 

in progress.

(d) No, Sir. Government would prefer 
to concentrate on development of solar 
thermal devices and solar photovoltaic 
devices for generation of electricity, 
which can be realised in tbe im-
mediately foreseeable future.

Statement

Utilisation of solar energy for a 
wide range applications with special * 
emphasis on its use in rural areas has 
been given high priority by tbe 
Government. Efforts in this area are 
still in the R & D stage. Organised 
research and development with signi-
ficant financial inputs by the Depart-
ment of Science & Technology started 
only a couple of years ago end nor-
mally new technologies takes several 
years before they could reach com-
mercialisation. Sustained efforts in 
the last two years have led to suc-
cessful prototype development of 
certain solar energy devices such as 
water heating systems, dryers for 
agricultural produce, solar power 
plant etc. Some of these devices are 
undergoing field trials in different 
parts of the country. The following 
are the more important R&D projects 
which made significant progress:—

(i) Successful completion of one- 
tonne per day proto-type paddy 

dryer by the Annamalai University.

(ii) A 10-tonne per day paddy 
dryer has been installed by the Na-
tional Industrial Development Cor-
poration at the Central State Farm 
in Lathowal near Ludhiana—Work 
started on another grain dryer In-
stallation at Gauhati (Assam).
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(iii) A 10 KW experimental solar 
power plant has been successfully 
installed and commissioned *y the 
Bharat Heavy Electricals Limited in 
cooperation with the Indian Institute 
of Technology, Madras under the 
Indo-FRG Cooperation Agreement.

(iv) Solar Energy heating systems 
for domestic use and for medium 
and large scale applications in ho-
tels, guest houses, hostels etc. have 
also been developed in the Bharat 
Heavy Electricals Limited and the 
National Physical Laboratory. One 
such large scale installation has been 
completed at the Qutab Hotel, New 
Delhi.

(v) Know how has been developed 
for making personel condensors for 
Solar cells at the Indian Institute of 
Science, Bangalore.

(vi) R & D work for fabrication 
of silicon solar cells at the Central 
Electronics Limited for direct con-
version of solar energy into electri-
city by photovoltaic process is in 
progress. A number of other insti-
tutions in the country are participat-
ing in this work. The main thrust 
of R&D work in this area is to 
develop low cost solar photovoltaic 
cells with reasonable efficiency.

(vii) A solar energised desalina-
tion pilot plant of 1000 litres per 
day capacity for obtaining potable 
water from sea water was developed 
by the Central Salt & Marine Chemi-
cal Research Institute, Bhavnafar. 
Based on the performance of this 
pilot plant, the Institute has recently 
commissioned a 5000 litres per day 
capacity plant at village Awania in 
Gujarat and plants of larger capa-
cities are under construction in 
Rajasthan.

Thai Language Programme by AXR.

* 1455. SHRI DILIP CHAKRAVARTV
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
refer to the reply given to Unstained

Question No. 386 on the 22nd February 
1978 and Btate:

(a) the steps taken so far to start 
the broadcast in Thai language fay  
A.I.R.; and

(b) if not, the reasons thereof?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) and <b). It has already 
been decided to resume the Thai Ser-
vice of the External Services Division 
of All India Radio. Steps are ^ jn g  
taken to appoint the required staff. As 
soon as they are in position, the service 
will be resumed.

Programmes Teleeast by T.V. Centre, 
Srinagar

1456. SHRI MOHD. SHAFI QURESHI: 
Will the Minister of INFORMATION 
AND bROADCASTING be pleased t» 
state:

(a) whether the T.V. coverage hi 
Srinagar is confined only to Govern-
ment functions; and

(b) time allotted during 1977-78. to 
functions organized by the Opposition 
parties?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) No, Sir.

(b) There is no pre-arranged alloca-
tion of time as such to the ruling and 
opposition parties. The principal crite* 
rion is the newsworthiness of a parti-
cular event.

Inland Water Transport
1457. SHRI SIVAJI PATNAIK:

SHRIMATI AHILYA P.
RANGNKKAR: .

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that Inland 
Water Transport is the cheapest mode 
of transport and continues to play a '
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vital role In the transportation system 
and economic development; and

(b) what steps are proposed to be 
taken by Government for the deve-
lopment of Inland Water Transport in 
India?

THE MINISTER OP STATE IN-
CHARGE OP THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Whether inland 
water transport is cheaper than other 
alternative modes in a particular case 
will depend on the nature of commo-
dities to be transported, relative dis-
tance between point of origin and des-
tination by waterways and other alter-
native modes, the distance over which 
the goods have to be carried and other 
relevant factors. It will not be cor-
rect to say that inland water trans-
port is always the cheapest mode of 
transport. In India it plays an im-
portant role in some parts of the coun-
try where it has natural advantage 
over other modes of transport.

(b) The primary responsibility for 
development of inland water trans-
port in India under the Constitution 
devolves on the State Governments. 
The Central Government has, however, 
been providing financial assistance to 
those schemes of the State Govern-
ments for development of inland water 
transport which were included in the 
Plans as Centrally sponsored schemes. 
Efforts are also being made to revita-
lise the river services operated by 
the Central Inland Water Transport 
Corporation, an Undertaking of the 
Central Government.
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Restarting of River Services

1462. SHRI GANGADHAR APPA 
BURANDE: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any action has been 
taken or is propoeed to be taken by 
Government to restart the river 
services which were closed down; and

Cb) if so, the details therefor?

THE MINISTER OP STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) The river services on two 
routes namely; Calcutta-Gauhati and 
Calcutta-Cachar which were closed 
down have been restarted with effect

from May, 1978 and June, 1978 res-
pectively by Central Inland Water 
Transport Corporation Limited. Cal-
cutta.

Pay m l Allowances of J.C.Os. and 
other Rank Officers

1463. SHRI K. N. DASGUPTA: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether the differences in pay 
and allowances between the JCOs 
and other rank officers are gradual-
ly increasing;

(b) whether at present JCOs and 
Jawans are getting same ration scale 
and allowances and outfit allowances, 
but the newly commissioned officers 
are getting at much higher rates; and

(c) whether JCOs are getting 1st 
class journey facility but as regards 
mileage allowances they are getting 
leas than that of other officers?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) No,
Sir. The disparity in the ratio of pay 
between JCOs and Commissioned Offi-
cers has been substantially reduced 
over the years.

(b) JCOs and Jawans are entitled 
to free rations, or ration allowance in 
lieu thereof when rations are not 
drawn in kind. Commission Officers 
(including newly Commissioned Offi-
cers), are not entitled to free rations, 
except when posted to field areas. The 
ration scales of Commissioned Offi-
cers, including newly Commissioned 
Officers, in field areas are different as 
compared to JCOs/Jawans because of 
different dietary habits.

So far as outfit allowance is con-
cerned. JCOs and Jawans get free ini-
tial issue of clothing, free washing 
services, and clothing allowance of 
Rs. 9 p.m. for the purpose of replace-
ment and repair of articles of cloth-
ing. In field areas, they get free re-
placement of clothing in lieu of cloth-
ing allowance. On the other hand, a
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Commissioned Officer gets Initial out-
fit allowance of Rs. 1400 to provide 
himself with uniform and accessories; 
renewal outfit allowance of Rs. 1200 
after 7 years’ qualifying service; and 
kit maintenance allowance of Rs. 50 
p.m.

(c) Both JCOs and Commissioned 
Officers are entitled to travel by 1st 
class during rail journeys. There is 
also no difference in their entitle- 
ments of mileage allowance.

Grant of Penalon to Freedom Fighters

1464. SHRI F. H. MOHSIN: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) how many persons have been 
granted fresfi political sufferers pen-
sion since April 1977;

(b) in how many cases the pensions 
have been suspended or cancelled; and

(c) how many applications are still 
pending?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) 1449.

(b) Pensions have been suspended 
•in 1767 cases and cancelled in 823 
cases.

(c) No application is pending initial 
scrutiny.

Andaman and Nicobar Iriand Shipping
Serriqsg

1465 SHRl D. AMAT: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government propose 
to set up a committee to go into the 
various problems connected with the 
Andaman and Nicobar Island Shipp-
ing Services; and

(b) if so, what are the main fea-
tures ot the proposal?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING ANCTPRANSPORT (SHRI 
CHAND RAM): (a) Yes. Sir.

(b) The Committee will examine 
various problems connected with 
Shipping Services to Andaman and 
Nicobar Islands, including quotas now 
being fixed for various categories of 
users. It will comprise of represen-
tatives of the Ministries of Shipping 
and Transport and Home Affairs, two 
members of the Home Minister’s Ad-
visory Committee for Andaman and 
Nicobar Islands, a representative of 
the Chief Commissioner, Andaman 
and Nicobar Islands and a representa-
t iv e  of Shipping Corporation of India 
Limited.

Censorship Certificate to *God Fathers’ 
Knng Fu Family'

1466. DR. RAMJI SINGH: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the film ‘God Fathers’ 
Kung-fu Family’ is certified for exhi-
bition in India;

Ob) was it seized by the Police;

(c) ha8 it led to some sensational 
disclosures; and

(d) if so, what are they and steps 
Government taken?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI- 
L. K. ADVANI): (a) No, Sir.

(b) to (d). Information is being 
collected and will be laid on the 
Table of the Sabha in due course.

fwfe fflTT w m  g w
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M  Scale Vapor Industry

1460. SHRI JANARDHANA POOJ-
ARY: Will the Minister of INDUSTRY 
be pleased to sttte:

(a) whether National Alliance at 
Young Entrepreneurs have urged 
Government to take measures to save 
small scale paper industry threatened 
by monopoly interests; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No repre-
sentation from the National Alliancr 
of Young Entrepreneurs has been 
received in this Ministry urging Gov-
ernment to take measures to save 
small scale paper industry threatened 
by monopoly interests.

(b) Does not arise.
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Encounters with Nagas
1471. SHRI YAGYA DATT SHAR- 

MA: Will the Minister of HOME 
AFFAIRS be pleased to sate:

(a) whether there have been some 
fresh encounter with Naga rebels try-
ing to enter India from Burma after 
their training in China;

(b) if so, the results thereof; and
(c) the steps taken to check their 

re-entry into India?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). There has been one en-
counter in the recent past. On 25th 
May, 1978, Assam Rifles Patrol was 
fired at by a group of underground 
Nagas near Peasao in Tuensang Dis-
trict of Nagaland. Although there 
were ho casualties on either side, the 
underground Nagas reportedly over-
powered five Assam Rifles personnel 
and deprived them of five rifles with
11 magazines and one pistol (signal).

(c) Vigilance all along the Indo- 
Burma Border in Nagaland and Mani-
pur is being maintained.

Steps to persuade Large Scale Units to 
give up Production of Soap, Matches 

and Footwear
1472. SHRI D. D. DESAI: Will the 

Minister of INDSTRY be pleased 
to state:

(a) whether steps have been
to persuade large scale units manu-
facturing soap, matches and footwear 
to give up these lines in favour of 
small scale and cottage units; and

(b). if so, the details of progress 
achieved in thig regard so far?
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The matter is under discussion 
and no decision has been taken.

Ong« Trlb#

1478. SHRI S. S. SOMANI:
SHRI DINEN BHATTA.

CHARYA;

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether it is a fact that the 
number of Onge tribe has been pro-
gressively dwindling from 672 at the 
turn of this century and they are now 
only 100 in the little Andaman 
Island;

(b) whether it is a fact that it la 
due to certain varieties of the plant 
found like Tuber which contain small 
quantities of diosgenin and are edible 
and due to its heavy dependence for 
food on tubers of a plant called 
dloscoreas; and

(c) if so, whether Government have 
made any efforts in this regard and 
studied the facts?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) The population 0f Onge8 was 
assessed at 672 in 1901. It stood at 
120 according to the 1961 census and 
112 according to the census of 1071.

(b) and (c). Investigations seem to 
indicate that the diosgenin in ttie dio- 
scorea plant is unlikely to be the 
cause of sterility among the Onges.

"A doctor has now been posted at 
Dugong Creek to attend exclusively 
to the Onge8 in the area. Higher 
technical support is being provided 
in health matters by the Jawaharlal 
Nehru Institute of Post Graduate 
Medical Education and Research, 
Pondicherry where a research pell 
has been' established for this purpose.
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Directives to States on Police 
Administration

1475. SHRI SURENDRA BIKRAM: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether in his talks with Police 
personnel in New Delhi on June 1, 
1978, the Prime Minister urged the 
Police Administration to ensure quick 
detection of crimes and effective 
punishment of the guilty to impart a 
greater sense of security to citizens;

(b) what concrete steps have been 
taken on Prime Minister’s advice and 
how much reduction in crimes has 
been achieved till now; and

(c) whether the Central Govern-
ment now propose to issue new direc-
tives to States to take more stringent 
and firm actions against lawlessness in 
the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). A meeting was taken 
by the Prime Minister on 1st June, 
1978. Various aspects of the law and 
order situation in Delhi were discus-
sed at this meeting. Emphasis was 
laid on swift and effective action in 
detection and prosecution of offend-
ers, strict supervision through sur-
prise inspections and vsits by senior 
police officers, and examplary beha-
viour by the police officers at all 
levels. Patrolling has been intensified. 
Special drives were launched under 
the Arms and Excise Act and other 
Local Acts. Externment proceedings 
against bad characters have been 
stepped up. Special Vigilance Squa-
ds have been created to check eve- 
teasing and pick-pocketing. These 
measures are expected to make an im-
pact in due course.

(c) It is proposed to convene a con-
ference of Chief Ministers to discuss

the law and order situation as early 
as possible.

Congestion on Ports

1476. SHRI AMAR SINH V.
RATHAWA:

SHRI AHMED M. PATEL:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether it is a fact that certain 
big ports are facing a great congestion 
of ships on their ports;

(b) if 90, the names “of such ports;

(c) the reason^ for congestion; and

(d) the measures taken by Govern-
ment to solve the problem?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Out 
of lO major ports, Bombay Port alone 
has been facing congestion over the 
last few months. However, of late, 
there have been some berthing delays 
in certain cases in Madras and Kandla 
Ports.

(c) The main reasons for congestion 
are:

(i) Larger number of ships’ ar-
rival.

(ii) Increase in the number of 
bulk carriers for fertilizers, cement 
and edible oil, which take long time 
In unloading.

(iii) Inclement weather due to 
mon&oon.

(iv) Tidal constraints.

(v) Labour problems:



(d) A Standing Committee has been 
constituted for rationalised distribu-
tion of cargo at Major Ports. Gov-
ernment are also considering setting 
up of a Committee to examine the 
question of maximising the diversion 
of export/import cargo from the Bom-
bay Port to other major and develop-
ed ports.

Play Ground In Silvassa

1477. SHRI RAJE VTSHVESHWAR 
RAO: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether it is a fact that in 
Silvassa, the capital of Dadra-Nagar 
Haveli there is a PlaY ground;

(b) what is its area;

(c) whether it is a fact that *t is 
entirely for the officers and the other 
citizens are not allowed to be its 
members even to this day; and

(d) will Government see that other 
citizens are also allowed there?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
Yes, Sir.

(b) 1.55 hectares.

(c) No, Sir. The playground is 
open to alL Different games are play-
ed here by the public. Sport competi-
tions like inter-school and annual 
sports of Government and private 
schools organised by the Sport Coun-
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cil are held on this ground. 
Moreover, Government film shows 
meant tor public are also held 
here. The entire ground is open to 
the public. Therefore, there is no 
question of membership for its use.

(d) Does not arise,

Rural Electrification in Bijapor 
District in Karnataka

147a SHRI S. B. PATIL: Will the 
Minister of ENERGY be pleased to 
state;

(a) the names of talukas in Bijapur 
District of Karnataka where Rural 
Electrification works by Rural Electri-
fication Corporation is in progress 
with details and when the same is 
likely to be completed;

(b) whether the progress of works 
sanctioned is slow;

(c) if so, the reasons thereof; and

(d) whether Rural Electrification 
Corporation has received any fresh 
proposals from Karnataka Govern-
ment and if so, the details thereof?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
Rural Electrification Corporation has 
sanctioned eight schemes for rural 
electrification in 6 talukas in Bijapur 
district of Karnataka. Thes* schemes 
are a t varfous stages of implementa-
tion. The details of the schemes and 
the achievement upto March 1978 are 
given in the enclosed Statement.

(b) and (cjT Shortage of key mate-
rials like conductors, transformers, 
poles, etc., and reluctance of the cul-
tivators to go in for electric or diesel 
pumpsets has been responsible for the 
slow progress in some cases.

(d) One more scheme for electri-
fication in Sindagi taluk in Bijapur
district for a loan assistance of Rs. 
13.83 lakhs has been received by the 
Corporation from the Karnataka State 
Electricity Board.

20, 1878 wrttWB Antwert lan



flMMHVt
OfiaLU of R.E . Schema. sanctioood by REG and implementation in  Bijapur Distt. in K«rag- 

taka (Position u  on 30-6-1978)

la f  WHMn AnstHtr, SRAYA2VA 4, 1968 (SAKA) Wrm*n A im e r , 139

S.Jftu. Name of Taluk Tarjpsts envisaged on completion of 
projcct and achievements upto* 

31-3-78

R.E.C.
Loan

New
Villages

Pumpscts L.T./Agro
Industries

Ffcascd Ytm o f 
period of completion 
completion according 

(Years) to original
phasing

T A T A T A

I. Indi.I 3» 38 1241 573 45 5« 5o-35o 5 >975*76

a. Siadagi 35 21 1 *44 241 60 33 60-730 5 1977-78

3- Hungund . 5i 34 227 316 37 21 36-820 5 1978*79

4. B. Bagewadi 36 «4 700 480 40 29 48-330 5 1979-80

5* Badami 35 18 30a 201 40 43 38-780 5 1979-80

6. Iod t-Il (Nirabal 
Growth Centre) a 4 165 8 f> 12*I0O 2 1976-77

7- Siodagi (Sunguta 
Growth Centre) 7 i 42 G 7‘390 2 1977-78

8. Muddobihal KM '3 477 85 45 11 53‘ '30 5 1981-8*

303 133 4398 1904 a79 188 307* 630

T— denotes Targets 
A— denotes Achievements.

W im  if wwTfV w t  v n rf t 
v  vifwifhff wrtn

1470. WWW TH fW T :
W  TWT vrft m, f r  :

(* )  <T¥TTrf31%^

ar«f «rT^ratr
% f̂ TTT sn fo  *HY «fr; tfft:

(ar) jrfar ff, ?t> t o f t  *rpfr 
jt$ »ft *At *nr srv far* * 
f?ft *rr% % w t  |  ?

v m  if Tmr
) : (*>) aft $T 1 

1778 L6—5.

(Jfto

( g 1) ^  TTFT 5TW T 4 1 5 0

tfter v fa  *mz % 1 ^
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BUI for Assembly for Delhi

1480. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME
AFFAIRS Be pleased to state:

(a) whether Government propose 
to bring a Bill for Delhi Assembly in 
the current session;

(b) if not, why not;

(c) whether Government have 
consulted the Members of Parliament 
of Delhi over this issue;

(d) if not, why not;
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(e) the details of the powers to be 
given to the proposed Delhi Assemb-
ly; and

(f) whether it is a fact that multi-
plicity of authority will be reduced 
and some financial powers will also 
be given to Delhi State?

THE MINISTER OP STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (d). Taking into account the 
views expressed in Parliament, Metro-
politan Council of Delhi and in public, 
Government have decided to bring 
forward legislation for creation of a 
Legislative Assembly and a Council of 
Ministers for Delhi in the current 
session.

(e) Like the Legislative Assemblies 
of other Union territories, the Delhi 
Assembly will have power to make 
laws for the whole or any part of 
Delhi with respect to any of the mat-
ters enumerated in the State List or 
the Concurrent List in the Seventh 
Schedule to the Constitution in so 
far as any such matter is applicable 
in relation to Union territories, and 
to pass the budget for the Union ter-
ritory of Delhi

(f) In the proposed set up, the 
Delhi Administration is expected to 
exercise greater role in the field of 
coordination and enjoy enhanced 
financial delegations.

Second High Power Static Radar

1481. SHRI TULSIDAS DASAPPA: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government propose a 
second high power static radar to go 
into operation as part of phased 
development of the Air Defence 
Ground Environment System; and

.(b) if so, the details regarding its 
location and construction and whether 
any foreign technical assistance has 
also been sought in this regard?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). Several radar stations are being 
established in different parts of the 
country to strengthen our Afr Defence 
arrangements according to a phased 
programme. These stations are being 
installed by our own experts utilising 
equipment supplied through Bharat 
Electronics, with some help from a 
foreign collaborator. It will not be 
in public interest to give any further 
details.

Delay in Declaration of New Textile 
Policy

1482. SHRI DHIRENDRA NATH 
BASU: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the reasons for delay in declara-
tion of new Textile Policy;

(b) the number of Textile industries 
lying closed due to shortage of cotton 
and labour unrest; and

(c) whether it is also a fact that 
if the declaration of new policy is 
further delayed the authorities ot 
many Textile Mills will not be inte-
rested in new investment in the line?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
As the Textile Policy has to be an 
integrated one covering all sectors and 
fibres, detailed consideration is neces-
sary.

(b) At the end of May, 1970, there 
were 25 miles in all lying closed duo 
to financial difficulties, labour trouble 
and natural calamities.

(c) No, Sir.

Recruitment for Naval Training at 
Chilka

1463. SHRI GANANATH PRADHAN: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government have pro* 
posed to recruit trainees for living
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naval training at Chilka (Orisa) 
during the year 1978*79; and

(b) the criteria being followed by 
Government for recruiting trainees for 
that purpose?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). The training of Matric Entry Rec-
ruits is at present carried out at INS 
Circars, V ishakhapatnam. A new 
Boys’ training establishment, under 
construction at Chilka, is expected to 
be commissioned during 1979-80, 
when the training of Matric Entry 
Recruits will be shifted there.

Recruitment for this training is 
based on a written competitive exa-
mination followed by a medical test. 
The minimum educational qualifica-
tion is Matriculation and the age li-
mits are 17 and 20 years. To ensure 
equitable recruitment from all re-
gions, vacancies would be allotted to 
recruiting zones on the basis of the 
recruitable male population of the 
States comprising the Zones.

W a r  M uiiv o f |>osts

Recruitment of SC/ST in Badarpur 
Thermal Power Station

1484. SHRI RAM PRASAD DESH- 
MUKH: Will the Minister of ENER-
GY be pleased to state:

(a) how many persons of Scheduled 
Castes/Scheduled Tribes were re* 
cruited/promoted in the each grade 
during 31st March, 1975-76 and 1977-
78 in the office of the Financial Ad-
visor and Chief Accounts Officer, 
Badarpur Thermal Power Project; and

(b) how many general candidates 
were recruited/promoted in each grade 
and how many were recruited and 
promoted against the posts of Sche-
duled Castes/Scheduled Tribes candi-
dates?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN) (a) 
The number of Scheduled Castes/ 
Scheduled Tribes persons recruited/ 
promoted in each grade during the 
year 1975-76 to 1977-78 in the office 
of the Financial Advisor and Chief 
Accounts Officer, Badarpur Thermal 
Power Project is as follows:

Number of persons recruited/promoted

Scheduled Scheduled
Castes Tribes

1975 -7® D aftry .
'0 76 -77 Clerks .
!977-7a  Clerks

(b) The number of general cand dates recruited/promoted in each 
grade and the number of those recruited and promoted against the posts 
of Scheduled Castes/Scheduled Tribes is as follows:

Y ear M im r o f  posK

•975-76

1976-77

1977-78

Stenographer 
Daftry . 
Peon

Stenographer
Clerks

Clerks

No. o f {vrnns NVi. nT trm rral 
o f  general candidates
category  re- appointed/ 

cruited/prom o- prom oted
ted against SC/

ST vacancies

R m a r k s

?Til
Nil
Nil
N il

Nil
Nil

Nil
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Dfi*rrt rvocnumne frow S rin ag a r  T. V. 
Station

1485. SR. KARAN SINGH: Will 
the Minister ol INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether it is a fact that the 
15-minute a week Dogri telecast from 
Srinagar TV has been discontinued; 
and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) No, Sir.

(b) Does not arise.

firngr fsnsrcfarc
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j f tw  j i n  ,sfN % ftw[ i f  
x m  «nm

1488. *ft x m im  fawrft : *rt
^  »<rrir ffV f^ r  ^  ft: :

(fr) w  r??^fr ^
flrrfwr srH'f *  Jrm^f #  *rr* 
^r?r % fare T fs m  s r r r  ^  T «r ^r%

siRfflT |  ;

( « )  ffl, rTT T T ^ f f
$  f a r t  v ji f ; ^Tr

(*T) TT T?r% W'T3R,
«wfr, fr-Tfr, ’rrfR-, 
srrfc trr f a r t  *qr'r * r i f * r *  >1 #  ft^ tt |  
sfrr tffan f m f f m  ¥  
s f ir  *T f< rri trrf? t t  ^  fart
^T-r irrfapF i?T% £ ?

*15 *i*rcw 3  T m  *Wt (nh 
u fa*  srnsr **&*) (r>) k
(*r). 9«JTr #  *r 7^  f

qfVT J^JT % 7 2  "T O ' 3Tf««ft I

C ases a g a in s t S hah i Im am  o f J a m a  
M asjid , D elhi

1489. SHRI HITENDRA DESAI:
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) how many criminal cases were 
pending against the Shahi Imam of 
Jama Masjid, Delhi;

(b) what were the charges;

(c) how many Members of Parlia-
ment recommended withdrawal of 
these cases;

(d) have Government withdrawn 
these cases; and

(e) if so, why?
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 
(SHRI DJIANIK LAL MANDAL)
(a) and (b). Ten criminal cases were

registered against the Shahi Imam of 
Jama Masjid. A statement giving de-
tails of these cases is laid on the 
Table of the House.

(c) There is no record of any writ-
ten request from Members of Parlia-
ment recommending withdrawal of 
these cases.

(d) Two cases were withdrawn by 
the Delhi Administration on 1-6-1978, 
one is still pending investigation and 
the remaining 7 cases were finalised 
as untraced on completion of inves-
tigation.

(e) According t0 the Delhi Admi-
nistration, two cases were withdrawn 
by them as no allegation in the com-
plaint was made of any injury to 
a public servant or damage to public 
property and because the Administra-
tion was of the view that in the to-
tality of circumstances, it would be 
in public interest if the cases were 
permitted to be withdrawn.

Statement
1. Case FIR No. 1023, dated 12-8- 

1974 ujs 353|186-IPC, P. S Kotwali, 
Delhi.

2. Case FIR No. 574, dated 22-9-
1974 u/s 147|149J224|225jl86|353|506- 
IPC, P.S. Jama Masjid, Delhi.

3. Case FIR No. 593 dated 18-9-
75, u|s 43-DIR P.S. Jama Masjid, 
Delhi.

4. Case FIR No. 189 dated 19-4- 
76 uls 147J148J149[436J427j 188j1861353 
307-IPC, 69-DIR, P.S. Jama Masjid, 
Delhi.

5. Case FIR No. 199, dated 29-4-
1976 u|s 36143-DIR. P.S. Jama Mas-
jid, Delhi.

6. Case FIR No. 217. dated 21-5-
1976, u|s 43-DIR P.S. Jama Masjid, 
Delhi.

7. Case FIR No 252. dated 16-6- 
76 u/s 43-DIR, P.S. Jama Masjid 
Delhi.
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8. Case FIR No. 303, dated 5-7-
76, u|s 43-BIR P.S. Jama Masjid, 
Delhi.

9. Case FIR No. 65, dated 1-2-78 
ujs 124-A, IPC, P.S. Jama Masjid, 
Delhi.

10. Case FIR No. 131, dated 2-2-
75, u|s 1471148|3531332|42714521506-
IPC, P.S. Darya Ganj. Delhi.

Improvement in Programmes of 
Amritsar T.V. Centre

1490. CHOWDHRY BALBIR SINGH: 
Will the Minister ol INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether it is a fact that people 
of Pakistan are very much interested 
in Amritsar T.V. programmes; and

(b) if so, the efforts being made by 
Government to make Amritsar T.V. 
programmes more Interesting?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI) : (a) Doordarshan Kendra, 
Amritsar, has been receiving a large 
number of letters from the Pakistani 
viewers commenting favourably upon 
the programmes telecast from there. 
This is a clear indication of the in-
terest envinced by the Pakistani 
viewers in those programmes.

(b) The existing programmes are 
reviewed from time to time and action 
is taken for improvement, wherever 
called for. Besides this, it has been 
decided to make Amritsar a Relay Cen-
tre of the Jullundur Doordarshan 
Kendra when the latter is commission-
ed. This is expected to diversify the 
programmes telecast by the Amritsar 
Centre.

Power Shortage in States

' 1491. SHRI SAMAR GUHA: Will the 
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that power 
shortage is continuing in different 
parts of the country,

(b) if so, facts about the power 
position in regard to different States;

(c) whether load-shedding is still 
continuing in Calcutta and Delhi; and

(d) if so, the steps taken by Gov-
ernment for dealing with the power 
shortage?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) and (b).
Some of the States in the country have 
been facing power shortages in the 
past. However, with onset of the 
monsoons and consequent fall in the 
load demand, the power position all 
over the country has improved. Power 
cuts/restrictions in many of the States 
have either been completely lifted or 
have been reduced. The following 
States/Union Territories do not have 
any notified power cuts or restriction 
at present:

1. Himachal Pradesh
2. Haryana
3. Punjab
4. C h an d ig arh

5. R a ja s th a n
6. G u ja ra t
7. Tamil Nadu
8. Kerala
9. Andhra Pradesh

10. Orissa.
Although marginal notified power 
cuts/peak load restrictions are being 
continued to be enforced in Delhi, 
J&K and Uttar Pradesh States, the 
power supply position is generally 
satisfactory in these States at present 
In Bihar, however, although there are 
no notified power cuts, load shedding 
is resotred to depending upon avail-
ability of power.

States/Union Territories in which 
some power shortages are still being 
experienced include Madhya Pradesh, 
Maharashtra, Karnataka, Goa, West 
Bengal, Bihar, Assam, Manipur, Naga-
land and Tripura.

(c) There is no load shedding in 
Delhi. Marginal load shedding is re-
sorted to in Calcutta area on some 
days depending upon the actual avail-
ability of power.

(d) Government have taken a num-
ber of steps to improve file power
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availability in the country. These 
measures include accelerated additions 
to the generating capacity, maximising 
generation on the existing installed 
capacity, integrated operation of diffe-
rent power systems for optimising the 
hydro-thermal mix and to get the sur-
plus power in some areas to meet the 
requirements of other areas which 
have shortage.

WTO ST StfTTfcTRT,
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State Industries Ministers Conference

1493. SHRI NIHAR LASKAR: Will 
the Minister of INDUSTRY be pleased 
to state:

(a) whether State industries Minis-
ters Conference was held In June, 
1978;

(b) if so, the subjects discussed;

(c) the decisions arrived at; and

(d) to what extent the implementa-
tion of the proposed decision has been 
taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
MATI ABHA MAITI): (a) Yes, Sir.

(b) The subject discussed related 
to the setting up of District Industries 
Centres—the programmes of activity, 
the problems faced and the progress 
achieved.

(c) A statement is attached.

(d) As the meeting was held only 
in June, 1978 it is too early to assess 
the extent of the implementation of 
these decisions.

Statement

(i) For continuous monitoring of the 
District Industries Centre Programme 
each Joint Secretary in the Ministry 
of Industry (Department of Industrial 
Development) was given charge of 
two or three States for making regular 
visits to the States for monitoring the 
progress of District Industries Centres.

(ii) The Development Commissioner, 
Small Scale Industries would coordi-
nate the entire programme and would 
provide support to the District Indus-
tries Centres through the Small Indus-
tries Service Institutes.
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(iii) A Monitoring Cell at the State 
Headquarter m a y  be set up to monitor 
the progress of the District Industries 
Centre programme in the respective 
States provided the total recurring ex-
penditure does not exceed 3 per cent 
of the grant by Government of India 
or Rs. 2 lakhs whichever is less.

(iv) The deposits in the banks from 
the rural areas must be utilised in 
those areas alone and not be diverted 
to big cities or urban areas.

(v) There should be adequate dele-
gation of administrative and financial 
powers to the District Industries Cen-
tres by legislation or departmental 
action.

(vi) The Manager (Credit) in the 
District industries Centres will be pro-
vided by the Lead Bank of the district 
and the appraisal made by the Manager 
(Credit) for advancing credit facilities 
to the entrepreneurs should normally 
be accepted by the banks. Final deci-
sions on schemes should be completed 
within one month.

(vii) The small and rural units 
should be given more credit by the 
banks.

(viii) The skills and manpower re-
sources of public sector undertakings, 
various Chambers of Commerce and 
Industries, Banks and other Organisa-
tions like Railways and Ex-servicemen 
bodies, who have already offered their 
services, should be utilised by the Dis-
trict Industries Centres.

(ix) The Central Government should 
formulate a uniform policy in regard 
to price preference and purchases made 
from the small scale units which should 
be applicable not only to the Govern-
ment purchasing agencies but also to 
public sector undertakings and also 
autonomous corporations.

Per Capita availability sad Omi— » . 
tie* of l e n t  in Berth Saetern fM ea

1484. SHRI KIRIT BTiCtt AM 
BURMAN: Will the Minister of B lWtr 
GY be pleased to state;

(a) the per capita availability sad 
consumption of electric power in
Tripura, Nagaland, Mizo, Meghalaya, 
Manipur, and in other States and 
Union Territories in the country;

(b) whether the per capita avail-
ability of power in the North Eastern 
States is comparatively much less 
than that in the rest of the country 
and the national average, if so, the 
main reasons therefor; and

(c) what steps are being taken to 
bring that region in line with the rest 
of the country in so far as pewer 
availability is concerned and steps 
contemplated in Sixth Flan?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
Two Statements, one showing the per 
capita energy availability and con-
sumption in respect of various States/ 
Union Territories in the North Eastern 
Region and the other containing 
similar information for the remain* n#; 
States/Union Territories in the coun-
try, are enclosed.

(b) The per capita availability of 
power in various States/Union Terri-
tories in the North Eastern Region, 
except in the case of Meghalaya, is less 
than the All-India average of 138.83 
KWh for 1978-77 for the reason, main-
ly, that the North Eastern Region is 
relatively less developed economically.

(c) The present installed capacity 
in the North Eastern Region is 417 
MW. The following Power Projects are
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under execution for benefits during the Five-year period, 1978»—83:—

Name of the Project Capacity in MW

1. Bongaingaon (T) (Assam) . . .  a x 60

2. Lakwa Gas Turbine (Assam) . . .  3 X >5

3. Namrup Waste Heat (Assam).....................................  1x22

4. Kyrdemkulai (HE) (Meghalaya) . . .  2x30

5. Koptli (HE) North-Eastern Council 2 x 2 5 +
2x 50

6. Loktak (HE) Central Sector (Manipur) . 3 X35

Recently, a third unit ol 5 MW has the Gumti Hydro-Electric Project in 
been sanctioned for being installed at Tripura.

STATEMENT 1

jy Per capita availability and consumption in Northern Eastern States 
During the year 1976-77

Name of the State/ UTs. Energy Per Capita Energy Per Capita
available in avaibality Consumption ronsumptitn
the State/ (Kwh)** (M.Kwh)** (Kwh; »
U.T. (M.Kwh)***

(Utilities 
and Non- 
Utilities)

I. Assam...................................... 694-57 39‘ 78 530*63 33-82

2. Meghalaya . . . . 161-44 36-58 33*3*

3- Tripura . . . . 19* 03 to-94 14-27 8-si

Manimir . . . . 15-72 »3*i4 n -79 9*86

3- Nagaland . . . . 23-10 4 , ’4° 14-65 26*25

6. Arunachal Pradesh 8-oo 16-10 5-09 10*24

7- 7-89 1-92 5*80

** — Utilities only.l
— Includes energy sales to other State
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STATEMENT II

Per capita availability and consumption in regions other than Northern 
Eastern Region during the year 1976-77

Name of the State/ U .l Energy avail-
able in the 
State/U. T. 
(Mkwh)**

Per Capita Energy Per Capita 
availability consumption consumption 
(Kwh) (Kwh) (UtiUtie* 

(M.Kwh) and Non. 
** Utilities)

Northern Region 
1. Haryana, 2386-20 21309 1866-05 I73'98
2. Himachal Pradesh 47*-*'58 129*88 *34'G3 64*49

3. Jamtnu & Kashmir 468- i>a 91-00 35^ 79 6937

4. Punjab . . . . 45a5-39 302-94 35«4‘72 24I-52

9<J-58 2107-40 8329

6. Uttai Pradesh 9699-3? 100-51 7072-49 85-88

7. Chandigarh
8. D elhi......................................

154-^4 
1904-94

54*‘Go 
370-97

115'39 
1608-28

4«3'69
228-36

Y fu tem  Region

1. Gujarat . 6745- 40 821*67 5500*24 192-31

2. Madhya Pradesh 4615-96 97-32 3735*55 89‘93
3. Maharashtra >3577-85 340*19 10809-09 198*95,

4. Goa, Daman & Din . 19.V r>3 204*10 I59-83 166*89

5. Dadra & Nagar Havdi 4-76 57*35 a -73 32*89

Eastern Region

86-65 4095-3< 88-59

2. Orissa 3052-37 124-58 3146.90 118*43
■3. West Bengal 6719-79 113*83 5856-57 125*19

4. A & Islands 6*8i 53*79 5-63 43-64

Southern Region

1. Andhra Pradesh . 4828-44 100*60 3432* 59 7744

3. Karnataka . . . . 5930-4C 182*18 4684-19 148*40

I30-99 2129*99 93’ 3»

4. Tamil Nadu . . . 8358-86 183-76 6378* 71 146*47

5. Pondicherry . . . 135-16 256-96 117* 12 331-77

6. Lakshadweep . . , O' 53 14*72 o*44 12-#2

ALL INDIA . . . . 83087*01* *35- 83 66608* 57 119*38

N o t e :—  *This fiqrure is arrived at by taking into account net generation (83999*34
M.Kwh)-f-encrgy pruchased from non-utilities (79'67 M.Kwh)-f energy 
imported From other countries (8* 00 M.Kwh).

••Utilities only.
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OTC Service between Centra! Seer* 
tarlat to Safiabad-Auehandl Borders of 

Delhi

1495. SHRI V. G. HANDE: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a ) w h e th e r i t  is  a  fa c t  th a t  th e re  
i s  no  d ire c t D TC  bu s  serv ice  fro m  
C en tra l S e c re ta r ia t com plex  to  Lam* 
p u r, S inghu, D h ansa , B ad a rp u r, 
S h a d ra , Saflabad and  A u ch an d i B or-
d e rs  of D elhi and  th e  C en tra l G overn-
m en t em ployees have  to  w aste  tw o  to 
th re e  h o u rs  d a ily  in  reach ing  th e ir  
p laces of d u ty ; an d  if so, th e  reaso n s  
th e re fo r;

(b ) w h e th er G overnm en t h ave  re -
ceived any  re p re s e n ta tio n  fo rw a rd ed  

by  a m em ber of P a rlia m e n t in Ju n e ,
1977 fo r th e  in tro d u c tio n  of a DTC 
B us serv ice  from  L am p u r B o rd e r to  
C en tra l S e c re ta ria t and  fo r tak in g  
effecting  rem e d ia l s tep s  fo r th e  im -
p ro v em en t in  th e  B us serv ice  from  th e  
L a m p u r B o rd e r to  C e n tra l S e c re ta ria t 
C om plex;

(c ) if  so, w h a t a c tio n  G o v e rn m e n t 
h a v e  ta k e n  th e re o n  a n d  i f  n o t w h a t 
a re  th e  rea so n s  th e re fo r ; a n d

(d) whether it is also a fact that 
Shuttle service from Lampur Border 
to Azadpur have not been provided 
in the morning and evening; and if 
so, the reasons therefor and what re-
medial action Government propose to 
take in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No, Sir. There la 
a direct bus service during peak hours 
tixjm Dhansa, Narela to Central Sec-
retariat complex via Singhu and 
Shadra border. For the residents of 
the other villages, covered by this part 
of the Question, change over facilities 
are available at certain points.

(b) Yes, Sir.
(c) The Delhi Transport Corpora-

tion is not in position to connect all 
tlie localities and areas by direct bus

services. The Corporation is, however, 
making all out efforts to reduce the 
waiting time to the minimum at change 
over points by increasing its services.

(d) Yes, Sir. The DTC considers that 
the traffic available between Lampur 
Border and Azadpur in the peak morn-
ing and evening hours is not adequate 
to justify the introduction of a Shut-
tle Service between the two points 
during those hours. However, one 
additional bus from Lampur Border to 
Fatehpuri, via Azadpur, has already 
been added to the existing route.

Appointment of a Commission to 
Review Working of Jute Mill Industry

1496. SHRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether Government have any 
proposal under consideration or have 
considered and decided to appoint a 
high Power Commission to review the 
working of Jute Industry;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
MATI ABHA MAITI): (a) to (c). A 
high power Committee was set up in 
January, 1976 to review the working 
of Jute Industry and to formulate an 
integrated approach to the problems 
faced by this industry. It is considered 
that it is too early to appoint anothec 
High Power Commission to review the 
working of Jute Industry.

Amendment to Constitutional provi-
sions to check misuse of Emergency 

Powers

1497. SHRI ISHWAR CHAUDHRY: 
Will the Minister of HOME AFFAIRS 
be pleased to state whether the Govern, 
ment propose to bring a constitutional 
amendment at the earliest opportunity 
to make it dear that those in the 
executive who misuse emergency
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powers to harass torture or kill in* 
nooent citizens would make themselves 
liable to double the usual punishments
{or such crime?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): No, 
Sir.

Relations between Central Govern-
ment and Government of West Bengal

1498. SHRI F. H. MOHSIN: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) whether it is a fact that the con. 
troversy about the Centre-State rela-
tions hag been intensified between the 
West Bengal Government and the 
Centre;

(b) whether West Bengal Govern-
ment have been stressing for greater 
fiscal autonomy and have been ignor-
ing the guidelines of the Planning 
Commission for the formation of State 
plans; and

(c) what efforts are being contem-
plated so far to get the full co-opera- 
tion of all the State Governments in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
an,d (b). The Government of West 
Bengal has sent a Memorandum on 
Centre-State relations, in which greater 
autonomy for States was envisaged. 
A copy oi the Memorandum was laid 
on the Table of the House in reply to 
Unstarred Question No. 325 dated the 
22nd February, 1978. The Planning 
Commission has formulated guide-
lines on the formulation of the State 
Plans. The guidelines are designed to 
help the States in preparing their Dralt 
Plan proposals so as to be in broad con-
formity with the Dralt National Plan. 
The West Bengal Government Bulges' 
ted that the guidelines should first be

referred to the National Develop-
ment Council. It has been explained 
to the State Government that the NDC 
having approved the major objectives 
and generally welcome the proposals 
set out in the Draft Plan in further- 
ence of these objectives, it was now 
necessary to proceed to the formulation 
of detailed State Plans, and the guide-
lines issued by the Commission will 
facilitate this.

(c) At its meeting held on 18th and 
19th March, 1978, the National 
Development Council resolved that a 
Committee should be formed to discuss 
fiscal arrangements in the light of the 
draft Five Year Plan 1978—83, which 
would, inter alia, review the Gadgil 
formula and the scope of Centrally- 
sponsored schemes. This Committee 
has been set up by the Government 
with the Deputy Chairman of the 
Planning Commission as the Chairman 
and the Union Finance Minister and 
Chief Ministers of all States as mem-
bers.

Central Assistance to States and Union 
Territories for Annual Plan

1499. SHRI HITENDRA DESAI: Will 
the Minister of PLANNING be pleased 
to state:

(a) how much central assistance is 
given for the Annual Plan for 1978- 
79 to each of the States and Union 
Territories; and

(b) what are the principles follow-
ed for grant of Central Assistance?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) A statement
showing the allocation of Central 
assistance for the Plan of each State 
and Union Territory for 1978-79 is 
laid on the Table of the House. In 
addition, 70 per cent of the external 
aid disbursements in respect of the 
externally aided projects included in 
State Plans will be made available to 
the concerned States as Central assis-
tance.
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(b) Central assistance for estate 
Plans is given on the basis of the Gadgil 
Formula. Under the Formula, a lump 
«am provision is made for Jammu and 
Kashmir, Himachal Pradesh and other 
North Eastern States, including Sikkim.
The balance is distributed among the 
remaining States as under:

(i) 60 per cent on the basis of 
population;

(ii) 10 per cent on the basis of per 
capita income-only t.o the States 
having per capita income below the 
national average;

(iii) 10 per cent on the basis of tax 
effort;

Statement

(iv) 10 per cent for continuing 
major irrigation and power schemes; 
and

(v) 10 per cent for special 
blems of the States.

pro-

Central assistance for hill areas is 
allocated on the basis of population and 
area for tribal areas on the basis of the 
tribal population, geographical area 
covered by such population and the 
level of development of the area in 
different States.

Assistance for Union Territories is 
given on the basis of their require-
ments as assessed at the time of the 
formulation of their Plans.

(Rs. crores)

Central Assistance

I. STATES
(A) Special Category States

1. Assam
a. Himachal Pradesh 

Jammu &Ka«hmir 
Manipur 
Meghalaya 
Naga’and 
Sikkim .
Tripura .

lb
4-
5- 
6.
7-
8.
T o t a l  (A) .

(B) Other States
1. Andhra Pradesh
а. Bihar 

Gujarat .
4 . Haryana
5, Karnataka
б . K erala  . .
7. Madhya Pradesh
8. Maharashtra .
9. Orissa

10. P unjab
11. Rajasthan
12. Tamilnadu
13. Uttar Pradesh
14. West Bengal

TOTAL-(B) . 

T o t a l  (A & B)
© T e n ta tiv e

For the Plans 
of the States 

and Union 
Territories

For Hill and Total 
Tribal Areas

1 2 3

104-89 12* 16 117*05
57*45 1*30 5875
130* 81 130.81
24*68 i *77 26*45
22*65 22*65
36*89 26*89

'M i 1*03
15*74
i9'85

401*93 16* 26 418* 19

154-a3 2*53 156*76
174’34 
65*54

9’ 75 
5* 90

184*09
71*50

33-67 32-67
88-8i
95*32

120*34.
1*62

i*86@
18*26 138-60

137*94 6*31 144*25
74*67
51*00

9* 60 84-27
51-06

97*13 3**2 100*40
94’9° 4* 16 99*07

285* 06 31*17® 316-23
187*99 6*40 134*39

1600*00 100-89 1700* 89

M7* >5 g 119-08
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II. UNION TERRITORIES
r. Andaman & Nicobar Islands 

2. Arunachal Pradesh 

3* Chandigarh

4. Dadra and Nagar Havdi

5. D dhi . . . .

6. Goa, Daman and Diu

7. Kakshdwcep ,

8. M izoram

9. Pondicherry .

T o t a l
Union TCTritories (II) .

HI. NORTH EASTERN COUNCIL 

Gr and ToTal  (I+II+II1) .

i°-44*
23-35 

5*27
3* 20 

6o*66
aa- 58 

a-44 
16*65 

7*50

i5«'99

O’ 30

1* 62

IT 98

io-8o 

a3‘a5 
5-27 
3-ao 

6o-66 
ao 

2-44 

>6- G5 

7-5<>

!5a"97

35-»5

2189-77 1 iO-13 2307-90

-Imiv.: of (a) extra assistance for externally-aided projects and (l>) any
advanc-s plan assistance that may be sanctioned for meeting the expenditure on account of 
natural calamities or for meeting the inescapable gapi in rcsourccs of certain States :

Arrest by Police for Export of 
Labour to Gulf Countries

1500. SHRIMATI MOHSINA 
KIDWAI:

SHRI MADHAVRAO 
SCINDIA:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether any arrest were made 
by the Delhi Police in connection with 
the1 export of labour to Gulf countries 
by unauthorised agents;

(b) if so, the number of persons 
arrested and details of other docu-
ments recovered;

(c) how many persons have been 
exported by such agents so far; and

(d) the steps Government propose 
to take to stop the exploitation of 
poor people by such agents?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes, Sir. 36 persons were 
arrested by the Delhi Police. 2386 
passports and large number of records 
such as appointment applications, 
agreements and other incriminating 
documents were seized.

(c) 106 persons were sent 
by the unauthorised agents.

abroad

id) Tho following steps are bein£ 
takdh in this regard:—

(i) Private recruiting agencies for 
employment abroad are required to 
be registered and approved by the 
Ministry of Labour.

(ii) Indian Firms/Organisations 
engaged in operations abroad are 
allowed to recruit their genuine re-
quirements subject to the terms and 
conditions of employment offered to
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such workers being approved by the 
Ministry of Labour before they are 
actually deployed.

(iii) Recruiting agencies are re-
quired to enter on behalf of their 
foreign employers into an employ-
ment agreement covering various 
aspects of employment.

(iv) when complaints about vio-
lation of terms and conditions on 
which registration is granted are re-
ceived these are got investigated 
through appropriate authorities and 
suitable action is taken.

m et in Price of Textile Goods

1801. SHRI SUDHIR GHOSAL: 
Will the Minister 0f INDUSTRY be 
pleased to state:

(a) whether there has been an in-
crease in prices of textile goods;

(b) what arrangements Government 
propose to make for their availability 
at reasonable Government fixed 
rates;

(c) whether Government desire to 
earmark selected shops in each city 
wherein these items can be purchased 
at Government fixed prices; and

(d) whether State Governments are 
undertaking dehoarding measures to 
immobilise blackmarketeers and pro-
fiteers?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABIIA MAITI): (a) to
(d). There h.ns been no perceptible 
increase in the price of textiles in 
recent times. Certain quantities of 
textiles in specified varieties are being 
made available at fixed prices through 
the operation of the controlled cloth 
scheme. These items are marketed 
through the National Cooperative 
Consumers Federation and its affilia-
ted agencies. In the absence of the 
necessary compelling circumstances, 
Government do not envisage any 

special drive for dehoarding.

Price of Raw Cotton

1502. SHRI SAMAR MUKHERJEE: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) the price of raw cotton duruig 
the current year as compared to the 
last year;

(b) what steps Government h:*ve 
taken to ensure a fair-price- to help 
cotton growers; and

(c) the steps taken by Government 
to ensure that the benefit of fair price 
reaches even to the growers in the 
remote rural areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) A 
Statement is laid on the Table of the 
House. [Placed in Library. See N a 
LT-2490/78].

(b) and (c). To protect the interest 
of cotton growers, Government have 
announced minimum support price 
for kapas of fair average quality of 
prominent varieties for 1977-78
(September-August) cotton season.
Cotton Corporation of India purcha-
ses cotton in open auctions in all im-
portant mandies at ruling market
prices thereby ensuring that cotton 
growers get the benefit ol competitive 
prices. Further, with a view to help 
the growers in the disposal ol their 
unsold stocks of cotton lying with 
them during the current season. Gov-
ernment have recently instructed Cot-
ton Corporation of India to purchase 
kapas of lair average quality even at 
3 to 5 per cent above minimum sup-
port price announced by Government.

Accumulation of Cloth in Mills

1503. SHRI SAMAR MUKHERJEE: 
Will the Minister of INDUSTRY be 
pleased to state the estimated accu-
mulation of cloth in the mills in the 
country?
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THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRXMATI ABHA MAITI): Accord-
ing to provisional data available, the 
stock of cotton cloth with the textile 
mills as on 30-6-1978, was 288.60 mil-
lion metres.

Roads in Delhi

1504. SHRI K. PRADHANI: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that there 
are still flood-affected roads which 
have not yet been repaired by the 
Delhi Municipal Corporation; and

(b ) if so, the names of such roads 
and the reaction of Government there-
on?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (d). The
Municipal Corporation of Delhi have 
taken UP 290 works to repair various 
roads affected by th e  floods in 1977. 
Out of th e se , till date, 115 works have 
been completed. The entire restora- 
ion work is likely to be completed 
soon a f te r  ir.onsoons this year.

if

1505. UT# TOW : 3RT

T ^  WTOT fo :
(w>) nsirirr % sr̂ wr ^

f*P?Fr m fr  rgffi sfTfT 5T5TT feSTT W  |  ; 

(,sr) OTwrtfiTTOTfr %np: rnr

^"trr f ^ T -jfnmT ; xftr

(»T) l» 7 8 -7  9 ^ f ^  ^ 5 ? T T

«j?rt % m  n  «w er*F %Trir
t o t  $ sfa gsfi ?

^NwNf If
irorft x m  H i  
W  *  (^t). Trsnrrt m  
% v x  $  yrfsnrm /
^ ftfr  f a *  aw# «n% 108 w w ftr

W *  g^ff a $  39 3*T yc £t
26 3?fr q r v r f  sprffrtf 

1978-79
an* tit ^ m r  t i  m 4o^i m 
^TfWW ftprT 3IWT aft *T%^ ifR?T 
^  m w v m v 'f  v t  ^  | s  an

TT fJHTT »TT I

w  star if f r o f  « N  if w f t a
* ** -- WWIHW W fltf fnT ^iT

4iw n

1506. «ft J * *  fFW TOWm: WT

f^ T n s ra ^ n rm ^ v rtv  i2*rshr, 1 978 
% wmrrf«rerjm  6549 % 3 t ix %
*«rsi ir in? *<rr*r v v i  f a  :

(«p) m  k k w ]x  %
% *n*r fa®f f w i  «pt  wfarrfw 

TrTHVT f«WT« w « fw  % *r p t  ?r v r 
f a t f a f w i l  ; VR-
usiraift *flr

(w  ) W  m  fa^TR
qrspTT «n * m  

sr^r % ftrejf farefi % m  
t ; rft ^  srr^^T«r fW ir
f%T*TT Wn?*TT ?

W W  VPVIflV nTHW nWT (WWwt
«mn w f i f ) : (*p) ti^*t r o n r f v t  
?F rr?^r^« fV f«p% ^ra [«p li978  79 
» < f t r w f w g ^ r  
fjRW vnftw v W w  f̂ r«FT̂  

arr^ n m  w im  
«fr*n(*rrc° v r f*  f t*  ) /* i* fa fv n m
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'> iN iNniT (w x ?  <? ■ft* )*f firs* waft 
% v t f  ̂  f W  fiwr »t ct  & faraft
wfffv f a f f  v t  ?r wr t  ^  *n? i
f tw r vYj r t  nrf, i9 ? 8  %
if  w s t o r f f T v r r f c w
t o t  * farrr «*fr*r %?y % srsfr* 22 
fa%Spr «ft iFernr ftarr t  w f  *■•<**? % 
**  vr«ht*T w rit * s t  1 1

(sr) 1

tJpnadatton of Porta of Glass IV la
CXS.

1507. SHRI SUDHIR GHOSAL: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether the abolition of Grade 
IV of CIS is linked up with the up* 
gradation of posts of same grade;

(b) if so, the number of posts; and

(c) whether Civil List of CIS offi-
cers of different Grades has been pre-
pared?

THE MINISTER OF INFORMA* 
TION AND BROADCASTING (SHRI 
I*. K. ADVANI): (a) and (b). No 
decision has been taken regarding the 
abolition of Grade IV of C.I.S.

(c) Yes, Sir.

Aatwwaom Status of Films Division

1508. SHRI MOH1NDER SINGH
SAYIANWALA: Will the

Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether a working group has 
been appointed to suggest ways and 
means by which autonomy can be 
granted to the Films Division; and

(b) If so, the progress made so far 
in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) and (b). The 
question of examining the feasibility 
of converting the Films Division into 
an autonomous organisation is propos- 
ed to be referred to a Working Group 
comprising of eminent film critics, 
film makers etc. The Group is expec-
ted to be constituted soon.

Grievances of LP.S. OAcers of 
Madhya Pradesh Cadre

1509. SHRI SUKHENDRA SINGH: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether it is a fact that the 
Indian Police Service Cadre officers in 
Madhya Pradesh have slow promotions 
when compared to other States;

(b) whether it is also a fact that the 
State IPS Officers Association has 
been urging the State Government to 
examine its grievances; and

(c) if so, whether Central Govern-
ment have advised the State Govern-
ment to find out solution to their gri-
evances?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) Compare^ to other IPS cadres, 
promotion prospects to the grade °* 
Dy. Inspector General of Police is 
slower in Madhya Pradesh.

(b) The State Government have 
confirmed it.

(c) The matter primarily concerns 
the State administration who have not 
referred it to the Government of 
India for advice. However, the Cen-
tral Government have been helping 
thQ State IPS cadre by taking on 
deputation a proportionately larger 
number ot officers, particularly in 
Stiper-^time^scale posts.

1775 L.S.—6.
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Coal Production

1510. SHRI AHMED M. PATEL:
SHRI AMARSINH V. RAT- 

HAWA:
Will the Minister of ENERGY be 

pleased to state;
(a) the details ol country’* coal de-

mand annually of different quality;
(b) whether it is a fact that coal 

production of different qualities is not 
sufficient to meet the demand; and

(c) the steps taken by Cfcnwutoent
to improve the situation?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN); (a) 

According to latest assessment, the 
demand of coal during the year 197®-
79 to 1982-88 is estimated as detail-
ed below:

Coking 78-79

DEMAND 

79-80 80-81 81-82

Prime & Medium 

Semi Blendable 

Total coking : 

Non-coking . 

GRAND TOTAL :

(Million tonne*) 

25*09 34*0 26*9

1*20 1*3 1*3

26-29 25-3

29-0

•*4

3»*S

**4
28*2 30-4 84-1

86-67 93’9 101-3 1088 119*0

112-96 I»9*2 »29‘5 «53*o

(b) and (c). Plans have been drawn 
up to meet this demand from the ex-
isting mines, by reorganisation/recon. 
struction of some of the existing 
nnnes and by opening new mines.

Setting up of Trade Centres

1511. SHRI AHMED M. PATEL: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether there is any scheme 
for setting up new trade centres in 
the country; and

(b) if so, the details thereof and 
the States selected for setting up new 
Trade Centres?

THE MINISTER OP STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
Yes, Sir, a proposal for establishing 16 
trade centres was included in the 
Fourth and Fifth Five Year Plans.

(b) Trad® Centres are intended to 
function a , focal points ol contact

between the Small Scale Industrial 
and buyers of their products. They 
are also intended to provide supple-
mentary services like permanent ex-
hibitions, industrial data and infor-
mation, seminars and conferences, 
sub-contracting exchange; library and 
documentation service and facilities 
for testing and quality control etc.

So far Government has approved 11 
centres at the following places:—

1. Delhi (UT>.
2. Bangalore (Karnataka).
3. Jaipur (Rajasthan)
4. Patna (Bihar)
5. Ludhiana (Punjab).
6. Kanpur (U.P.)
7. Bhubaneswar (Orissa).
8. Hyderabad (A. P.)
9. Ahmedabad (Gujarat),
10. Srinagar (J&K)
11. Chandigarh (UTk
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im port Two Vogt io r w e by Indian 
P M

1512. SHRI K. A. RAJ AN: Will
the  Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether it is a fact that Gov- 
«mment have decided to import two 
tugs for use of Indian ports;

(b) whether it is a fact that the 
lugs produced indigenously are cost-
lier than imported ones; and

(c) what are the facts thereof and 
reasons for the high costs of indige-
nous tugs?

THE MINISTER OP STATE IN 
CHARGE OP THE MINISTRY OP 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) An analysis of the offers receiv-
ed  in connection with a recent global 
tender for tugs indicates that impor-
ted offers are cheaper.

(c) Some of the reasons are heavy 
taxes and statutory levies on indi-
genous plant, machines and raw 
materials, current slump in the inter-
national shipping industry, competi-
tion, and the subsidies said to be 
available to some foreign ship-buil- 
dera.

Rural Electrification Programme in 
Ladakh

1514. SHRIMATI PARVATI DEVI: 
Will the Minister of ENERGY be 
pleased to state the details of the rural 
electrification programme in Ladakh 
proposed to be undertaken during the 
current financial year?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): The 
Jammu and Kashmir Government 
fiave intimated that they have a Pr0* 
gramme of electrification of 15 villa- 
t t s  in Ladakh district during the 
current financial year.

SuMdy for Carriage of Wood from

1515. SHRIMATI PARVATl DEVI: 
Will the Minister of INDUSTRY bo 
pleased to state:

(a) whether Government propose to 
give subsidy for carriage of wood 
from the valley of Ladakh for use as 
raw material for small scale indus-
tries; and «.

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) No, 
Sir.

(b) Does not arise.

WfTO % I p f f t  CTfoflf VT fa rv re

1516. sftapft fcrfr : : fKT
s i f t n  ^  «rtt% f * r r  f a : 

(« r) *wt srfrar ^ s t ,  smsr

srtr u t r t  * tfm  w>'t  % «rrt
^  v tf  W riR  f«F5|T *T*TT % ;

( g - ) srfc , ;fT
f  ;

(*r) ^  *n: HTVTT wrsrfsr-
fajJT | ;

r o t * i f T R o r « N V  
»rw T  : ( v )  ?rt i ^
*f?«rpT *far*n: wifr v r irsmnr
f ^ l i

(ST ) *f*TR f t  |  I

(«r) sr**r * s * m
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Demands by (M taaaw  Employees 
Union, Ambamath

1517. SHRI R. K. MHALGI: Will 
the Minister of DEFENCE be pleased 
to  refer to the reply given to Unstar-
red Question No. 1232 on the 1st 
March, 1978 and state

(a) what is the present position in 
respect of the various demands made 
in  Resolution dated 5th June, 1977 
by the General Body Meeting of 
Ordnance Employees Union Ambar- 
nath District Thana (Maharashtra);

(b) whether special efforts were 
made in the matter since 1st March,
1978 till this day; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER SINGH) (a) The 
present position in respect of the out-
standing demands is as under:—

(i) Extension of primary school.—
The general policy for providing 
educational facilities in the schools 
of Ordnance Factories is being re-
viewed and the extension of exist-
ing facilities will be decided accord 
ingly.

(ii) Promotional avenues of lower 
categories staff.—The report of the 
Committee appointed for a detailed 
examination of the promotional 
avenues of lower categories of staff 
is still awaited.

(iii) Increase in bed strength of 
Factory's HospitaL—Proposals for 
provision of additional beds in va-
rious Factory Hospitals, during the 
current year are under active con-

- sideration of Government.
(iv) During the year 1978-79, one 

Central School has been sanctioned 
for DGOF Organisation and the 
same has been allotted to Ordnance 
Ffcctory Chanda.

(b) and (c). Every effort is being 
made to finalise these cases as early 
s» possible.

Central goM dj Sehenw lor Ew**rag-
Ing Industrial tMtti in  Backward 

District*.

1518. SHRI R. K. MHALGI: Will 
the Minister o« INDUSTRY be pleased 
to state:

(a) whether i t  i» & fact that the 
15 per cent Central subsidy scheme of 
1971 for encouraging industrial units 
in selected backward districts con-
tained a provision for payment of 
interest to the financial institutions, 
in respect of funds advanced by them, 
if there iff delay in their getting re-
imbursement from Central Govern- 
ment;

(b) if so; whether the Central Gov-
ernment unilaterally deleted these 
safeguards retrospectively depriving 
these institutions of their legitimate 
dues;

(c) the total amount claimed by 
financial institutions which has not 
been paid to them so far;

(d) whether the action of the then 
Government in withholding these 
payments was properr and

(e) if not, whether Government 
propose to reopen the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATi ABHA MAITI): (a) The 
original Scheme of Central Subsidy 
did not contain a provision for pay-
ment of interest to the financial ins-
titutions in respect of funds advanced 
by them, if there is delay in their 
getting reimbursement from Central 
Government. However, such provi-
sion was added w .e t 19th June 1973.

(b) This provision was withdrawn 
when a revised procedure of reim-
bursement was introduced w.e.f. 1st 
January 1977.

(c) A sum of Rs. 19.12 lakhs has 
been claimed by financial institutions 
as interest on delay fa reimburse-
ments.
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(d) As the disbursement of Central 
Subsidy through the financial institu-
tions is part of their developmental 
and promotional activities, it does not 
appear appropriate to pay interest on 
these amounts.

(e) No, Sir.

Besources or Aid not to affect Five 
Year Plan

1519. SHRI C. K. CHANDRAP- 
PAN: Will the Minister of PLANN-
ING be pleased to Btate:

(a) whether Government’s atten-
tion has been drawn to the news-item 
appeared in the Statesman dated 17th 
June, 1978 under the heading "Re-
sources or aid not to affect Five Year 
Plan”; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) Yes, Sir.

(b) Government agree that exter-
nal resources are not likely to be a 
constraint on the implementation of 
the Five Year Plan 1978—83, end also 
expect that adequate domestic re-
sources will be mobilised by the Cen-
tre  and the States.

'Huge of Industrial Production 
due to Energy Crisis

1520. SHRI C. K. CHANDRAP- 
PAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether energy crisis has re-
sulted in a huge loss in industrial pro-
duction in the country as stated by 
him; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
“THE MINISTRY OF INDUSTRY 
{SHRIMATI ABHA MAITI): (a) The 
industry lector accounts for about 69

per cent share in the total consump-
tion of electrical energy. Power 
cuts other than of marginal n a tu r e  
have an adverse impact on industrial 
production, particularly in the case of 
continuous process industries such as 
cement, steel, aluminium, caustic soda, 
calcium carbide, g ra p h ite  electrodes 
etc., which are also power intensive 
in terms of their process.

(b) No estimate of loss in indus-
trial production due to power short-
age has been made as it is rather 
difficult to identify the loss in indus-
trial production due to power short-
age alone as a number of other fac-
tors, like lack of finance, slackness in 
demand, labour disputes availability 
of inputs etc. also affect industrial 
production.

Steps for Welfare of Orissa State 
during Sixth Plan

1521. SHRI K. PRADHANI: Will
the Minister of PLANNING be pleas-
ed to state;

(a) whether it is a fact that Orissa 
is the most backward State in India;

(b) if so, what is the population of 
Adivasis, Tribal people and Scheduled 
Castes and Scheduled Tribes in that 
State; and

(c) wllat steps Government have 
taken for the welfare of State during 
the Six*h Five Year Plan?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) There may 
be different views on the criteria for 
backwardness. According to the most 
recent estimates, the per-capita 
income of Orissa for 1975-76 was Rs. 
785, which was not the lowest in the 
country.

(b) According to 1971 census, the 
population of Scheduled Tribes and 
Scheduled Castes was 50,71,937 and 
33,10,854 respectively.

. (c) The size of the State Plan out-
lay for the first year of 1978—83 plan
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is Rs. 191 crores. The strategy and 
priorities of the Plan emphasise in-
vestment in Agriculture and irrigation, 
integrated rural development and em-
ployment intensive industrial growth. 
Block Level Planning for full employ-
ment and special area plans for tribal 
areas will also be drawn up. However, 
the Five Year Plan for the State for 
1978—83 is under formulation.

Comic Portrayal of Police in Films
1522. SHRI S. C. MURUGAIYAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether it is a fact that several 
State Inspectors-General of Police 
have expressed their resentments over 
their comic portrayal in films;

(b) whether they have demanded 
the nomination of a senior police 
officer as a member of the Film 
Censor Board; and

(c) what are the details and Gov-
ernment’s reaction thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Government
have seen a news item to this effect 
in the Sunday Standard of 4th June, 
1978.

(b) and (c). No formal demand has 
been received in the Ministry of In-
formation and Broadcasting recently.

Invention of Gobar Gas
1523. SHRI SARAT KAR: Will the 

Minister of INDUSTRY be pleased to 
state:

(a) whether it is a fact that recent-
ly a new invention about the gobar 
gas ,has been made and Government 
have also approved it;

(b) if so, whether there is any plan 
to give p u b lic ity  to its advantages in 
the remote rural areas to solve the 
fuel problem; and

(c) if so, the details regarding its 
cost and performance?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI); (a) to
(c). A new design of gobar gas 
plant has been developed recently and 
field trials are being conducted at 
Gobar Gas Research Station, Ajitmal 
(Uttar Pradesh). The Government 
have also constituted a committee to 
study the performance, operational 
difficulties and suitability for adop-
tion of the new design. Details of 
cost and performance will be known 
only after the field trials have been 
completed.

Supply of Gobar Gas
1524. SHRI G. Y. KRISIINAN; Will 

the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government have re-
cently fixed some targets for the 
supply of Gobar Gas throughout the 
country; and

(b) if so, the details regarding the 
Gobar Gas Plants established in State 
of Karnataka in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
While no target has been fixed lor 
the supply of gobar gas as such, the 
Government have fixed a target of 
setting up 30,000 gobar gas plants in 
the country during the year 1978-79.

(b) Between the years 1974-75 and
1977-78, 4156 gobar gas plants were 
set up in Karnataka State. A target 
of 5000 gobar gas plants has been 
fixed for the State during the year
1978-79.

Demands of the Veraval Steamship 
Agents and Stevedores Association, 

Veraval

1525. SHRI DHARMASINHBHAI 
PATEL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) whether a nine point demand 
was submitted to him at Veraval on

Written Antwers 173



173 Written, A n * ^  19W J 8AKA) Written Antwen  174

18th June, 1978 by the Veraval Steam-
ship Agents and Stevedores Associa-
tion, Veraval, District Junagadh, 
Gujarat;

(b) if so, the nature of these de-
mands; and

(c) the action taken demand-wise 
by Government so far or when and 
what action is proposed to be taken 
thereon?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) The demands relate to the de-
velopment of the minor port into an 
all-weather port with facilities like 
wireless station, rail and road com-
munication and ancillary industries.

(c) The executive responsibility for 
development of ports other than ma-
jor ports vests with the State Govern-
ment concerned. Copy of the Memo-
randum has also been submitted to 
the State Government by the Associa-
tion and it is for the State Govern-
ment to take appropriate action.

Bleak Period for Black Diamond

1526. SHRI C. R. MAHATA: Will
the Minister of ENERGY be pleased 
to state:

(a) whether it is a fact that bleak 
period has come for black diamond; 
and

(b) if so, Government's reaction 
thereto?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

Decision on Kerala Government’s Bill 
Re. Payment of Wages to Casual 

Workers

1527. SHRI K. A. RAJAN: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any decision has been 
taken by the Union Government on 
the Kerala State Government’s Bill 
providing for payment of wages to 
casual, temporary and ‘Badli’ workers 
as per the minimum of the scale ad-
missible to regular employees;

(b) if so, the details thereof; and

(c) if the answer to part (a) be in 
negative, what is the present stage of 
that Bill?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS (SHRI S. D. PATIL); (a) to
(c). The Kerala Casual, Temporary 
and Badli workers (Wages) Bill,
1977, received for obtaining the assent 
of the President, provides, inter-alia 
that no employer shall pay to any 
casual, temporary or Badli worker 
employed by him in an establishment, 
factory, plantation, motor transport 
undertaking or other undertaking, 
wages, whether payable in cash or in 
kind, at rates less than the minimum 
of the wages payable by him to a per-
manent worker for performing the 
same work or work of a similar 
nature. The Bill is under examina-
tion in consultation with the admini-
strative Ministries concerned.

Proposal to take over Distribution of 
Cement

1528. SHRI S. G. MURUGAIYAN: 
Will the Minister of INDUSTRY be 
pleased to state whether he made an 
announcement recently in Bombay 
that Government would not hesitate 
to take over the distribution of 
cement if the industry and dealers 
fail to maintain the price-line?
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THE MINISTER O f STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): Yea,
Sir. The Central Government has 
agreed to the proposal of the West 
Bengal Government to take over dis-
tribution through the State Agencies 
with effect from 1st October, 1978. 
A copy of the Scheme of the West 
Bengal Government is attached. The 
State Governments have been requ-
ested to give due consideration to 
this scheme to see whether a similar 
system or any other suitable mecha- 
nism for control distribution needs to 
be introduced in every State, in the 
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers’ 
Association and Central and State 
Governments, it has been agreed that 
the voluntary distribution scheme 
introduced by the Cement Manufac-
turers' Association might be tried. 
This voluntary distribution scheme 
came into effect during July 1978.

Statement

Scheme for public distribution of 
cement in the State of West Bengal.

The Government of West Bengal 
has decided to take over the distri-
bution of cement in West Bengal from 
1st October, 1978. Bulk quantities of 
State allocation for the quarter (per 
taining to State Sector) will be 
placed at the disposal of the State 
Government. The State Government 
has appointed the West Bengal Essen-
tial Commodity Supply Corporation 
for distribution of cement within the 
State. This Corporation will further 
allocate the quantities to RC (State 
Government Departments, Public 
Sector undertakings, etc.)/ ORC 
parties (Small Scale Industries, Insti-
tutions, etc.) and free sale (for sale 
4o public). The Regional Cement Con-
troller will issue release orders in 
favour of RC and ORC parties on 
receipt of recommendations from this 
Corporation.

For sale of Cement to the public 
the Corporation has started scrutinis-
ing antecedents of existing stockists

of cement factories. On approval, 
the selected stockists will be appointed 
by the Corporation as its own stock-
ists. The Corporation will distribute 
the free sale allocation of its State 
amongst these stockists or such other 
public agencies «s it may select for 
sale of cement in West Bengal. The 
stockists will deposit money with 
this Corporation and the Corporation 
will arrange supplies from the vari-
ous cement factories which are linked 
with the State by Cement Controller 
for supply of cement during that 
particular quarter. The stockists will 
be directly answerable to the Corpora-
tion for sale of cement to public at 
the fixed retail price. The Corpora-
tion will retain full powers a n d  cont-
rol over the stockists and in case of 
malpractices indulged by any of it» 
stockists it shall take prompt action 
to cancel the stockistship.
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^  f^r«nsr < r ^  ^rrn
<rr% vq-f t v  s i t  3  f  q; ^
*FfT»r «jrvt»rnr airft ^  *fi 1 1 

» K - ^  o t t  v r «rfw
sr«ft*r «pt% % vrvrr * m  ^  irn?

fê TST̂ T % *f>'Rtf| srfft 
s r f iw T O  f  1 ^ n fts ^ T ^ V
w  ITpRT 9TRFT 4>Ms l!) srfft JHffsRf 

fr*rr sttct v t  5 ® fthn gw ?ii*it 
5TT t  I %
s w w f «Ft wit zfhH T i  % lf»T 
^  qf 1 w fft-5 r*rr *m fr*r

^  ‘fn rt' «ift 
5TRT % S it ^  JPfPMnjPT in v f  Sl^f tw  

i  ^TTfft, ^  1974 ft 1976 ti t 
tnrffer *t, f^ra%  « riv $  3 w $ o " f ',  5R?r 
% f%n? ^M 'i ^ t  srfsr «nf*w ^ w r s r t t  
f r o  s rv R  I :—

1974 14. 60 »ftex

1975 14. 56 *ft<TT

1976 13. 73 ifteT
( v r N n r )
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How progress in Industrial Growth
1531. SHRI C. R. MAHATA: - 

SHRI K. LAKKAPPA:

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether it is a fact that there 
had been slow progress in the indus-
trial growth during the year 1977-78; 
and

(b) if so, what were the reasons and 
the steps taken by the Government 
thereto for rapid progress of indus-
trial growth?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) and
(b). According t0 the general index 
of industrial production compiled by 
the C.S.O., the rate of growth of in-
dustrial production in 1977-78 works 
out to 3.5 per cent. While production 
in certain industry groups (e.g. food 
manufacture, chemicals, petroleum re-
finery and non-electrical machinery) 
has shown significant growth, produc-
tion growth in some other groups has 
been low. The reasons vary from in-
dustry to industry (e.g. power short-
age, lack of sufficient capacity indus-
trial relations and demand etc.). The 
strategy adopted by the Government 
to  r&ise the rate of growth of indus-
trial production consists of the follow-
ing main elements:—

(i) Achievement of targets already 
set in respect of crucial industries 
like power, coal, steel, fertilizers 
and non-ferrous metals;

(ii) Setting higher targets of out-
put in respect of certain major In-
dustries where demand conditions
justify such higher output. Among 
th e s e  a re ; p a p e r , cem en t, co m m er-
cial vehicles, wagons and textiles
produced by NTC mills;

(jii) Advance planning of import* 
and buffer stocking of crucial

inputs in order to ensure/that pro-
duction in industry is not disrupted 
due to fall in production of one or 
two units; end

(iv) Constant monitoring and co-
ordination with a view to ensuring 
that targets of production are- 
achieved.

Statutory minimum Raw Jute 
price for 1978-79

1532. SHRI C. R. MAHATA: Will 
the Minister of INDUSTRY be pleased 
to state:

(a) whether it is a fact that Gov-
ernment have announced the statutory 
minimum raw jute price for 1978-79; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) a n d
(b). Statutory minimum price of raw 
jute for 1978-79 season has been fixed 
at Rs. 150/- per quintal for W-5 grade 
in Assam.

Sale of Coal In Black Market

1533. SHRI V. M. SUDHEERAN: 
SHRI SUDHIR GHOSAL:

Will the Minister of ENERGY be 
pleased to state:

(a) whether the scarcity of coal 
persists and has continued to be sold 
in black market specially in the capi-
tals; and

(b) if so, whether Government a re  
thinking to fix its rate and distribute 
it through the public distribution 
system?

THE MINISTER OF ENERGY
(SH RI P. RAM ACHANDRAN): (a)
Occasional repo rts regarding scar-
city of coal in certain cities of thft 
country have been received. The un-
scrupulous elements may have taken 
advantage of this situation.
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(b) Price and distribution of «©»! 
in  States are controllable by the 
State Governments under the Es-
sential Commodities Act.

Production and distribution of 
controlled doth

f 1534. SHRI F. P. GAEKWAD: Will 
the Minister of INDUSTRY be pleas-
ed to state:

(a) the policy of Government in 
regard to production and distribution 
of controlled cloth so as to make it 
available to weaker sections at a 
cheaper price;

(b ) w h e th e r  i t  is  a  fa c t  th a t  th e  
e x is t in g  po licy  has  fa ile d  to  ach iev e  
socia l o b jec tiv es  of th e  schem e;

(c ) w h e th e r  a  n e w  c lo th  p o licy  
a ss ig n in g  g re a te r  a n d  d o m in a tin g  ro le  
to  th e  N a tio n a l T e x tile  C o rp o ra tio n  is 
b e in g  fo rm u la ted ; an d

(d) if go, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
to (d). The controlled cloth scheme 
is currently being reviewed in order 
to determine its future pattern.

TWJT, vikwt if

1535. # 1  *£*TTT w fi  :

f«P :
(*? ) m  w < * i t  i f t  «w r |  far 
sr^r % W r 3  

irrtf I  ;

(sr) p ,
I ;

(tr) $ * rs  vV fsnrfVrT ?tr 3r

WwT: f

w V i ■ ifwiwv if t i n  *Hft" 
(•fa ift wwr? « m ftr) : (v )  Ir
(*T); TTHT s tcv k  s r a  f t  v f  *]*- 
■prfr % w m r  fWr sffeff

t  i T m  v& t * t
t o  $  f t  qrrsfr tftJrar *  fr
f 3RTT-^TT WT f a O T  spTcft
|  i sr^sr 5? x r*fz ^
%tx $  wfotz wfr Cr
^  SPT fr I ®f V h w

% s r t a  |  mrfv
^TR?T W5T #  êrfftT r̂ % ]

m l  % s'lT H  T l^ r  *Pt
w  T it t fr  srflr fcr*rr$r
s to ra - 4 .  3 3 *fr o  z?r
|  l TT̂ nqr *?f S R ^ r fr , 1977
tr  *r r # , 1 9 7 8  * R r f a  srfcr
f c w r f t  s f t w r  4.93 srra’ t fto
^  W  v i  t  1 ^ r r f -

i 9 7 8 ^ 1 r « w f t r  h  T i ^ r  
4. 95 ^msr m  f a ? m

f w T  w  |  1 r n q -  *F t  2 o , 0 0 0
jfto z* irftrflwtr r̂rarr
if t err T ft |  1

Support price for Jute

1536. SHRI DHARMA VIR VAS- 
ISHT: Will the Minister of INDUS-
TRY be pleased to state:

(a) the effect of Jute support price 
announced recently by Government 
on the general trend on lute prices, 
and exports;

(b) whether Government have

Under consideration alternate mea-
sures if the support price failed; and

(c) if so, the nature of the same?



x83 Written Annoetg JULY 36. 1978 Written An*w«r» 184,

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
Statutory minimum prices of raw jute 
are announced primarily lor ensuring 
adequate return to the jute growers 
while the general trend of jute prices 
and export is determined by forces of 
demand and supply.

(b) and (c). For ensuring that the 
price support operations are effective, 
it has been decided to expand the role 
of Jute Corporation of India, which is 
expected fo procure at least 20 per 
cent of its total purchases directly 
from the primary markets.

Import of sub-atandard TV Picture 
Tubes

1537. SHRI VASANT SATHE: Will 
the Minister of ELECTRONICS be 
pleas«d to state:

(a) whether Government have re* 
ceived complaints about the import of 
sub-standard TV picture tubes by a 
government undertaking having sole 
import licence for TV tubes; and

(b) if so, the action taken against 
the said concern for importing these 
TV picture tubes?

THE PRIME MINISTER (SHRI 
MORA&JI DESAI): (a) and (b).
Complaints have been received that 
some of the imported picture tubes 
supplied to TV set manufacturers 
have been sub-standard. TV picture 
tubes are Imported by Electronics 
Trade and Technology Development 
Corporation, a public sector undertak-
ing. The defects are manulacturing 
defects w ith in  the permissible com-
mercial limits and the defective tubes 
are replaced by the manufacturers. 
No question of any action arise.

Effect of Coal shortage In power 
production

1538. SHRI VASANT SATHE: Will 
the Minister of ENERGY be pleased 
to state?

(a) whether the recent shortage of 
coal has any effect on the production 
of power in the country; and

(b) if so, the details of the impact 
on power generation?

THE MINISTER O F ' ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
and (b). Yes, Sir. The generating 
units in the following thermal power 
stations had to reduce generation on 
a few occasions due to low coal stocks;

(i) Koradi 

,{a) Rhjpjfk’is li 

'(3) Kothagudem

(4) Ukai .

(5) G andhinagar

(6) Badarpur

1 X 130 MW unit 

1 x 30 MW unit 

3x110 MW unit 

1 X 120 MW unit 

1 x iso MW unit 

1 x  too MW unit

'There was, however, no reduction in 
overall generation of power during the 
period of April to June, 1978 because 
of considerable increase in generation 
from hydel stations during this period. 
Total power generation, in fact, had 
increased by 15.2 per cent during this 
period as compared to power genera-
tion during the corresponding period 
last year.

Mlgrepreaentatlon of facto In News 
Relayed on AJJR. and T.V.

1539. SHRI VASANT SATHE 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased t  
stater

(a) whether Government hav 
noticed several complaint* regardin
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misrepresentation of facts bn the 
near* relayed on T.V. and Radio from 
some Mettrtwwrs of Parliament; and

(b) if so, what steps have been 
taken to maintain impartiality of T.V. 

r and Radio?

THE MINISTER OP INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) and (b). Some re-
presentations were received regarding 
inadequate or partial coverage in 
Radio and Doordarshan but these were 
generally found to be incorrect. When-
ever any lapse has been discovered, it 
has been rectified. All media, includ-
ing All India Ttortlio and Doordarshan, 
have already been given directions to 
be fair and impartial and eschew any 
one-sided approach.

m fc& i if) qwtafff

1540. far? :
WT 8
1978%fffnTTfsF?T JTR 1937
% s a t  % qft
$qrr fa

(*?) w t  *<fnsr *rfJTf?r 
ftn > T k ? ff  fa *n fa r? r

srrfcref »i> z f t  snnt  T^rsr*
fa*arr% ftr?ra £ fa? h i t

fa*fa<r ^pfarrfTTf % imr> *  
$  T $  | ;

(«r) qf? itf, ?ft trrafow 
W  t  iftz  fTT vrtbesf v t

f v n  dVt b n iw  wwr
f n r  i w r t l  ): ( * )  (» ) •
v rv rw vrt%  *n: «r?ff
faflw wnj; |  *  3*  %

^  fa* arm
t  faff fN’TfircT qntatftff 
ipr «rr . i f f  * f f  fiw^ri % h w i t

*nr «wfmfa ^ i w  w

«RT*TPT sftfir '3RT f*T#W, *PT 

*Tfa *rfa% m  fVfri <tt f a q s r r t  

*i x tm t  w vmft, cr*

*2ro*rrf2*n ?r%r fa<fr 

^qsrrerflwf ^  stt^ *  f w r  

wif f w f t  *  W J S T T  $  
fatr jtt^- r | i i  i sghiftwl «*t *nm- 

fkw> f3F«rf?T tfTOffW'TT Wwwflf ^  

«tt M r  i

f*ianff % «prngr ssro inferef *rr 
fa?fr *pq- %■ v t aft

w fr o r r t  ^ r ® 0  t  % f t  f a t f t  f t

tfr m  *>t *facr fa*n arrm t

f^?T ftranr « f tw
qitafir wt 

w n w i^

1 5 4 1 . «ft v m  

w r ^?it% ^  i^ t

fa  :

(v )  f ^ r  ffrarar ifivrr

«w *fa«oT wi% «r?i*iv 

fa^PPt v t  <wwfii ^  ’wr «<rr- 

|  ;

(^r) f * ^ w f

sn Wf faw»r *T>s»nT #

3*  fa f t i  ^
|  f a ^ » T ^ m  srfa«T«T fa?rr |  ? w r 
«t  fa»f f y ^ r e»i «rg f fe <r 

* t *t  |  ?
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<t $ 4*m « if t i w  ihft (*ft 

ufuwdrr* «f**r ) :  (v )  f w $ m

f f r ^  sr*fa*r *ftx ffrwft srr^fsrfa 

^  «r?ra+ fa*sN?r ¥ t  -wwRr % 

.fcfcj <rc ^qr?risr ^  I

( * )  * fw n r  fo f t i  fa*rff<?r 
<Er*f »re fro-ft % *T<|*nT fW r 

r̂reft f i  fr<T>j fk<sr% 3rr% «rfa*rfrtff 

%  W i i t ?  cwr 2T5T-
*FT JIH WTOT* I  I

Setting up of a Cement Plant at 
Pur alia

1542. SHRI C. R. MARATA: Will
the Minister of INDUSTRY be pleas-
ed to sta ter

(a) whether Government propose to 
-set up a cement plant in district Pu- 
rulia considering the unemployment 
problem of that area; and

(b) if so when?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a)
and (b). The West Bengal Industrial 
Development Corporation Ltd., have 
been granted a letter of intent for 
setting up a cement plant at Jhalda 
in Purulia District for a capacity of 
4.00 lakh tonne$ per annum which is 
valid upto the 30th September, 1978 
for the present. M/s. Demodar Ce-
ment & Slag Ltd., a joint sector pro-
ject of West Bengal Industrial Deve-
lopment Corporation and M/s. Asihoka 
Cements Ltd., have been granted a 
letter of intent for setting up of » 
grinding plant at Ramkanali in Puru-
lia District with a capacity of 2.60 
lakh tonnes per annum. According 
"to the State Government the grinding 
plant Is'likely to be commissioned by 
1980.

Pelicy retorting allocation of Adver-
tisements and Newsprint* to Small 

aim Medina* Newspaper*

1543. SHRI SUKHENDRA SINGH:

SHRI AMAR ROY PRA- 
DHAN;

SHRI RAM PRAKASH TRI-
PATHI;

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government have re-
viewed their policy regarding adver-
tisements and newsprints allocation to 
small and medium newspapers; and

(b) if so, the details regarding the 
rate of advertisements and the quan-
tity of newsprints allocated to the 
small and medium newspapers during 
1977-78?

THE MINISTER OP INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) The advertising policy 
was announced in Parliament on 
November 17, 1977 and there is ^o 
proposal to review it at present. The 
policy regarding allocation of news-
print to small and medium news-
papers for the year 1978-79 was an-
nounced on 7th July, 1978.

(b) The advertisement policy pro-
vides for weightage and consideration 
to small and medium newspapers and 
periodicals and to Indian language 
newspapers. Weightage has been 
given in the advertisement rates for 
small and medium papers and an ad-
ditional weightage h»fl been given to 
all language papers upto a circulation 
of one lakh. As regards rates, they 
are treated as confidential between 
the DA VP and the newspapers; it is 
not Government policy to disclose 
these. During 1977-78 small end me-
dium newspapers were allocated 81, 
765 metric tonnes of newsprint
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wm  n f c i r  #  i w r  d w ^

1544. ' t tq ' t a f t lg :  v n  3Wf
*)■ *<TT* FTT ^  fa  :

( t )  * f  f a f l t f V  s R T - f a ^ e r

¥ T * ? r t f  <?rar $  i f f t  **t *  * *  
w r.fa«R vrf«M rcr ^t'TPrT t ;

(w ) WTT«nT 3Tfi% % fa-̂
* 7f  * < p t  ^ s r J T a r r r ^  $ ;

(»r) 5rT?»fT, TO^rr? <ptt 
* r « r * r r « n :  q f r< f w r I f  f a ^ e r  s ? r r s ? r  

%  wtrr *tw t f w f f T ^  f a * » r * f [  * f t r
'S’RT *f  ^  ITS* ST%ST T T  ftfWfV V%fT<RT

*r*nf  «ffr * r * r « f r ; xftx

(* )  KTfii v w tf ir iw ftr * *  err 
f tr x jt  m  r̂r*rif> ?

3!*f lW  ( ^  «fto TWW<> ) :

( t ) 386 trntfTs: ^  *p?t srf^srf^  
ST̂ rTT cfpT srer-fasTrT tPTW:
n fe fV ^ T ^ T T , K i  wTfsrtrrq- * r r » r r ,  ? f n :

w ^ w n :  ■jt ct t  sr^r rr^r-
?«th j r r r  f t m  F 't £  faw rfa 'T
»T'T $ i 5n if * r w  sr%w * 7  *rn r
493 innx*z |  i 

(**) 160 J ttitit *r srfcrar-
f*r«T «T*T<TT TW
5 *  *W? JT57 STT9T *>? *T#TfS£
•srrr ?tt¥tt *<t v  vrtrffNvr *?r 
arr |  i Tfvtfw,- $  
*rt>TT sr̂ wr vr «rnr 107 Jffir- 
*'Z % 1

*r»nrr»rc *r>r fw  srffsfte 
sofW f qrfarnrcrr f o r f  f a . T  
in : ?fy irf $ W u r  «w 
«rr*ft*r srfsrarw
i f  ff*r*r v r  ^  *V  srr Tsft |  1 
¥>SP*rff 3 R -f^ T  qfWfaTTr arfar

’v t  # * t  t f r c  d k # i m  m f im f k t f f

» y y>qftwiT»WT t f a ^ f h r a r w im ^ i  
* f t r  »«i f w  f « iLM

v t t s m  w S <TfT*rta*rr % w w
Vt %rf%*T ?  1 »t4<SI «T5T Pqql%
?*rr5TTf^r»r % <r r̂r? %
Ŵ?T T C f ^  *PT fappjff ?r«T2T5>
?r%*n 1 TTvRT vr
3T ? r %  % f ? r q

v V  v r < r f ^ * r a -  *ffV arr T{r % 1

(*r) r m  srTfksrfi*ff stti ^ ? r  
f a * ?  t p r f N n r  ^  d

I

arc*ft— sr«r*r 1984-85  5f

aft  ̂ «ri3 500 — st«pt %z
1983 -84  *  

srWffPTT 134 5 f̂TTTJ—-*T̂ W if !
1985-86  *T

(«r) Ti^T f3T5T5fr 5fTf # ^RT  
f w  f  ffT ^Trrsr *f^mr<ff % 
sre*rn: t t ^  jt ^  »n f̂ 1993-
94 fsr^iTrT |T 3fPt<? 1

f«R5*if it WFJftW fuff wVt w w hf 
q ^ w c f  « ? r T " t a

1545* ĝ TO : W  
if tr  WHIW JT̂  ĉTT?T f̂ TT
^ f * F  :

(*f) v t r *n?fTT vr f^rT  ^  
qfrf^d % ST5W5T «TT TTf SPfT'f VT 
t  f s f f r i r ^  %  ^jw ftrarrc? 
f  Wf ^Tf l̂r % f?T‘T T̂rfY | ;  ?ftT

(«r) vfk  ^r, rTT ^ tw rt Sr 
sr^rrar «f<T5tv f ^ r  s r r ^ ?

wVrswnr^ ■ «W ( «ft wiw 
f w r  w t » w m >  )  :  ( v )  « f f t  w ) .

V f* m  lr r r^ r  ?rrvr^ 
*Tffet?r (  ? m t w s  w w fter
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fa w r 'rta rc f % sramf 
fir? v r i tr<  «PT*rT s s m jr r tf
* t

hapart rf Cottas « . ..
1546. SHRI G. Y. KRISHNAN: Will 

the Minister of INDUSTRY be pleased 
to state:

(a) whether there is any proposal 
under consideration of Government to 
stop the import of cotton; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUTRY 
(SHRIMATI ABHA MAITI): (a)
and (b). In view of comfortable 
availablity position of cotton, Govern-
ment currently have no proposal to 
import cotton.

praftn if  ftn w i*  * t

1547.

ato tftosfto in w iv x : 

w rr  fa f ttb »t : 

« it v&n ntwr :

f*TT *reft
*r$ «r<rr̂  ^  &tt sp^r fv :

(*) &£nr mwx % ^ f t r r  
" if  *«nfa?r «pt?t % if  trfin r
fsTjf«f mfmr t f t r s fc  irt, ?ft
5T?ff4fsft- S^TT *7f

( * )  -3* TT *7**3T?Nff WTTWr 
?T ^,% rr iftT  ** ?T*P $TT $ t 
arr^TT; w tr

( jt) f t r r r r *  v r fw rf«r-*T tf
i f t t r  ft u t t  ftrcr
w r vrfvrip |  %frt
«r«nrrft a rtrr  v rr $ ?

■ v  ■ ̂ PBHwr IF 
v n r t i  x m  *rwt (  t f t  w f*  m  )  :

(* )  tft, *i$f i

(« r )  (» t) ,  s t f t  n $ r  v s m  *■

if wwtyiln  fWr if 
U**il ?tTfP!

1548. «rt ^ p r r f  mfim : w r
i f t r  w n r

f K T  Op :

( * )  w r  ?n r |  Op  %
vr&mrm fvw *t t f a f t  re 
i«rrfa?r «P7n ¥ t  *rtn tft «rf $ ; 
tf tr

(sr) t̂, ?n **tt vr. 
*Svrc% ;* ? t f  **rrfarr ^ n ^ r r  

f?r ir «Rrr v s*  ^sm  ^
|  « r t r  ^«r*r ?

^W*TT iftTSNTTTO * » t  (« f t  WRf

fW I W W U ft ) : («P) t f t  , f t  I

( s r )  f a t f t a  v t  ^r*ft %

«prr«r ^ r r r a  % w r iw .w r  f»$r if  
* f¥ jf t f i v F T  WTfarT V T% %n fa * f i |r s r  

VTi  ST5RTT?r JTft t. I

Progress of Work of Minorities 
Commission

1549-gHHl CHITTA BASU: W itt
the Miniser of HOME AFFAIRS be 
pleased to state:

(a) the progress of work o* the 
Minorities Commission set up by the 
Government recently;

(b) whether it produced any re-
ports by this time;

(c) the recommendations made in  
the reports; aftid

(d)the actum ta t t a  on the mptfftsr
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THE MINISTER OP STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) and (b). The Minorities Com-
mission has so fer held three regular meetings as given below:—

First meeting 

Second meeting 

Third meeting

The Commission discussed various 
organisational and procedural matters 
in its first meeting. In the second 
meeting, the Commission discussed the 
question of suitable office accommoda-
tion for itself and the proposed staff-
ing pattern and budget. The Com-
mission also discussed the manner in 
which the representations and comp-
laints received by them should be 
dealt with. In its third meeting the 
Commission considered a letter from 
the Aligarh Muslim University Action 
Committee, about the A.M.U. affairs. 
The Vice-Chancellor of AMU, along 
with two other teachers of the Uni-
versity met the Commission. The 
Commission also considered the ques-
tion of selection of senior staff, absorp-
tion of the staff of the Office of the 
Commissioner for Linguistic Minori-
ties as well as a reference from the 
Government of Uttar Pradesh regard-
ing, the continuance or otherwise of 
the State Minorities Commission. Be-
sides this, the Commission also consi-
dered some representations received 
by it.

The Commission held two ad hoc 
meetings on the 8th and 9th May, 
1978 at Delhi and on the 25th and 20th 
May at Bombay to prepare its report 
and recommendations to the Govern-
ment on the Aligarh Muslim Univer-
sity (Amendment) Bill, 1978. An in-
terim report in the matter was sent 
by the Commission to the Government 
on the 9th May, 1978. The final report 
was sent on the 29th May, 1978.

(c) and (d). The Report of the 
Commission is presently under exami-
nation of the Government.

. February 34 and 35, 1978 

M arch 20 to 33, 1978 

. April 36 and 37, 1978.

Grievances of Socially sad E eouri*  
cally Backward Classes

1550. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be 
pleased to state;

(a) the specific steps taken by Gov-
ernment to redress the grievances of 
the socially add economically back-
ward classes; and

(b) the ful1 facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). There is no Central list 
of socially and economically backward 
classes. The States have on their own 
drawn lists of such groups with a view 
to providing redress to their problems. 
In addition to the benefits they de-
rive from the general sectoral pro-
grammes like other sections of the 
population, there is a special provi-
sion under the Development of Back-
ward Classes Sector of the State Plans 
for them to supplement the General 
programmes. The programmes in the 
State Plans relate mainly to the edu-
cational and economic upliftment. 
Under the Centrally Sponsored Pro-
grammes, a provision has been made 
to provide postmatric scholarships to 
the non-Scheduled Caste/Tribe stu-
dents belonging to the communities 
engaged in unclean occupations.

Import of Gas Turbine by West 
Bengal

1551. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased 
to refer to the reply given to Unstar-
red Question No. 9954 on the 10th 
May, 1978 re: Import of power equip-

1771 LS—7
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ment for West Bengal Electricity 
Board and state;

(a) whether the examination from 
the techno-economic angle of the pro-
posals of the West Bengal Government 
for the import of gas turbine has 
since been completed;

(b) if so, whether any decision has 
since beeto taken;

(c) if not, the reasoins thereof; and
(d) whether there has been any sig-

nificant improvement in the power 
production in West Bengal since the 
appointment of the projqpt renova-
tion group?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
and (b). The techno-economic clear-
ance to the proposal of the West Ben-
gal State Electricity Board to instal 
gas turbines, has been accorded by 
the Central Electricity Authority.

(c) Does not arise.
(d) The two thermal units at San- 

taldih were to be renovated under a 
Project Renovation Programme to be 
undertaken jointly by the project 
authorities, the equipment manufac-
turers with CEA’s association. Total 
rehabilitation has not been possible 
as the units could not be shut down 
because of the difficult power position 
in the State. However significant re-
pairs’ modifications and improvements 
have been effected on these units. 
The generation from Santaldih has im-
proved during the last two months. 
The power generation in West Bengal 
has also improved during the last two 
months.

Constitutional Backing to Minorities 
Commission

1552. SHRI CHITTA BASU;
SHRI G. M. BANATWALLA:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply 
given to Unstarred Question No. 7369

on the 19th April, 1978 regarding set-
ting up of Minorities Commission and 
state: ,

(a) whether the proposal for 
amending article 350-B of the Consti-
tution in order to give constitutional 
backing to the Minorities Commission 
has been finalised;

(b) if so, whether any action has 
been taken in this direction; and

(c) what steps have been taken to 
remove the handicaps as alleged by 
Shri Masani in the way of its 
working?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes. Sir. A Bill in this 
regard is expected to be introduced 
in the current Session of Parliament.

(c) The Commission has already 
been provided with accommodation, 
necessary staff and funds.

Sanction of Pension to Freedom 
Fighters

1553. SHRI K. PRADHANI: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) whether it is a fact that some 
members of the Azad Hind Fauz of 
Orissa launched a fast unto death 
outside the Orissa Secretariat de-
manding sanction of freedom fighter 
pension to those who have not got 
so far;

(b) whether it is also a fact that 
assurance was given by the State 
Minister that pending applications 
would be scrutinised and pensions 
sanctioned; and

(c) if so, the reasons for delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) As per information furnished by
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the State Government, some members 
c t  the Azad Hind Fauz launched a 
Dharna on 23-6-78 before the Orissa 
Secretariat demanding sanction of 
freedom fighters pension in pending 
cases.

'(b) As per information made avail-
able by the State Government expedi-
tious action has been promised.

(c) The pending cases pertain to 
the Civilian category of ex-INA per-
sonnel from Orissa. No official re-
cords are available in support of their 
claims of suffering. Decision has, 
therefore, to be taken on the basis of 
circumstantial evidence such as (1) 
co-prisoner certificates from two ex- 
INA personnel who have already been 
granted Central freedom fighters pen-
sion (2) information furnished m the 
prescribed proforma intended to elicit 
vital data relating to the INA activi-
ties such as zone of operations, names 
■of commanders under whom they 
served, date of their surrender etc. It 
has been noticed that in a majority of 
cases from Orissa co-prisoner certifi-
cates have either not been produced or 
where produced, have been found to 
be defective. The detailed scrutiny 
and cross-check of circumstantial evi-
dence produced accounts for the delay 
in the disposal of pending cases. AH 
efforts are, however, being made to 
expedite scrutiny once the co-prisoner 
certificates and other relevant data 
are furnished by the applicants.

Reconstitution of Board of Institute of 
Mass Comm unications

1554. PROF. P. G. MAVALANKAR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
«tate:

(a) whether the Board 0f Mem-
bers/Directors of the Institute of Mass 
Communications at Delhi has been 
.recently reconstituted;

(b) if so, full facts thereof includ-
ing names*' qualifications, experience 
ot the said members; and

(c) the functions of the said Board 
and how often they are required to 
meet in a year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) The Indian In-
stitutes of Mass Communication. So-
ciety has no Board of Members or 
Board of Directors. It has, however, 
a General Body, an Executive Coun-
cil and a Standing Committee thereof 
to run the affairs of the Institute. The 
General Body of the Society has been 
reconstituted in June, 1978.

(b) The reconstituted Body has 
forty-six members including its Presi-
dent, Shri Umashankar Joshi. One 
more member is still to be nominat-
ed, bringing its strength to forty- 
seven as provided in the Rules and 
Regulations of IIMC Society. A list 
of the members together with their 
designation and address is laid on the 
Table of the House. [Placed in Lib-
rary. Sec. No. LT-2491/78], These 
particulars will show the field of ex-
perience of and positions held by the 
members, who are representatives of 
various social science organisations, 
educational institutions, professional 
bodies, Media Units of the Ministry of 
Information and Broadcasting, repre-
sentatives of State Information De-
partments, Agricultural Universities, 
etc., as well as persons eminent in 
public life and journalism.

Cc) The General Body will normal-
ly meet twice a year. Its major func-
tion is to carry on the administration 
and management of the Indian Insti-
tute of Mass Communication which 
carries out training and research in 
the use of Mass Communication with 
special reference to requirements of 
socio-economic growth in the country. 
The Annual Report on the activities 
of the Institute as well as annual au-
dited accounts are considered in the 
general meeting of the Society every 
year. It has the powers to make 
amendments to its Rules and Regula-
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tlons with the previous concurrence 
of the Central Government.
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German Expert* tn Thermal Power 
Plsttta

1558. SHRI T. A. PAI: Will the Min-
ister of ENERGY be pleased to state:

(a) whether a group of German 
experts was appointed to look into 
the working of Thermal Power 
Plants;

(b) if so, when and where were 
they appointed; and

(c) what is the total payment made 
to them?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
and (b). Two teams of Experts from 
VGB (West Germany) visited the 
power stations in India viz., Badarpur, 
Kothagudem and Chandrapura during 
March-April, 1977. and then again dur-
ing October to December, 1977 to 
make an assessment of the problems 
faced in thermal power stations and 
to suggest remedial measures under 
the STEP programme of Indo-FRG 
Co-operation in technical matters. 
They also visited power stations at 
Ennore, Obra and Bhatinda for a 
short period.

(c) No payment hns been made to 
them as their services were given free 
of cost as a part of Indo-FRG Co-
operation Programme.

Capital Subsidy in Backward Areas

1559. SHRI T. A. PAI: Will the
Minister of INDUSTRY be pleased to 
state:

(a) do Government still continue 
the capital subsidy in the backward 
areas;

(b) what is the quantum thereof;
(c) is it extended to Small Scale 

and Cottage Industries; and
(d) is the subsidy employment 

oriented?
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
Industrial units set up in selected 
backward areas are eligible to sub-
sidy @ 15 per cent o? the capital in-
vestment subject to a maximum of 
Rs. 15 lakhs. Under the sch em e  
Small Scale and Cottage Industries 
are also eligible to subsidy. The 
S c h e m e  has been extended upto 
31-3-79.

(d) No, Sir.

Closure of Units in North due to Coal 
Shortage

1560. SHRI M. RAMGOPAL 
REDDY:

SHRI DAYA RAM 
SHAKYA:

Will the Minister oI ENERGY be 
pleased to state:

(a) whether a large number of 
units in the north are facing closures 
due to shortage of coal supply to 
them; and

(b) if so, the steps taken by Gov-
ernment to save these units?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)

No, Sir.

(b) Does not arise.

203 Written Answers

8etting up of an All India financial 
Corporation

1561. SHRI M KALYANA- 
SUNDARAM;

SHRI F. P. GAEKWAD:

Will the Minister of INDUSTRY 
be pleased to state:

(a) whether Government have a 
proposal under consideration to set up

an All-India Financial Corporation ton 
meet the credit requirements of .small 
and tiny industrial units; and

(b) if so, the details and steps- 
being taken in this regard?

THE MINISTER OF STATE IN THE: 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No, Sir.

(b) Does not arise.

Allocation to States for Industry and’ 
Roads

1562. SHRI DHARMAVIR VASI-
SHT: Will the Minister of PLAN-
NING be pleased to state:

(a) the allocations (State-wise) in  
the first year of the Sixth Plan in 
respect of industry and roads together 
with a summary of major projects; 
and

(b) the principles kept in view 
while making allocations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Statement ‘A* 
indicating the approval Plan outlays 
for 1978-79—first year of the next 
Five Year Plan 1978—83 for different 
States in respect of Large and Medium 
Industries, Village and Small Indus-
tries and Roads and Bridges is attach-
ed. A summary of Major Projects inr 
these sectors is also given in State-
ment 'B* attached.

(b) The outlays have been decided 
keeping in view inter-sectoral priori-
ties, the requirements of the States 
and their implementation capacity.
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States
Approved Outlay 1978-79

- Large and 
Medium 

Industries

Village and 
Small 

Industries

Roads and 
Bridges

Andhra Pradesh 5 '95 2-35 9-80

Assam *  * x-a6 a* 84 **•45

Bihar •  • 8 0 1 5 ‘ 36 27* 20

Gujarat 7-90 3-65 *7*45

Haryana i - 00 191 7-45

Himachal Pradesh i- n 1-20 14-40

Jam m u & Kashmir . 2’«5 2*24 8* 10

Karnataka 7* i3 4*47 9-00

Kerala 12*25 4*00 6-50

M adhya Pradesh 4*39 1 9 6 15*00

M aharashtra aa-57 5-83 45-6a

M anipur O' 54 1-50 e*ao

M rghalaya 0*50 0*65 I' 2 5
Nagaland 0*32

%0

5* 9t>
Orissa , *3° 3*40 8*35
Punjab . . . . 8* a«i 4-20 20*00

Rajasthan 3‘49 i-8? 12*50

Sikkim 0-44 0*46 3*50
Tam il Nadu 7-81 5*66 J5*3 *
Tripura 0*08 o* 87 *■75
U .P ............................................ ao* 61 12*64 37*cn

io* 15 5’49 io* 90

fcToTAL ALL STATES . 138*11 72-21 298-73

Statement *B(

Sasnmary of Projects

Large and Medium Induttrr» The major schemes/projects included under
and Medium Industries relate to

(i) provision of infrastructure facilities;
(ii) development of industrial areas;

(iii) promotional and developmental activitirs l » r g  
undertaken by the financial and other Industrial 
Development Corporations:

(iv) setting up of industrial projects in the fields o f 
textiles, cement, sugar, light engineering projects, 
chemicals etc.;

(v) strengthening of staff etc.
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Village aad Small Industries

Road* m d B rid sn

Increase in Range of A.I.R., Rohtak 
Station

1568. SHRI DHARMAVIR VASI- 
SHT: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased t 0 state:

(a) whether Government are aware 
that A.I.R. Station, Rohtak is not able 
to cover areas of Haryana beyond 100 
kilometres; and

(b) if so, the steps taken t0 aug-
ment its transmitting power?
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The m^jor scheme* included in the State Plant under 
different Industrie* are indicated below :

(i) Handloom Industry. Strengthening of Primary W ea-
ver* Societies, Training FadKtiet, Marketing 
Assistance, M atching Contributions for the Central 
Schemes of Intensive Development Project*, 
Strengthening of Apex Societies/Handloom Cor-
porations and Extension of Cooperative Coverage.

(ii) Power looms: Setting up of Processing Facilities.

(iii) Kbadi and Rural Industries : Staff of the State Khadl 
and Village Industries Road, Development o f

* Rutal Industries.

(iv) Small Scale Industries: Strengthening the equity 
base of the States Small Industries Development 
Corporations, Common Service Facilities and 
Incentives for promotion of Small Scale Industries,

iv) industrial Estates: Development of plots and cons-
truction of Industrial sheds.

(vi) Handicrafts Strengthening of the Handicraft 
Corporations, Common Service Facilities, F inan-
cial Assistance and supply of improved tods to 
craftsmen and cooperatives.

(vii) Sericulture: Expansion of acreage under mulberry 
and tassar plantations, Construction of grainaget 
and rearing horses, Supply of disease-free layiags 
to the farmers, Strengthening of Extension Servians.

(viii) Coir Industry .* Restructuring of Coir Cooper ativcs, 
Product diversification.

The achemesfproject* included in the State Plans are 
categoriesed as

(i) State Highways

(ii) District Roads

(iii) Rural Roads

fiv) Connecting Bridges.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) A.I.R. Rohtak
has a 20 KW medium wave transmit-
ter giving coverage upto about 109 
Kms at present. With the erection of 
a permanent mast, the coverage is ex-
pected to increase upto about 125 Km.

(b) There is at present no proposal 
to increase the power of Rohtak. traas- 
mitter as the State of Haryana is al-
ready well served by the 100 KW 
transmitter at Delhi and northern 
parts by the 50 KW and 100 KW 
transmitters at Jullundur.

JULY 26, 1976
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Juvenile delinquency

1564. SHRI DHARMAVIR VASI- 
SHT: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether it was a fact that the 
latest figures of juvenile delinquency 
leading to crime in 1974 had doubled 
in girls in comparison with the boys 
of the same age group; and

(b) if so, the steps taken to arrest 
this trend?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
la) Yes, Sir. Juvenile delinquency in 
girlg has doubled as compared with 
that in boys in 1974, as compared to 
1964. 63,468 Juvenile boys and
2,690 Juvenile girls were arrested in 
1964; their figures for 1974 are 1,32,125 
and 8,514 respectively. The trend of 
increase among girls was 216.5 per 
cent in 1974 over 1964 as against an 
increase of 108.2 per cent for the 
boys during the same period. How-
ever, the percentage of juvenile girls 
arrested t0 total number of arrested 
juveniles (boys & girls) has gone up 
from 4.1 in 1964 to only 6.1 in 1974.

(b) The prevention and control of 
juvenile delinquency is primarily the 
responsibility of the concerned State 
Governments and Union Territories 
Administrations. However, the Gov-
ernment of India in the Department 
of Social Welfare render technical 
advice and assistance to the State 
Governments and Union Territories to 
develop programmes in this sphere in 
stn effective manner.

Programmes relating to the control 
and prevention of juvenile delinquen-
cy among girls as well as boys have 
been accorded a high priority in the 
social defence schemes. The services 
of this field manly centre wound the 
implementation of the Children Acts 
in various States and Union Terri-
tories. The Children Acts approach

provides for the care, protection, 
treatment, reformation and rehabilita-
tion of juveniles coming in conflict 
with law.
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Per capita income of Bihar
1567. SHRI ISHWAR CHAUDHRY: 

Will the Minister of PLANNING her 
pleased to state:

(a) whether it is a fact that Bihar 
State is the most backward State in 
the country;
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(b) if so, what is the per capita 
Income in that State;

(c) whether some more amount haB 
been sanctioned by the Central Gov* 
ernment during this current year to

i improve the conditions particularly in 
the Adivasis areas; and

(d) if so, the details thereof?

THE PRIME MINISTER ; (SHRI 
MORARJI DESAI): (a) and (b). Ac-
cording to the more recent estimates 
of State incomes prepared by the State 
Statistical Bureaus, the per capita in-
come of Bihar was Rs. ^96 in 1975-76, 
which was the lowest of any State in 
India.

(c) and (d). There is a separate 
Sub-Plan for the development of areas 
of tribal concentration in Bihar, and 
special Cenlr"al assistance is provided 
for these programmes to supplement 
the flow of funds from the State Plan, 
During the current year, the alloca-
tion of special Central assistance is 
Rs. 9.85 crores (inclusive of Rs. 10 
lakhs for Specially backward tribes) 
as against Rs. 7.70 crores in 1977-78.

Engine of the Vljayanta Tank

1568. SHRI ISHWAR CHAU- 
DHRY:

SHRI SARAT KAR:
SHRI S. S. SOMANI:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether it is a fact that the 
Engine of the Vijayanta Tank is not 
upto the mark, although the gear box 
is quite satisfactory;

(b) whether modifications have also 
been taken place in the Vijayanta 
Tank and still it is not satisfactory; 
and

(c) if so, whether Government are 
in mood to replace it with foreign 
collaboration and if so, the details 
regarding its performance?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH): (a) No, Sir.

(b) The performance of the Vija-
yanta Tank has been found satisfac-
tory. Some modifications, however, 
have been made inThe tank in normal 
course to meet various operational 
requirements.

(c) The question does not arise.

Atomic Power Station in Gujarat

1569. SHRI F. P. GAEKWAD: Will 
the Minister of ATOMIC ENERGY 
be pleased to state:

(a) whether Department of Atomic 
Energy has completed consideration of 
the question of location of an Atomic 
Power Station in Gujarat;

(b) if not, how long it is going to- 
take;

(c) the issues involved in the ques-
tion that are causing delay in the 
decision; and

(d) whether those issues are irre- 
solveable?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) No, Sir.

(b) to (d). The question of an 
atomic power station in the Western 
Region is! being reviewed by the 
Working Group set up by the Plan-
ning Commission for formulating the* 
power generation programme for the- 
Five Year period 1978—83. Until a 
decision is reached on this program-
me and the availability of financial 
resources and heavy water is assured,, 
no action can be taken on this issue..
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Timm for Pw tfertoBilliittm  of Lwrv* 
b A u t tU  booses

1570. SHRI AMAR ROY PRADHAN: 
SHRI SURENDRA BIKRAM:

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether it is proposed to con-
vene a three-tier dialogue with indus-
try  to chalk out future plans for pro- 
feasionalisation of large industrial 
houses and find a solution to the prob-
lem of concentration of economic 
power; and

(b) if so, the guidelines in this res-
pect and steps if any, taken by Gov-
ernment in this regard?

THE MINISTER OP STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) It is not proposed to draw up 
any guidelines at this stage:

Replacement of Canberra and Hunter 
by Modern Strike Aircraft

1571. SHRI AMAR ROY PRADHAN: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government propose to 
replace Canberra and Hunter by more 
modern strike aircraft; and

(b) if so, the details thereof; and 
th e  reasons therefor?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, 
Sir.

(b) Canberras and Hunters, which 
were introduced in the fifties, have 
become old and are proposed to be 
replaced by new aircraft. Three al-
ternative types to replace the old 
aircraft were recently evaluated by a 
high-level team and their report has 
tjeen submitted to Government.

Il'QVH ^  w  iftfjtfl
w n

1572. TR Sffatf : WT
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^  |  t
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(«r) fft *rc«rrc
v f  w t  s r f a f f iT  t  ?
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(**) TO  5̂fTT I

(*r) f a n  vi
»p-GpT? v t ^  * r i *rm s r c r f f  
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Demand for a Separate Jharkhand 
State

1574. SHRI K. PRADHAN1: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that Adi- 
vasis are up in revolt against the 
Government to press their demand 
for a separate Jharkhand State;

(b) whether it is also a fact that 
groups of Adivasis have started raid-
ing block offices in remote rural areas 
to paralyse their functioning and in 
two blocks of Ranchi district, Khunti 
and Karra, Government had to re-
move the two block development offi-
cers in the month of May, 1978 be-
cause of their agitation; and

(c) if so, the details regarding their 
demand and the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (c). The demand for formation 
of a Jharkhand State is an old 
demand and the areas suggested for 
inclusion therein have "Been differing 
at different times. Though there have

lately been certain incidents showing, 
militancy, there is no report to indi-
cate that the adivasis are “up in revolt 
against the Government”. However, 
as has already been stated the Govern-
ment do not consider the present to be- 
the opportune time for taking up the 
question of reorganisation of any 
States.

if
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Target and actual production achieved 
by REX . in 1977-78

1576. SHRI S. R. DAMANI: Will 
the Minister of INDUSTRY be pleas-
ed to state:

(a) the target set and actual pro-
duction achieved by Heavy Engineer-
ing Corporation in 1977-78 and the 
target set for the current year;

(b) the capacity utilization at this 
target;

(c) the order book position for sub-
sequent years and the efforts made to 
book more orders to fully utilize the 
manufacturing capacity already deve-
loped; and

(d) the details of export orders to 
be executed in the current year and 
next year by items and value?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The value 
of production in the Htfavy Engineer-
in g  Corporation Ltd. (HEC) during
1977-78 was Rs. 39.44 crores a g a in st 
a target of Rs. 104 crores. The target 
of production set for the current year 
is Rs. 109 crores; Rs. 83 crores by the 
Heavy Machine Building Plant 
(HMBP)( Rs. 15 crores by the Foun-
dry Forge Project (excluding its sup-
plies to the HMBP and the Heavy 
Machine Tool Plant) and Rs. 11 crores 
by the Heavy Machine Tool Plant 
IHMTP) excluding what it would ma-
nufacture for the internal use in HEC.

(b) The original concept of capa 
city in HEC in terms of tonnage as per

DPR is no longer relevant in view of 
dunged product mix and the lact that 
the assumptions made at the time of 
DPR are no longer valid. The pro-
duction targets fixed for the year takes 
into account the capacity of the plant 
keeping also in view the availability 
of inputs and the demand and could 
be taken as equivalent of capacity for 
the year.

(c) To fully utilise its manufactur-
ing capacity, the Corporation should 
nave, at any pomt of time orders of a 
value of about Rs. 300 crores in hand 
in order to achieve an annual produc-
tion of about Rs. 110-120 crores. As 
against this, the Corporation had firm 
orders of the value of approximately 
Rs. 187 crores as on 1st July, 1978.

Concerted efforts are being made to 
fill the order gap by:

(i) securing orders for steel plant 
equipment for which, however, there 
is now a limited scope in the coun-
try;

(ii) securing export orders; orders
of the value of approximately
Rs. 30 crores for supply of equip-
ment to third countries mainly 
th ro u g h  U SSR  a re  being  a lread y  
executed by HEC as detailed in re-
ply t0 (d) later; and

(iii) diversifying its production 
by taking up manufacture of mining 
equipment, bulk material handling 
equipment etc.

(d) A statement is enclosed.
Statement

Export orders to be executed by Heavy Engineering Corporation Limited, Ranchi dining a .d
1979-80

(Rs. in crores)

S. No

t.
a.

Item *977*79 >979-8o
H l^trolyisr p its  and Accessories for Yugoslavia 
C >k; O/sa items for E^ypt and Turkey

3. C m  a n i  Bridge Loaders for Cuba, Bulgaria & Hungary
4 . C i.itiauous Casting M achine for Turkey
5. 4 R oll Crushes for Tll.\<ey. Bulgaria a id  Yugoslovia .
6. Spares for Steelr M elting Plant for Sri Lanka

1 9 7  o*3«
3-89 a-45
a -08 4 9 8

19-00
o -47

o* 16

T o t a l 8* 10 - ao-aa
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AXIL Station at Sholapur

1577. SHRI S. R. DAMANI: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 3052 on the 15th March, 1978 
and state:

(a) whether the proposal included
in the Sixth Plan to set up a radio 
station at Sholapur has since been 
approved by the Planning Commis-
sion; ... *

(b) if so, when will its implemen-
tation be taken up; and

(c) if not, by what time the ap-
proval is likely to come through?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) to (c>. Propo-
sals for setting up of new radio sta-
tions and their locations are yet to 
be finalised in the light of the reduc-
ed provision of Rs. 86.50 crores allo-
cated for broadcasting in the Sixth 
Five Year Plan (1978-83).

Statement issued by All India Confe-
deration of Central Government Offi-

cers Association
1578. SHRI SHAMBU NATH CHA- 

TURVEDI: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to the statement 
issued on the 16th April, 1978 by the 
All India Confederation of Central 
Government Officers Association be-
moaning “manifestation” and citing 
instances wherein the “Government 
far from wanting to be just had 
given the impression of being not 
only in the wrong but manifestly in 
the wrong” and alleging “efforts to 
tighten bureaucratic stranglehold over 
scientists and technologists, devalue 
their contribution and provide a 
rationale for foreign collaboration in 
areag where Indian expertise can do 
the job”;

(b) if so, the specific grievances and 
objections to which reference has been

made in regard to the Central Infor-
mation Service, Geological Survey of 
India, the Fertilizer Corporation, the 
P&T Board; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) The Gov-
ernment have seen a news item ap-
pearing in a section of the Press on 
17-4-1978 referring to a statement pur-
ported to have been issued by All 
India Confedration of Central Gov-
ernment Officers Associations, making 
allegations of a general n a tu re .

(b) The news item does not contain 
any specific details regarding the alleg-
ed grievances and objections of the 
confederation.

(c) In view of (a) and (b), ques-
tion does not arise.

Range and Power of Delhi TV Station

1579. SHRI SHAMBHU NATH 
CHATURVEDI: Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is proposed to in-
crease the range and power of the TV 
Station at Delhi; and

(b) if so, its extent and the time it 
will take to be completed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Yes. Sir.

(b) It is proposed to have a 20KW 
Transmitter (2x10 KW) with 0 200 
metre tower in place of the existing
10 KW transmitter with a 100-metre 
tower to increase the range from 
68 kms. to 90 kms. and coverage from 
14,300 sq. kms. with a population of 
93 lakhs to 25,400 sq. kms. with a 
population of 129 lakhs. It is likely 
to be commissioned in about 3 years.
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tfottsftl© M liu e  of H atgarti Lands

1580. SHRI P. K. KODIYAN: WiU 
the Minister ol HOME AFFAIRS be 
pleased to state:

(a) whether it jus a fact that Gov-
ernment have received numerous com-
plaints of forcible seizures of land 
allotted to Harijans, seizures or des-
truction of standing crops and other 
excesses of powerful iand-owners dur-
ing the last one year;

(b) if so, the State-wise details of 
such complaints, area of land forcibly 
seized by land-ownerg etc. during the 
last one year; and

(c) the steps being taken by Union 
Government to ensure that the Hari-
jans are not deprived of their land 
and crops?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (c). Complaints of this nature 
keep on being received by the Gov-
ernment. These are forwarded to the 
State Governments concerned for ap-
propriate action, since action in such 
cases falls wholly within their juris-
diction. No details in respect of such 
complaints are kept. The Centre has, 
however, been offering suggestions to 
the State Governments from time to 
time for strengthening the adminis-
trative machinery to provide protec-
tion to the members of Scheduled 
Castes and to ensure that special 
attention is given in cases involving 
their dispossession from land or forci-
bly harvesting or destroying the crops 
sown by them; and that such cases 
should be handled on a priority 
basis.

Taktug over of Priya-Laxml and 
Snbhalaxmi sick mills

1581. SHRI ANANT DAVE; Will 
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government are to 
releas< rupees three crores to Guj'arat

Government for taking over prfya- 
Laxml and Subhalaxmi sick mills;

(b) if so, the reasons for delay; and

(c) whether any discrimination has 
been shown by Government in takintf 
over other sick mills in Gujarat in 
relation to other States?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a> 
No, Sir.

(b) Does not arise.

(c) The decision in regard to take-
over or otherwise of individual mills 
is taken on the individual merits of 
each case and as such the question of 
discrimination among mills or among 
States does not arise.

New Textile Policy

1582. SHKI K. A. RAJ AN;
SHRI AMAR SINH V.

RATHAWA:

Will the Minister of INDUSTRY 
be pleased to state:

(a) whether any decision has been 
taken on the proposed new textile 
policy by Government;

(b) if so, the details thereof; and

(c) the benefits to mill owners, 
cotton growers and handloom societies 
and to the consumers?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
to (c). A policy covering various 
inter-related aspects of textile sector 
is under consideration and will be 
presented to Parliament as soon as 
it ig finalised.
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r®  t  »
Rannlnv of Sick Xvzttle Units in 

Oojant
1586. SHRI MUKHTIAR SINGH 

MALIK:
SHRI G. M. BANATWALLA: 

Will the Minister ol INDUSTRY be 
pleased to state:

(a) whether Government have seen 
the press reports in the Statesman 
dated the 12th June, 197ft wherein it 
has teen stated that Oigam* M e  
hove declined to face new burden ftp 
running of sick textile units in the 
State:
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(b) If 90, number of sick textile 
mills which ere cloeed and the time 
since when these are being closed; 
and

(c) whether Government propose to 
take over such textile mills directly 
and if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) Yes, 
Sir.

(b) A statement is attached.

(c) Government’s approach towards 
the problems of sick mills and revival 
of the closed mills has been outlined 
in the statement made by the Minister 
of Industry in the Lok Sabha on 15th 
May, 1978. As a first step towards 
action for the revival of the closed 
mills in terms of that statement, the 
Textile Commissioner has been asked 
to study the position and problems of 
closed mills and submit a report to 
Government.

Statement

Particulars of 5 closed Mills as at the end of June 1978 in the State oj Gvjaici j—-

S. No. Name of the mills Date of 
closure

Rreasons for closure

1 Fine Knitting Co. Ltd. Ahmcdabad 10-8-70 This mill is covered by the 
Sick Textile Undertakings 
(Nationalisation) Act but the 
owners have filed a  writ 
petition in the Supreme Court? 
against its acquisition by 
Government and the case 
in sub-judice. M eanwhile, 
the spinning section o f the 
mill remains closed its hosiery 
section is working under the 
erstwhile owners under a  
G ujarat Court degree.

a  Shree Bhagwati Spg. & Wvg. Works 32-10-75 Damage to the mills caused by 
Khambalia cyclone.

3 The Mancckchowk & Ahmcdabad Mfg. 14-19-70 Financial difficulties.
Co. Ltd., Ahmedabad.

4 Navjyoti Mills Ltd., Kadi

5 ” Ahmedabad Laxmi Cotton Mills, 
_________ Ahmedabad _________

Implementation of Verghese Commit.
tee Report

1587. SHRI MUKHT1AR SINGH 
MALIK:

SHRI SHYAM SUNDAR 
GUPTA:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state:

fa) whether the recommendations 
of Verghese Committee have since

85-1-77

10-8-77

Do-

F in an cial difficulties.

been examined which has examined 
in depth, the question of autonomy fo* 
Akashvani and Doordarshan and had 
envisaged the creation of a National 
Broadcasting Trust Akash Bharati; 
and

(b) if not, the reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) and (b). The re-
port of the Working Group on Auto-
nomy for Akashvani and Doordarihan
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is under examination. In view of the 
far reaching and fundamental struc-
tural changes recommended by the 
Group. A decision in this regard can 
be taken only after due consideration 
and consultation with the concerned 
Ministries and Departments of the 
Government.

Reduction in Defence Fighters

1588. SHRI MUKHTIAR SINGH 
MAUK:

SHRI P. VENKATA- 
SUBAIAH:

SHRI K. MALLANNA:
Will the Minister of DEFENCE be 

pleased to state:

(a) whether Government propose 
to reduce Defence fighters’ bombers, 
squadrons;

(b) if so, the reasons therefor; and

(c ) its  effects on  In d ia ’s  A ir  F o rce?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to <c). 
The present fleet of ageing Canberras 
and Hunters are proposed to be re-
placed by new aircraft. It is true that 
the number of squadrons of the 
new aircraft would be a little smaller 
than that of the Canberras and Hun-
ters. The requirements have been 
worked out with full regard to our 
defence needs.

Selection of Candidates for All Sadia 
Services

1589. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of
HOME AFFAIRS be pleased to state 
whether Government have given any 
thought to the persistent demand for 
holding viva voce sittings of the Union 
Public Service Commission in Banga-
lore, Hyderabad and Madras for the 
entire South and Bombay, Delhi and 
Calcutta for the North to select the 
candidates for AH India Services?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): No representa-
tions have been received from the 
candidates for holding the viva voce 
sittings of the Interview Board in 
Bangalore, Hyderabad, Madras, Bom-
bay and Calcutta in addition to Delhi.

2. The personality test for candi-
dates qualifying for Indian Adminis-
trative Service and Indian Foreign 
Service has always been held at New 
Delhi.

3. The personality test for the Cen-
tral Services and the Indian Police 
Service used to be conducted at re-
gional centres as well, and during 
1975 and 1976 the {Personality Test 
was held at Madras, Calcutta, Allaha-
bad and Bombay in addition to Delhi.

4. The Union Public Service Com-
mission have intimated that as the 
number of candidates to be interview-
ed now-a-days is very large, the inter-
views continue for a long period and 
it has become very difficult to make 
adequate arrangements for holding 
the interviews for long periods of 
time at each regional centre. Further 
the Members of the Interview Board 
have to be divided into two Boards 
with frequent exchange of Members 
between the two Boards in order to 
maintain uniformity of standards of 
assessment. If the interviews are held 
at different regional centres, the fre-
q uency  of such exchange between the 
two Boards will not be possible. 
Therefore, on a careful review of the 
position the Union Public Service 
Commission came to the conclusion in
1977 that the time and expenditure 
involved in the Personality Test 
Board visiting regional centres was 
not commensurate with the benefits 
that may be derived by the candi-
dates.

5. No hardship is caused to the 
candidates by their being called to 
Delhi for Interview as they are paid
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second class railway fare by the Com-
mission from the place of residence 
to Delhi and back.

Commissions of Inquiry

1590. SHRI KUSUMA KRISHNA 
MURTHY:

SHRI ARJUN SINGH 
BHADORIA:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) how many Commissions of 
Inquiry have been set up so far from 
March 1977 and how much money has 
been spent so far from March 1977 on 
the functioning of each of the Com-
missions of Inquiry; and

(b) when these Commissions are 
likely to complete their work?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) :
(a) Seven Commissions of Inquiry 
have been set up since March, 1977. 
The amount spent on each of them till 
the end of June, 1978 is indicated in 
the attached statement.

(b) The following two Commissions 
have completed their work:

(i) P. Jaganmohan Reddy Com-
mission of Inquiry to enquire into 
the allegations against Shri Bansi 
Lai; and

(ii) Baweja Commission of Inquiry 
to enquire into the alleged incident 
of lathi charge in the Central Jail, 
Tihar on 2nd October, 1975.

The remaining five Commissions are 
expected to complete their work within 
their sanctioned term.

Statement

Cr>mrnissions o f  Inqtiry appointed after the present Geovmmentassumed office at the Centre.

S. No. Amount Term Remarks
Name of the Commission of Inquiry spent upto sanctioned

June, 1978 upto

1 Shall Commission of Inquiry Rs. 54- 9a Lakhs 30-9-1978

2 M aruti Commission of Inquiry . Rs. 10,32,583 31-12-78

1st Interim R eport 
was submitted to 
the Govt. on. 

13-3-78 and the 2nd 
Interim  R eport on 
26-4-78.

Work completed and 
final report in res-
pect of Shri Bansi 
Lai Affairs sub-
mitted on 23-6-78.

3 Jaganmohan Reddy Commission of In- Rs. 6* 83 Lakhs 30-9-78
quiry to enquire into the allegations (it covers the 
against Shri Bansi Lai. Naganvala Com-

inn. also as com-
bined Sectt. has 
been provided for 
both the 
Commissions)

4 P. Jaganmohan Reddy Commission of
Enquiry to enquire into Nagarwala 
episode.

5 Vimadalal Commission Rs. 3,21,609 30-9-1978 1st Report was sub-
mitted to the Go-
vernment on 1st 
June, 1978.

6 Grover Commission . Rs. 7,38,766 31-12-1978 1st Report was sub-
mitted on 30-1-78.

7 Bewaja Commission of Inquiry to enquirr into Rs. 6,000 . .  Work completed
the alleged incident of Lathi Chrarge report submitted
in the C entraljail, Tihar on 2-10-75. on 30-1-78.
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Solar Gadget* developed to heat 
Water and eoek Peed

1501. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether the Punjab Agricul-
tural University developed Solar 
Gadgets to heat water and to cook 
food; and

(b) if so, whether Government pro-
pose to popularise them?

THE PRIME MINISTER (SHRI 
MORAiJI DESAI): (a) and (b). Many 
institutions including Punjab Agricul-
tural University and even private 
individuals in India have been work-
ing on development of solar water 
heaters and solar ovens. Under the 
sponsorship of the Department of 
Science & Technology, solar energy 
water heating systems (a) for domes-
tic use and (b) for large scale appli-
cations in hotels, hospitals etc. have 
been developed by the Bharat Heavy 
Electricals Ltd., the National Physical 
Laboratory and other institutions. A 
jlargfe scale solar water heating de-
monstration plant has been installed 
at the Qutab Hotel, Delhi and its per-
formance will be evaluated in the 
coming months. Popularisation of 
such devices will to a large e x te n t 
eventually depend upon their econo-
mic viability and the willingness of 
manufacturers to undertake commercial 
production and marketing of the pro-
ducts. <

Allocation of Futnds to Ramagundam 
Super Thermal Project

1592. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of ENERGY 
be pleased to state:

(a) whether any allotment has been 
made in Sixth Five Year Plan for 
Ramagundam Super Thermal Project; 
and ' }

(b) if so> the amount allotted?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) an*
(b). Approval has been accorded for 
implementation of the Ramagundam 
Super Thermal Project with a first 
stage installation of 1100 MW capacity 
as a Central Project in the Southern 
Region. The total cost of the first stage 
of 1100 MW of the project Is Rs. 459.14 
crores for the power project and Rs. 
116.14 crores for the construction of 
associated transmission lines. Since 
the Five Year Plan (1978—83) has not 
been finalised, it is not possible to 
give the firm allocation for this pro-
ject. However, permission has been 
accorded to the National Thermal 
Power Corporation Ltd. who are exe-
cuting the project to incur an expen-
diture of Rs. 4.80 crores during the 
current year to enable the implemen-
tation of the project according to 
schedule.

Taking over of Cement Factory at 
Swai Madhopur

1593. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of INDUSTRY 
be pleased to state:

(a) whether the Cement factory at 
Swai Madhopur, in Rajasthan was 
taken o v e r by the Government; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) and
(b). The present policy for dealing 
with the sick industrial undertakings 
has been to work out a scheme of re-
habilitation under the auspices of the 
financial institutions themselves and 
assist in effecting such changes as 
might be considered necessary by 
these institutions for undertaking the 
rehabilitation. This ia the basis on 
which the rehabilitation of Jaipur
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Udyog UmiUd, Bgwalreadhopar has 
lawn organised. Out ol the 11 Mem-
ber* of the re-constituted Board of 
Management, 7 are representative* of 
the Central Government, State Gov-
ernment, the State Bank of India and 
the financial institution*. The factory 
may, therefore, be considered as under 
State control for managerial purposes.

Package Flan *<* tfjslaaeema, 
AAlhra Pradesh

1594. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government are'con-
templating to evolve a package plan 
for Rayalaseema in Andhra Pradesh 
to develop industries; and

(b) if go, when will it be finalised?

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b). 
The State’s Annual Plan (Industries 
and Mineral Sector) for the year
1978-79 did not contain proposals lor 
package plan for the development of 
industries in Rayalaseema region of 
Andhra Pradesh.

However, all the Rayalaseema dis-
tricts viz., Kurnool, Ananthapur, Cud- 
dapah and Chittoor are covered under 
the Capital Subsidy Scheme. Anantha-
pur and Cuddapah districts are also 
covered by the Rural Industries Pro-
jects. Ananthapur, Cuddapah and 
Chittoor district are also covered by 
the scheme relating to establishment 
of District Industries Centres. The 
State Government have also set up 
the Rayalaseema Development Board 
which specifically oversees the develop-
mental progress for that region. The 
State owned Corporation and Under-
takings also help in setting up of in-
dustries In drought prone areas of 
Rayalaseema as Joint Venture Pro-
jects.

On— nfttss t» ptseMi V m lin i .

1595. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased t» 
state:

(a) whether Government have set 
up a committee to process the recom-
mendations of the Verghese Report on 
the autonomy of Akashvani atad Door- 
darshan;

(b) if so, the terms end conditions 
thereof; and

(c) when it is likely to submit its 
report?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) to (c). An Empowered 
Committee consisting of representa-
tives of the Ministry of Information 
and Broadcasting and other concerned 
Ministries/Departments of Government 
has been set up in accordance with the 
standing instructions of the Govern-
ment to process reports of this kind. 
The Committee is meant to take deci-
sions or submit concrete proposals for 
the approval of Minister/Cabinet and 
ensure that the processing of the report 
is completed expeditiously. It is not 
expected to submit a report.

Detenus under M1&& and MSIR

1596. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) the number persons still in 
jails under MISA a&d DISIR;

(b) the reasons for their  detention 
without trial; and

(c) when they are likely to be re-
leased?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
Ca) to (c). 47 persons were in deten-
tion under MISA, as on 15-7-1978.



239 Written Answers JULY 26, 107 6 Written .Anp««#rt

This include 26 foreigners detained 
with a view to making arrangements 
lor their expulsion from India. The 
remaining 21 persons were in deten-
tion lor reasons connected with the 
maintenance of public order. All de-
tenus will be released from detention 
under MISA either on the expiry of 
the period of their detention or when 
their further detention is not consi-
dered necessary, or the repeal of 
MISA whichever is earlier.

The Defence and Internal Security 
of India Rules, 1971, did not provide 
for any preventive detention without 
trial.

Activities of Officers of Alleged 
Doubtful Integrity

1597. PROP. P. G. MAVALANKAR: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the Department of 
Personnel and Administrative Re-
forms has asked vigilance officers of 
all Ministries to activate the prepara-
tion of “agreed lists” of officers of 
doubtful integrity and follow up ac-
tion to watch their activities discreet-
ly and unobtrusively in cooperation 
with Central Bureau of Investigation;

(b) if so, full facts thereof and the 
reasons therefor;

(c) the purposes of maintaining such 
lists; and

(d) the types of concrete cases of 
disloyalty envisaged and agreed to, 
for such lists?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) to (d). One 
of the measures of preventive vigi-
lance, aimed at combating corruption 
in the public services, is to identify 
vulnerable and sensitive points of ad- 
minisration and the personnel of

doubtful integrity, with * view to 
exercising greater supervision over 
such points and closer watch over 
such personnel. For this purpose, a 
system was evolved, as far back as 
1966. to prepare annually, and valid 
for each such year, ‘Agreed Lists' of 
officers who do not enjoy good reputa-
tion for integrity.

These lists pertain only to reputation 
regarding integrity and not disloyalty 
or other misconduct. What has been 
done recently is only to reiterate the 
said earlier instructions and empha-
size the need to approach the task of 
preparing such ‘Agreed Lists’ with 
greater earnestness. The inclusion of 
the name of an officer in the ‘Agreed 
Lists' implies that both the Central 
Bureau of Investigation and the Head, 
or the Chief Vigilance Officer, of the 
concerned Department or Organisation, 
are of the agreed opinion that the re-
putation for integrity of the officer is 
such that his conduct should be watch-
ed. No action is, or can be initiated 
against such officer unless the subse-
quent discreet check, verification or 
watch, brings out concrete material to 
warrant such action. The measure is 
intended only to facilitate detection of 
corruption.

Principal Press Officer

1598. PROF. P. G. MAVALANKAR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government have ap-
pointed a new Principal Press Officer;

(b) if so, who and when;

(c) what are the main functions of 
the said officer and how are they 
discharged;

(d) whether the office and function-
ing of such an officer helps or hinders 
the freedom of the Press; and

(e) broad details of the answer to 
part (d) of this question?
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THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) Yes, Sir.

(b) Shri O. S. Bhargava with effect 
from 15th June, 1978.

(c) to (e). The main functions of 
P.I.O. are, advising Government on the 
requirements of publicity through the 
medium of the Press in respect of 
various Ministries, disseminating in-
formation on the policies and activities 
of the Government; maintaining liaison 
with the Press; and reporting to Gov* 
ernment public reactions to official 
policies and performance as reflected 
in the Press.

2, PIO performs his duties through 
departmental officers who are attached 
to each Ministry and who are the 
Chief spokesman of that Ministry be-
sides Minister and Secretary. These 
officers keep abreast of the policies 
and programmes of the Ministry to 
which they are attached and they dis-
seminate the information to the cor-
respondents for publication and 
broacast. They communicate informa-
tion through various media. They 
obtain information from the Ministry 
and make it available to the Press on 
enquiry and arrange overall briefings 
to Press. P.I.B. has a network of 31 
offlces throughout the country and 
through these Information about Gov-
ernment publicity is disseminated.

3. Since P.I.O. as well as the P.I.B. 
in general function with a view to dis-
seminating information on Govern-
ment policies and programmes to the 
Press, there is no question as such of 
any officer in the P.I.B. hindering the 
lreedom of the Press.

Conference of IGs. of Foliee in Delhi

1599. SHRI R. V. SWAMINATHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether a two-day conference 
of Inspector-Generals of Police from

States and Union territories was held 
on May 16th 1978 in New Delhi;

(b) if so, what were the subjects 
discussed;

(c) the decisions arrived at; and ,
(d) whether Prime Minister had 

stated “Don’t obey wrong orders”?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMBJ AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
Yes. Sir.

(b) The following subjects were 
discussed in this conference:—

I Law and Order
II Crime Prevention and Investi-

gation
III Scientific Aids to Investigation
IV Legal Aflfairs
V Police Training
VI Police Discipline and Welfare 

VII Security
VIII Police Uniform and Equipment

(C ) The suggestions made in this 
conference on various subjects are 
examined and taken up with the State 
Governments for consideration or im-
plementation wherever necessary. No 
such suggestions have, so far, been 
received in regard to conference held 
in May, 1978.

(d) No, Sir.

Coal Shortage for Industries

1600. SHRIMATI PARVATHI 
KRISHNAN:

SHRI P. VENKATA-
SUBBAIAH:

SHRI NATVERLAL B. 
PARMAR:

Will the Minister of ENERGY be 
D ie a se d  to state:

(a) whether the industries all-over 
the country are facing a serious coal 
shortage;



*43 wrmmn Answer* JUJUlf 20, 1979 Written .Sam m -

(b) if so. the details of industries 
which are facing coal shortage;

(c) what are the reasons therefor;

(d) whether Government have de-
cided to review the entire programme 
of coal exports in the light of the 
shortage for indigenous needs; and

(e) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) There is 
no serious coal shortage as such in the 
country. However, occasional reports 
from some industries regarding short-
age of coal supply have been received.

(b) The industries complaining 
about the coal shortage are mostly 
textile, chemicals and small scale in-
dustries.

(c) Frequent power interruptions, 
shortage of explosives, industrial un-
rest, absenteeism, a prolonged strike in 
the Singareni Collieries and inadequate 
transport are some of the main reasons 
for shortfall in supply of coal to some 
of the indust.i:

(d) and (e). Export 0f coal will not 
be permitted to any country other than 
the countries to whom India had 
traditionally been supplying coal. 
Also the commitment already made 
would be honoured but no new com-
mitment would be entered into.

12.M hr*.

HI* ( ) :

f t  f t t .  k  w w  e?n?r 

ferrcrr ^ t ^ t t  g i 26

flFT f3TTT <rf % I

MB. SPEAKER: You have not
given any notice to me.

n m : ** wtffcw f t  

t  • m
f t  firm  |  %ftK f?pnr 377 ^

forr t  »

MR. SPEAKER: About what?

f t  frrar :  26 I r  
«farer firw, *** %, f t*
tprrc $  1 ^ * f * r v

w?rff<r % f k f t  «rrcfar |  1

SHRI SAUGATA ROY (Barrack- 
pore): I wanted to ask the Minister...

MR. SPEAKER: I have just now 
got it. I will examine it.

SHRI SAUGATA ROY; I gave it 
before 10 O’Clock.

MR. SPEAKER: For today we
select yesterday’s. This will be con* 
sidered for tomorrow, that is all. I 
do not assure you, but it will be 
considered for tomorrow.

ft  arm : vs** irftor,.
JTf H ^ r v r  $ 1

MR. SPEAKER: There are a num-
ber of important things. India is a.
very big country.

W&5* H.W : t  %

Sftfew fft |  I

MR. SPEAKER: I am selecting on 
the basis of urgency. I have selected 
five.

tfnr i

n q s  t t  t  1
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MR. SPEAKER: X am eon*ld«ring 
every matter.

SHRI SAUGATA ROY; The Min-
ister has not come forward to reply.

MR. SPEAKER: Are we going to 
discuss everything every day?

SHRI SAUGATA ROY; I want to 
mention this because there has been 
a  police firing on deserters in Kossi- 
pore in Burdwan District and ten 
people have been kilied.

MR. SPEAKER; You want to
make a statement today and you want 
to make a statement tomorrow. It is 
not lair.

SHRI VAYALAR RAVI (Chirayin- 
k il): I have given notice of privilege 
against the former Home Minister, Mr. 
Charan Singh, six days ago. In you 
wisdom, you informed me in the 
House that you have asked for his 
comments. ,,

MR. SPEAKER: The comments
have just come.

Papers to be laid.

WW : *TB7«r
fasr sre $ 1 ^  *5?*-

^  *niT*r t  1

MR. SPEAKER: Please don’t dis-
turb the work. I am not going to be 
dictated about it. I select on the basis 
of what I consider important. Every-
body thinks his matter is important.

«ft m m  : efrsr yarn: 
in r $ t t v r c  f  i

MR. SPEAKER: Don’t record any-
thing. Nothing will be recorded.

SHRI MANOHAR LAL; **

MR. SPEAKER: Whoever disturbs 
the work will get the last chance.

It.t5 hr*.

PAPERS LAID ON THE TABLE:

P ublic  Nonce h e . New s pr i n t  A ll o c a -
t i o n  P oli cy  f or  1978*79

THE MINISTER OP INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI); I beg to toy on the 
Table a copy of Public Notice No. I- 
PR-NP/78 (Hindi and English ver-
sions) dated the 7th July, 1978 regard, 
ing Newsprint Allocation Policy foi
1978-79. [Placed in Library. See No. 
LT-2452/78].

An n u a l  Re po r t  or K ha di  a n d  Vil la g i  
In d u st r ie s  Co m m i s s i o n  for  1976-77
AND STATEMENT RE. REASONS FOR DELA1 

IN LAYING THE REPORT

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): 
beg to lay on the Table:—

(1) A copy of the Annual Report 
(Hindi and English versions) of th< 
Khadi and Village Industries Com-
mission, Bombay, for the yeai 
1976-77 under sub-section (3) 01 
section 24 of the Khadi and Village 
Industries Commission Act, 195< 
along with the Statistical Statement

(2) A statement (Hindi and Eta- 
glish versions) showing reasons foi 
delay in laying the above Repor 
[PIaced in Library. See No. LT- 
2453/78].

N o t i f i c a t i o n s  u n d e r  E s s e n t i a l  C o m  
m o d i t i e s  A c t , 19 55

THE MINISTER OF STATE IP 
THE, MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI); I be* 
to lay on the Table a copy each of th< 
following Notifications (Hindi am 
English versions) tinder sub-sectioi
(6) of section 3 of the Essentia 
Commodities Act, 1955:—

(i) The Jute (Licensing and Con 
trol) Second Amendment Order

♦Not recorded.
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1978, published in Notification No. 
S O. 420 (E) in Gazette of India 
•dated the 1st July, 1978.

(ii) The Copper (Prohibition of 
use in the manufacture of PVC and 
VIR wires of domestic type) Order, 
1978, published in Notification No. 
S.O. 444 (E) in Gazette of India 
dated the 13th July, 1978. [Placed 
in Library, see No. LT-2454/78].

In t e r i m  Re po r t  Ii  (H i n d i  Ve r s io n ) 
of  Shah  Co m m i s s i o n  o f  In q u ir y , 
Ce nt ra l  Indu strial  Sec u ri ty  Fo r c e  
(Th ir d  Am e n d m e n t ) Ru les , 1978 and  
Fo r e ig n  Con tribution  Reg ulations , 

1978.

■THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): I 

beg to lay on the Table: —
(1) A copy of the Interim Report

II dated the 26th April, 1978 
(Hindi® version) of Shah Com-
mission of Inquiry set up to inquire 
into the misuse of authority, ex-
cesses and malpractices committed 
during the Emergency under sub-
section (4) of section 3 of the Com-
missions of Inquiry Act, 1952. 
[Placed in Library. See No. LT- 
2455/78].

(2) A copy of the Central Indus-
trial Security Force (Third Amend-
ment) Rules, 1978 (Hindi and En-
glish versions) published in Notifi-
cation No. G.S.R. 848 in Gazette of 
India dated the 1st July, 1978 under, 
sub-section (3) of section 22 of the 
Central Industrial Security Force, 
Act, 1968. [Placed in Library. See 
No. LT-2456/78].

(3) A copy of the Foreign Con-
tribution (Acceptance or Retention 
of Gifts or Presentations) Regula-
tions, 1978 (Hindi and English ver-
sions) published in Notification 
No. S.O. 402 (E) in Gazette of India 
dated the 22nd June, 1978 under

sub-section (8) of gaction SO of the 
Foreign Contribution (Regulation) 
Act, 1976. [Placed in Library, See 
No. LT-2457/78].

N o t i f i c a t i o n s  u n d e r  A l l  India 
S e r v ic e s  A c t , 19 51

THE M'NISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL); I beg t0 lay 
on the Table a copy each of the 
following Notifications (Hindi and 
English versions) under sub-section
(2) of section 3 of the All India 
Services Act, 1951: —

(1) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Sixth Amendment Re-
gulations, 1978. published in Noti- 
cation No. G.S.R. 585 in Gazette of 
India dated the 6th May, 1978.

(2) The Indian Administrative
Service (Pay) Fourth Amendment 
Rules, 1978, published in Notifica-
tion No. G.S.R. 586 in Gazette of 
India dated the 6th May, 1978.

(3) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment Re-
gulations, 1978, published in Noti-
fication No. G.S.R. 665 in Gazette of 
India dated the 27th May, 1978.

(4) The Indian Administrative
Service (Pay) Fifth Amendment 
Rules, 1978, published in Notifica-
tion No. G.S.R. 666 in Gazette of 
India dated the 27th May, 1978.

(5) The All India Service (House 
Building Advance) Rules, 1978 pub-
lished in Notification No. G.S.R. 
311 (E) in Gazette of India dated 
the 31st May, 1978.

(8) The Indian Police Service 
(Fixation of Cadre Strength) Third 
Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 899 
in Gazette of India dated the 3rd 
June, 1978.

©English version of the Report was laid on the Table on the 15th May, 
1978.
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(7) The Indian Police Service 
(Pay) fifth  Amendment Rules,
1978 published in Notification No. 
G.S.R. 700 in Gazette of India dated 
the 3rd June, 1978.

(8) The Indian Police Service 
(Pay) Sixth Amendment Rules, 1978, 
published in Notification No. G.S.R. 
806 in Gazette of India dated the 
24th June, 1978.

(9) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Eigth Amendment Re-
gulations, 1978, published in Noti-
fication No. G.S.R. 807 in Gazette 
of India dated the 24th June, 1978.

(10) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Ninth Amendment Re-
gulations, 1978, published in Notifi-
cation No. G.S.R. 849 in Gazette of 
India dated the 1st July, 1978.

(11) The Indian Forest Service
(Regulation of Seniority) Amend-
ment Rules, 1978 published in Noti-
fication No. G.S.R. 358 (E) in
Gazette of India dated the 13th 
July, 1978.

(12) The Indian Forest Service 
(Recruitment) Amendment Rules, 
1978, published in Notification No. 
G.S.R. 359 (E) in Gazette of India 
dated the 13th July, 1978.

(13) The Indian Forest Service 
(Fixation of Cadre Strength) Se-
cond Amendment Regulations, 1978, 
published in Notification No. G.S.R. 
880 (E) in Gazette of India dated 
the 13th July, 1978.

(14) The Indian Forest Service 
(Pay) Fourth Amendment Rules, 
1978, published in Notification No. 
G.S.R. 361 (E) in Gazette of India 
dated the 13th July, 1978.

(15) The Indian Forest Service 
(Pay) Fifth Amendment Rules, 
1978, published in Notification No. 
G.S.R. 382 (E) in Gazette of India 
dated the 13th July. 1978. [Placed 
in Library. See No. LT-2458/78].

No tif ica tio ns  u nd er  Cent ral  Excsne 
B ulk s , 1944, De lh i  S ales  Ta x  Ac t ,. 

1975 a nd  In c om e  Ta x  Ac t , 1961

SHRI S. D. PATIL: On behalf of 
Shri Zulfiquarullah, I beg to lay oft> 
the Table:—

(1) A copy each of the following. 
Notifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944:—

(i) GSR 875 published in Gazette 
of India dated the 8th July, 1973 
together with an explanatory me-
morandum regarding exemption', 
from Central Excise duty goods 
intended for installation at the 
s ite  of project for the Indian Na-
tional Satellite system.

(ii) G.S.R. 363(E), published in. 
Gazette of India dated the 14th. 
July, 1978 together with an ex-
planatory memorandum regard-
ing withdrawal of excess produc-
tion relief scheme in respect of 
tyres and tubes.

(iii) G.S.R. 364(E) published in 
Gazette of India dated the 14th 
July, 1978 together with an expla-
natory memorandum regarding in-
troduction of modified form of 
excess production relief scheme in 
respect of tyres and tubes. [Placed 
in Library. See No. LT-2459/78]

(2) A copy each of the following 
Notifications (Hindi and English ver-
sions) under section 72 of the Delhi 
Sales Tax Act, 1975: —

(i) The Delhi Sales Tax (Third 
Amendment) Rules, 1978, publish-
ed in Notification No. F.4(2) /78- 
Fin. (Gen.) in Delhi Gazette of 
India dated the 24th May, 1978.

(ii) The Delhi Sales Tax 
(Fourth Amendment) Rules, 1978, 
published in Notification No. 
F,4( 13)/78-Fin. (G) (iv) in DelM 
Gazette dated the 28th June, 1978. 
[Placed in Library. See No. LT- 
2460/78].
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(3) A copy each of Notifications 
Nos. S.O. 1967 to 1986 and 1994 to 
1997 (Hindi and English versions) 
published in Gazette of India dated 
the 8th July, 1978, regarding ex-
emption under section 10 (23C) (iv) 
of the Income-tax Act, 1961 to cer-
tain Associations/Organisations, un-
der section 296 of the said Act. 
[Placed in library. See No. LT- 
2461/78],

12.96 hi*.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Power  c r is is  i n  the  count ry

% fffowrfafara1 'fa ro  v t  

tfrc  ft f t  t f t v T s w r f c m r  
f  s r m r  g f a  **

3  tr* ^ e t r  * :—

"*5T W fkM V T  <rm wsv

r t t r  w, fasftffsp? <t*T 

f m  $  sf t  f> w  tf tr

r f  r Tift 11 ”

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): Re-
cently, there has been improvement in 
the power supply position all over the 
country and power cuts/restrictions 
have either been completely lifted or 
Telaxed in the States which previously 
experienced power shortages. There 
has been an overall increase of 15 per 
'tent in the total generation during 
April-June, 1978 as compared to the 
feneration during the corresponding 
period last year.

Coming to the power supply posi-
tion in the various regions, I would

like to mention that the power posl* 
tion in the Northern Region including 
Rajasthan and UJP., is now greatly 
satisfactory. Power cuts in Rajasthan 
have been completely lifted from 7th 
July and power cuts in U.P. have also 
been relaxed and, by and large, only 
peak load restrictions are in force. In 
the coming months also Northern Re-
gion is expected to be surplus in 
energy as well as peak requirements 
for most of the time. This region 
would be able to assist M.P. and Bihar 
to some extent.

Coming to the Western Region, the 
power supply position in Gujarat is 
comfortable. One unit of 210 MW «md 
another unit of 110 MW is expected to 
be commissioned at Ukai and Ahmeda-
bad respectively before the end of 
this year. Maharashtra has been 
facing some shortage of power and 
demand/energy cuts are enforced for 
various categories of consumers. The 
position is expected to improve consi-
derably after January 1979 onwards 
with the commissioning of 200 MW 
units at Nasik & Bhusawal and stabi- 
lisation of 200 MW unit at Koradi. 
The power supply position in M. P. 
has also improved recently and the 
demand as well as energy cuts have 
been reduced. There have, however,
been some forced outages of thermal 
power stations in M.P. resulting in fall 
in generation. These outages are
minor and the generation in the State 
has already improved.

The position in the Southern Region, 
except in Karnataka is satisfactory. 
However, shortages continue to be ex-
perienced in Karnataka. Recently
there has been some improvement in
the availability of power in Karnataka 
and power cuts have been relaxed 
from May 1978 onwards.

In the case of Eastern Region there 
have been unscheduled load shedding* 
in Bihar. The system has been facing 
a power deficit due to frequent and 
prolonged outages of thermal genera-
ting sets at the various thermal pqm r 
stations.
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The Central Government has been 
living necesary help by way of ex-
pertise to diagnose the deficiencies and 
to suggest remedial measures for im-
proving the performance of various 
units in that State. Recently, on our 
request, Orissa, which is surplus in 
power, 1»as agreed to help Bibar and 
DVC to the extent of 50 MW each and 
West Bengal to the extent of 20 MW. 
With the stabilisation of the new units 
a t  Patratu, the power supply position 
in Bihar is expected to improve con-
siderably. In the case of DVC, the 
power supply position has been greatly 
satisfactory with generation at a level 
of 700 MW. One unit of 120 MW is 
expected to be commissioned this year. 
West Bengal, however, continues to 
face peaking shortage and marginal 
load shedding is being resorted to in 
Calcutta area. I am aware that North 
Benegal continues to be !ii difficulty 
because of inadequate assistance from 
the neighbouring systems. It is 
hoped that with the commissioning of 
new units and the im p ro v em en t in 
performance of DVC and West Bengal 
power stations, the power Supply posi-
tion in the State of West Bengal would 
also improve.

As regards the question of closure 
of industries and hardships to agricul-
turists particularly in Bihar and M.P.,
I would like to mention that the Gov-
ernment have circulated a list of gra-
ded priorities to the various States to 
ensure supply of power to essential 
consumers. Under these guidelines, 
power supply to agriculturists is given 
on priority basis -and, as such, nor-
mally no power cuts are enforced on 
the agriculturists, although there may 
be occasional interruptions in power 
supply to the rural areas because of 
breakdowns. In the case of industries, 
also certain graded priorities have 
been laid down and efforts are made 
to supply power to the essential in-
dustries.

Hon’ble Members are already aware 
that tame of the thermal power sta-
tions te Maharasthra, Andhra Pradesh, 
TamHnadu and MJ>. have been feeing

some problems because of depleted 
coal stocks. The coal stock position 
at the various power stations is being 
monitored daily at high level and 
necessary steps are being taken to 
tee that the generation at the power 
stations is not affected for want of 
coal.

It has been our endeavour to improve 
the availability of power by maxi-
mising generation from the existing 
capacity as well as by addition of new 
capacity. Last Year, we were able to 
add about 2000 MW of additional 
capacity. This year, the capacity addi-
tion is expected to be still larger. With 
the addition of new capacities and 
improvement in the performance of 
thermal power stations coupled with 
good monsoons, the power supply 
position all over the country is ex-
pected to improve further, except it' 
aome pockets where shortages may 
continue to be experienced.

TT*m*5* flW I^ 1fS*TW.
*r$wr, *rt

*rr ^  erft fjrsr#
affr faqfa d tfftappff t  I far^TT #  
fPPfPT 40 flTT
|  fiRF IT 5PT*nT U  pTTT WiftTO

|  sflrarraft 
% I TT 6 «FT SrfaflfST
sryrre*  ffraT «rr 6
•FTtl- FcR % WPT CTT %*r*r
2 mttw w  f t  T?T I

fsr^TT *  w r t
wfa sf?r ffcr ^  $ I

^  w  f^TT |

ftr f
w tt w n w T  ^  wt r o w w
*  % far* %
* *  STT% q f% % fw?
n t f  f a r  |  i t o t  i w r -  
mx. *0x wnc* wiv* #
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TTRT’FV fWT^J

x tir f t  *$1 f*T5T̂fV |  | T tft, *)+t O 
¥raftftrnT»R êtVt fasrn: TRrvnfr
«rc*r $  fs r^ fr v srv rr |  i f?«fV 
v if t wn% mr% *ri ?faff v t  sr*Fm 
f*ra?rr £ i fsnnfr qnft % 
*nc«r far$R *r frorRlr v t

|  i ^TfsR^fV ?rf*rw%i»rvTT«r 
foRj%<n«r | ,  *#*rrc< T ?f< r| i w  
fw ? 4 '* rr^ T tf jf ta f t & *r?fo#*?r 
ir t f r r  ^ r r  $  far far$TT ?apf<r*r 
f«rwfT §wt * w m  |  iCtr
wirer *r*rfsr^faw¥T j o t  fa^rc 
I  irtT fa^re #  v m  ^  grffa 
^  |  i wnr%»Rr^f *P5T«rTffrftrfR
#  f i rw t * r t  s k f a r f a

|  I w ir  
t  , art fa* fiprfir w f  t?  *rm- 
?ftsr gvfrrircftaft %»ft ^  t  f a  

% ^qrar^r ¥V **ft t t  ^
*5 «ft $ f a  =frt T*ft
|  i it s*  sr^r »rft ?rm?r |
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fa r r  *aT «r^r sribfr sTran^ *r sftr 
vrirtft ^r*rcr 5  gtar « rrfa  wat
v t f  T̂cT $efr srrrr ?ft *?r *t?pt if *rtr 
fw r *  ?r*mrlr *  m w fr  *rr *r? r fararr 
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$, *nrr $  i
»r% x v  ^  gerrr f  «n t  «ft f f^ n r  
fsrn; ywr t  ?

*•  --- ts..... Jltf Jn^fW  wr w WmH ln4W  
v o rr  ^ n y rr^ fy  fif f w w  ^ f t w r ,
VHET *FT f^JTT WrRTT *T<V€

t  I «Tft »T3r^ #TTT «rf
I , ?nfV f ^ r  | ,

vr*r ^  P r t  t ^ t  t  i f^fvrx ^  
qrPTifta #?fV f̂v %■ x?prr wrpsr 
jf f<rr ?rf«Fm f*rr

arr rir f  ?

SJiRI P. RAMACHANDRAN: Sir, it 
is not our intention to confound the 
House by statistics. Whatever is the 
position in Bihar. I tried to explain. 
In Bihar, there is an installed capacity 
of about 730 MW and the latest genera-
tion capacity in that State is about 
350 MW; and whatever installed capa> 
city is there, we are trying to im-
prove the generation in that capacity. 
If there is not adequate capacity in-
stalled, we must And the reasons as 
well, because as soon as we have taken 
over, we tried to help Bihar State 
Government and also the State Elec-
tricity Board not only by sending ex-
perts to help them, but also to make 
the necessary changes for improving 
generation. But in spite of our best 
efforts, there are at times forced ou-
tages in the system. With regard to 
availability of power in the State, even 
today in the Bihar State, there is 
no notified power cut in the State. But 
if there is power shortage, that is due 
to inadequate capacity that is existing 
in the State. That is why, we are 
sanctioning new capacity addition to 
the Bihar State also. Recently also 
the Chief Minister met me and wanted 
extra stations to be installed and we 
have agreed*—for instance, Muxaflfar- 
pur and Tenughat. That is why we 
try to help Bihar state. Even though 
there is an inadequacy in capacity it 
would take time. The power station 
cannot be installed overnight and it is 
a long gestation period. If it is a 
thermal station, it takes nearly 4-5 
years for installing a unit; if it is 
a hydel station, it takes more years 
and that is why, with the best of
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our effort*, we will be able to help the 
Bihar State Electricity Board tor 
generation of power only in the com-
ing few months and a couple cf 
years. Since then, whatever power we 
can get lor Bihar, we are trying to do. 
In fact, we have negotiated with the 
Orissa Government and with the help 
of Orissa Government, we are trying 
to get some power for Bihar S ta te -  
50 MW and also another SO MW for 
DVC in which we also nelp Bihar in- 
directly. But, at times, we try to help 
Bihar State from assistance irom UP 
and also whenever there is some sur-
plus power in UP we try to help Bihar 
in that way. With these measures, we 
are trying to see that the position in 
Bihar will improve.

DR. VASANT KUMAR PANDIT 
(Rajgarh): While supporting my col-
league, I further state that the State-
ment given by the hon. Minister does 
not give the complete picture. What 
is actually being done in the country 
is merely a patch work. They have 
not told us eaxctly what is the total 
requirement of energy in the whole 
country and how much is the installed 
capacity at present. What are the 
plans of the Government hereafter to 
increase this capacity for thermal 
power, hydel and atomic energy gene-
ration? We would like to have a total 
picture from the Minister of the blue-
print of the Government with regard 
to generation of energy through all 
the sources in the country. The posi-
tion obtaining in Madhya Pradesh is 
also very grave. Many industries are 
running only one shift. The coal that 
is being supplied is of a very inferior 
quality. All these things require on 
the part of the Government a blue* 
print of energy generation and proper 
disbursement. Will the Government 
therefore state whether there is any 
plan to have a National grid in the^ 
country? Then the steps which' 
have been mentioned in the 
statement will not be necessary, 
whenever there is some shortage Ip 
some States, then those States will not 
request the surplus States to give 
them power? Instead of that, is the 
Government thinking of having a

National Grid and will the hon. Minis-
ter give to this House the figures of 
total requirement of energy in the 
country for agriculture, for industry 
and for other purposes?

Sir, in Bihar, the water pumping 
stations are not working with the te 
suit that people are not getting drink-
ing water. These are the difficulties 
which are being faced in various 
States.

In Maharashtra also, the agricul-
turists are complaining that their 
motors are being burnt because of 
sudden tripping, sudden closure, and 
outrages. Ther&fore. I think that Gov-
ernment should apply itself thoroughly 
to the question of installed capacities 
and generation and come before this 
House with a blue-print of their future 
generation plan.

SHRI P. RAMACHANDRAN: With 
regard to the general question raised 
by the hon. Member, I would like to 
explain that it is only based on the 
evaluation by the Planning Commis-
sion. We have decided to add to tha 
existing capacity another 18,500 me* 
gawalts in the coming five years. Last 
year we added nearly 2,000 megawatts, 
In the current year we propose to 
add roughly about 3,800 megawatts to 
the existing capacity. By the end of 
this Plan, the total installed capacity 
will be round about 44,000 megawatts 
With these 44,000 megawatts, as it is 
today, we will be in a position to meet 
the entire demand in the country.

With regard to deficiencies in certain 
stations in the country, we have sent 
multi-disciplinary teams to find out, 
to diagnose, the deficiencies in the 
various units and repair them also. 
We have tried to train proper person-
nel for operation purposes in the power 
stations. One of the deficiencies that 
we came across in our studies is that 
proper maintenance is not there in 
some of the power stations. It is our 
endeavour to help the State Electri-
city Boards to carry on this main-
tenance also properly. When there is 
lack of adequate capacity in the coutir

1775 LS—9.
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try, some of the units have to be work-
ing overtime also. Because of that 
also, there are, what is called, ‘forced 
outages’ in some of the power station?

With the existing capacity, by pro-
per maintenance, by increased genera-
tion and also by addition of new ca"*.- 
cities, in this country, we hope to 
achieve self-sufficiency in the course 
of the next six to seven years in power 
position. It is very difficult to say 
that, in this year itself, we will achieve 
self-sufficiency. It is not possible 
because any scheme with regard to 
power generation takes a longer time 
as I have explained. That is why we 
try to impress upon the hon. Mem-
bers of this House that we are con-
stantly trying to improve the power 
generation. Today you find that, com-
pared to last year, our generation has 
gone by more than 2,000 magawatts; 
apart from that, our generation has 
gone up by 15 per cent in the first 
quarter of this year itself. In the en-
tire country we need about 290 mil-
lion units at the moment—the total 
daily requirement—and we are now 
generating roughly about 275 million 
units. There is some deficit, and we 
would like to bridge this gap by im* 
proved generation and also by stabi-
lising the new units that we are instal-
ling in the current year.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have a point
of order on the call attention. Some 
of h s have been giving notices of call- 
attention on the power crisis in the 
country for the last seven days. Yet. 
there were only two names in the list! 
How is it, Sir, that we cannot get our 
chances? Please send for all the no-
tices since the House started sitting 
in this Session and see the notices.

MR. SPEAKER: I will
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12.25 hrs.

RE. PRESENTATION OF REPORT 
OP COMMITTEE ON PRIVATE 
MEMBERS’ BILLS AND RESOLU-

TIONS

MR. SPEAKER: Mr. Chandradeo
Prasad V enna...  He is not here. Mr. 
Chaturbhuj. He is also not here. Any
other Member of the Committee?----
None is present!

We now take up matters under 
Rule 377.

PROP. P. G. MAVALANKAR 
(Gandhinagar): What happens to

Item No. 9? You must ask the Minis, 
ter of Parliamentary Affairs---- (In-
terruptions) .

MR. SPEAKER: We will take it 
up later. (Interruptions). After Lunch 
we will try to get one of them. Now, 
Mr. Mhalgi.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We would like a 
statement on this tomorrow as to 
why these gentlemen, although their 
names are printed here, did not turn 
up. This is very important for us. 
The House must be treated with due 
respect.
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12.28 hrs.
MATTERS UNDER RULE 377

( i )  R e p o r t e d  P u t t i n g  o f f  o f  d e c i s i o n  
o n  s i r s  f o r  B o m b a y  H i g h  gas>- 

< BASED FERTILISER PLANT

SHRI R. K. MHALGI (Thana): The 
Union Government’s reported action 
of putting off the decision on the site 
for ambitious Bombay High gas-based 
fertilizer plant proposed to be set up 
in the State is received by all sections 
of people in Maharashtra as ill- 
advised.

The Maharashtra Legislature have 
unanimously recommended a site 
south of Bombay. The previous State 
Government was dead set against the 
plant being located at Tarapur. The 
present Chief Minister Shri Pawar 
was the Industries Minister in the 
previous Government, his seeking 
ifresh the views of the Maharashtra’s 
lew Government is a futile exercise. 
Hie Central Government should ho- 
lour gracefully and immediately the 
wishes of the people in Maharashtra 
ixpressed through Maharashtra Legis- 
ature very recently.
( i i )  R e po m t e d  E n t r y  o f  C h i n e s e  

TRAINED PAKISTANI INFILTRATORS 
i n t o  In d i a n  T e r r i t o r y  i n  K a s h -
m i r .

SHRI K. MALLANNA (Chitradur- 
ga): I want to raise the following
matter of public importance.

1 am one who pleads for a good 
and cordial relationship and co-ordi-
nation between the neighbouring 
countries. Almost all the neighbour-
ing countries are developing count-
ries. If there is any trouble bet-
ween these countries, there will be 
an economic debacle and the country 

>«will suffer.

MR. SPEAKER: Mr. Mallanna, you 
TOust keep to the statement.

SHRI K. MALLANNA: This is only 
a prelude.

MR. SPEAKER: The prelude also
must be confined to the statement; 
both the epilogue and the prelude.

SHRI K. MALLANNA: I will be 
very brief.

But, unfortunately, some incidents 
on our borders are taking place which 
agitates the mind of the people in 
India. I have to bring to the notice 
of the country through the Parlia-
ment—

As reported in the Indian-Cong- 
ress dated July 21st, 1978 about 150 
Chinese trained Pakistanis from Pak-
istan occupied Kashmir infiltrated 
into the Indian territory on the plea 
that the conditions in Pakistan occu-
pied Kashmir are not good and they 
are being harassed by military per-
sonnel. This is a very serious mat-
ter. What I am worried about is, 
what our Intelligence and Vigilance is 
doing. Balloons are flying. ...

MR. SPEAKER: You are trying
balloons here also. No, no: no bal-
loons here. (Interruptions). Mr. Mal-
lanna, kindly keep to the statement.

SHRI K. MALLANNA: This is a 
question of infiltrators.

MR. SPEAKER: Even infiltrators 
should not get into the House!

SHRI K. MALLANNA: The infil-
trators are to be located and arrested 
and suitably dealt with. Adequate vi-
gilance should be exercised on our 
borders.

Regarding Pakistani nuclear base 
with Chinese aid, a 37-year-old deaf 
and dumb Chinese trained Baltistani 
guerilla was taken into custody last 
week by the Indian Army authorities 
while he was trying to cross the 
well-guarded strategic bridge at 
dead of night in a ‘protected area* of 
the Kargi sector in the border dis-
trict of Ladakh according to official 
reports reaching here.
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This Baltistani guerilla, who can-
not hear or speak but can read and 
write Baltistani, Chinese and Urdu 
languages is reported to have confes-
sed during his preliminary interroga-
tion that he had completed his five- 
year guerilla warfare and espionage 
training courses in the Guerilla High 
Altitude Warefare Training School, 
which has been set up by the Pakis-
tani army authorities in Skardu in 
Pakistan occupied Kashmir in 1971 
just adjacent to the line of actual 
control and being manned by Chinese 
top army officials. He has also 
admitted that he was planted by top 
Pakistan and Chinese secret service 
officials for espionage in Ladakh. He 
has given an indication that a nuclear 
base is being planned to be set up 
by the Chinese in a camping ground 
near Skardu town which is a vast de-
sert area and where not a blade of 
grass is growing.

It is because of this that the Pakis-
tan Government has recently declared 
the entire Gilgit and Skardu of Pak-
istan occupied areas of Kashmir as 
a ‘protected area' and no outsiders 
including Pakistani nationals or other 
foreign experts aTe allowed to enter 
these areas according to reliable re-
ports reaching here.

Chinese nuclear experts are, accord-
ing to these reports, busy these days 
transporting necessary nuclear equip-
ment from the Takle Mekan Chinese 
nuclear base in Sinkiang through the 
newly constructed Karakoram high-
way which was recently thrown open 
to link the Skardu area for setting 
up this miniature nuclear base in 
Pakistan-occupied Kashmir. These 
reports reveal that if everything goes 
well, this first Pakistani miniature 
nuclear plant base with Chinese help 
would be ready by 1981.

These are all matters concerning 
the security of the border and coun-

try. All these go to show the threat 
to the security and sovereignty of 
our great nation. So, I request the 
Prime Minister, both as Prime Minis- ' 
ter and the Home Minister incharge 
to look into the matter carefully and 
take immediate action so that our1 
relationship with the neighbouring 
States is not threatened and the se-
curity and sovereignty of great nation 
of ours is protected.

(iii) R ep o r te d  d e c is io n  t o  im p o r t
NATIONAL HTJBBEB.

SHRI GEORGE MATHEW (Muvat- 
tupuzha): Mr. Speaker, Sir, under
rule 377, may I draw the attention of 
the House and the Government to an. 
urgent matter of public importance 
regarding the reported decision of the 
Central Government to import na-
tural rubber.

Rubber plantation is the major ag-
ricultural resource of a large section 
of people of Kerala. About 1.83 lakhs: 
of small growers are the producers, 
of 70 per cent of natural rubber. 
These small growers are middle class 
and are holding only one to four hec-
tares of land. Over 1.5 lakhs of wor-
kers are engaged in these rubber 
plantations. So it affects more than 3* 
lakhs of families in Kerala. This is 
the only source of income for this 
sizeable section of the people of Ke-
rala and any downfall in the rubber 
market will adversely affect the whole 
economy of the State. The price of 
natural rubber was ruling at a rate 
of Rs. 650 per quintal till April this 
year, the beginning of the rainy off 
tapping season. The Government have 
constantly extended the time limit 
for the declaration of the minimum 
price of natural rubber.

It is worthwhile to note that there x 
is no shortfall of production of na-
tural rubber for the last many years 
and the prices were below remunera-
tive level till May, 1978. The rubber 
production season will start again in 
August. The Rubber Board has even
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declared in July ample backlog stocks 
a t  present to last till December. It is 
true that the price has gone up to 
Its, 1,100 per quintal and it is only 
reasonably remunerative to the farm-
ers. But for the last three years 
the farmers were suffering due to the 

, low price and reluctance on the part 
of the Government to fix the price 
according to the report of Chief Cost 
Accounts Officer in the Finance Minis-
try  and the costs of inputs and labour 
have gone up heavily now.

The automobile tyre industry is 
using all its influence and pressurising 
the Government in the name of wor-
kers to import natural rubber from 
abroad. They are also using the name 
of the small industrialists to 

'  meet their demand. These big indus-
trialists, especially foreign monopo-
lists, who are producing 80 per cent 
of the total automobile tyres want to 
continue the exp’oitation of the poor 

’ rubber growers by reducing the price. 
There is no scarcity of natural rub-
ber and the ruse of the manufacturers 
is to reduce the price of natural rub-
ber when the tapping season starts in 
August.

The small scale industrialists are 
using only 5 per cent of the total pro-
duction of the natural rubber. That

* is also of the lower quality. The 
automobile tyre industry is engaging 
only few thousand workers, while 
agricultural workers alone number 1.5 
lakhs and small farmers another 1.5 
lakhs.

I may, therefore, humbly submit 
that the Government should not suc-
cumb to the pressure of the big busi-
ness houses and foreign monopolies 
and harm the interest of the ordinary 
poor farmers and agricultural wor-
kers. Any decision to resort to im-
port natural rubber will not only 
harm the small growers and agricul-
tural workers numbering more than 
three lakh families, but it will also 
harm the economy of the State of 
Kerala. Any such action will only

create resentment in the States of 
Kerala, Tamil Nadu and Karnataka 
and will be the cause for agitation.

SHRI JYOTIRMOY BOSU: I fully 
agree with this.

MR. SPEAKER: Mr. Dhirendranath 
Basu.

SHRI VAYALAR RAVI (Chirayin- 
kil): Only a submission, Sir. We all 
gave notice for a call attention. Mr. 
George Mathew in a way has expres-
sed the strong feelings of the entire 
Kerala in this matter and we request 
you may kindly convey these feelings 
to the Minister and ask him to make 
a statement in the matter.

( iv )  R e p o r t e d  b l a c k m a r k e t i n g  i n

COAL BY TRADERS.

SHRI DHIRENDRANATH BASU 
(Katwa): With your kind permission 
I wish to raise the following matter of 
urgent public importance under Rule 
377.

Black-marketing in coal is going on 
in a big way throughout the country. 
Black-marketing by traders is one of 
the main reasons for shortage of coal 
as a result of which many industries 
are now remaining closed in the eastern 
and western regions.

The State Governments are unwit-
tingly sponsoring parties who indulge 
in black-marketing in coal and make 
lakhs of rupees out of such sponsor-
ship according to Coal India sources.

At present Coal India Ltd. has no 
discretion in the matter of supplying 
coal to individual users—the State
governments sponsor parties and Coal 
India has to give them coal. But now 
the coal authorities have started screen-
ing the parties and have found that 
an alarming percentage of them are 
bogus ones without any factory or 
assets. These parties are simply cash-
ing in on the coal shortage by present-
ing themselves to the State govern-
ments as genuine consumers and get-
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ting allotment order. The State gov-
ernments do not have a proper screen-
ing machinery to weed out the bogus 
units. A survey conducted in Meerut 
showed that no less than 106 of 165 
coal allottees were bogus. In this 
town alone a bogus allotment of one 
lakh tonnes per year would have taken 
place if the Coal India had not detect-
ed the blackmarketeers. Another sur-
vey still in progress in Bombay has 
already brought to light bogus claims 
for allotment totalling 50,000 tonnes. 
More than 50 such blackmarketeers 
have been detected in Calcutta.

The black market premium in some 
nothem States like Punjab is as high 
as Rs. 100 per tonne. Thus an allottee 
who gets a mere 500 tonnes can make 
a tidy profit of Rs. 50,000 without 
lifting a finger.

Indication are that lakhs, perhaps 
millions of tonnes of coal are in this 
way going into the hands of black-
marketeers instead of genuine consu-
mers. This explains why genuine 
users are complaining of shortages at 
a time when coal despatches have hit 
all-time records.

pilot surveys have made it abun-
dantly clear that middlemen have en-
tered the ooal trade in massive way in 
order to get allotment and sell them 
at a premium.

So, may I request the hon. Minister 
for Energy to make all efforts to stop 
such malpractices and blackmarketing 
in the coal business.

(v )  R e po r t e d  d e a t h s  i n  S a f d a r j u n g  
H o s p it a l  d u e  t o  t e t a n u s .

SHRI A. BALA PAJANOR (Pondi-
cherry): I am raising a very important 
matter and I thought the Health Minis-
ter would be here. He was here upto 
this moment but he has now left. Even 
the ex-Health Minister who was here 
for some time is not there. This is 9 
matter concerning the health of the 
people of Delhi. So I hope the Minis-
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ter will make a statement either this 
evening or tomorrow.

I would like to mention the very 
disturbing news reported about five 
tetanus deaths in the general wards of 
the Safdarjang hospital. The oflects 
of this deadly infection in a hispitaj 
dealing especially with surgical cases, 
to say the least, can be extremely seri-
ous, and it is vital importance that 
all-out measures should be taken to 
rid the hospital of this infection.

It is heartening to note that wards 
and theatres of this hospital are being: 
sealed systematically and fumigated 
and ail patients treated for tetanus.

I have no doubt that the government 
would enquire as to bow this infection 
was allowed to creep into the hospital* 
and would also ensure that the hospi-
tal is completely rid of the infection.
It is also necessary that precautionary 
measures should be redoubled to pre-
vent the onset of this insidious infec-
tion again.

An urgent review of position in all 
other hospitals in India has also be-
come necessary.

In the other House they have raised 
the matter and the Minister so far has 
not come out with any statement. I 
am afraid the hospital authorities have 
partially denied and I wish they take* 
a serious note of it because the other 
day when the two hon. Members of 
this House met with a serious scooter 
accident there was an allegation that 
there was no proper treatment given. 
These public institutions and hospi-
tals must be properly looked after and 
I was expecting the Minister to be 
at least present to listen to me when 1 
raised such a serious matter. I re-
quest that you may please pass on this 
to the Minister.

SHRI ANNASAHEB KOTKHINDE 
(Sangli): I have given notice under 
Rule 377. What as happened to th a t l \

MR. SPEAKER: It has not been
selected for today.
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12.40 hr*.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
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METRO RAILWAYS (CONSTRUC-
TION OF WORKS) BILL

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): I
beg to move*

“That the Bill to provide lor the 
construction 0f works relating to 
metro railways in the metropolitan 
cities and for matters connected
therewith, be taken into considera-
tion."

Since the Railways found that the 
surface transport facilities are inade-
quate to meet the requirements of some 
of the metropolitan cities, it was found
necessary that we should go ahead
with the metro railway scheme and 
beginning has already been made in 
Calcutta.

When the scheme was taken up, it 
was a new experiment and it was not 
envisaged that certain legal difficulties 
would arise.

There is alrady in existence a legis-
lation which provides for the acquisi-
tion of lands for purposes of railway 
projects and so many other projects but 
certain provisions of Act of 1894 are 
not adequate to meet with the require-
ments of construction of metro rail-
way in places like Calcutta. For in-
stance one of the main difficulties is

that according to the present acquisi-
tion laws, if any land owner has a 
particular piece of land and if he wants 
to undertake any construction activi-
ty, he can dig the land to any depth. 
He can make the construction upto any 
floor. When he owns a piece of land 
he owns it from hell to heaven subject 
to the Town Planning laws and other 
laws.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What about minerals?

PROF. MADHU DANDAVATE; That 
is a different thing. These are extreo- 
eous factors.

One who owns a piece of land can 
go upto heaven. Therefore it was 
found necessary that a new legislation 
should be brought in which certain 
aspects of the metro railway conduc-
tion be taken note of. For instance one 
of the difficulties of the Railways is that 
when we want to construct under-
ground railway, it is not necessary 
for us to have surface use of the piece 
of land but we want to use only the 
land below that piece. There is no 
legislation today which gives to the 
Railways or to any other Department 
of the Government exclusive right of 
the use of land below a particular 
piece of land.

There is anotl^r difficulty. We are 
also guided by the Railway Act and 
according to Section 7 of the Railway 
Act if we want to undertake any con-
struction activity and if any other im-
movable property is actually involved, 
unless we are able to go through the 
legal proceedings, it is not possible for 
us to go ahead with the construction 
activities and, there we have to take 
recourse to the legislation that exists 
to day. They are not adquate to meet 
the requirements. Sometimes when 
the underground railway construction 
work is going on, it is very necessary 
from the point of view of safety and 
security that some of the occupants of

*Moved with the recommendation of the President
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land on the surface are shitted to 
some other locations. Temporary 
accommodation is to be provided to 
such people and only when the tunnels 
are constructed and metro construction 
work is over, then only they can be 
brought back to the original site. Now, 
there is no provision in the existing 
legislations in which all these arrange* 
ments can be made and, therefore, for 
that also certain provisions are to be 
made. In addition to that there are 
certain difficulties in procedures. For 
instance, no doubt, certain changes 
have been made in the Constitution on 
the basis of which the word “compen-
sation” has been eliminated and rightly 
eliminated from the statute. But at 
the same time when we acquire a 
certain piece of land and some amount 
is to be paid to the land owner, what 
exactly should be the quantum, what 
price is to be paid, if the dispute arises 
to whom it is to be referred, which is 
the final authority, these are the points 
that are to be undergone. Similarly 
in the co-ordination and construction 
work of the metro railways certain 
element of planning and Co-ordination 
is involved. On those points certain 
advices are to be given to the Govern, 
ment and to the Railway administra-
tion.

As far as Metro Railway is concern-
ed, though at present we are under-
taking the construction activity only 
in Calcutta, there can be other Metro-
politan regions* in which similar activi-
ties can be undertaken.

Keeping in view all these future 
prospects, we have to formulate a le-
gislation. We have to define what 
is the competent authority before 
whom the claims can be preferred. 
Suppose there is some dispute, what 
is to be the arbitration machinery to 
which the matter could be referred 
to?. All these have to be considered. 
As far os the Planning and Coordina-
tion is concerned, we should know 
what is to be the composition of the

Advisory Board, what are its powers, 
how they should function and so on. 
Ail these have to be spelt out.

This is a simple Bill which only 
tries to meet the requirements—the 
legal requirements—of the construc-
tion work that is already going on. in 
order to see that the construction work 
should not be delayed and to see that 
necessary funds are made available. 
It is only with this purpose that 1 
place this Bill before the House. So,
I commend this Bill for the considera-
tion of the House. I move.

MR. SPEAKER: Motion moved:
“That the Bill to provide for the 

construction of works relating to 
Metro railways in the metropolitan 
cities and for matters connected 
therewith, be taken into considera-
tion.”

Before we take up further discus-
sion, I wish to point out that there 
are three amendments, Nos. 1, 7 and 
8. The first amendment is by Shri 
Ram Kishan for circulation. He is 
not here. So, it is not moved. Amend-
ment No. 7 is by Shri Vinayak Prasad 
Yadav. That is also for circulation. 
He is not here—so, it is not moved. 
Then, the next amendment is by Shri 
B. P. Mandal. He is also n o t here. So, 
they are not moved. Amendments on 
clauses will come up later. This is at 
the v ery  threshold. They want the 
Bill to be circulated for consideration. 
They are absent. Therefore, they 
are not moved. Now, Shri Janardhana 
Poojary.

SHRI JANARDHANA POOJARY 
(Mangalore): I am not going to
oppose the Bill. But, at the same 
time, 1 take into consideration the 
hurdles which the Government is 
going to have while constructing this 
underground railway.

But, at the same time, we must take 
into consideration certain other 
aspects.
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W* heard in this H ouse* few 
minutes earlier as to how we are fac-
ing acute shortage of coai as well as 
energy. It is a matter of concern for 
us because there is acute shortage 
both of coal as well as electric energy.
I  am told that huge amount of these 
are going to be spent on the project. 
Without having sufficient stock o£ 
coal and provision for energy, is it 
profitable in the long run to have this 
scheme?

Further, as he knows, certain trains 
have been stopped for want of coal and 
for want of electricity. Running of the 
trains have been stopped not only in 
Maharashtra, but also in other parts 
of the country, including Karnataka.

We have received numerous tele-
grams from the people of Karnataka 
about the stopping of the running of 
the Mysore-Chamarajnagar train. We 
should know whether the Government 
is putting sufficient funds to complete 
this project. After taking into con-
sideration all the provisions of the 
Bill, I feel that the House will be with 
him, so far as the removal of the 
hurdles are concerned. But, I may 
submit one thing. So many people 
will be affected; so many will have to 
be evicted from this area where the 
construction work is going to be
undertaken. Now, in their case----
(Interruptions)

PROF. MADHU DANDAVATE: 
Nobody is staying underground.

MR. SPEAKER: They will stop 
staying underground.

SHRI JANARDHANA POOJARY: 
Hie people who are residing in the 
surface will be affected. At least in 
some places these people will be 
affected. Under the circumstances, 
what provision is made by Govern-
ment so far as their rehabilitation is 
concerned.

Further, as regards payment of 
compensation, I do not think that 
Government has made a proper pro-

vision. While considering payment of 
compensation, I want to know whe-
ther government is taking into con-
sideration the market value of the 
land or whether it will be the dis-
cretion of the commission or any other 
authority appointed under this Bill.

If the authority is going to fix the 
compensation, then there would be 
the injustice? So far as the provi-
sions of the Bill are concerned, I do 
not think that there is sufficient pro-
vision made or sufficient steps taken 
to give sufficient compensation to the 
people who are affected by this pro-
ject. As far as another aspect of the 
matter is concerned, the authority in 
Calcutta Underground Railways has 
asked the public sector undertak-
ing—the Electronics Corporation—to 
manufacture sophisticated equipment 
for their automatic train protection. 
Such an equipment is a feature to the 
underground railway. Instead of im-
porting such an equipment at high 
cost, the railway authorities should 
approach the Electronics Corporation 
to do the needful. I ask the Govern-
ment whether they would take intc 
consideration this aspect of the pro-
ject also. Further, as you know, due 
to monsoon rain, most of the roads 
are inundated and even in the middle 
of it the city gets paralysed. Now, 
the project is being undertaken in the 
city of Calcutta in order to remove 
the bottle-necks in traffic. May I ask 
the hon. Minister whether Govern-
ment has taken sufficient steps to see 
that they have got sufficient funds 
and whether he has sought any help 
from the World Bank in order to see 
that the construction work is com-
pleted without any hurdle. I am told 
that the World Bank has not come 
forward and even they are not for 
any underground construction of rail-
ways in India. On the contrary, the 
World Bank has discouraged the 
underground railway construction. 
They have already asked the Govern-
ment not to undertake any under-
ground railway construction. m  
these circumstances, I want to know
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whether Government is going to com-
plete this project within a specified 
time-limit. If so, what is the time 
limit or within what time is the 
Government going to complete this 
project?

SHRI VAYALAR RAVI (Chirayin- 
kil); What has the World Bank got 
anything to do with this? Let them 
go to hell.

MR. SPEAKER: I do not think the 
World Bank is prepared for that.

This is merely an enabling Bill. 
Nothing more than that.

They are taking, some little power. 
(Interruptions)

SHRI JANARDHANA POOJARY: 
Even then, we must have sufficient 
funds to pay the compensation to the 
people who are affected.

This Bill I speaks about the re-
moval of the hurdles which are com-
ing in the way of implementation of 
he project. Under the circumstan- 
es, am I not justified in my submis-

sion that sufficient funds must be 
made available for the completion of 
the project?

Further I would ask the Minister 
one thing. He has taken up the pro-
ject now. I am not against this. At 
the same time, there are so many 
projects being undertaken by the 
Railways. So far as Mangalore- 
Hasan line is concerned, as you know, 
under what phase it has gone. This 
project has already taken about ten 
to twelve years for the completion.
If this is the rate of phase, then my 
submission would be this. How much 
time will this project take for the 
completion of this project? That is 
why unless there is sufficient fund it 
may not be completed. For that pur* 
pose I am asking whether any help 
was sought from the World Bank. 
While taking up the Hasan-Mangalore

tailway line project the funds meant 
for that project were diverted to 
Northern India for some other pro* 
ject. Under these circumstances also, 
I am asking whether Government i» 
seriously taking up this project. Is 
the Planning Commission going to 
provide sufficient funds in the com-
ing years to complete this project.

PROF. MADHU DANDAVATE: 
Sir, the Bill is about railway’s under-
ground activities.

SHRI JANARDHANA POOJARY: 
You must undertake the underground 
activities very seriously otherwise 
they may meet the same fate as had 
happened in the case of Hasan- 
Mangalore railway line. Then we 
should not wait for the people of Cal-
cutta to agitate against this project. 
In that context, I am submitting these 
facts.

Further, there are so many projects 
which have n o t  been taken up. I am 
very particular about Mangalore- 
Merora railway line. I would like to> 
know whether you have given any 
thought so far as these projects are 
concerned. I am not opposing this 
Bill but while supporting this Bill I  
would like to once again submit that 
this Bill should not become a hurdle 
so far as payment of compensation is 
v: People who are going to
be affected must be suitably compen-
sated and much damage should not 
be done to the properties which a*-e 
going to be affected.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri); Mr. Speaker, I rise to  
support this Bill which. . .

MR. SPEAKER: You may continue 
your speech after lunch break.

The House stands adjourned to 
meet at 14.00 hrs. of the clock.

19.00 hrs.
The Lok Sabha adjourned for  

Lunch till Fourteen of the Clock.
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METRO RAILWAYS (CONSTRUC-
TION OF WORKS) BILL—contd.

SHRI BAPUSAHEB PARULE- 
KAR: While supporting this Bill, I 
want to make a few suggestions, 
regarding the policy adopted by the 
hon. Railway Minister in laying down 
the procedure for the acquisition of 
properties necessary for the construc-
tion of the metropolitan railways. 
The said policy I find has been reflect-
ed in chapter IV. It. is stated in the 
statement of objects and reasons that 
under the Railways Act there was no 
permission to construct any railway- 
line on private property unless it was 
acquired and it was to be acquired 
under the Land acquisition Act. In 
this Bill there are provisions made for 
acquisition and the Land Acquisition 
Act is to be made not applicable. A 
summary procedure has been laid 
down. The reasons given for this are 
not very happy. It has been stated 
that the procedure under the Land 
Acquisition Act is long drawn out 
and costly and the whole process in-
volves time. The third and the main 
reason given is that the acquisition 
is merely the right of a user. The 
third ground given does not seem to 
be correct if we read the provisions of 
the Bill. In clause 21, there is a provi-
sion for demolition of a building 
standing on the land and for that pur-
pose there is a provision for acquisi-
tion. This statement that this Bill 
provides only for the acquisition of 
right below the ground is not 
correct.

Coming to the question of long pro-
cedure, I may say that the provision 
laid down in this Bill is so complicat-
ed and clumsy that it does not cut 
short the long drawn out procedure. 
If we read the entire scheme, we find 
that a notification has to be, issued 
by the Central Government and after 
Issuing that notification, the person 
concerned is given an opportunity to 
be heard within 21 days. The com-
petent authority will then refer the 
matter to the Central Government

and the Central Government will' 
again issue a notification and after 
the issue of the notification the 
arbitrator will decide the compensa-
tion and after the compensation is 
determined the railway authority gets 
the right to take possession of 
this particular property. If we 
compare these provisions with 
the relevant provisions of the Land 
Acquisition Act, it would, prima facie, 
show that the procedure which is- 
laid down in the Land Acquisition 
Act is more simpliciter and under 
that particular provision, the land 
could be acquired more easily and 
more quickly. Apart from this, there 
are provisions in the Land Acquisition 
Act under which the Emergency 
clause can also be applied and the 
possessions could be taken. But apart 
from that, my main grievance against 
the procedure which is laid down is 
mainly based on three grounds.

We find that in these days, there 
is a tendency of the Legislature to. 
oust the jurisdiction of the Courts and 
we find that this tendency is on the 
increase. Sometimes we feel that the 
legislative bodies have developed an 
allergy for the courts and we find a. 
clear reflection of that in this Bill. 
If we read this particular Bill, in 
more than one place, we find that the 
Court’s jurisdiction in many cases, 
has been ousted. If we read the first 
provision of Chapter 111, we find that 
even if the notification is illegally 
issued or the notification is issued not 
following the procedure which is-, 
laid down, this particular clause lays, 
down that the court shall have no 
jurisdiction to enquire and decide the 
issue.

With reference to compensation or 
value or the amount even in that case 
the jurisdiction of the courts has been 
ousted. But strangely enough, the 
jurisdiction to decid« the apportion-
ment between the two disputants is. 
left to the Court. I do not under-
stand the propriety of this discrimi-
nation. Apart from this, I really feel 
that the rights of the citizens of this 
country are being very lightly dealt.
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with in this Bill. I feel that nobody** 
property can be acquired so lightly 
«nd that too without giving him a 
reasonable notice in fact. If we read 
*this particular Bill. we find that in 
fact no notice is provided to the per-
sons, whose property is being acquir-
ed.

SHRI SAUGATA ROY (Barrack- 
pore): Ten days’ notice.

SHRI BAPUSAHEB PARULEKAR: 
1 said notice in fact and not notice 
in law. When publication is made in 
the Gazette we presume that he knows 
it because whatever comes in the 
Gazette, everybody w presumed to 
know that.

This particular clause mentions that 
the notice shall be published in the 
Central Gazette and then the sub-
section mentions that the substance 

«of it shall be published subsequently; 
no time has been given. But the ob-
jections have to be given within 21 
days from the publication in the Cen-
tral Gazette that is published at 
Delhi. Let us take Mr. Saugata Roy 
or somebody who stays in a gully in 
Calcutta. Will he come to know of 
this from the Gazette published in 
Delhi within 21 days and if within 
that period, he is not in a position 
to give his objection, his rights are 
gone. I would like to know whether 
this will be proper.

As everybody knows, under equity 
and under common law, nobody's 
rights can be taken away so lightly. 

'Therefore, I would request the hon. 
Minister to make a provision that the 
copy of the notification or copy of 
the substance of the notification shall 
be issued to the person concerned or 
t0 the persons having interest in the 
particular land which is going to be 
acquired and only then this period of 
21 days should be made applicable.

There is another thing which I 
would like to mention. There is 
again a tendency of making a provi-
sion in every Act for some retired 
High Court Judges and it is being

done here also. 1 do not know why 
there is going to be appointment oif 
arbitrators. Are the courts not com-
petent enough to decide the quantum 
in this particular case___

SHRI K. P. UNNIKRISHNAN 
(Badagara): They are over-worked.

SHRI BAPUSAHEB PARULEKAR: 
They are over worked. But at the same 
time we find that the work of ap-
portionment to decide the rights of 
the parties is left over to the courts 
of the original jurisdiction. The ar-
bitrator who is to be appointed would 
be a retired High Court Judge. If a 
High Court Judge can decide the 
question of compensation, he can 
very well decide the question of ap-
portionment. But this Bill makes 
this particular discrimination, I do 
not know why?

There is one more clause in this 
Bill. When we come to clause by 
clause consideration, I will make my 
submissions. There *s a blanket 
clause that no civil Court shall have 
jurisdiction to grant an injunction.

I can very well understand that in 
cases of emergency such clauses are 
necessary, provided the work which 
an officer is doing is under the provi-
sions of the Act. But those particu-
lar words are absent here. Somebody 
would come and say “I am doing this 
work for the metro railway" and 
therefore, the court has no right to 
pass an injunction, kindly consider 
what will happen when such rights 
are given to the officers of a metro 
railway and the rights of the citizens 
are curtailed in this manner.

There is one more anomaly which 
I would like to bring to your notice. 
A provision has been made, not for 
compensation, but for amount. I do 
not know why the Railway Minister 
has not used the word ‘adequate 
amount*. What is the meaning of 
‘amount’ I  fail to understand. We 
have to leave it to the discretion of 
the arbitrator. The clause says that 
the provisions of the Arbitration Act 
shall apply. So, when the award has
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been given in arbitration, no appeal 
lies and the award is final and con-
clusive as far as this case is concern-
ed.

About apportionment, there is one 
more anomaly. Clause 13 mentions 
that out of the total amount of com-
pensation decided by the competent 
authority, 10 per cent of that amount 
will be given to the persons having 
a right in the property. That means 
90 per cent will go to the owner and 
10 per cent will go to the persons 
having a right. I do not know what 
rights is contemplated by the Minis-
ter. If we take into consideration a 
case where a building is acquired for 
demolition and its value is Rs. 1 lakh 
and if there are ten tenants in that 
particular property, as per this clause 
every tenant will get 10 per cent. So, 
the entire amount will be given to 
the ten tenants and the real owner 
will not get anything. It may be said 
that the refernce is only to the user’s 
right. But under sub-clause (2) 
that interpretation cannot be made. 
This is not the only anomaly. If 
you read the Bill clause by clause, 
in every sentence such anomalies are 
found and such difficulties will arise 
at the time of deciding the claim with 
reference to compensation.

Then, the railway administration is 
not entitled to get possession unless 
and until the amount of compensation 
is decided by the arbitrator. If all 
these points are raised before the 
arbitrator for decision and if he takes 
considerable time to give his decision 
on those particular issues, it may 
kindly be considered a$ to what 
would be the time that would be re-
quired for actually taking possession. 
Therefore, this condition, which is a 
condition precedent before taking 
possession from the person concerned 
would come in the way of the admi-
nistration, especially when this Bill 
is being presented on the basis of 
urgency. If we compare it side by 
side with section 14 of the Land Ac-
quisition Act. it says in casea of emer-
gency—not that Emergency which 
we had for 19 months—Government

gets the right to take immediate pos-
session without fallowing any proce-
dure. In view of the statements L 
have made, the Minister should con-
sider whether the changes I had sug-
gested could be made.

In the Statement of Objects and. 
Reasons it is said in para 2:

“The metr0 alignment will pass; 
mainly under public roads although 
in some portion, the alignment will 
pass under private properties.”

This is probably to suggest that the 
act of acquisition will be applicable 
only to a feW cases, but I want to 
know what is the total length of 
alignment as far as Calcutta Metro 
Railway is concerned and out of that, 
what is the length that actually pas-
ses under private properties. Thi 
would be necessary for the considera-
tion of the amendments which I have 
given.

SHRI DHIRENDRANATH BASU 
(Katwa): Mr. Deputy Speaker, Sir 
this is a very important subject and 
I support the Bill of the hon. Railway 
Minister. I would like to point that 
acquisition of land in many cases could 
be avoided. The work of the survey 
was not properly done in Calcutta.

The tube railway works are now 
going on although very slowly. You 
will appreciate that out of Rs. 250 
crores allotted for this project, only 
Rs. 10 or Rs- 15 crores are being al-
lotted every year. So, it will take- 
25 years to complete this project. Now, 
the steel sheet pipes are very im-
portant on which foundation depends, 
and for want of steel sheet pipes 
work ig being held up in Calcutta. 
Moreover what we have seen is, if ' 
the line would go through Chittaran- 
jan Avenue or through the Circular 
Road, then in such cases acquisition 
of land could be avoided. There are- 
many Government lands lying through 
which this line could go. So, Mr. 
Deputy Speaker, Sir, I would request 
the hon. Minister t0 please scrutinise 
the Survey Report and see that the-?
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'work is not held up for acquisition of 
land. From Esplanade to Sham Ba-
zar the line can run through the 

Chittaranjan Avenue. So the work 
can be started from there. What 
we have seen for the last 10 years 
is, some work has been done here and 
some work has been done there and 
there is no connection between this 
and that and that and this. This is 
the result.

THE MINISTER OF RAILWAYS 
{PROF. MADHU DANDAVATE): 
This has no connection with the Bill.

SHRI DHIRENDRANATH BASU: 
The hon. Minister was pleased to 
visit this place and I thank him for 
that. But one point is to be made 
clear. The work is to be speeded up. 
You cannot keep it pending for years 
together, 25 or 30 years. The work 
should be completed within the next 
5 or 7 years for which you have to 
provide sufficient funds. But it is un-
fortunate that in this Budget you 
have provided only scanty amount, 
JRs. 10 to Rs. 12 crores. That is no-
thing for the project. So, I would 
appeal to the hon. Minister through 
you to provide much more funds and 
see that the work is speeded up. The 

Jion. Minister has inspected some of 
the spots, hnl he has not inspected 
all the spots. So, I would appeal to 
him that it would be better for the 
'Survey Department to submit their 
j*epori to you immediately to enable 
you t0 see that the line is extended 
from Esplanade to Sham Bazar, as the 
.sufferings of the people due to trans-
port difficulties in Calcutta are im-
mense. The people cannot move from 
here to there because of the fact that 
some work has been started there and 
some work has been started there And 

. so on. So, I would appeal to the hon. 
Minister to see that the first instal-
ment of steel sheet pipes on which 
foundation depends is arranged im-
mediately.

I understand that the Hindustan 
Steel viz., the Rourkela and the Boka-
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ro steel p la n t*  cannot make such 
pipes. But the Durgapur Steel Plant 
can do it, but in a small quantity. 
Anyway, this has to be procured. If 
necessary, this should be imported. I 
would like to tell the hon. Minister 
that the Metropolitan Transport Pro-
ject is a very important project, par-
ticularly in the city of Calcutta, be-
cause there are about a crore of people 
living there. The transport arrange-
ment there is very bad. This is not a 
State programme. The Centre should 
come forward and spend money, and 
see that better facilities of transport 
are provided.

I do not want to exhaust your pa-
tience, Mr. Deputy Speaker. Sir but 
I want that the work must be speed-
ed up. The General Manager has re-
ported that they ar  ̂ short of so many 
things. If so, what are these people 
doing? I do not want to say that the 
hon. Minister will do everything. But 
the authorities of the project there, 
have to do it. They have to do it 
with earnestness, so that the work 
gets speeded up.

With these words, I conclude.

(q ft) :
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♦SHRI AJIT KUMAR SAHA (Vish- 
nupur): Mr. Deputy-Speaker, Sir, 1 
extend my wholehearted support to 
the Bill because I feel that the work 
of the tube railway will be expedited 
as a result of this legislation and it 
is a helpful legislation for solving the 
growing traffic problems of the metro-
polis of Calcutta. I am sure that the 
various provisions contained in this 
BUI, would be able to solve many 
of the problems that are now being 
faced to execute the railway scheme 
which has been undertaken by the 
Government. Sir, for the tube rail-
way a tunnel has to be dug and this 
will pass through the underground 
surface of the main roads of Calcutta. 
The tunnel in question would be 1® 
ft. deep and when trains actually start 
running through this tunnel It is like* 
ly to affect the houses which are with-
in 5 kms. on either side of the line. 
Even though provisions are been 
made in this Bill for streng-
thening the foundations of such build-
ings I feel that some old bouses are 
bound to be damaged or they may 
even collapse as the tonneiing* **wk

•The original speech was delivered in Bengali.
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even collapse as the tunneling work 
prpoeeds or whan the trains start 
moving. 1 woud therefore request 
the hen. Minister to ensure that in all 
such eases the persons who suiter such 
losses are paid compensation and 
suitable machinery should be evolved 
to ensure that it is done without much 
delay and causing least harassment to 
the effected persons because it is our 
experience that it takes a very long 
time before a compensation case is set-
tled and it causes tremendous diffi-
culties to the persons concerned. 1 
am sure the hon. Minister would pay 
his personal attention to this aspect 
of the problem. I would also urge 
upon the Government that not only 
compensation should be paid early 
but all the uprooted persons should 
be rehabilitated in proper places.

Sir, the Bill has made a provision 
for an advisory body but I regret to 
say that there is no provision for re-
presentation of the State Government 
in this body. My friend Shri Saugata 
Roy has given many amendments to 
this Bill. He has suggested that the 
Mayor of the Corporation, the Chair-
man of the City Development Autho-
rity, MLAs or MP» should be repre-
sented in the advisory body. While 
I And some justification for the inclu-
sion of the first two persons, in my 
opinion there is hardly any justifica-
tion for the inclusion MLAs and MP» 
and I feel that in their place inclu-
sion of technical person would be 
more appropriate.

Mr. Deputy Speaker Sir, a little 
while ago Dhiren Babu while describ-
ing the growing traffic problems of 
the city of Calcutta was saying that 
it is a place inhabited by no less than 
one crore people and there is a daily 
influx of ten to twelve lakh persons 
every day who come to earn their 
living in Caleutta and in this way the 
problem of transport in Calcutta is 
getting complicated day by day. Sir, 
the tube railway new under construc-
tion will nm  between Shyam Bazar 
1775 LS—10

and Esplanade via the Central Ave-
nue. By the time this is completed it 
would be very difficult job to control 
the traffic that will get into at the two 
ends and come out of them. In this 
connection, I would like to mention 
that the State Government have al-
ready appealed to the Central Gov-
ernment for circular railway which 
will go a long way to relieve the traffic 
problem of Calcutta. I  would also like 
to give a suggestion for the consi-
deration of the Railway Minister. 
The Port Authorities have their 
own railway links and if these 
routes are improved and reconstruct-
ed, they will help to expedite the crea-
tion of the circular railways.

I once again extend my support to 
this Bill and conclude.

SHRI CHITTA BASU (Barasat): 1 
rise to support the Bill. While support-
ing the Bill, I want to express some 
of my apprehensions and I hope, those 
apprehensions will be cleared by the 
hon. Minister while replying to the 
debate.

It is generally accepted by the oeo- 
ple of the country today that the 
Calcutta transport problem is to be 
immediately tackled if Calcutta is to 
survive. Of course, this underground 
railway project has also attracted cer-
tain criticisms from some quarters of 
our country. Some newspapers editor! • 
ally commented that the underground 
railway project is nothing but an under 
farce. Some have gone to the length of 
saying that it is not prudent to have 
such a white elephant. Therefore, 
there are criticisms on this particular 
project. But in spite of these criticisms 
I am completely in agreement with the 
hon. Minister when he says—I think, 
he says that—that the problem of Cal-
cutta transport is such a big that the 
only answer to that is to have an
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[Shri Chitta Basu] 
underground railway and for that pur-
pose the Government has been pleased 
enough to have a project whose total 
estimated cost is Rs. 250 crozes. I 
am inclined to say that the Govern-
ment is serious and sincere to get it 
through and the proposed legislative 
measure is only enabling the Govern* 
ment to start the work in right earnest. 
But it is not only the question of enabl-
ing legislation but there are other fac-
tors also.

Before coming to that legislative 
part of the thing, I  want to take ad-
vantage of this opportunity to mention 
some ol the problems in relation to 
that. The original cost of this project 
was estimated to be Rs. 140 crores. 
Now, it has been raised to Rs. 250 
crores. According to the Statement 
made by the Minister himself of this 
Rs. 250 crores only Rs. 35 crores have 
so far been spent.

PROF. MADJIU DANDAVATE: This 
Bill has nothing to do with the finan-
cial aspect. It is related only to the 
technological aspect. Therefore, if we 
concentrate on that aspect, it will be 
etter.

SHRI CHITTA BASU: I think, we 
should also explain our apprehensions. 
Uptil now, only 11 or 12 per cent of 
the work has been completed. Natur-
ally, I think, as a Professor of Mathe-
matics, he will understand that when 
only 11 per cent of the work has so far 
been completed, what tremendous 
effort is to be made to complete the 
work on schedule.

PROF. MADHU DANDAVATE: Old 
mathematics is changed into new 
mathematics.

SHRI CHITTA BASU: I agree, that 
the Bill relates only to technical things 
and it has nothing to do with financial 
aspect of the project But again, you 
would see that this Bill provides for 
the acquisition of land and for that 
some amount is to be paid as compen-
sation under the provisions of the Act.

Therefore, I have got an apprehension 
here. There has been no specific 
mention about the cost for the payment 
of compensation. I have gone into 
the financial memorandum. There is 
no mention about the cost to be paid 
towards compensation. You have 
given money in the financial memo-
randum for the General Manager. 
There is 0 mention for the arbitrators; 
there is a mention for so many things.
I want to know from the hon. Minister 
whether the amount of compensation 
to be paid is included in the amount 
of Rs. 250 crores or whether some 
more amount would be needed for ;he 
payment of compensation. That has 
to be made clear. Somebody may s*y 
that it is the State Government who 
will have to pay the compensation. 
But that has to be made clear, whether 
the cost of compensation for the land 
to be acquired for this project is to 
be borne by the Central Government 
and, if so, whether that amount is 
included in the amount of Rs. 250 
crores.

Secondly, it appears, the Government 
is willing to expedite the process of 
acquisition. But my complaint is that 
it has not really be expedited as tome 
hon. members who preceded me have 
just mentioned. Although the Bill 
has taken a different mode of acauisi- 
tion, other than that of the process of 
land acquisition, the process is not as 
quick as it should be. It will take 
quite an considerable time to complete 
the process of acquisition and posses-
sion of the land for the construction 
.work. Therefore, I would request the 
hon. Minister to see that the process 
of acquisition is further expedited so 
that the purpose of the bill is not de-
feated.

There is also the question of tunnel 
digging. When you have t.tken the 
possession of the surface land the 
question of digging the tunnel will 
also be there. I want to know whe- 
there there will be the necessity of 
having that kind of acquisition of 
land for tunnel digging and, if so,
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what is that, and whether the acquisi-
tion proceedings will also relate to 
tunnal digging. I  am not clear about 
that legal aspect of the matter.

One very important aspect of the Bill 
is the formation of an advisory com-
mittee. As you know, the advisory 
committee has got a very wide func-
tion to perform. It says that the ad-
visory committee would consist of only 
Government officers. 1 want to be 
clear as to whether the Government 
officers would mean the Government 
officers of the State. If it does not in-
clude the Government officers of the 
State, then my apprehension is that the 
State Government is excluded from 
giving appropriate advice to the rele-
vant body. After all, it is the State 

f Government which is very much con-
cerned in the matter of diversion of 
traffic and in the matter of rehabilita-
ting the people who may be affected 
by the construction of the project. 
Therefore, in the matter of deciding 
upon these details, the advice of the 
State Government is necessary.

Therefore, the Bill provides ior ad-
visory committees, but it does not pro-
vide for any representatives from the 
State Governments. I would request 
the hon. Minister at this stage to see

* whether the suggestion made by my 
hon. friend is accepted. The represen-
tative from the State Government of 
West Bengal should also be associated 
with the Board so that difficulties may 
not arise in future.

So far as compensation is concerned, 
there is a provision for that, but I 
want them to give us an assurance that 
whatever compensation might be de-
cided upon either by. the competent 
authority or by the arbitrator should 
be disbursed quickly, particularly to 
the middle class and lower strata of 
the society. The railways cannot take 
possession of the land unless they de-
posit money with the arbitrator or the 
competent authority. But even In that 
case, this matter should be expedited 
so that there are no further difficulties.

(*&&): WWW
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son or authority authorised by the 
Central Government.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy-Speaker, Sir, I 
take this opportunity to welcome the 
measure. Of course, I congratulate 
the hon. Minister of Railways for tak-
ing up the first city for introducing the 
metro railway. This metro railway is 
for the present, as the Schedule goes, 
only for Calcutta. Naturally the ques-
tion arises why it should be introduced 
only in Calcutta. We are also seriously 
concerned with it because this con-
cerns the 3 other cities also, in-
cluding the Union territory of Delhi. 
I feel that this measure, as given in 
the Schedule here, gives a very com-
plicated picture, and the complication 
is—I think, the hon. Minister wiU 
agree—because of the developed nature 
or the congestion that has already been
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there in Calcutta. In order to relieve 
the congestion, they are introducing 
the metro railway first in Calcutta. 
There is no indication at all here 
whether they will start such kind of 
metre railway in other cities also like 
Madras, Bombay and Delhi.

So far as Bombay is concerned, 1 
think, it is already congested. But 
Madras is not yet that congested. It is 
high time that they started this in 
Madras, so that the kind of complica-
tion that has been explained by the 
other hon. Members will .lot arise 
there. But if it is the po 1 ;y of the 
Government to wait till such time when 
Madras also reaches the f/tandard of 
Calcutta and then try to solve the 
problem, then I cannot argue with 
him.

15.60 hr*.

So, I would appeal to the Railway 
Minister through you to take up the 
case of Madras immediately, where he 
can have a better plan or a better 
scheme and where it can be implement-
ed easily also. That can stand as a 
model for the other metro-cities that 
may come up because I think that in 
due course other States will also fight 
for metro-cities and metropolitan 
areas with Mayors and so on. We will 
make Madurai also a metro-city be-
cause a lot of attention is attracted 
to this city where election is going on: 
national interest is attracted to this 
place. So, this metro-rail 1$ a matter 
of metro-cities and I am sure that this 
country will have a number of metro- 
cities. So, it is better to have a plan 
of execution at a city like Madras first, 
rather than at Calcutta.

I see that this entire Act deals with 
three categories, as explained by the 
Railway Minister. I think Mr. Sheo 
Narain will be concerned with the 
catering side—

PROF. MADHU DANDAVATE: So 
he will cater to the needs of the Madras 
city.

SHRI A. BALA PAJANOR: ‘yes, 
Madras will have a better catering 
system if Mr. Sheo Narain come* there.

But what I say is, it cannot be purely 
technical. It is simple on three counts. 
Firstly, it is for the Arbitrator to settle 
matters between the people who may 
suffer a loss—to arbitrate in regard to 
acquisition and other things. Secondly, 
about the management of the Advisory 
Board, I think that, as many Mem-
bers from Bengal and others have sug-
gested, it should be of a representative 
character because it goes into the juris-
diction of the city also. Some of us 
who live in the city know and you 
also know how pathetic the condition 
of the city administration is. Different 
Departments, for example, the Electri-
city Department first cuts the roads. 
Then.—you visit Madras very often, 
and you will see it yourself—the 
drainage people from the Corporation 
come and dig and close the roads, and 
the next day the Electricity people 
come and dig. This perpetual nuisance 
will be there for the citizens of every 
city. So, it is high time that a co-
ordinated Board is contemplated. Per-
haps I have missed it: I shall be glad 
if the Hon. Minister can point out 
where the provision can be found for 
taking the State Governments Into 
confidence or taking the Government 
representatives into the Board. Be-
cause, you will see from all these mat-
ters that it is a fight not only between 
Municipalities and Corporations but 
also between the State Governments. 
All the cities for which metro-rail is 
contemplated, are having Mayors. X 
think you should have taken repre-
sentatives from the Corporations, pre-
ferably the Mayor, because he can also 
enjoy the benefit of the metro-rail 
first, or somebody from the Corpora-
tion who has interest in this matter.
I think most of the sections impinge 
on the rights of the city fathers or on 
the properties coming under the cus-
tody of the city fathers. I do not know 
how you can adjust it later on or make 
some amendments later on—I do not 
want to go Into the legalities—because 
the arbitrator's word Is final and they
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say that an appeal lies only to the 
Government. I do not know how far 
I am right in understanding it: il the 
Railway Minister is able to clarity the 
point, I will be happy. But when you 
read the financial statement, it is too 
vague. I can understand that they 
cannot spell out the possible damage 
that may be caused due to accident 
etc. in construction: certain things, they 
say, are not possible for them to deter-
mine. For example, let us take the 
compensation that ought to be given 
for properties that may be involved in 
this. As far as the present Schedule 1 
is concerned, they have a blue print, 
they have a plan, they have gone deep 
into it- I am not going into technical 
calculations, but they can state it at 
least approximately. Sections 18 and 
19 speak about Bs. 250 crores for this 
particular project that is O.K. But, at 
least, we must have an idea as to 
whether it is worth the trouble be-
cause, as we progress faster economic-
ally and scientifically, we mufft also 
have a clear plan. I think that, in the 
financial statement, the Minister has 
not come out with any categorical 
statement, as far as Sections 18 and 
19 are concerned—because, it is a bit 
vague. If I can get a clarification on 
this aspect, I can calculate how much 
will go to Madras: and I will not stop 
with that because I will think of some-
thing for Pondicherry also. The Hon. 
Minister has stopped the rail to my 
village town of Karikkal and also 
Taranquevar due to shortage of coal 
for the past so many months. Sup-
posing you give an estimate, small 
Union Territories like Pondicherry will 
also benefit—because it will give a 
vision to Members of Parliament and 
they can tell the people what the 
metro-rails are doing.

This Janata Government after it 
came to power has been talking about 
going to villages. Shri George Fernan- 
res has been very much vocal for going 
back to villages, he is, of course, busy 
elsewhere at this moment. The point 
is that we wanted to develop the small

towns and small places, people in this 
country should not blame the Janata 
Government that ultimately Shri Dan- 
davate is thinking of city people only 
on this question. The expenses, as I 
see it, on this scheme—my arithmatic 
is very poor, because 1 stopped this at 
the college stage—it is quite a good ex-
pense. Once you have this metro rail-
way in Calcutta, naturally we will have 
every right to fight for this for other 
cities and ask for it. I, of course agree 
that at this juncture this is a welcome 
measure, because the Bill speaks elo-
quently about the relief that this is 
going to give to the congestion of 
traffic. At the same time, I do not know 
about the other aspects, but the under 
ground railways, as I saw in Sydney, 
and a few other places is very good. 
My previous rulers, the French people, 
are having a beautiful system of metro 
railways in Paris. The hon. Minister 
for Railways must have visited Paris 
not as a Minister, but as a leader on 
the opposition benches and I hope, he 
will give some of us a chance also to 
see these and come and report to him 
finally later. You are not referring, this 
Bill to a Select Committee. In these 
days, it has become a fashion to refer 
these Bills to Select Committee so 
that the Members can study these Bills 
carefully and then report back to the; 
House. Anyway, Shri Sheo Narain' 
must be sent for this purpose, because 
he is helping the hon. Minister for 
Railways.

I welcome this Bill for the spirit of 
it, but at the same time, I think, the 
Minister will take into consideration 
these three aspects. First Is the re-
presentation that has to be given for 
the local boards and the State Govern-
ments. Secondly, I feel that the arbitra-
tions clauses and the provisions that 
you are making are arbitrary. I do not 
want to take much of the time of the 
House, as an Advocate I can Bee the 
point. You are only giving 21 days. 
Within these 21 days, if you do not 
wake up, you are out. You were say-
ing about the Code of Civil Procedure, 
but you are not contemplating the 
provisions of the Limitation Act in it.



If there is a clause that the Limitation 
Act is applicable to this, then I can file 
a petition for excusing the delay and 
get it done. You may be going into the 
rights of the small people in all the 
small towns or the metro towns. It is 
easy for the Corporation to concede, it 
may be easy lor the Government to 
concede, because it would be transfer 
from one Department to another and 
they may not think much about it. 
But, if you are going to put up a rail-
way line in Madras, and it crosses 
Triplicane or an area like Nungam- 
bakkam, there are a number of small 
houses in these areas, if you give a 
plan in advance, the people will know 
about it and these people, middle 
class people and the small people will 
obstain from constructing houses in 
those areas. For them a sum of ru -
pees twenty or thirty thousand may 
be like rupee* twenty or thirty crores 
for Birlas and Tatas or big business 
people. It is, therefore, better for the 
Government to come forward with 
the entire plan in advance for all the 
four contemplated cities, that is, Mad-
ras, Bombay, Calcutta and Delhi. For 
Calcutta, you have already given the 
plan. Such kind of advance plans are 
also expected for other cities. It has 
been our experience these days and 
that is why we have amended the 
Constitution 44 times, that it has be-
come a fashion to amend the Acts as 
and when we please and even we 
bring amendments to amendments. 
We are considering these things on 
day to day basis with only a perspec-
tive of day to day ideas, we do not 
think in long term perspective, for 40, 
50 or 100 years. I would, therefore, 
request the hon. Minister for RfUways 
who is noted for erudition in the* sub-
ject to go deeper and have a plan for 
the future so that the citizens of these 
cities have the required benefit.

Finally, taking advantage of this 
BUI, I would request the hon. Minister 
to consider the pathetic position of 
Railways in our area. It is all right 
for you to think of big cities, and it is 
a good project, but you must also 
think of the pathetic conditions in the
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small areas. Take for examine my 
town Karaikal and the Thiruvetta- 
kudi village, where I  am living. I  can-
not go by rail for 50-60 miles. You 
have stopped the rail to Karaikak 
you have stopped the rail to Tran- 
quebar. The college students are suf-
fering. Poor merchants are suffering. 
Poor people are suffering. Really your 
Janata are suffering. Please consider 
that because for Shri Sheo Narainji 
there is no work. We do not even get 
coffee that side. You are taking good 
idlies. there in the Parliament House 
and nothing is provided. I request 
you to consider this at this juncture 
and I appeal through you to the hon. 
Minister to immediately make it so 
that my position is also a bit secur-
ed.

«ft j w w  (vtanprr) 
qrppfhr snm fa  aft, fo r

ftTTRTef SPRpr % % 
"vJWl ^  WT[ fffT

1 in'
SPFT |  I Sfarff SRITWfttfsfrr 
VT̂ f*W JTRITOTcr
f<r?TT ft |  *rcr

w f ? snraT s t t p -
afr a f t f f c  * 3 *  sp ifsr-

tfhsr f ,  s r r
5TI■*](__ f t  I ^

vTPf t  iflg SRT It f f
% ^  f’T’RrW

firvn = r
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w  fwcr SSTPfl̂  % ?TWPST 3  tnf 
fr qfcrftg y <ptW f>fr *nffq i ^ r
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waft 3  wwtrft « w w t
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^<1 u n w T M H  ^ *t  1

SHRI B. C. KAMBLE (Bombay 
South-Central): While I heartily wel-
come the main provision of the Bill, 
I would like to raise a few important 
questions with regard to the policy 
of this Government about compensa-
tion. It has been said in this Bill 
that the Land Acquisition Act will not 
be applicable. Now a straight ques-
tion that I would like t0 ask the hon. 
Minister is whether Articles 31 and 
31A are going to be applicable?

The salutary provisions which are 
made under Articles 31 and 31A ap-
pear to have been given a go by so 
far as the provision in this Bill is con-
cerned. It appears that the policy of 
this Government appears t0 be drifting 
towards giving compensation by mar-
ket value system. Is this Government 
going to adopt a policy as embodied 
in Articles 31 & 31A, that is to say 
to enunciate the principles of com-
pensation and whether such compen-
sation should be given either in cash 
or may not be given in cash? I want 
to know whether this principle will 
be followed or not and whether the 
Government is going to follow the prin^ 
cipie of giving market value in terms 
of compensation.

PROF. MADHU DANDAVATE: Are 
you referring to the Articles of the 
Constitution?

SHRI B. C. KAMBLE: Yes. There is 
the provision which is made in the Bill 
for giving compensation as per mar-
ket value. So far as Articles 31 and 
81A are concerned, I would have raised 
a point of order, but I did not do it 
for the simple reason that the Minis-
ter has taken it for granted that the 
proposed 45th Constitution Amend-
ment Bill is likely to be passed and 
he presumed that in that case Art. 81 
will go. Therefore* I  have seriou s  
objection to the principle of giving 
compensation in terms of the market 
value. When you give compensation 
my suggestion is this. Whatever com-
pensation ultimately the Government 
may give, let the Government classify



307 Metro Hlvs. (Con- JULY 26, 1078 structton of Works) 308Mil

[Shri B. C. KambleJ

the landowners, big and small. If you 
do not classify then you will be giv-
ing the same compensation to every 
landowner whether he is a small hut-
ment dweller or a big landlord in 
the cities. Therefore my suggestion 
Is that there should be a graded sys-
tem of compensation. Let there be no 
flat rate of compensation at all. The 
hutment dweller and the small land-
lord should get more as compared to 
the big landlords who are owners of 
big buildings and so on. This is my 
suggestion. This is not a new thing, 
Sir. So far as this idea of graded com-
pensation is concerned, the Bengal 
Government already appointed a com-
mission called the Floud Commission 
during the British regime. That Com-
mission had recommended grad-
ed compensation. Our hon. Minis-
ter is a Socialist Minister. If the 
British Government could implement 
the graded system of compensation, 
the present 'Government, with socialist 
outlook, should be able to do it more 
effectively. You should m ak e  su itab le  
amendments in the Bill. This is my 
suggestion.

Then, my third suggestion is this. 
This is with regard to the disposal of 
surplus land. It is said that the land 
should be sold or disposed of accord-
ing to the provisions of the Bill. The 
hon. Minister is a Socialist. He should 
see that the surplus land is neither 
sol,} nor disposed of as per the provi-
sions of the Bill but that these lands 
should be utilised for rehabilitating 
either the hutment dwellers, slum 
dwellers or even the railway em-
ployees, in whatever method the Gov-
ernment may adopt in this regard.

Finally I wish to gtate that the Gov-
ernment should give out the broad 
details about the probable estimates of 
the amount of Rs. 250 crorea. The 
House should know what is the likely 
expenditure on various items so far as 
this amount of Rs. 250 crores is con-
cerned. If the Government wants to 
follow the same policy in regard to all

metropolitan cities, then, there should 
be a policy announcement by the Gov-
ernment as to how Government will 
deal with the remaining metropolitan 
cities, viz., Bombay, Delhi and Madras.

I hope the Minister will take into 
consideration all these suggestions 
which I have made. It is a general 
principle which is going to affect all 
future acquisition proceedings. If 
the principle of market value is ac-
cepted, then it will have serious reper-
cussions and no property can be ac-
quired by the Government even for 
good purposes. Therefore, I  have made 
these suggestions and I hope the hon. 
Minister will consider them. With
these words, I support the remaining 
provisions of the BilL
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is a blackhole of Calcutta; under-
ground garbage-bin-cvun-urinal or 
hide-out for anti-social elements.
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SHRI SAUGATA ROY (Barrack- 
pore): Sir, I rise as a Calcuttan to wel-
come this Bill which is a natural corol-
lary of the progress that the metro rail 
ha$ already made. The Metropolitan 
Transport Project after having com-
pleted itg work in the Maidan area 
will now have to work in the inhabited 
areas and it is for this purpose that a 
Bill of this sort has become necessary.

Sir, I am sorry that some lawyer 
friends in this House who do not 
understand the full implications of the 
Bill and the necessity of having such 
a Bill have raised some legal objec-
tions. God save the country from 
such lawyers? The metro railway is 
not going to take away anybody's 
property. It would only dig under the 
property and for that purpose it 1s

asking lor easement rights and it is not 
for taking away Or acquiring property.

Mr. Deputy Speaker, Sir, I shall 
speak about the specific provisions of 
the Bill when I speak on the amend-
ments moved by me. Though the 
Minister does not like it, I shall make 
my speech a general one in defence of 
the tuhe railway because it has been 
seen in the last one year__

PROF. MADHU DANDAVATE: May 
1 make a suggestion? Those hon’ble 
Members who have given the amend-
ments even if they can briefly mention 
in defence of their amendments at this

•  stage it would be better so that at a 
later stage they may technically mo 
their amendments.

MR. DEPUTY-SPEAKER: You can
speak on the amendments also.

SHRI SAUGATA ROY: Sir, t h .
metro rail has been talked about for 
the last one year from a certain section 
of the people in this country, parti-
cularly the strong ruralist lobby in 
Janata Party who thought that 
spending of so much money on under-
ground project will be an utter waste 
and this money could be used better 
for the purpose of developing agricul-
ture in this country. Let me tell this 
House, through you, that the metro 
rail has become a dire necessity for 
the city of Calcutta which will die 
without such a project. The metro 
rail project was mooted in 1949 and 
almost for 20 years it remained dor-
mant and nothing was done about it 
and now I am very glad that Mr. 
Dandavate is the first Railway Minis-
ter who has come forward with speci-
fic construction work for the metro 
railways. In 1974-75, this metro rail 
construction work wag started but 
sufficient funds were not available at 
that time and much progress could not 
be made. Now, Rs. 115 crores have 
been allocated for the metro rail pro-
ject in the present plan and I hope 
that all thi8 money can be spent and 
sufficient progress can be achieved*
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But, Sir, there are oertain problem* 
regarding metro rail which needs to 
be mentioned here. Thig is with re-
gard to different technical aspects. 
No. 1 is with regard to tunnelling 
which will have to be done from Sham 
Bazar to Chitpur Yard Section. For 
this tunnelling construction work, 
Russian tunnelling sheets had to be 
imported, i  do not know whether 
there is some problem about getting 
these sheets. I hope this will be 
cleared very soon.

No. 2 is that 1 hear that there has 
been gome dilly-dallying on the part 
of the Government in sanctioning air- 
conditioning system for this tube rail-
way. All 1 can say is that a city like 
Calcutta has a very high humidity and 
especially during July-August, humi-
dity will go up to 100 per cent.
Without air-conditioning, the metro 
railway system cannot operate. In 
trying to save money, if air-condition-
ing is not undertaken now, this will 
ultimately lead to further cost, because 
ultimately thig will have to be air- 
conditioned. Another point is that the 
proto-type coaches are due for trial 
run in 1981. I think there has been a 
delay in the placement of orders with 
the ICF. Originally the proto-type
coaches were not be manufactured by 
the ICF. But now the ICF has been
entrusted with this job. I hope this
will be done very fast. Now, there 
has been a substantial import substi-
tution for this project, especially the 
automatic rail protection device which 
hag been discovered by the Electronics 
Corporation of India Limited. That is 
a new thing. But may I say at this 
stage that now for this metro rail 
project once we have spent Rs. 35 
crores, there cannnot be any going 
back. As far as metro railways are 
concerned, we are hundred years be-
hind compared to other countries. In 
London tunnelling for metro railway 
started in 1884. The Soviet Union 
has got tube rail even in small towns 
like Baku and Tashkent They have 
got their own tube railways. In 
Leningrad and Moscow they had tubes 
earlier. In India this is the first tube

AVVU vunitrt/ <nn Ow'trii'», *. —
m n

railway that we ace going to have. 
Except Japan where ovex-head rail 
transport has developed to a great 
extent, all major citie8 of the world 
have got underground rail system. 
Thig system i* the only means of mass 
communication. More so in Calcutta 
because in Calcutta the percentage 
of road area is very small. In Cal-
cutta, the road area is 0 per cent 
compared to 12 per cent in Delhi and 
15 per cent in Bombay. So, Calcutta 
road traffic after five years will not be 
able to hold any traffic and added to 
that there is atmospheric pollution of 
the diesel buses. The diesel buses run 
every day and they produce noxious 
gas.

It is only with an electrically ope-
rated system that thig problem of both 
atmospheric pollution and conserva-
tion of our poor resources can really 
be resolved.

Now, the main problem is with 
regard to the digging work in Chit- 
taranjan Avenue area. I have already 
made a reference to this effect in 
Parliament. The State Government is 
taking a plea that unless diversion 
route or a circular railway was sanc-
tioned, work in the Chittaranjan Ave-
nue area cannot be taken up.

1 think thig will be suicidal as you 
will not be able to spend the sanction-
ed amount of Rs. 115 crores. For di-
version from Chittaranjan avenue, the 
CMDA had already widened the 
Strand road, for tha£ purpose the 
Strand road should be immediately 
opened to traffic and the work in Chit-
taranjan Avenue should be started 
without any delay by the end of this 
year, so that by 1981 digging work in 
all these parts will be taken up. There 
is also misapprehension among the 
people and it is being deliberately 
spread by lawyers who may be eager 
to take injunction proceedings that the 
metro railway will harm buildings on 
both sides, it has been proved by 
seismic studies that when diaphrgam 
wall is built there is no danger to 
buildings on both sides of the road 
even when you do digging, tunnelling
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work. For once the long drawn acqui-
sition proceedings are cut short. In 
our country unfortunately whenever 
public utility services come up there 
had been a spate of injunctions and 
the courts have indulged in obstructive 
tactics. I am flad that Mr. Dandavate 
has chosen to cut short this red tape 
and delaying procedures through this 
Bill with which easement rights can 
be acquired easily.

I shall refer to my amendments. 
Firstly, I say that the name of the 
metro railway should be Bhoogarbh 
railway because metro railway is al-
ready the name in New York, Paris 
and Moscow in our country we should 
have our own name Bhoogarbh rail-
way.

PROF. MADHU DANDAVATE: 
There might be miscarriage.

SHRI SAUGATA ROY: I do not 
doubt that but mothers have to take 
that risk. Why not then Mr. Danda- 
vate whose baby this is? This Bill 
also talks about setting up an advi-
sory board. I have suggested some 
members so that it has really a repre-
sentative character. Of course the 
Minister may or may not accept. I 
feel that the people’s representatives 
in the city must be adequately repre-
sented on the advisory board. About 
the compensation question I am not 
concerned whether big land lords get 
compensation or not, because we have 
not been able to bring in a ceiling on 
urban property and if in the protext 
of metropolitan railway some urban 
properties of big land lords can be 
taken away it will be good for the 
city, t  am concerned with smaller 
people who have got a small house in 
the city. When you are going to com-
pensate them, their compensation 
should be made at market value. That 
is why I made the suggestion in res-
pect of persons whose property is ac-
quired and whose worth is below 
Rs. 6000 per annum. That is only for 
the purpose of smaller people. The 
bigger people who have big houses

will claim damages and will go to the 
arbitrator or court and you give anf 
amount This i* for the good of the 
people of Calcutta I am happy that 
now at least the tube railway hws 
reached a point from which there is 
no return. 1985 is supposed to be the 
scheduled date when it is to be opened. 
The Minister has i»id the foundation 
for the future. From Dum Dum to 
Tollygunge is only one section of the 
railway, north-south section. Plans 
for the east-west section linking 
Howrah-Sealdah, two major railway 
terminals should also be taken up be-
cause, unless both sections, north-south 
and east-west, are taken up, the whole 
gamut of Calcutta traffic with its pro-
blem of increasing population—it will 
go up to 123 lakhs in 1986—couId not 
be m et I am very happy that the 
Minister has been taking a lot of inte-
rest in this matter. Formerly, we had 
a Railway Minister Mr. Kamalapathi 
Tripathi who used to get all his work 
done by his Minister of State, Shri 
Shaft Qureshi. Now we have a Rail-
way Minister, Shri Madhu Dandavate, 
who does all the work himself and 
gives nothing to Shri Sheo Narain.. 
(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): I have given the best 
engineer.

An  HON. MEMBER: We want some-
thing to be given to you.

SHRI SAUGATA ROY; I support 
this Bill for acceptance and in conclu-
sion, I would like to mention to the 
House a wonderful advertisement 
which the Metropolitan Transport 
Project has brought forward. It is 
stated in that; “We want to add that 
wing to the Calcutta whose name is 
speed.” Let this Project bring speed 
to Calcutta.

MR. DEPUTY SPEAKER: We have 
already exhausted the time allotted 
for this Bill. I am allowing flve 
minutefi each to Shri Durga Chand and 
Shri Balbir Singh.
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(frtntT) : OTTWWT 
H ftor, *rt ffcr $  fa?r
< nr * f  * f * f t  a i f f e w f *
* p p } 5r i ? r  H  ? f t  ^ w ? r T  5  f« p

% trw *  1949 *f*rf 
^  h r  f*rrt ^r*ft * fr

i t i t  v t  ^ i r r e w w
ifk  snarr€ ^  *fr s r a s w s f  
ift v f  fa  arfr r̂rqrrff 
tft»r f  aft v r  ?rcffiffrf?FTr fa r« w  
*?r*«pr fardsr v r  1 *rfqR # 
*nm?rrg fo * f  tr^ %
p tr tt  <n£f Ht ?rc<*> fr v f t  f*nfl 
T O R  5PK» s  fa  3ft «pnr sfhr 
?TFT If «Tt f<T 5̂PTT
$ * f k  ^ r t f t  « p r  v t f i n r ^ V  

r̂r 1 1 *?r if q?tf w  *r$r fa
W  **?> ^ r l  % 'TT 250
vet? irnr wW, ?̂TTr *rr<t**r?**r 
1 1  3r  fa  firrt it *fk *rft srsV
* n w * r  |  f a r *  v t  «p t ^  v t  s r e r a

% f a *  f  W S rT T  |  f a  «PfWtTT 

*TfT, f a r *  fa  WsrT t̂ VT ?cRT 
« p * w  | ,  fa  irrcTRrcr ^  vfs^rrt 

VV1 % %■£ iq-JR vt$ qfaRT 
% < ft  ^  sfa  % 1 ^fa-r «rr# 

w r i r  w ad  *rf *f *  tffr
f >  K P T  H t  3f f $ < f t  1

fcr*tam u if t p i  i t f t  («ft 
ftra ’r r r m )  : ?rff, w  * $  *frr t& 
t  »

^ y r f w f :  **rfir?r $  cf^r 
f w  % wr* ^  f*r* r̂rfqrift 

^  fa*  faw  |  :

“The Central Government may 
constitute an Advisory Board for 
every metro railway for the pur-
pose of assisting or advising that 
Government on the formulation and 
co-ordination of plans for the deve 
lopment of metro railw ay...."

t * r e f t  * r f t o r * r q f  f ^ t w p ^ r r  
f a * * r  § w n E s r < t  w t #  i f  * f W f  
*F T  3 f a  ? r f t %  t  f t a T

* T f &  m f a  s n w r t w t  * f  ^ i * p  ? r f i %  

Ir v K m t f t *  *nf*f<tT*T \ *  
5f  s n f « R ! T  f a H T  w r  1 3 f t  
«pt <r?mife « P t » r r * f a : ^ w T  v i m  1 

< ftf  fa  % vpzr& te
^  < ft  5 f T *F T T  « P t  i f t T  »T5fY 3 ft * t  

? R f  I t h t r  ^ t t  ^ r % 5 n f « f ? ^ v  

s n r t f U t f i f  « p m  f v q  « t r  i

t  SSFTT t  V rf^ T T T
?r*r«f!T vrm 1 g *ftr ft ^n^rr 1*f 
i r ? t  ^ r f  m m  v r ? t  « ift  t f f t w T ?  
v t w &  % f%q t o  f t  3rr«r 1

( f tf^ r r t  «tt) : 
TTnsnar ^'t?*r, 250

w s f t f w  «rar *8R*r ft»rr ?ft 5 ?ft 
•pn? lr awr m t  srrqiTT w ffa  
vm cftrqT ^ m x

SfTSft I  faff ^  <irf ?ft T<t? ^T5ft
5TT?r
*  « p f  ^  's * T R T  f t  ^TT5f r  I  I f f a f r w  
»if |f*F fTrarwr f* rw  vif^rft»rq[
t  f * p  V ^ T W T i l f T V T  «[T5TT*rrar i ' l V  
*P^ % «T  ̂^  ap<k
T O T  f ^ W f  f 3f?r
^ r t ^ f f v t  T p f t  ^  f t r ^ R r r  %  % r

«pt  ^ r s r n r ^ f a ^  ?r>ff % ftrq;

^ s rn r  ^  ^  % ftrt?
?rfT m  v i m  f v r  %. f ^  ^  
* p t  ^ ?T3n » T ^ |  ^ ? r %  f a c r  « n %  t t  
f  5T3r m  ^  ?  w r  f « %  i » r  s f t % « :
« rk ^ ^
5 ^  * m  T O  f*P*TT f  f v
w *  f t  f w  v t  W  f > r  T t f
^?rr s f t ^  fsnro fa  f^  ^
v tv n r f im  . ^ 1  fif smrl^Rrmf 
% W8TTT «TT VT»T TOT I
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w f c  t  irrcrw RT * t  t f t  sfgfcnwr 
fa<? $*t *?tft*# t r m

«Fm*f *ft ^rhrrnr tft *t wrgr wr, in *  
w * w  if, f a  s r f  w aft s * v f  vf
ShP % ftrq[ f a r  ^  I  I SPTT 
2 5 0  < F{t?  W T T  fS p ^ FffFT  v t  fPRTPT 

f r f f a  wrt <5tn w r t f  %  f a t *  
s n f  f a *r r  t f t r  ^  * w  «pr 
*rr5TT*rr?r s f r p f t s r r v  v k  ? r * * « r * * r  
i f s n i %  ^ ft « p * r r f ^ > r

V H V x n v h :^  vr^cf Jf ijforro 
^ST *R T  I VST W  « K

^  5fFC0r| i wr*  *rr*lr 
ar*r srr*r « r ^ r  apnhr s r w r r  #  ^  m n t 
ip ?  « p t  f o r r  «rr s fr r  a rcs r *n £ f  f i n m  
*  gra t u t  v t  ^rrct t o — *r$ writ 
a im  ^  ?><ft 1 *?ftTT i r i f  wft w *x > it 

r̂re? v ^ f t  * r r f ^  * f t r  *p nr 
^ r %  f s R R f  5?f *? r  %  f t f t f f  

«rt*ft  w r t g f r o r f w  « % i

v m ^ ^ T O t f t  |  <ft w  
i f  f  ’g® ^ r r  W Tgm  I I t w i h F T  
% * 1$  i f  V%r w r  t  f a  JTNrff W faT
wrt 9 0  t #  fa # * rr  *rft: g ft srcr 

q r *sT$*rr |  ss*rt% aR  io<r?sfcgt 
fTT%- îT 1 ^ ^ m n f t T T  s r n € f v t  *rrfawr 
|  eft x l  im r  «rr <rftr ?ft m m  
t  ’ i f f t ,  3T t f a  ssftftnr m iw K  §  
^ r  ?fft ?ft 9 0  « n : t e  f t^ P r r

% fa?r 3f t 3rc r* * to r  T t t 5 * p t ^ n r  

sR ^V rar | ,  fawfft fa  $*nR 
|  *rr w rtf ^ ir tf lT T  |  s n s w r t f W  1 0  

t t ^ F j  f t  f ^ r r — v r  ^nrr^r- 

?m? |  ? ^nrrararnr #  «rfrvm 
v t  ^ s w s r r r  f > r r  ^ r V r ^ ^ r ^ r r  ^ > rr  

fa  ^[f <TT t5  *PT3ft tW t fWTT^Tt 
s s v t  » f t  ^  %  ^crrfar^ f o r r f a s r  
«fk aft w r t  ![*r t ^ n r r r  * x  r |  f

«T5 m %  T>OTTT VTW8W aRF«%l 
? ^ 5 T q  9 0  T Q &  ^ t r  10 <TBfe V T  
^ t  sn faR n r w r  «nrr |  ^ f  

VRFrr i

W«% wr«rr i f f i m  v t  «rtf 
^  ^ft vaptr spT'ft ^rf^r fa  fa?r
?R» TW^TFR falT SiT^ I I 
?ft 3TfT inK JHRTT | ,  WT3f 73rw if 
’Errf 17  qft q ^ ? ^ R i s r  # « r  qft 

s fc r if  i f

^ ft *PT f W t ,  JfJ^T «fT?TT ^

f a  ^  357T 5ft t ft  # f f  f t  ^  2 P R
y *qffore % ^  ?ft srrir, ??ft ?rr?lr 

$  f a *  t f t  $Sf *r t$
^t^ft fa  w  5s  *  z k  m i

f e r r  1 %  ?frnT ^ t
^ ? m r ^ t i f t  ? r n R t ? f t T « n : ^ ^ r r ^ r r  
fa  s f t ^ t f f i n f a v t ,  ^ft ® t? *pht 
«n?r | ,  faJT % î«r ^ «mr t o  ^n^n 

sfft 3JTPJT y rffiR Tf f ? j n  s n *  

^ ft ^ f i f r * T  « n ^ r r  ^rt ^ r -  
?rri %, fa ™  ?r?t * tf  »pm |  

% f t r i T ? n ? * * r t T  q fts rrit f a ^  
m *T  y * ^ ^ T4 sq y t q^r fe r̂r grr^rr \

s #  «m m  tr^^cT ^  |  fa  aft 
« 7 ^ T f l ’ W fP t  f W t  g w t  W 4 *f®  
f m t ¥  « r r e ^ * f t  ? f t ? ^  % t r  rrV  

far ^ r tT  VTrft =*nf^ fa  
5t*p fa p w ft qnft^r ?ft « r f  I ,  

ITTT *ITT i f  f tc f t  ^  ?ft

jp t ^ r f« m  ift  5 T!% ft I a irt
i f  n ifa y r e  *rr w r i t e  i m f a i t ,  fa ^ ft  
apt » f t  X t f a n x  Sflflr ^ T T  f a
vrf%f<t «flr «n: «pt  «% fa

v ^ f a w t  f t 3 n % « m ? w ft s f t ? T m  
v *  f a r  « f *  1 " I  
^ r r %  f a ^ j w n r ^  * f t  $ ?  %  * P r c  
f a ^ t  arnww «f^t |  ^ f t  v t  
y ^ f T  f t % « r r a i f  < n f h i f i m # t w r %  1
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.,■, t  ** f c t ^ n a r r g  %
w t  W W W  W W W  5 ,  w w  f i r  v
^yir'lw''twJ#^fincff' ww «V 
refrww tt*wr wim wiflfr i «rr**t-| 
ft  wtff *—**wlipfvr m  fc~ 

mwtft % «rw wtw # 
m»)f wto wf-if wqtf if, «p9rvm 
♦fr ir̂ ff * *ft, «rsfoft trr qli 
« n w *  ite?r 1 1 w f W  t
wr$m (f % *w ¥«ftar vt 
«rnr» «rr* % arsrr«r sw t*  sfc-tfle 
to r  sprft wtf errfa r̂ sffrfif «rt 
f a r  \s tt*  *  f tf t  * 1̂  fim  «% »

ST T T  ^ s f t f ^ T  W T %  t — * T S < m r
tft ?fr*rr ift, *Tfa* % ft^r in*
* *  z i$  1

3,*t wntfV ftrr% qro i\wx m
wrzit, ffFfSTT* *r*fh: f?T vr*nrr, zw 
* m  V* a r?  qtnr^
| ,  t j  a r ? ^ f  %*raufrei
w> itm  *ft* %fw^ 250*rr so o v tf?  
?TTf v r  «PT *W*T 1 Sift* WT ?W 

*?T V «F> ^  ?re*PTT T*€V,
*rrff «rtr *«?rpr *r*fY * w f t ,  m  
m  r r * n ^ %  q * T T * f t  %  T r * r f  * * s  
*ft sr f t i \ ,  *<r?r w r c  % fait 
» T « if* r « F f r r  * 7 $  1

$ ssqte vrtTT fi—*r«ft
TT w t  v # i— T w iw tf  f 

«!?> « P » ^ l r ? R  f W T T  fc , * p f a i
$ *  v $ t ,  f w  t t  « n ? t v  s r a n x  
WT m  I ,  * H T T  a r ?  * * f t ? T  ^ 51̂  
m f « r c T  f r ? f t  | ? f t  « r ? ^ r  
wr<ra Tww «n***fV 1
STTTT %#r*T «R?T|
*r?r f  ft? ws m w*re ^  wttt ^  
s r f r M t ,  i w  %  s r ^ T ?  v t  ^ w t W > ,  ? n f i r  
%w *vt % *r<Vw vjs ^>>Jisrw 

1
1775 -LS—11.

PROF. MADHU DAKDAVAM: X r. 
Deputy 9p«^twr, I  am vary happy «iat 
f ro m  all secU ona of the H o u m  th e s e  
l^as been unani|nou« support to this
Bill.

AN HON. MEMBER: Bxc<qpt Mr. 
Balbir Singh.

PROF. MADHU DANDAVATE: No, 
no. All have supported it. My arith- 
matic is not bad.

Let me make ft explicitly clear that 
this is purely an enabling Bill which 
is trying to overcome certain legal 
difficulties that are likely to come up 
in executing the project that is already 
there, and if such projects are there 
elsewhere also, we anticipated the 
same difficulties and that is why this 
enabling Bill is there.

Because the provisions of the Bill 
are very much non-controversial 
many hon. Members utilised this op-
portunity to project their views about 
metro system and the difficulties about 
the underground works in Calcutta. 
They also brought in financial aspects. 
But they are all extraneous to the main 
Bill.

Sir, I may be permitted to narrate 
a very interesting experience of mine. 
In my college days there was a stu-
dent and during the 1942 movement, 
in the college whenever he was asked 
to answer any question, he used to 
bring in the words ‘national revolu-
tion', Mahatma Gandhi and all such 
things. Once the Professor of English 
said: “How is it that in History paper, 
Administration paper and every othei 
paper you bring in the name of na-
tional revolution?” That lady Profes-
sor once asked the student to write 
an essay on cow and that student 
started the essay stating that covt 
gives us milk, but we want revolution, 
and he wrote an essay on revolution. 
That is how we got the ‘revolution’ 
into the picture. I must admit that 
the same thing has happened in thiB
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aebate. A number of hon. Members— 
I do not blame them and in respect 
af the last among them, Mr. Balbir 
Singh, I respect his views and for what 
he has said. He is quite right and I 
am hundred per cent one with him 
that we do not want a repetition of 
such projects in the country. In that 
case, the rural development will suf-
fer. We cannot afford to undertake 
such heavy capital intensive schemes 
at all and therefore, we have time 
to concentrate on a project which 
has already begun. If we limited to 
half way, there will be more loss. And, 
therefore, we must have to expedite 
the implementation of the scheme; 
and whatever difficulties we have en-
visaged, we are trying to put them 
forward through the Bill. We are told 
that the procedure that is there in 
the usual. Land Acquisition Act would 
be quite all right. But it has been 
our experience, and particularly the 
pleasant experience of lawyers, that 
whenever legal proceedings proceed 
under the Land Acquisition Act, it 
takes a lot of time. Unnecessarily the 
work is hampered. That is why we 
are trying to simplify the procedure. 
The aspect which is basically involved 
is not so much of acquisition of land. 
No doubt some aspect of acquisition 
of land is there. But the more im-
portant aspect is the acquisition of 
the user's rights.

10.60 hrs.

I have made this clear in my intro-
ductory remark. Very often there is 
a surface on which certain construct 
tions are already there and we want 
to have an underground tunnel. In 
that case, we feel that those rights 
below the surface of the land, are to 
be utilized. Under the present law, 
whenever somebody owns a piece of 
land, as I said, right from the Hell 
to the Heaven he has the ownership 
of that land. Therefore, we want that 
the user’s r ig h ts  should be available 
to us. And as a re su lt,  we have made 
certain provisions.

■ A  lo t o< talk abotft 'catopa&sation’ 
was there. But paatgr n*y friaads 
have forgotten—and at least those who 
havd a progress! ve bent of mind must 
remember—that in t h e m  Lok SSbha, 
many of us insisted that ther« must 
be an amendment of the Constitution, 
so that the right* of property doe* not 
become an impediment in the path of 
socio-economic transformation of the 
country. And therefore, I was one 
among those* in the 5th Lok Sabha, 
long prior to the Emergency, Who 
supported a bill in which the word 
'compensation' was dropped, and in its 
place the word 'amount’ was introdu-
ced. it was the 28th Amendment. 
We felt that unless the clause of com-
pensation was removed, it wag likely 
to be interpreted in a particular way. 
And if the word 'compensation1 is 
used, the direct meaning of that word 
is the just equivalent of the property 
acquired; and then the question of 
market value will come into the pic-
ture. We cannot afford to give the 
market value every time. For in* 
stance, when some schemes for the 
poor people in the country are to be 
undertaken, we cannot afford to ac-
quire land at market value. And, 
therefore, deliberately the 5th Lok 
Sabha changed the old constitutional 
provisions, and the word 'compensa-
tion* was dropped. I was one among 
those who actively supported it. Now 
by back-door the Janata Party does 
not want to introduce the concept of 
'compensation* at all, because that will 
come in the way of socio-economic re-
form for the poor people. Therefore, 
whatever provisions have been men-
tioned here, will be scrupulously 
gone through.

There has been a reference to the 
Competent Authority, Advisory Board 
and the Arbitrator. We have made it 
explicitly clear what exactly our de-
finition of Competent Authority is; 
and what exactly we mean by Advi-
sory Board, and by Arbitrator. The 
functions of these 8 authorities are 
altogether different. Competent 
Authority will be appointed by Gov-
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mnutmtt. And isnct M has beende- 
*3*#«d in the O M  that the parti-
cular use af apariicular Hud i» tob e  
Made'by the Government, U . made
txfttr to the RkUmtyg few a specific 
purpose, the objection® Bent by people 

be aertitintaed. If there la seme 
dispute about the* amount to be paid, 
the matter can 80 to the Arbitrator. 
As far as the Advisory Board is con-
cerned, it is a body that is supposed 
to : plan and coordinate the activities 
of the Metro Railways. And, there-
fore, though with the best of inten-
tions a number of suggestions have 
been made viz. that the members of 
the local authorities—the Mayor of 
the Corporation and all of them—can 
be associated, those suggestions will 
be extraneous to the manner in which 
we w«nt the Advisory Board to func-
tion. Therefore, we have kept a 
particular composition.

Here, a reference was made that 
we should be able to have the usual 
provisions of the Land Acquisition 
Act. But I must point out that if we 
try to go through the usual proce-
dures, there are likely to be delays. 
For instance, my friend Shri Parule-
kar has raised a very significant 
question.

There is already provision foi 
acquisition and demolition. Clause 
21(1) (a) provides for demolition of 
buildings for the safety of Metro 
Railways. For that compensation is 
paid under clause 22. So, there are 
going to be many possibilities. In 
some cases, work would be going on 
below a particular surface and for 
that we would be using certain rights, 
which are not there with us by law 
now. In some cases, if we feel that 
from the point of view of safety, some 
people have to be moved to alter-
native place for a certain duration 
only and they are to be brought back 
after the work is over I want to 
assure the House that according to 
the Bill, whether rich or poor, who-
ever is shifted temporarily on 
grounds of safety, alternative accom-
modation will be provided by us and

they will not be responsible for hav-
ing that particular arrangement. That 
J am making explicitly clear.

As far «p other fights are concern-
ed, like how much is the amount, it 
is better that we should leave them 
to the arbitrator. Suppose whatever 
has been decided by the competent 
authority is not acceptable, in that 
case, the matter can go to the mrbi- 
trator. We have also fixed the time 
limit. At the initial stage, it is 21 
days and it is over, when it comes to 
the arbitrator. Even under the Arbi-
tration Act the limit is four months. 
In that case, the entire thing can be 
expedited very easily and there will 
be n0 difficulty at all- That is the 
reason why all the formulations have 
been made in a particular manner.

The hon. Member, Shri Poojary, 
who initiated the debate, started with 
the rehabilitation of displaced per-
sons. I have made that point expli-
citly clear. As far as the other parts 
of his speech are concerned, they are 
extraneous to the debate and I will 
not refer to them. For instance, he 
referred to the World Bank, from 
where we are going ts  get money. 
There is no 4uw:tion 0< participation 
from the World Bank, as far as this 
project is concerned. Anyway, that 
is extraneous to this particular ques-
tion.

16.08 hr*.

[Shri  Dh ir en dra nat h  Ba s u  in the 
Chair].

As far as m y friend, Shri Parulekar, 
is concerned, I have already clarified 
that point. I can  give a solemn 
assurance that there is no tendency 
on the part of the legislative bodies 
in the country to intrude into the 
arena, of the court’s authority and 
thereby make an encroachment on 
the court’s authority. He said that 
during the Emergency we have found 
out what are the disastrous conse-
quences. I can assure the hon. Mem-
ber that only you cannot go to the
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lower courts but, u  ftir t t  the In-
herent right of writ it concerned, it 
cannot be taken away at all, and so 
long a b the Janata Party continues to 
be in power, that right will always 
remain inviolable I can give that 
solemn assurance. But, as far as the 
other proceedings are concerned, they 
will unnacessrily delay the proce-
dures. That is the reason why we 
have said that these matters should 
not be made justiciable, as far as 
lower courts are concerned. Other-
wise, there would be more and more 
delay, as far as the execution of the 
project is concerned. I have already 
replied to his other points.

Our friend, Shri Basu, raised a 
number of points. They have noth-
ing to do with the Bill.

AN HON. MEMBER: He is in the
Chair now.

PROF. MADHU DANDAVATE: I 
am sorry. I did not notice that you 
are in the Chair. After all, I am a 
Professor and a professor is absent* 
minded. So, I forgot you are in the 
Chair. Sir, when you are in the 
Chair, I cannot say that you made 
irrelevant references. So, I must try 
to find relevance even in your irrele-
vant references. While sitting in that 
Chair, you would not be irrelevant, 
but while sitting on the other side, 
you may make certain remarks with 
the best intention of finding out what 
are the fact8 and figures.

Sir, you wanted to know what is 
the extent of this particular scheme. 
It is 18.3 k.m. You also wanted to 
know how much of it is private pro-
perty. I am happy to say that it is 
only 3 k.m. which is private property. 
As far as the rest of the property is 
concerned, you need not be worried 
at all that a lot of complications 
would be created.

I can assure the House that this 
particular scheme will be expedited.

The vasioqs provisions ftk
xtady plaotf before you, wtthou* 
hiding anything. Whenever have 
referred to any particular futhorifcr, 
competent authority, Board or arbitra-
tor, we have spedjfeapsr defined what 
exactly is meant tor that, what ex#ct- 
ly is the scope of the jurisdiction etc. 
Everything has been mentioned.

finwFT *  w?mrT *pt t  £ i

PROF. MADHU DANDAVATE: 
Therefore, as I told you. as far as 
courts are concerned, the jurisdiction 
is not completely ruled out. The only 
thing is that we do not want all these 
matters to go to the lower courts and 
thereby create obstacles in the path 
of execution. That is the reason why 
we have brought provisions to that 
effect.

I thought that this Bill would be 
disposed of within half an hour or 
one hour. That was my confidence, 
but I found that because Members 
wanted to express their grievances on 
this issue, they went off the track. 
Anyway, I am very happy that that 
also helped me.

SHRI SAUGATA ROY; On a 
point of order, is there any rule 
that when we are speaking on a Bill, 
we should not speak on the general 
principles of the Bill and we have to 
stick only to the provisions of the 
Bill?

PROF. MADHU DANDAVATE:
I do not want to hurt the hon. Mem-
ber. but let me say that the financial 
outlays of the Metro scheme are not 
at all connected with this enabling 
Bill which is purely of a legal nature. 
If I were in your place, in order to 
focus the attention of the country on 
the scheme. I would have done the 
same thing, but because I  am a Min* 
ister, I cannot do it, but I can point 
out to you that it is extraneous to 
the actual content of the Bill.



I am very happy that unanimously 
«U the sections of the House havte 
supported the BUI. some amend-
ments *re there. Those who wanted
the Bill to be circulated to elicit pub-
lic opinion have withdrawn their 
amendments by withdrawing them-
selves from the House. Therefore, 
those amendments have not come up. 
As far as the other amendments are 
concerned, I respect their spirit. I 
can assure Dr. Ramji Singh and others 
that some of the points that they 
have made regarding the conduct of 
the Metro Railways, once they are 
constructed, can be part of another 
Bill to be brought before the House. 
As far as this Bill is concerned, it is 
mainly concerned with acquisition 
proceedings and, therefore, let it re-
main restricted to that. Therefore, I 
would humbly request all the Mem-
bers of the House who have tabled 
amendments to withdrawn them, as 
they are not of a basic nature, and 
allow the Bill to be passed 
unanimously.

MR. CHAIRMAN: The question is:
“That the Bill to provide for the 

construction of works relating to 
metro railways in the metropolitan 
cities and for matters connected 
therewith, be taken into considera-
tion."

The motion was adopted.

MR. CHAIRMAN: Clause 2. Shri
Anint Dave.

SHRI ANANT DAVE (Kutch): 
Not moving.,

MR. CHAIRMAN: The question is: 
“That Cluase 2 stand part of the 

B ill”
Tfee motion was adopted.

Clause 2 was aided to the Bfll. 
MR. CHAERMAN: The question is: 

“That Clause 8 .stand.part of the
m * .  j. /  V , ,

- ■?.,* Tke motion-rtoas adept*#., ... 
Clause 3 teas added to the Bill.

MR. CHAIRMAN: Clause 4, Shri 
8au«*fa Roy.

SHRT SAtJGATA ROY: Not
moving.

MR. CHAIRMAN: The question is:

'That Clauses 4 to 6 stand part 
of the Bill."

The motion was adopted. 

Clauses 4 to 6 were added to the Bill.

MR. CHAIRMAN: The question is:

“That clause 7 stand part of the
Bill.”

The motion was adopted.

Clause 7 was added to the Bill. 

Clauses 8 to 38 were added to the Bill.

MR. CHAIRMAN: Now clause. 39 
Mr. Parulekar, are you moving your 
amendment?

SHRI BAPU8AHBB PARULEKAR 
(Ratnagiri); Sir, though I am not 
moving my amendnbient, I want to 
make the position very clear. Now, 
you have mentioned In this clause that 
no suit or application for injunction 
shall lie in any court against the Cent-
ral Government or the metro railway 
administration or any officer in res-
pect of aoy work done by it. Suppose, 
tomorrow, somebody comes and starts 
digging in my land, I shall be de-
barred from going to the court under 
the provisions of this Act. Therefore, 
r  request you to kindly consider this 
amendment. It will make the posi-
tion very clear if you add these words 
■which I have mentioned in my 
amendment.

PROF.- MADHU DANDAVATE: 
Let me clarify this that it is only in 
pursuance of this Act.



ME. CHAIRMAN: The question it:

“That clause 39 stand part of the 
Bill."

The motion too* adopted.
Clause 39 teas added to the Bill.

Clauses 40 to 45 to ere added to the 
Bill

MR. CHAIRMAN: Now, I take up
the Schedule, the Clause 1. the Enact, 
jng Formula and the Title together.

SHRI SAUGATA ROY: I have an 
amendment to Clause 1. I o n ly  w a n t-
ed to change the name of the Bill from 
"Metro” to “Bhugarbha’. When I 
suggested that, the Minister said that 
there is • danger of miscarriage. I 
think, an Indian name would be more 
suited to Indian conditions.

PROF. MADHU DANDAVATE:
I said it in a lighter mood. The fact 
is that this Bill concerns the project 
which will be principally under-
ground but a part of the project, in 
some cases, can also be overground. 
We cannot call it partly “Bhugarbha” 
and partly overground. Therefore, 
it is better let it remain as it to.

MR. CHAIRMAN; The question is:

“That the Schedule, Clause 1, the 
Enacting Formula and the Title 
stand part of the Bill.M

The motion teas adopted.

The Schedule, Clause 1, the Enacting 
Formula and the Title were added 

the BUI

PROF. MADHU DANDAVATE: I 
move:

“That the Bill be passed.”
MR. CHAIRMAN; The question to: 

“That the Bill be passed.”
The motion was adopted.

IMS fen.

INDIAN EXPLOSIVES (AMEND-
MENT) BILL

MR. CHAIRMAN: The House will
now take up the consideration of the 
Indian Explosives (Amendment) Bill. 
Shri George Fernandes.

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): Mr. 
Chairman, Sir. 1 move:

“That the Bill further to amend 
thelndian Explosive Act, 1884, 
be taken into consideration.”

This is an amending Bill which is 
of a technical nature. The amend-
ments that are sought to be moved 
to the Indian Explosives Act of 1884 
are based on the recommendations of 
a committee that was appointed in 
September, 1968 to study the working 
of the Indian Explosives Act and the 
rules framed under it. The com*' 
mittee was expected to submit its 
report in three months’ time. It was 
a departmental committee, multi-dis-
ciplinary, and was expected to sub-
mit its report in three months. It 
toofc a year and three months to 
finally submit its report. Therefore, 
the Government took about a year 
and four months to go through the 
report and come to certain conclu-
sions. Then, an officer was appoint-
ed to draft the Bill. But this appoint-
ment took place four years and two 
months after the Government had 
considered the recommendations of 
the Committee. The officer himself 
took two years and three months to 
draft the Bill which i» of •  technical 
nature and is based on the recww* 
mendations of a committee which 
had been accepted by the Govern-
ment. All this has taken about ten 
yews. B ^ e e n  Septertta*; 
towards the end of 1W*
Bill was fot ready to a m « ^ th e A*t 
in the light of the recommendations
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made by a committee which, o f 
course, >a& called for *n emend- 
ment on the basis of its recommen-
dations. Since last October, we began 
to process the Bill and we have now 
this amending Bill which is before the 
House.

The Indian Explosives Act of 1884 
itself is a piece of legislation which 
is primarily of a regulatory nature 
and, as its Title states, it is meant 
to regulate manufacture, possession, 
use, sale, transport and importation 
of explosives. This amendment has 
now become necessary because there 
has been a change in the explosive 
industry. In other words, when the 
Act was first passed in 1884, India

* was hardly manufacturing any explo-
sives.

We were importing explosives from 
Britain and the Act at that time 
therefore was primarily concerned 
with the import and the storage of 
explosives. Sir, since then, there has 
been a radical change and in 1866. 
when this Committee was appointed 
the situation was that we were not 
only producing explosives but we were 
even exporting certain categories of 
explosives. But the Act did not pro-
vide for export of explosives. Then 

}  in regard to testing, in regard to 
various types of explosives that we 
have now begun to manufacture, the 
Act did not contain the provisions for 
it when it was enacted to 1884. The 
entire industry was at a certain stage 
of development. Since then there have 
been technical development* within 
the industry which have widened the 
total scope of the variety of explo-
sives that are now manufactured. It 
is against that background that these 
amendments have been moved on 
the basis of the recommendations of 
the Committee and they are primarily 

? concerned with the regulating, manu-
facturing, possession, cale, transport, 
import and export as also quality 
control, licensing of the manuflwtur- 
ers, licensing of those wfio ir# con-
cerned w itt the atorave, etc.

Some of tfte difficulties which this 
industry has been facing in the con-
text of licensing also have been taken 
note and of these difficulties are 
sought to be removed through ' this 
amending Bill. The very fact that 
there is no amendment moved except 
one by one hon. Member that the 
Bill be circulated for the purpose of 
eliciting opinion thereon, the very 
fact that there are no other amend-
ments moved is indicative of the fact 
that it is not a controversial Bill; it 
is primarily of a technical nature and 
I would therefore commend it for 
adoption by the House.

MR. CHAIRMAN: Mr! Ram Kishan 
who has given notice of his amend-
ment is not present.

Motion moved:

“That the Bill further to amend 
the Indian Explosives Act, 1884, be 
taken into consideration.”

Shri Ajitsinh Dabhi.

SHRI AJITSINH DABHI (Anand): 
Mr. Chairman, Sir, the Indian Explo-
sives Act of 1884 was intended to ban, 
to restrict or to control the use of 
explosives in this country. The Act. 
I think, was amended aomet time in 
1975 also. From 1974 onwards, some 
political parties and their leaders who 
now form the constitutions of Janata 
Party were spreading violence in the 
country and were openly advocating 
the use of explosives to over-throw 
the Government established by law. 
Mr. Chairman, you are aware that in 
those day* several persons who are 
now in authority in the Janata Party, 
and the Janata Government were 
busy in collecting explosives like dy-
namites and others. They were using 
these dynamites to damage or sabot* 
age the bridges on roads andrailwaya, 
and they had been successful in sub-
verting the means of communication 
in the whol« of the country, thereby 
paralysing the administration o< the 
government in this country.
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SHRI GEORGE FERNANDES; 
When v u  that?

SHRI AJITSINH DABHI: That was 
in 1974. This trend had been going 
on from 1973 onwards. One of the Mi-
nisters of the Cabinet of the present 
Central Government has been report-
ed to have boasted of having himself 
sabotaged some 52 bridges on the rail- 
vays during the Emergency. It was 
!or this reason that the then Govern- 
nent, the Congress Government, was 
hinking of bringing an amendment— 

to cope up with the use of explosives 
to achieve political goals.

The hon. Minister in charge of this 
Bill regarding explosives had himself 
been prosecuted for collecting and 
using explosives for sabotaging vari-
ous means of communication in this 
country. It was alleged by the prose-
cution that the aim was to paralyse 
the administration of the government 
and to overthrow the government es-
tablished by law. It is in this country 
that political leaders having no faith 
in the ballot box and who openly ad-
vocated use of explosives and vio-
lence to change the existing govern-
ment, are allowed to describe them-
selves to be the followers of Mahatma 
Gandhi, the apostle of non-violence.
It is only in this country that a po-
litical party goes on declaring that 
they will not promote defections and 
yet at the same time fills its rank and 
file with defectors.

The hon. Minister in charge of this 
Bill, Shri George Fernandes, has 
m an y qualities in himself: he is an
honest man, he to a steadfast man, he 
is known for his self-righteousness. 
But, I  think, he has no moral right 
to introduce and move this Bill re-
garding explosives. I think, the House 
will agree with me in this. We have 
often seen this hon. Minister refer-
ring to and pwyfustfly ^vtetlng from, 
the bobks of Mahatma Gandhi. He 
can have no moral rfght to introduce 
afid gA tWi BUI tMftMtt. E ^ h  a*tw
the hon. Mffttfttt in <!h»g« of ’

BUI had taken ooath before the Sa- 
madhi of Mahatma Gandhi, the apo»- 
tle of non-violence, In March 1977 
and in spite of his being a responsi-
ble member of the Cabinet of the 
Janata Government, he had stated in 
Mangalore last year that, ‘even today', 
he will not hesitate to resort to 
violence to overthrow an authoritarian 
government.

This country knows only one me-
thod of democracy, and that is the 
ballot-box. Therefore, I submit that 
the Hon. Minister has no moral right 
to introduce and pilot this Bill. I 
use these words ‘moral right’ deli-
berately because several Members of 
the Janata Party sitting on the Trea-
sury Benches state ad nauseam, here 
in the House and outside the House, 
that the Congress Party has no moral 
right to do a particular thing or say 
a particular thing, that Indira Gandhi 
has no moral right to say a particu-
lar thing or has no moral right to do 
a particular thing. Therefore, I say 
that the Hon. Minister has no moral 
right to pilot this Bill and I would 
request, if my voice goes to the 
Hon. Prime Minister, that he may 
give the charge of piloting this Bill 
to some other Minister—probably the 
Minister or state or some Deputy Mi-
nister.

The Bill speaks of licences to be 
taken by persons using explosives. I 
was seriously thinking of making a 
suggestion that some provision should 
be made in this Act to the effect that 
persons like the Hon. Minister Mr. 
George Fernandes, Shri G. ft. Reddi 
and his other associates, the so-called 
apostles of democracy, should be dec-
lared to have permanent licences to 
use explosives.

If you look ta the dtaflnitlon of ‘ex-
plosive* as It stood in the Act un-
attended. the original definition con-
tained th* word ‘dynamite’ Bnt now, 
i f  you took to the which
ir ta tn fb ro u g h t forfcrded 
Minister Mt. O«or«tf VattaMm,
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w ill Aad that la th e  definition of ‘f» - 
piaaive*'the word *4grnanM*e’ &•# *>®*n 
dropped. No parti«ilar reason is given 
lor droping this word ‘dynamite’ 
from tbc definition ot the word ‘ex-
plosive*. It may be that, because of 
his much obsessed association with 
dynamite or because he had been in-
volved in a case which is known as 
the 'Baroda Dynamite Case’ the Hon. 
Minister has an anathema for this 
word ‘dynamite’. Of course, the Gov-
ernment and the Hon. Minister owe 
it to this House t0 explain why this 
particular word ‘dynamite’ has been 
deleted from the definition of the 
word 'explosive*.

The former Home Minister Mr. 
Charan Singh had prepared a power-
ful explosive. The name of this ex-
plosive is ‘corruption allegations 
against the Prime Minister of this 
country’. The ex-Home Minister has 
throw n... (Interruptions).

SHRI GEORGS FERNANDES: Sir, 
the Hon. Member is within his rights 
to attack me, but I totally object to 
his bringing in the Prime Minister, 
or anything that anybody has said 
about the Prime Minister, during this 
discussion on the Bill on explosives.
(Interruptions). I must go on record 
as having registered my emphatic 
protest. (Interruptions).

SHRI AJTTSINH DAB HI: An ex-
plosive has been thrown by the for-
mer Minister on the Janata Party 
and the Janata Government___

SHRI GEORGE FERNANDES: 1
would request that the Hon. Member 
may be asked to speak on the BiH 
and not on the Prime Minister.

MR. CHAIRMAN: You are re-
quested net to say things which are 
not relevant to the Bill. Why should 
yoii say all this?

M l j t o r f a p t  ( ) :
iw - . f t  fn m * .

M S. CHAIRM AN: I  have requested
him not to say irrelevant things.

SHRI AJITSINH DABHI: I was 
saying that this most powerful ex-
plosive has been thrown by the ex- 
Home Minister on the Janata Govern-
ment and it has exploded so devastat- 
ingly that its rumblings have reached 
every nook and corner of this coun-
try and these rumblings in the air will 
not die down until the exit of the 
Prime Minister, unless this Govern-
ment. ..

MR. CHAIRMAN: How is this re-
levant? How are you concerned with 
the Prime Minister here?

SHRI GEORGE FERNANDES: 
Where is the Prime Minister comming 
here? (Interruptions) .

SHRI AJITSINH DABHI: . . . .  un-
less the Government, unless the Mem-
bers of this Government who pro-
claim themselves to be the follows 
of Gandhiji. ..

MR. CHAIRMAN: How is that 
concerned with this Bill?

SHRI AJITSINH DABHI: .. are a 
hopicritical bunch of politicians. I 
submit that this particular Bill has 
been brought forward in a very op-
portune time when this particular 
powerful explosive has exploded the 
Janata Government. With these words 
I support the Bill—  (Interruptions).

MR. CHAIRMAN: Very irrelevant. 
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% * J f  T? **7 4i I rrfto? *** V&
wrr ^ * r  ^  wprwr*«rr i

«rar «rr v  f?r £ *ft s*wr

WJft̂ FT *rwr «Tf fa  ^«TTT
f *  *  fV*iits*

«rf<4f̂ r 5r??T x$t |  i 3rr

fketfte* *r$f *H> m m  4f, * 
m  fifCTSte* w f t 5i'.n w r  I  «

% (  «pt flftftoT ftn7
w r m *  I  i

it*  m rtfta *%* ***** * ™  *P3
* ?  **f ?t**t  taft f  i
*'*<r *f *r% #  w .-w w r n (f |  i 
gr<r «pt f*rj v t  jjw  *  w a r  ft«rr 

fa  ***> w,\? f*ir4v $_ i ?wr* 
w t*r art

wt JTf fiwr h f*  |, «fk ffiwr 

nvrnir$Y t t  ’rm  
fmr «rk v fr  fa  i r w r r o  *> 
i^r fw rtffv  v sr t |  i *Ttf*rror*ff 
%w % fsrt «f*VT «Y xt° %• *>« 

ar>«P3 fjfT |  3w r  *  *rm% 

m T W  ’'TTfflT g i T tfft ^  

t . r -
“Tfcose who have questioned the 

properiety appear to be concern 
over the rule of law and Indepen-
dence of th« judiciary. Tbo»e of us 
who suffered precisely becau»a of 
our concern w ar the disappearance 
of all right* o l the people thtek tt 
comical that the criticism of the

Government in withdwiring the' 
case came from the people who. if 
they did not directly collaborate 
with the dictatorship, were silent 
spectators to the most flagrant 
abuse of power**.

Wff WK f*TT̂ r̂aff TTTT w  
f  ir’K* S fa frfw ’F'R t  <f̂ rr??n 
5  fiF w * > q |w p r  ^ ri9^ i% . 
Tfr «rr :

“My conscience and sensibility 
could not tolerate the rape of our 
people and our country. And 1 be-
lieved as I believe now, that my fu-
ture, my comfort, and my health— 
even my life—were not worth any-
thing, if what had been done to the 
country and our people were not 
righted, and the woman who had 
established herself as the queen 
with greater powers than any de-
spot in history was not removed. To 
this task I addressed myself and if 
the dictator arid her minions wish 
to punish me. or even take my life, 
I am prepared, and will consider 
my privilege to suffer for what I 
am convinced as the fight for the 
liberty of our people.'’

*rV< x tifi i  
*y w  v t  |  i *rWfr aft *
«rr fa  fjrar tftr wffffr *  m w  
■jsrre ft ?ft$ wflptrr vt *pj*rr 

**  ffciT *frr m m xT  % 
$f Yrnr vr*rr ft*iT fff *  fpn  

vt f̂*vr i m  % t o  * f  :
« violence is better than cow-

ardice”.
If switch f  fv  firwmra w m w t 
^  w w w t i t ^  vi ^ftr ft^r 
^t Tfr wt  ^  wt ifk fitff Tf ift

VT * t
vrvrm i nftftnj

q f  i t  m  f i w  i  %



m

. . . .

1 96« * ro r w t t  % H<»%® tr*r wfV 
«r**W!T Jr sfafcr **nf <tft fora* 
f V ^ ^ f r  % ?sFi«r Sf.. firrn : fa*n, <rr i 
^ r  % intfV ftffirfVtf <ft ^  k f. \ 
f«r fwsifatfr «Pt *stfwtaiT faehw 

^ r f w r  fir ^  *r»w ejjt'T if  
rmi *m  % i f a  ?nft ^
l£§HesftfW 1884 ’ VT VlftBPT
f w  arTT̂ T |  I

*«% 3$WT I  I q |« r
$ fa  ftres ter  frt qrftqWr v t 

«m jf*nr *rtr t*rfa «F  ^ r  % s s if *f 
g-<iff«r?T fa*u wrq; i f m r o *  % 
sw r <r*T vTT «rr
W  fw*f sWfiFW fiTiTr
*r ?t  *nrr «rr:

“When I introduced this Bill last 
year, I explained that it was based 
on the English Explosives Act, 1875 
but much shorter and simpler in its 
details.’*

18 7 s ^  siT?r $ i *rry f f
Hff f> TO<fV t  i fiw-

% wf*wr 5T %<rar v t v s  fc 
Wfar erH ft-faR R ^,
*w n e^  m f* infa w  *Nr % i 
^t«pt *r?nT*r v% t  f a  ««re tr̂ r 
fTOft** *T fa îT ar.q <ft 
fw tftevf % <wr»Tfr 
infaw  f t*  % Vi smpft i *rnr 
Wf f a  i<tm  «rtr firfiT *tftr- 
w r t  t  i i f f  f s  o t t*  % 
fires ter t  wr m * m v  |  i a**
m  % faflSteV *|t<TTC[ ITT̂  t  I
«ra m  v t  «  *ff ftwr 
Wnŷ T OT flWF lW ftKSftzVf & '|WHI
u n w r $ * t  i f tw  Upr? i*t ww

f*?T* *OTfar faff % f | t  ,J; _ W  
f f̂fT *?r *ft ?r«fr fatftor <rraT ®nr 
to? tt $ | yg  fw fld y  ftrt- 
m  *tsw*t ^<*r iqpr ’" f t :

$*nr ^ |w  irftrfaw  % w fhr 
«ft «rt w f  ir'rfTBR^r
»rr « r f i r f ^ r  f $ m * v r  « f t r  s i % -
^ » r  «rtr w p r m  snftppr^ % 
< h i^  %fins® wfWI v r  w n m  t o t  
t  i w z  i f a  t
T?r % if Iff 9RVR Vt
ft*IT fa  fa^T ?fT̂  % VfTVT |» r
f5w«rr 
fr^ I

fr»r»Tf?r m i **ttt ^
#  ^  ^ w t  |  ^  serp-

tw rfrv  i n m  v r ^ f a w
& ^ r  f*w?nr t o  t t  & i 

$*rf*,'qr ^  9<nr?T £ fa  spw m?
^  ^ r - finr *rr *pr«fa ^ r r  ^  
^>^rrf*T9r Tnpftfw  m>r

^  V tfw  W»T̂ 5  fVffVT WSTQT 
P̂T?IT T O R  #  fafT ̂  fP|T ^

i r w * n ^ v h r  t t  iff
« fw  f  . i f  *m
x m t  % m  ^  ifr «TTfT ifr,
wfa*r w ro r  ^  fT?r t o t  fa?rft 
ggrcram  t  Jjfw rT  |a i f  *rnrfrW >

^  ( m ? r ) :  ^nrrqrfff ^  
f ^ r  ftw  «rr w f  w  ^  |  $*n* f t r ta  
<nr if #1  f«? r̂«r> * !«■ ftw  wft 
%i\x r t  ,̂ % qFt v tf tw  ^V, %^r»r >  
^ ifr v rv n - ^nyrr fa  ftw  
v$n,# v . vr^TRfTtSv f  w r im% ^  
»t?t «tf . ^  fftfwr |  ? K<pf ( \ 

*rW“ 9T, wt m prr- 
ftw  w r  I , f r t  fa*rr
wt f a * « p f  t « irw  i(v
—.«. . A, _.. -. _._■< WWT ̂  rW B*f ^TIWMWHvWr(py
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% 6 f t  ff^RT % w r c  f i f  an?r
* r f f q  i f t r  w b ftr  arrcr ?r#f v r r f t  ^ r r %  i
* viprr wrfwr f  wft *ft It fa *h fim 

* f t  m  * r  *r r r *f w t n r *  w w z f t v w *  
*tff $*r% fanr Jf ^ r-frt w rrfrfrt *rtfor*r 
* t  ( 1 f f a *  f o ^ Wtfa aar $qg 1884
i f  <f fr* f % w  *f <rm fw  «rr i f t r  srcr 
w r  * r*S ffrr ffhc 4 ^ r * r r  w r  ftrftr£g 
t fa  «rr i ^fV *r w w itft % arr*
f f lf ip  f* r r t i f  sr«r% % un r * [*  k  
t f t r  3 w m ffin g v tt fa r
T T *rr* firs is fc m r tf t fw are f t fw fr  
srtfflrftro wrr T̂T «rr TFrir tfr fl's r t^  
wr> ^ t ? t  «ft *frr fa w *  i f  »ft f  W t 3NF- 
T?r «fr i f  *reft art ?r *Ff»rr wr^crr j  ft? 
? ?rJf * t$  w  |  fa  srar *ft $ w -
«3ftfa* TT 3ft Sftl’W ? |  * f  TSfrgfrf  |  
wnt 3r*r$ if  if  sr*rf?r % im ff
if t l r  Tfrff if *rwf ar<n% % *f 
fsw r s ^ ta s r faprr *rerr f  eft lamarrar
i f  apnSTTJTT ''T’TT %m $ * f t  % f*W t STRT
T f d T  f  i i m  ir r r  $ fh r w r  v t

*Tf^ $ «ft * f  *ft 
*s?rr ̂ rrf̂ cr fa  war v?r *rf tffcw  # « r  
i f  tft snw r * £ f  | ,  arfar s rrfts  f a x  
i f  T Jc f WJPST «Hcf[ f u f t F J f f T f T T  T t  
qfSfercr # f ? r  i f  trt f w v t  snrtf % f o r  
w tt t s tr t  ?r<mrr * r f &  m f a  
%  $ r*r i f  *rr jfttftrar #3r<f % ftrq  s r m tft  
f t  t f t *  ^  * r * r  i f  q f  frfa s r f t  w  i 
arff wrr* f w t  vm *  4 *  finrrf* fiwrr 
t  ^ f t  *F fr  |  f*r  w rk v h r  #  t f s f t o  
^ R F5 ft% e r i f  m  * m t  1 1  *f  *f«ft ^ t  
% wgpTT ^rrf?rr j  f«P ? n r t  w*tf ^ t  |  
?pnf i f t  ttowcsftfiw ft«rr t  i
grt ^ f trv r t f a ^  v r #  «rr «rrr% 
art uTTfFr ^rrf#ff w  M  & «Tf |  
% % r  l r  ^ft * * n t  « w ft
.1, vjt?r wnft % f?r^ irn m

n l f . l i  f r  t r v  ^Wwlt % f a
*ri <ft¥f 7T| wfft % if»% Tt ifh:

w  f#*rm 0?rr | , i^rfirtr- 
arnft ftfff (  «rtr ^  * f  *^r # t f t  
arr^tf i ^ f t ? vjt?r«ft<v^term 
sh r ^  ^ i \ ^  5nn> «ft ircft HfW*r 
v t  WTPT VlTWTVm t  I

f  ?r wt lf« P T  6 if  n w v f t f w  % 
f»qfti  xf\x t jfff-n i % arr̂ : if w t  fw *rr 
»nrr (,
f t m  w'l g f a r  ^%¥r aim »rf 
f»r *ff pr/»r?T t o  |  i

Sam* 6 if  3ft i | f  ( , trs ^  
«fTfr f!Vf 5HTCTT ( —

Where the licenBtng authority re-
fuses to grant a licence to any per-
son it shall record in writing the rea-
sons for such refusal and furnish to 
that person on demand a brief state-
ment of the same unless in any case 
the licensing authority is of opinion 
that it will not be in the public in-
terest to furnish such statement.

ffT*«ft%*r*r i #  «fm f m  *:rm n  
far* ftsfsr w?i *3.*f v  fxqujsr fsrr 
|  ¥̂TWT ?j?if? ^ rf f itm fv
«if wft?r *T?r% i tTf, ?ft q f
V &  f r t f  (  i

f? rr $f?ra 6 TT 'jft VftZ*
8 ( ,  ? ? i i f t ~ -

The Central Government may, by 
order in the Official Gazette, suspend 
or revoke, or direct any licensing au-
thority to suspend or revoke, all or 
any licences granted under this Act 
throughout India or any part thereof.

tTfaftv ( , arWflfflrqT
w?t tffw rx  ?ft f>rr wrff$t, wf^nr 
ftwwr ¥ tr t^ r fWr' ( ; frafr^r 

% "'littjt ww4r^TtT fh' gi Ai■- '■' .m ■■ jwr _.i.•. tWLSl1- TIil-f n t  wrt|pr, «mrr t *w w t  v t f v  w
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f #  m tfc r  fo to r ftwrr w  **r fe 
<fA t  ftmr wr t  i

w i t  M w * r  13  % » W  t  
* t  *wr isft $, w$ *g?r **rar*tft 
t  ftt 5 s*rr? <rcr sjfffcrr «to: 3 

im r i fN jft^tetr& *g*tT
fa  *rf ?nrr ^r^ft »rr*T w f t  

^ % i

t #  iw  firer v r afr *fm 
«ftr «far#*ew f, wf f i  « r ^  
f  i #  w*nrtn j  fV vRntflftnr ^  
^'f«8wfMr v t %/h m r f x  v t  v f t e  
fw r̂r *nrr fc i #  *sft *r$wr «pt 
wjg ^ * jw ir  j[ fc  *? *$?r m  
*r*pr | ,  ftnwr mx\ as*
WTW V^TT I

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram): Mr. Chair-
man, Sir, I rise t0 support the Bill 
which the hon. Minister has presen-
ted to the House.

At the outset I would like to con-
fess that my knowledge of explo-
sives is no comparison the knowledge 
which the Hon. Minister has got 
about explosives. But nevertheless I 
would like to say a few things so far 
as this Bill is concerned.

Sir, this Bill was introduced in 
1884, that is, almost 100 years back. 
The policy of the Britishers was dif-
ferent with respect to explosives in 
this country. I would have been 
happier if the hon. Minister had 
come forward with a more compre-
hensive Bill instead of amending the 
existing Bill.

Since nitroglycerine wa8 invented 
by Nobel over 100 years ago, lot of 
developments have taken place in the 
field of explosives. Much industrial 
progress has taken place. It is in-
evitable that the manufacture of ex-
plosive* should also be increased in 
proportion to our requirements.

i*4§ 1VK.

Mr. Chairman, Sir, so far vaky few  
factories were manufacturing expto* 
*ive»—Detonators Iritffa £Ad., H*dtva~ 
bad and the Indian Explosives 
which ig coming up and of eourie,. 
I.C.I. (Indian Chemical Industrial) 
whiph was made into the Indian Ex— 
plsoives Ltd., is there. I do not 
understand how such a vital industry 
could be controlled by the multi-na-
tionals. The Minister ig aware of the 
fact. There was a strike very recent-
ly in the Gomia factory. Even th r  
coalmines had to be closed for seve-
ral days. This is a very vital indus-
try. The explosives are now going 
to be made use of for building up 
roads, for digging up wells and for 
several other purposes.

I appeal to the hon. minister to  
consider the urgency of it. Industries 
like this should not be allowed to be 
controlled by foreign interests. Apart 
from that, the companies which are 
manufacturing detonators are only 
the Indian Detonators at Hyderabad 
and the IE.L. These should be ex-
panded. The requirement of the ex-
plosives has become more and more 
in our country.

17.08 hrs.

(S h r i m a t x  P a r v a t h x  K r i s h n a n  in the 
Chair).

Another point that I would like to 
stress is this. So far as workers 
working in the explosives factories 
are concerned, they come under the 
Factories Act. I do not think the Fac. 
tories Act is enough to safegurag {he* 
interests of the workers working inr 
these explosive factories where the 
conditions are more dangerous and 
the workers are exposed to a lot of 
other physical hazards. Therefore, I 
feel that while bringing in this amen-
ding Bill, he should have brought for-
ward certain clauses in the Bill to  
safeguard the interests of the work-
ers working in the explosives facto-
ries. That has not been done. I  
would, therefore, appeal to the hon.
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Minister to see that this ia dime with-
out any further delay. This is very 
important matter which has to be 
consider ad. With these few words, I 
welcome this Bill and I conclude my 
speech.

MR. CHAIRMAN: Shri R. L. P.
Verma. Be brief like the other col-
league

<tft flw w i STWf V lf
#>rot»r ir tr  

rw  fasr ¥T %
f*rcr jffr i  i t  *
^rf3r i- t i t  w i f t w  m) q$f
t ,  f t f f a  *r$ w tk  vnr % | i

1 0 6  z t x  «rr
«rrar #  qfcfoif W f £*?
*tr % wf«r «rfr*fa fa*r tot

-t I tf TO ^
f*wtorr %**r ^^rr^frvi^fsprf «ff i 
vff+'f war fvf'STzr w ilt ^ntft *f>$

| *rk  *rw t fw frr m i  
■w* 7*rr<ffv> 5P05 i

fir ? firf'rite* % f*M fa  , w w ,  
ff«>, w k m n f t r  wrfsfc
arrt ?f i t *  sft «rfcm  Jffa^iTjpTsn 
w r m  «rr i ?  w ffiw tar 
^  art «rfwr, qfw w r *rtr s t t w r  
fa *  t * f , #  ^  11

Srfa* s*<r?*f S t  *$*s*r*rr$<rr 
j  %  nrf-sr cranr--?rrffroir % srrcfltorcV 

sr*r> *p> w w  srorO
¥ t  cR^ Tsft | ,  fsra % wr«r

*r>c sr«n> wr? , arfrr \ *  *ft 
ftar $, wnflr mtfr tins if <rw 

| i # ^?r *r wrerr g, ¥ f f  
v«rfr *t4?r $ » w*
^  ^ f f  faeqftev s t a r  
«r.T[Rr * f  qrarV farcRr ** r  w*r 
?r? $t*Tr?rr % \ wrx w ta# v t  w rit 
W * m  w  ic't arr*t, r i t r a r r o n r

*rarr,fc i «r$f $ k  %
W fln v ^  v v r r  irtfipt
>srgt fvfsstppl ^  sr*ft*T jjtw T. t f t

wrff? » . .

w ^ w f f n r  f v r  
«p> f « tfr ^rcfr |  ^  v t

^  ftr5T<rr fe ir 
fa  arj?r & ■ *&  awf>isrr?r>tv>T
$3rftf *r3rfT t^ n :  ^  t  i
wj?r € f  v fe ’Tr^Tf f t  sTRtr % i 
f t  5ft *TPR>SF « r h  fa?T# ^

% f m t e v  w rtw fm ft «

st^ > t  f n *  t  i « r r ^  ^
«rm  «rr?r »r^ |  *r «r>
^ i T f  f H  H T f  ’SPT f a r o t e  f t  3TT?TT
I  i «r<ft q fT f^ r%  % «tY ^fr v f e v r O - 
f  ^!T V t  ^ V T T  w rffq  3fT *T¥»
arn? g s r v t i r ^  f w f t  =*rf?<j *
fa  m i m y  |  tfT
*T f ftcTT $  T?cn f?T ?TTf #

* t  fiw f 3rr?rr i

i* q ^ r  rffa ir f  r?r «p > warr xfrr 
<rrsr f f t ^ r a p r  ^ r f c r  «rr, ^ j p t  
9 f t  «p t , w fsw  h  wfarv ^ r r  ^ rffir  

f ^  v r f « r t f w  « rr^ ^ 5 ? T « !T r 
? r r f a ^ v t  arfr^«pfy^arr 

f*m I

f «  r̂ t  *r? «fr ^ r r  wr^rr
f a  1966 t  art * P ^ a r i f r « f t ..........
( « m i *  ) __

$ f a « t a * $ r * ^ r r * r r f a T  * f k w « r  
m *  iftsT^r . . ( w r e n * ) -  •

MR. CHAIRMAN: This does not 
come within the Bill. You should 
confine your speech to the BiH
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•ft O w n i * « *  : t « 4 f t r  *
#  - # f .■ t f  ^  * r a f  w r
w ^ r r  fir  *rt w i# w fw v w f ;  j  w
v t  ¥ t  « * s r t r f t a  ?raf
t  $r ,«r% w  ft?rr *rrffS

* f r q r  art ^ w w zfrfk m  % 
v w f #  $ s *r % awT fwfr ?rcf Ir  
* ? r f  f t  a ft  % ft* fs R fo tfr v  % 
^ p r r  a « * n f  v x  w m  *fr 
s t w t  <PHi ^ vr^T'fr. 1

* m  * *  ?rĉ rrf #  ' |  *ft
m  q rrf& r T f  w n  ^ t %  xftx

3*  t t  * r r f a *  * » *  *rtr ifY
^ f r  JFTJrr *rrff<? 5rrfv *sr % 
^■rrapr i r w t  ?t f t  « % i  tf*? rc t
fV  «rnff % fr w  s s  f o r  v r  ?w«fa
«FTffT j? |

SHRI A. K. ROY (Dhanbad): Ma-
dam Chairman, the scope of the Bill 
as explained by our Minister is limi-
ted.

MR. CHAIRMAN: So, your speech 
should also be limited.

SHRI A. K. ROY: I want to ex-
press my disappointment. We expec-
ted something more fundamental and 
something more promising from this 
Bill.

Madam Chairman, you know the 
history t»f explosives in this country 
is not so limited as our hon’ble Minis-
ter has said. India used to produce 
explosives when the Britishers never 
knew about it. The practice of ex-
plosives has gone from East to West 
and not come from West to East. 
S om ehow  or the other the events took 
a different turn and after the first war 
of independence the Britishers made 
this law more to regulate, restrict and 
supervise the use of the explosives 
than to promote or treat it as an in-
dustry.

The hon'ble Minister has shid that 
this Bill is an off-shoot o* the recom-
mendations 0 fa Committee of 1967. 
On this account also I disagree with

the Minister became ttw t ComiAittee 
made suggestions on three pttate# 
namely; (I) to fit a hundred-years’ old 
law,to ttie present csontext; (2) stand-
ardisation, that is, to specify the 
standards of explosives; and (3) to 
have a comparative study of the rules 
and laws prevalent in other countries. 
Madam Chairman, the whole Bill does 
not make it clear how it is going to 
specify standards of explosives and 
its use and how it is going to bring 
the rules at par with the interna-
tional rules and laws prevalent on 
the explosives.

In this connection, I may submit 
that thig Bill is the outcome of a 
craftsmanship of 10 years.

MR. CHAIRMAN: Please conclude.

SHRI A. K .ROY: This is not a
comprehensive Bill.

When all our industry can conti-
nue without this bill for the last ten 
years, I think it could have co n tin u ed  
a few more years. Madam Chairman, 
sometime back, you know, there was 
a strike at Gomia and we felt at that 
time how we were handicapped at 
the hands of the multinationals on 
the issue of explosives manufacture 
because the entire coal industry, min-
ing industry and other industries 
were at peril.

MR. CHAIRMAN: The time allot-
ted to the Bill is nearly over. Every-
body has spoken on this Bill for two 
or three minutes. Please conclude.

SHRI A. K. ROY: We expect that 
after this type of technical bills, you 
will come forward with some compre-
hensive Bill which will give Us hope 
to have som e  explosive factories in 
our public sector and curb the infl- 
ence and monopoly of the multi-
nationals.

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): 
Comrade Chairperson^ as I said & 
the Introductory remarks, this is pri-
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[Shri George Fernandes] 
marily a Bill thait is concerned with 
certain technical aspects df the manu-
facture, storage transport etc. of ex-
plosives. As MT. Roy pointed out, 
this Bill stems from the recommen-
dations of the Committee and said so 
earlier while commending this Bill. 
That Committee did make a number 
of recommendations. This Bill takes 
care of those recommendations which 
pertain to the Act itself. The recom-
mendations also pertain to the rules 
and the rules take care of a 
number of matters pertaining to 
the storage, to the transport, 
to the safety requirements, etc. 
Then where the recommendations re-
garding standardisation and specifica-
tions are concerned, this does not 
come within the ambit of the law. 
They are matters with which the 
Indian Standards Institution is con-
cerned and on the basis of the recom-
mendation g made by this Committee, 
the Indian Standards Institution has 
taken the job in hand of standardis-
ing the various specifications in re-
gard to the explosives. Similarly, so 
far as the research is concerned, this 
is a matter which pertains to the re-
search laboratories and steps have 
been taken to see that basic research 
work in regard to explosives is taken 
in hand. Therefore, if Mr. Roy feels 
that the Bill is not revolutionary in 
character in the sense that it does not 
concern itself with various other as-
pects other than the regulatory as-
pect, it is because the Bill itself is 
concerned with the aspect of explosiv-
es, not with research, standardisation 
and specifications for which there are 
other institutional arrangements and 
the recommendations made by this 
Committee are eing dealt with by the 
concerned institutions.

An important point has been rais-
ed by almost all the speakers about 
the manufacture and the overall 
availability of explosives in the coun-
try—a very valid point. But I must 
say that certain amount of inade-
quate information w a, obviously 
made available to the hon. Members. 
It is true that there is a multination-

#  which 1m m M M r ikoown, 
company fo r the m anufacture o f ex-
plosives. B ut it not only the mul-
tina tion a l tha t is  existing today in  
th is fie ld . We have p ub lic  sector ins
titu tion s  also. The IJD-I* in  Hydera-
bad has today a licenced, capcity o f
30.000 tonnes and its installed capa-
city is 22,500 tonnes. L*st year it pro-
duced 15,630 tons explosives against
31.000 tonnes produced by the Indian 
Explosives, a multi national, of 
Gomia. We have also one more pub-
lic undertaking, Indo Burma Petro-
leum, whose licensed capacity is
20.000 tonnes and installed capacity is
5.000 tonnes. We have taken steps to 
see that IBP expands its installed ca-
pacity and is a b le  to come up much 
faster than planned earlier. Coal India 
have also been licensed to produce 
explosives. Rajasthan State Indus-
trial Mineral Development Corpora-
tion in collaboration with IDL have 
also entered thig industry and there-
fore we have now adequate capacity 
that is being built within the public 
sector. In the light of the recent 
developments when w« really ran into 
serious trouble, when we were faced 
with serious problems about the 
availability of explosives we have 
taken further steps to see that both 
the licensed and the installed capa-
cities of the public sector are expan-
ded and our needs are progressively 
met by the public sector undertak-
ings. There is an immediate shortage 
also which we are feeling. 
Coal industry, even cement in-
dustry where limestone mining 
is concerned, these industries are 
experiencing difficulties due to inade-
quate availability of explosives. In 
the short run we are even importing 
explosives, a situation one would not 
have liked to have. Nevertheless the 
kind of shortages that are built in 
in our economy over the years had 
created a situation where it has be-
come necessary even to import some 
additional explosives and that is being 
done. The*short term problem is be-
ing tackled and the long term ques-
tion is being taken care by the pub-
lic sector playing a dominant role.
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A couple of specific points were 
raised by some hon. Members. Ona 
wag about workers’ safety. Apart 
from the overall safety provisions in-
volved in thig Act and the rules, Fac-
tories Act «nd other legislation which 
takes care of this question, if it should 
become necessary for us to consider 
this matter further I shall most cer-
tainly apply my mind to this and find 
out whether any special provisions are 
called for in order to see that workers’ 
safety ig ensured.

A point was made about new sec-
tion 6(e) where the government has 
been empowered to suspend and re-
voke a license. Mr. Durga Chand re-
ferred to this. It is true that certain 
special powers had been conferred on 
situations. Otherwise 6(e) (viii). But 
these are only to meet emergency 
sitautions. Otherwise 6(e) (v) makes 
it obligatory on the part of the licen-
sing authority to give in writing to 
the person concerned or the company 
whose license is being revoked the 
reasons for revoking. There is also a 
provision for appeal. I do not think 
there is any problem in so far as 
licensing procedures and the correct 
application of these procedures are 
concerned. The only relevant point 
that was made by the hon. Member 
who opened the discussion, namely 
Mr. Dave who, I presume, belongs to 
the Indira Congress, was as to why the 
term dynamite had been omitted from 
the new definition, it  is for the sim-
ple reason that dynamite is a trade 
mark___

SHRI AJITSINH DABHI: I may 
tell for the information of the hon. 
Minister that I am Ajitsinh Dabhi.

SHRI GEORGE FERNANDES: 1 
air. sorry.

MR. CHAIRMAN: He stands cor-
rected.

SHRI GEORGE FERNANDES: I
hope I was not wrong in go far as 
Indira Congress wa8 concerned.

MR. CHAIRMAN' Partially cor-
rect.

SHRI GEORGE FERNANDES: The 
only relevant point that was made by 
the hon. Member is about the defini-
tion excluding the term ‘dynamite*. 
As I said, it is for the reason that 
dynamite is a trade mark and if those 
who framed the law in 1884 thought 
it necessary to have the trade mark 
mentioned there because they were 
concerned with the marketing «f that, 
it is not necessary for us any more 
to canvass for any particular trade 
mark. Therefore, the word ‘dyna-
mite’ has been deleted from the de-
finition.

A couple of political points were 
raised. In fact, the right hon. Mem-
ber from the Indira Congress who 
spoke on this, questioned my moral 
right to introduce this Bill; his point 
being that I was implicated in what 
came to be known, nationally and 
internationally as the ‘Baroda Dyna-
mite case’. His point was that only 
those who have faith in the ballot box 
—and his claim was that he has faith 
in the ballot box and I presume his 
party also has—alone have the right 
to move this Bill. I hope the hon. 
Member knows that I was returned to 
this Parliament when I was still in 
prison and in fact, I had handcuffs 
on my hand 24 hours after the elec-
tion result in MuzafTarpur was dec-
lared. I was elected by a margin of
3,36,000 votes, which must be at least 
three times the margin by which the 
right hon. Member who questioned 
my moral authority won. 3,96,000 
peop!e in MuzafTarpur voted for me.

SHRI K. P. UNNIKRISHNAN (Ba- 
dagara): Do you mean to 8ay that
those who have won by a big margin 
are at a higher level?

SHRI GEORGE FERNANDES: 
That is not my point. Since the 
moral right of the Minister of Indus-
trie to move the Bill was questioned 
on the plea that only those who have 
faith in the ballot box should be al-
lowed to move this B ill... (Interrup-
tions).
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MR. CHAIRMAN: You bad your
say. Comrade Minister is now hav-
ing his say. (Interruptions)

SHRI GEORGE FERNANDES: If I 
had no faith in the ballot box, I would 
not have been here. I only wanted 
to remind the hon. Member who 
raised thOis question that at least three 
times of the number of people who 
voted for him have voted for me in 
order to send me here. So, he need 
not have any doubts about, my cre-
dentials to be here in this House.

He brought in Mahatma Gandhi, he 
brought in the Prime Minister and he 
brought in everybody. I would not 
like to enter into a debate on Gandhi- 
jsm because the only Gandhi which 
the right hon. Member knows is the 
Gandhi that is associated with the 
name of his party. The people who 
belong to a proprietory party at least 
should not discuss democracy with 
me. Men like me have fought to re-
store democracy when it was not 
around. I hope the hon. Member is 
aware of this.

He talked about Gandhiji; he talk-
ed about Gandhiji and violence. I 
do not know whether the hon. 
Member has read Gandhiji, Gandhiji 
was the man who said: “I shall risk 
violence a thousand times rather than 
risk the emasculation of the people.” 
That was the Gandhi that inspired me. 
while San jay Gandhi inspired you. 
That is the difference. When you 
went on extolling the son of the 
dictator, people like me were follow-
ing Mahatma Gandhi’s precepts. We 
were following Mahatma Gandhi’s 
precepts because Gandhiji was the 
man who said: “I shall risk violence 
a thousand times than risk the emas-
culation of the people.” When your 
dictator wastrying to emasculate this 
country, the people in this coun-
try were fighting. 2i  lakh
people went to prison in order that 
the emasculation, the effort at emas -
culation of the people of this country 
could be done away with. We

fought. Therefore, it is true that 
everybody today has the freedom, this 
freedom that was denied only 16 
months ago.

SHRI P. VENKATASUBBAIAH
(Nandyal): We have got a right to
speak on behalf of the people----

SHRI GEORGE FERNANDES:
Most certainly. And I have a right 
to reply when you make your sub-
missions.

SHRI P. VENKATASUBBAIAH: 
We were elected. We have made a 
sweep in your Karnataka and 
Andhra Pradesh.

SHRI GEORGE FERNANDES:
Just now we are in the Indian Parlia-
ment, not in the Karnataka or 
Andhra Pradesh Assembly. I hope 
the hon. Member is aware of this.

SHRI P. VENKATASUBBAIAH: I
am elected to the Indian Parlia-
ment . . . .

SHRI GEORGE FERNANDES: 
Parliament can discuss questions that 
are germane.

SHRI P. VENKATASUBBAIAH: I 
am elected to the Indian Parliament 
on the Congress-i ticket.

SHRI GEORGE FERNANDES: 
When we are discussing the questions 
that are relevant here, when the hon. 
Member thought it proper to ques-
tion my moral authority, when he 
thought it proper to quote Gandhiji, 
when he thought it proper to 
discuss violence and non*violenea, I 
am sure the hon. Member would at 
least have that much of patience to 
listen to the other point-of view.

SHRI AJITSINH DABHI: I simply 
said___

SHRI GEORGE FERNANDES: 
What you said ig on record. I am not 
yielding.

MR. CHAIRMAN: He gays he is
not yielding; he is very democratic.
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SHRI GEORGE FERNANDES: 
Comrade chairperson, I most respect-
fully submit that we are not discus-
sing violence and non-violence here. 
If the hon. member were to say that 
since 1973 efforts were made to over-
throw the government that was then 
established, I am not aware of any 
such efforts that were made. Those 
who were in the government at that 
time are no more in the government. 
Those who led the government at that 
time are hot even in this Parliament. 
Therefore, may be they have infor-
mation which is denied to me today, 
because the suggestion made was. bet-
ween 1973 and 1076 efforts were 
made by use of explosives to sabotage 
and to overthrow the government 
that was then lawfully established, 
(interruptions). He is talking of 
1973; I asked him deliberately. I 
asked him repeatedly. He talked ab-
out 1973, 1974, 1975. (Interruptions).
He talked about 1973 onwards, fair 
enough. He said, from 1973 onwards 
people have been using explosives in 
this country. I am not aware of any 
such efforts. Those who perhaps 
were aware of such efforts are 
not here to speak about it. But in 
any case, the people of this country 
have given their decision and I am 
sure the hon. member respects that 
decision. Therefore, we need not get 
into a debate on what, happened bet-
ween 1973 and March 1977. But in 
those 19 months, if the role of any 
single individual or the role of a 
group of people within that period is 
to be discussed, one can certainly use 
the forum of this House: one can 
use any forum outside this House also. 
For mysel!, I shall only say this much, 
Where there is & fascist dictatorship, 
I believe that all methods are justi-
fied in overthrowing a fascist dicta-
torship. This is my belief; this is my 
conviction that where a fascist dic-
tatorship is involved—and it is estab-
lished today internationally and na-
tionally, across the world and within 
this country tha;, for 19 long months 
this country went through a fascist 
distatorship; and, if there were people 
at that time who believed that all

methods were justified, I am sure the 
hon. member would understand that 
they also had a point, that they had 
a certain point of view. (Interrup-
tions).

MR. CHAIRMAN: Comrade Mi-
nister said he would finish in 12 mi-
nutes. He has taken 17 minutes.

SHRI GEORGE FERNANDES: I 
was forced to make this remark be-
cause a number of points were made. 
The Prime Minister's name was drag-
ged in. A number of individuals 
were dragged in. There was no pur-
pose in it; there wag no reason for it. 
In a Bill which is purely of a tech-
nical nature and a regulatory mea-
sure one need not have dragged these 
points. So, it became necessary for 
me 10 make these remarks and I hope, 
Comrade Chairperson, you understand 
I had no alternative. With these 
words, I commend the motion.

MR. CHAIRMAN: The question is:
“That the Bill further to amend 

the Indian Explosives Act, 1884, be 
taken into consideration."

The motion was adopted.
MR. CHAIRMAN: We shall take

up clause-by-clause consideration.
T h e re  a re  no  am endm en ts .

The question is:
“That Clauses 2 t0 19 stand part 

of the Bill.”
The motion was adopted.

Clause 2 to 19 were added to the Bill.
Clause 1, the Enacting Formula and 

the Title were added to the Bill.

SHRI GEORGE FERNANDES: I
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.
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17.39 hrs.

STATEMENT RE. RECONSTITUTION 
OF MINORITIES COMMISSION

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) 
Madam Chairman, consequent on the 
resignation of Shri M. R. Masani as 
Chairman, minorities Commission, 
Government have decided to reconsti 
tute the Minorities Commission wl'h 
Shri Justice M. R. A. Ansari as Chair-
man and Prof. V. V John, Dr. Miss 
Alooj Destur, Shri Kushak Bakula and 
Air Chief Marshal Arjan Singh (Re-
tired) as Members.

SHRI P. VENKATASUBBAIAH 
(Nandyal): Madam, he said that the
Prime Minister was misleading the 
House.

MR. CHAIRMAN: No, no. He did 
not say that. You misheard him.

SHRI P. VENKATASUBBAIAH. 
Madam, I am referring to Mr. Masani'g 
speech

MR. CHAIRMAN: I am sorry, on a 
statement made like this, there are no 
questions allowed.

HALF-AN-HOUR DISCUSSION 

B a r  o n  n u c l e a r  e x p l o s i o n s  b y  I n d i a

SHRI SAMAR GUHA (Contai): 
Madam Chairman, the statement made 
by the Prime Minister in the course 
of his visit to USA that India will not 
undertake nuclear explosions even for 
peaceful purposes has created much 
concern in the minds of people like 
me, a humble student of science.

THE PRIME MINISTER (SHRI 
MORARJi DESAI): May I correct the 
hon. Member? I made the statement 
first here and not outside.

SHRI SAMAR GUHA: But it has 
received quite * lot °* publicity all 
over the world.

SHRI C. M. STEPHEN (Idukki): In 
our country also.

SHRI SAMAR GUHA: In our count* 
ry also, or wherever It may be. It 
has created some concern, I should 
say great concern, in the minds of 
people like us, humble students ol 
science, as to why and what stands in 
the way of not having nuclear explo-
sions even for peaceful purposes.

Madam, 1 want to draw your atten-
tion to the fact that during the last 
35 years, since 1944 when the first nu-
clear blast was made, once every 10 
days there was one nuclear blast 
undertaken by one power or the other. 
All told, about 2000 nuclear devices 
have been exploded by USA, Russia, 
France, China and UK. This is not 
all for developing destructive weapans, 
but also for peaceful purposes. I want 
to dvraw the attention of this House to 
the fact that our present industrial 
civilisation based on coal and oil ener-
gy is likely to be extinct by the next 
century. Unless we can devise some 
other new sources of nuclear energy 
such a$ nuclear power, it has given, 1 
should say, a new leap to the world’s 
civilisation, some kind of a second 
Industrial revolution has been brought 
in. That itself is a serious concern for 
the whole of the world as to how much 
We can harness this nuclear power for 
sustaining, helping and for the survi-
val of our industrial civilisation of the 
future.

Madam, I will not deal with the des-
tructive objective of nuclear explosion 
although I want to draw the attention 
of the hon. Prime Minister to the fact 
that after development of nuclear 
technology for explosion, the whole 
concept and character of war has 
undergone a revolutionary change. 
Even the conventional arms mostly of 
the nuclear powers are possessed with 
nuclear weapons of 1 kilo tonne or 2 
kilo tonnes which are called nuclei 
gunn. And these nuclear guns can be 
used anywhere and they are included 
in the conventional arms and these
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conventional arms can cause deep Je- 
v*station. Even for a limited devas-
tation they can be used, I don’t know. 
We cannot ignore the reality that tha 
whole concept and character of war 
has thoroughly changed. And where 
there is a possibility of our potential 
enemy possessing these nuclear arms 
of conventional type which can be 
used—leave a side the strategic wea-
pon of the nuclear type—will we r!sk 
the future security of our country? I 
leave this for the Prime Minister to 
consider But I have a question in my 
mind, because our potential enemy 
may possess, at any time, nuclear wea-
pons of 1 or 2 kilo-tonne type which 
are & thousand times more powerful 
than the black-buster type of bomba 
that can be moved. Our potential 
enemy can even have them e x p o r te l  
or imported. There is no necessity 
for a missile and other things. Thev 
can be used by nuclear guns.

When our first nuclear device w:>s 
exploded in Rajasthan, it was catego 
rie a lly  mentioned that the whole object 
of this explosion was for the util'sta-
tion or for developing blast technology 
of nuclear engineering for peace'u1 
purposes. It was made very catesjnri 
ca lly  clear to the world, but here w as 
a hue and cry all over the world 
against this kind of nuclear blast.

What is the meaning of peaceful use 
of nuclear energy? There are three 
types of use. You can use the radio 
isotopers for medical purposes, you 
can use it for developing food techno-
logy. for industry and for other pur-
poses. Secondly, you can use it for 
developing nuclear power plants. But 
there is another aspect of it. Nuclear 
explosion can be used for peaceful, 
constructive and developmental pur-
poses also. There is a possibility of 
that. In an arid area, in a desert, you 
can make a big lake or a big reservoir 
of water or construct a dam. or make 
a road or a harbour. You can even 
have exploration for, and exploitation 
of o il You can even have the liquefac-
tion of natural gases underground. It 
is possible. There are other possibilities

also. Non-ferrous ore can be exploit 
ed. There are immense other possibi-
lities. Naturally, all the countries of 
the world, advanced countries, ©.g. 
USA and Russia have undertaken in-
numerable nuclear blast technology 
sudies for developmental purposes. I 
have something wonderful to present 
Just a few years ago, Russia was 
undertaking a peaceful nuclear blast 
for changing the course of the river 
flowing into the Caspian Sea. ThU is 
called Pochira-Kama River Canal. By 
this, they have changed the course of 
the river, and now the northern river 
is flowing into the Caspian Sea. Not 
only that, Russia has undertaken a 
number of other projects for peaceful 
utilization of blast technology, of nu-
clear explosion. USA is not falling 
behind. It has also undertaken many 
projects, an d  they have developed it. 
Canada, Australia, Egypt, Thailand, 
Venezuela and many other countries 
have already done feasibility studies. 
And if USA, Russia or China agrees 
to help them, they are ready to under-
take this new technology of nuclear 
engineering for developmental and 
constructive purposes.

I want to know from my G overn -
ment: what stands in the way of utili-
zation of this blast technology for 
developing nuclear engineering for 
constructive and developmental pur-
poses. India is a big country. It is 
possible to have a big lake in Rajas-
than; it is possible to change the course 
of Brahmaputra. And we can change 
even the mountainous roads. We can 
have an easier exploration of oil and 
gas on the West Coast. There are 
many other, immense possiblities. I 
do not want go into the details. But 
what stands in the way of using the 
blast technology of nuclear explosion 
for peaceful and constructive pur-
poses? Is it a moral question? If it 
is a moral question, are we not usin* 
TNT or dynamite for our engineering 
purpose, for mining, for road build-
ing, for many other constructive pur-
poses? Now it is the same blast tech-
nology only, instead of TNT, if we usa 
one kilo or two kilo tonne blast, it
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[Shri Samar Guha]
would be morte powerful, million 
times more powerful and the cost ratio 
would be less. If it is so, and if you 
use blast technology for one purpose, 
what stands in the way of using the 
blast technology of nuclear explosion 
for similar purposes? If it is a moral 
question__

MR. CHAIRMAN: He should con-
clude.

SHRI SAMAR GUHA: It is a tech-
nical subject.

MR. CHAIRMAN: Four more Mem-
bers have given no lice of questions.

SHRI SAMAr  GUHA: Only one
question they will ask.

I know there are certain other cons-
traints. Even if we take a moral pos-
ture that we will not undertake nu-
clear explosion, whether for peaceful 
purposes or development of weaponry, 
may be there are constraints; I know. 
Our constraints are that Ranapratap- 
sagar is dependent on supply of heavy 
water from Russia. Tarapur is depen-
dent on supply of enriched uranium 
from America. Only one project, the 
Nangal heavy water project, one ten- 
tonne unit is functioning. We entt*vd 
into a contract with the French Com-
pany for developing a 50-tonne Baroda 
plant, 50-tonne Tuticorin plant and 
with a German Company to develop 
50-tonne Talcher plant and 60-tonne 
Kota Plant. But what happened? 
These plants were to be commission-
ed by 1977. But now only Baroda 
plant suffered from an explosion and 
it will take at least four years more 
for them just to reach the take-off 
stage.

Why has it happened? Why is it so? 
I think we have enough scientific 
talent in our Atomic Energy Commis-
sion and also in our engineering field. 
We have to see why this delay is 
being caused. Is it deliberate? 
Or, is there something wrong the way 
our engineers can expedite the comp-
letion of this heavy water project?

I also want to know another thitig. 
What stands in the way of re-process-
ing the waste fuel of Tarapur? These 
are the constraints that are standing 
in the way. If it ig not a moral ques-
tion, these are the constraints. It is 
possible that you can have the re-
processing of the Tarapur waste; plu-
tonium can be re-cycled into our 
Tarapur plant. We have got sufficient 
resources; at the present momcn4.. the 
huge waste, where we have to put it, 
we do not know.

For Tarapur in the initial agreement 
there was no stipulation that we 
would not be allowed to reprocess 
waste fuel*. There was no such stipu-
lation that even for peaceful purposes 
we shall not use our fuel th.it we are 
getting out of Taraur. It is ihe Ame-
rican interpretation. Why should be 
succumb to that?

Another point I want to know is 
about enriched uranium. I do not 
understand one thing. Our Atomic 
Energy Commission is a wonderful 
body, talented body. In Jadui?uda we 
have enough uranium reserves. We 
can feed 20 Ranapralapsagar type of 
plants one century from our own 
Jaduguda resource of uranium. We 
can develop a technology of separat-
ing the fissile isotopes or the lower 
isotopes, that is, uranium 235 from 
uranium 238. It can be. After all, why 
do we not put our skill? It is possible 
with the latest method of separating 
the Affile element, from the heavy 
element, uranium 235 from uranium 
238 it is possible with the lesser sepa-
ration method. We have our talent, we 
have our scientific talent, I am sure; I 
know it definitely. Our scientists in 
the Atomic Energy Commission, are 
capable of developing of their own, 
even if they do not get the techno-
logy from the outside world It is 
possible given the will.

MR. CHAIRMAN: I think this is a 
good point on which you can conclude. 
It is a very good point to cncludc.
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SHRI SAMAE GUHA: Doo’t disturb 
ime plea®*.

MR. CHAIRMAN: I am not disturb-
ing you. I am requesting you to con 
Clyde. It is not a disturbance.

SHRI SAMAR GUHA: Just a few
minutes more. This is not an ordi-
nary, political speech.

MR. CHAIRMAN: I agree it is not, 
but kindly conclude.

SHRI SAMAR GUHA: I am conclud-
ing.

MR. CHAIRMAN: Because you are 
going beyond your original point.

SHRI SAMAR GUHA: It is a scien-
tific speech. It i8 not making a public 
speech, going here and there, saying 
anything.

MR. CHAIRMAN: All right, you witt 
only shut out the reply.

SHRI SAMAR GUHA: What I was 
saying is that if the will, the initiative, 
the finance and leadership is given to 
our Atomic Energy Commission, it is 
possible to develop the latest separa-
tion method by which within three 

t years, from the laboratory stage to the 
factory, the preparation of enriched 
uranium is possible. I want to know 
from the hon. Prime Minister whether 
all the initiative, incentive and leader-
ship and also encouragement will be 
given to our Atomic Energy Commis-
sion for developing this laser separa-
tion method l»r preparation of en-
riched uranium.

Why do I mention all this, the cons-
traints about the preparation of heavy 
water, constraints about the prepara-
tion of enriched uranium? Because I 
do not accept this moral posture that

• India will not undertake nuclear ex-
plosion for even peaceful purposes. 
We have every right, we are not using 
it for destructive purposes. If we 
can use TNT for our blast technology, 
can we not use it for a more powerful

blast technology, for similar pur-
poses? If we can get removed 
all these constraints and have heavy 
water quickly, even leaving aside 
heavy water if we can have enriched 
uranium within two or three years, 
we can make ourselves independent 
of all the threats, all the coercion 
from the entire world, from the five 
not even five, from USA and Russia, 
who are trying to monopolise—

MR. CHAIRMAN: I think you have 
made your point.

SHRI SAMAR GUTA; They are 
trying to monopolise all the nuclear 
technology, nuclear power and nu-
clear energy, brow-beating all the 
other States, as if it is their right only 
to have a monopoly of having nu-
clear engineering or other use of nu-
clear energy also.

I want to conclude by making a 
request to the hon. Prime Minister. 
Let us not take a moral posture in 
regard to the development of nuclear 
technology for peaceful explosion of 
nuclear. It can be used for peaceful 
purposes, constructive purposes, deve-
lopmental purposes. An under-deve-
loped country like India requires it.

Secondly, also I want to draw at-
tention to one thing. We missed one 
industrial development because we 
were underdeveloped. If we miss an-
other chance for industrial develop-
ment, that will be the next stage.

MR. CHAIRMAN: I think you have 
made your-point.

SHRI SAMAR GUHA: Let us
not go back to the bullock cart age 
by giving up nuclear energy. I, do 
not know whether the former Prime 
Minister, after the Pokharan explo-
sion, gave an assurance to the USA 
not to undertake fresh tests, and 
that momentum also is working. I 
would humbly request that, giving up 
the moral posture, we should take a
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realistic stand and try to make our 
wonderful organisation...

MR. CHAIRMAN: I think you are 
now repeating yourself.

SHRI SAMAR GUHA: Let us not 
eclipse this under a shadow tnat 
we are apathetic towards scientific 
leadership........

MR. CHAIRMAN: Will you please 
conclude now? Do not go on repeating. 
Mr. Unnikrishnan.

SHRI SAMAR GUHA: Last sen-
tence.

MR. CHAIRMAN; I have called
Unnikrishnan. You kindly resume
your seat. You have to finish some 
time.

SHRI SAMAR GUHA: This is the 
last sentence.

MR. CHAIRMAN: Of how many 
words?

SHRI SAMAR GUHA: Our Atomic 
Energy Commission and the talented 
scientists there are the pride of our 
nation.

MR. CHAIRMAN: I told you that 
is a point you have made earlier.

SHRI SAMAR GUHA: I would
humbly request the hon. Prime Mi-
nister that taking a moral posture, 
let us not eclipse their initiative and 
talent by developing an apathetic at-
titude towards them.

MR. CHAIRMAN: Shri Unnikrish-
nan. Question, not a speech.

SHRI K. P. UNNIKRISHNAN 
(Badagara): I will introduce my
question. Self-reliant development of 
atomic energy for peaceful purpose 
has been our aim, as also the aim and 
goal of our scientific community. We 
have withstood pressures from all the 
nuclear Powers in the past and we 
undertook the Pokharan explosion. I 
recall Dr. Homi Sethna’s speech to 
the International Atomic Energy 
Agency.

MR. CHAIRMAN: Will you please 
be brief? You can ask a question for 
elucidation.

SHRI K, P, UNNIKRISHNAN: If
you don't take my time, I shall be 
brief.

MR. CHAIRMAN: I do not take 
your time. Yfcu are taking the time 
of the House. Kindly be brief.

SHRI K. P. UNNIKRISHNAN: 
Now, I find that the Prime Minister in 
his speech to the United Nations had 
said that ‘in fact, we have gone fur-
ther and abjured nuclear explosions 
even for peaceful purposes'. Possibly 
he has taken a moral posture as he 
used to do before and said this. We 
would like to know whether he has 
said this in reference to the advice 
tendered by the scientists communi-
ty.

What I want to know in relation to 
this agreement about which this Half- 
an-hour discussion has been raised 
here is: is it a fact that there is a 
pressure from the United States for 
full-scope safeguards and whether he 
has given any such assurance and 
whether this speech reflects this pres-
sure?

Prot Samar Guha who has raised 
this discussion, has also rosed a 
question. Whether it is a fact that the 
former Prime Minister, Mrs. Indira 
Gandhi, had stopped all peaceful nu-
clear explosions. The House would 
like to know whether it is as a result 
of any pressure from the United 
States or the Soviet Union or any 
other country.

Apart from what is raised, here, is 
there a pressure on full-scope safe* 
guards? Is it a fact that the United 
States Nuclear Non-Proliferation Act 
will cover all our nuclear installations 
whereas the Soviet Agreement dated 
17-11-77 is confined only to one plant? 
That is the difference. We want to 
be enlightened on this. Whether It is
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a  fact that we have agreed to this 
and whether we have agreed to full* 
scope safeguards.

PROP. P. G. MAVALANKAR 
(Gandhinagar): This is a very im-
portant subject affecting our vital in* 
terests and involving our honour and 
self-respect and, of course, our secu-
rity and strength. This subject is, I 
agree, urgent, crucial, sensitive and 
delicate. India's nuclear policy, parti-
cularly enunciated by the new Janata 
Government, is not only clear but 
very emphatic, arid I think to a very 
large extent, rightly so.

Prime Minister Morarjibhai Desai’s 
moral fervour on this particular as-
pect is very well known. We share it; 
we value it. But the only question is, 
whether we are sometimes not over-
powered by It. The question is, 
we are dealing with hard realities of 
international politics rather than with 
soft morality on national or interna-
tional issues. The USA and USSR are 
tw0 super powers who, for a variety 
of reasons and for a variety of in-
terests, may be at war against each 
other, but on subduing all other na-
tions including us they are one. 
Therefore, I believe, the Prime Minis-
ter in his interview on 1st Septem-
ber, 1977 with an American corres-
pondent said in so many words: ‘‘Both 
US and USSR have been applying 
pressure on us for the last two years”. 
That is what he said.

Now, India's stand is quite clear 
(a) we will not manufacture nuclear 
weapons, (b) we will not even test 
nuclear devices for peaceful purposes 
and (c) we will not agree to throw 
open India-built nuclear installations 
unless all the nuclear powers agree to 
submit all their installations for si-
milar inspection.

In view of this background, may I 
respectfully ask the Prime Minister 
these questions:

(a) Is the policy of not having nu-
clear explosion even lor peaceful 
purposes taken under any kind of 
pressure brought to bear on us of 
either USA or Russia?

(b) Is this decision, that we will 
not have nuclear explosion even for 
peaceful purposes, taken because of 
our helplessness regarding some vi-
tal ingredients we need to import 
from USA/USSR?

(c) Why do we go to the extreme 
position and adhere to this extreme 
stance at a comparatively early stage 
of our negotiations?

(d) What, if any, are the political 
gains accruing to us because of this 
particular policy?

(e) What about our efforts at self- 
reliance?

(f) What about the attitude of the 
scientific community involved in nu-
clear research? The Prime Minister 
knows about it, more than all of us 
naturally. What is the attitude of 
that community to this new decision 
taken by the Government?

These are my questions to the 
Prime Minister and I would like to 
have answers from him.

« t o ru n ft ftnj ( :  
*wrtrf?r turffrcff *f t  ^
f%  t  v r o n r i  frn>r-
fop ifVfcT V SPOTS ^  fafaRT g i
*  wtfzx V t ft fcrr jf—

'They say, unless the right ques-
tions are asked by an enlightened 
public and answered responsibly 
by the Government, our atomic en-
ergy programme will slide down the
hilt. It was and is, they say, our
pride, but the future is bleak."

srrfeiyft «PT*ff % fafr yngrf~«r» v flw n
^  fa r r  * t  % h w f * t

“Scientists are even more surpris-
ed by Mr. Desai’s assertion that 
there is no such thing as peaceful 
nuclear explosion. This, they feel,



371 on vraolear JULY 26, 1$W explosion* (HAM) y f t

[Dr. Ramji Singh]
is a singularly ill-informed com-
ment—both the USSR and US until 
at least the latter gave them up 
for tactical and political reasons.”

$  srf srPT-rr *rr$?n g fa  w rofro

|  f t  ^*r T̂fff 
m — *tti- *rc W hr tarfw w r I?
«TitTiT tR t  JTf TTStftfa* WlVR

I  ?

MR. CHAIRMAN: The Prime Mi-
nister.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): Madam Chair-
man. ..

MR. CHAIRMAN: Only two mi-
nutes left.

Is it the pleasure of the House 
to extend the time?
HON. MEMBERS: Yes.
SHRI MORARJI DESAI: That I

know very well.

MR CHAIRMAN: How long will
the Prime Minister take?

SHRI MORARJI DESAI: I will not 
take long. I have got to answer the 
questions raised.

Let me first say that the nuclear 
policy that we have enunciated is 
not at the dictation of any power. 
And it will not be at the dictation of 
anybody. If we consider anything 
wrong, I am not going to accept it, 
whatever may be the pressure from 
anywhere, either from here or from 
outside. That I would like to make 
very clear.

It is then, said that it is a motal 
posture. I am not in the habit of tak-
ing any posture. I do not believe in 
postures at all. If a morality is for 
my personal purpose, it is a different 
thing. I do not inflict it on the riation.

That |s not the question. (Interrup-
tions) Will you hear me or will you 
go on with your habit always?
lft.0# tors.

I do not know. You are just incor-
rigible. That Is what I see. There is 
not much time. Why do you want to 
waste it?

It was said here that we are stop-
ping 0ur nuclear research as a result 
of this policy. I do not know my fri-
end Mr. Samar Guha claims he has 
great knowledge about this.

SHRI SAMAR GUHA: 2 have not 
used the word ‘great’. I have used the 
word ‘humble'.

SHRI MORARJI DESAI: You say: 
“humble”, but pose as great.

SHRI SAMAR GUHA: This was 
the subject I had to teach in the uni-
versity. i  know where I am.

SHRI MORARJI DESAI: There
is an impression on me. I may be 
wrong, but I must say it. By saying 
humble, one does not become humble. 
Now the question is whether we are 
stopping our nuclear research. There 

is  no question of stopping it. There 
is no question of not using nuclear 
energy for peaceful purposes. We are 
doing it fully. And is any explosion 
necessary for peaceful purpose? That 
is the question.

SHRI SAMAR GUHA: Yes.
SHRI MORARJI DESAI; It is not 

necessary. I will say why? After all, 
there must be a distinction between 
blasting for purposes of mining or 
for purposes of oil exploration. That 
/is different. That is not a nuclear ex-
plosion. Blasting can Serve a useful 
purpose if their are no risks involv-
ed. Z have not ruled out such blasts 
but that would be only if I am satis-
fied about the necessity. (Interrup-
tions) That is « different thing 
altogether. But a blast is not 
like this explosion which tbofc 
place at Pokharan. That was." qtitto
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different. Explosions ere not neces-
sary for research in peaceful purpo- 

, ses. Enough research is done; enough 
knowledge is available and we can 
utilise all of it and therefore research 
is not necessary in that respect. The 
explosion that was made at Pokharan 

f had left behind platonium. God 
knows how much danger it poses. I 
am trying to find it out; and it is a 
question with which I feel seriously 
concerned. Some of the scientists 
themselves have wirtten to me. There-
fore, it is a question which I have 
to consider. Even in the matter of 
blasts, many countries have given up 
these blasts because they create en-
vironmental hazards and hazards for 
the population even in a limited man-
ner; and that is what has got to be 
considered. It is therefore that I 
would not like to say that I will use 
them for peaceful purposes without 
considering the consequences. Even 
the use of nuclear energy for electric 
purpose is fraught with this kind of 
danger and we are trying to separate 
it and see that it does 
not happen. Then only it is worth 
using it. Otherwise, we have 
to find out other methods even for 
energy purposes which are safer for 
mankind and we do not involve our-
selves into great hazards about which 
people are very worried. Peaceful 
purposes can be production of power, 
use of iaotopg in industry medicine, 
research and agriculture, production 
of new varieties of seeds, using ra-
diation, use of nuclear energy in in* 
dustrial uses, as for example, radio-
graphy which add to the quality of 
industrial products. These are lines 
of uses w hich  do not require any ex-
plosion. The other uses of blast have 
been given up by several countries, 
bectufe ^  has created great environ-
mental hazards.

SHRI SAMAR GUHA; This is not 
correct.

SHRI MORARJI DESAI: Hr thinks 
that lie has all the knowledge and 
he doe« not even want to hear me. I

do not want to contradict him, but 
this is not right. I am saying some-
thing which is a fact in several coun-
tries. Only Russia is using it. It is 
a vast country and there they can 
take risks. That is a different mat-
ter. But even th e y  have come around 
now in the Test Ban Treaty that ex-
plosions will be stopped for all pur-
poses.

That is what they are saying. I 
have every hope that that Treaty 
will be signed, maybe for five years 
or maybe for three years. But that 
is going to be signed. Therefore, 
what does this show? it is not neces-
sary at all to have this kind o'f explo-
sion of nuclear energy for peaceful 
purposes. If I am not convinced of 
that, I would not have said this. And 
it is not because of any pressure, either 
from Russia or from America, in 
this matter that I have said this. 
There is no question of that whatso-
ever. Their pressure is for us to sign 
this Treaty for safeguards which we 
are refusing. Because they are car-
rying on and they want us to sign 
I do not want to do that. Unless they 
come round to accept this position, 
there cannot be signing of this Treaty; 
there must be equality in the matter 
and no discrimination between the 
two. That is what I have told them 
there. I have told them that they 
have to do it, and they are trying to 
see that. For that, if we have to suf-
fer inconveniences, we will suffer in-
conveniences. But we will not sub-
mit to that kind of discrimination, be-
cause, that is a matter of national 
honour. It is not a question of merely 
this or that. That is why, this ques-
tion, as has been put by my hon. fri-
ends does not appear to have been 
looked at from the point of view which 
I am putting before you.

I dp not know whom my hon. friend 
—who calls himself a Sarvodaya man 
—̂ quoted. if that is his idea of Sarvo-
daya, then I am not only surprised 
but pained that this is how ‘Sarvo-
daya’ should be vitiated. But he can
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quote, and he is free to do so. 1 do 
not know which scientist it is. I 
would like to discuss with him----

MR. CHAIRMAN: He is very wide-
ly read.

SHRI MORARJI DESAI; There are 
people like that. I can discuss with 
them. I am not averse to getting 
knowledge; it may come from any-
where; and 1 can revise my views if 
I am convinced that I am wrong. But 
I am convinced about it at all. And 
it is not without consulting the scien-
tists. There are scientists and scien-
tists. There are differences of opi-
nion among them. Scientists found 
out nuclear energy, and scientists 
used it also for weapons. Whom do 
we take—those who use it for wea-
pons or those wh0 want it for peace-
ful purposes? This is what has got 
to be considered. And if that is con-
sidered coolly, my hon. friends will 
And that that is not a question of 
moral posture only, that we are wed-
ded to see that the world does not 
use the nuclear energy for weapons. 
That is why we have had this policy; 
not now; 1 have not made a new 
policy; it has been there ever since 
Hiroshima came in and it was done 
by Pandit Jawaharlal Nehru who dec-
lared it from house-tops. It is that 
policy which is continuing. But even 
here and there were differences of 
opinion. I know, I had a discussion 
with Dr. Bhabha also. He also 
thought that atomic weapons could 
be made. But when I discussed with 
him, he came round to the conclusion 
that that was not wise. But his suc-
cessors have said that it would be 
very wrong to do that. There are 
differences like that between scien-
tists. But will these matters be de-
cided only by scientists? We have to 
decide them properly, as a Govern-
ment and as a nation, as to what we 
will follow and what we will do. Do 
we want the world to go into hazards? 
If we do not want the world to go 
into hazards like this, we have also

got to do things which we think pro-
per. It is from that point of view 
that we are saying.

1 do not know why he brought in 
heavy water and all that. We do 
have to manufacture heavy water in 
proper proportions for our require-
ments. But that does not require any 
explosion at all. That is known. If 
it has not been produced properly or 
in full quantity, it is because things 
have gone wrong. But that is not the 
fault of this Government.. That is 
how it w&s done. In a hurry every 
thing was being taken and, therefore, 
this had to be done. If any safe-
guards have been agreed to with Rus-
sia at that time, it was also because 
of the past Government. Even about 
Tarapur, it i8 asked ‘Why don’t you 
re-process’? But there also we are 
bound by the agreement: we cannot 
re-process unless they agree. I can-
not break the agreement. It is not 
my creation. It is what I have inheri-
ted.

It is Pokharan which created all 
this trouble, and without any gain. If 
it had gained us something, I would 
have been very happy. That is why 
they are asking now for safeguards. 
They believe it is only for weapons 
and nothing else. That is their belief, 
all over and that is why this has hap-
pened. That is why they say ‘You 
must sign this treaty* but we have 
said we are not going to sign that 
treaty. 1 have said there also, and 
everywhere, that I do n o t believe that 
Mrs. Gandhi wanted to use it for any 
weapon purposes, even when she made 
the explosion. It was made for 
political purposes, if I may say so, 
and no other purpose. It did not ad-
vance any knowledge. I am getting 
all that material which is stor«d in 
cupboards, signed and sealed, I  am 
trying to go through it and wade 
through it and find out what good it 
has done to us. Nobody knows yet, 
after all these years. I  know only 
one thing. They have left plutonium 
in that hole in a much larger quantity 
than it Is in Nandu Devi And God
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knows whet can happen! Therefore, 
I have to be very careful about i t
Even Manda Devi has presented us
problem* in respact of use of nuclear 
device, and yet my friends say that 
w« must have these explosions. I
hope they will think about it in 
calm moments and not merely be 
swept by enthusiasm which might 
land us into great trouble. That is 
all that I have got to say.

PROP. P. G. M A VALANKAR:
What about our having self-reliance?

SHRI MORARJX DESAI: We want 
to be self-reliant and we are self- 
reliant in several matters.

SHRI C. M. STEPHEN: I under-
stand the Prime Minister as saying 
that his announcement that there will 
be no explosion is on the basis that 
explosions are not necessary for the 
purpose of research. If it is scienti-
fically established to our satisfaction 
that explosions are necesary for the 
purpose of nuclear research, then 
would this open declaration that there 
will be no explosion stand revised? 
Is it subject to that or it is final? If 
it is established that explosions are 
necessary for research purposes, would 
you revise your stand and say we will 
go in for explosions?

SHRI K. P. UNNIKRISHNAN: Or 
would you allow your personal pre-
ferences to stand in the way?

SHRI MORARJI DESAI: I don’t
know what he means by personal pre
ioreaces.

MR. CHAIRMAN: That is only a 
running commentary. You can ans-
wer the question.

SHRI K. P. UNNIKRISHNAN: That 
is what a large number of people be-
lieve: let us face it.

SHRI M0RA3UI DESAI: 1 cannot 
s«y anything aobut the future— 
what I will do and what I will not do. 
I have said that I am prepared to dis-
cuss with scientists, if they come and 
convince me, then I will consider what 
is to be done. But I cannot say that 
I will do this or that. Ultimately the 
decision must be mine end not that 
man’s. I must make that very clear.

SHRI C. M. STEPHEN: Is the an- 
nouncement made in the international 
plane final or it is open to revision 
on the basis that the basis on which 
you had made the announcement has 
been proved to be untrue? If that is 
so, will you revise it?

SHRI MORARJI DESAI; When I 
say it is final, they can also say ‘What 
will happen after you? What will the 
nexM30vernment do?’ I cannot say:
I cannot bind them. No Governments 
are ever bound. I cannot bind any 
future Government. Even if I tried 
to do so, it will be futile. Nobody 
can do that. Therefore, that is not 
the question. I am convinced comp-
letely at presen that it is not at all 
necessary t0 use nuclear explosions 
for peaceful purposes. We will conti-
nue to use nuclear energy for peace-
ful purposes and nobody can prevent 
us from doing It. That is all I can 
say. We are self-reliant but they are 
making us more self-reliant now by
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not helping us. That is good. Our 
scientists have enough capacity to 
find out way, but it will take a little 
time. That is all.

SHRI K. P. UNNIKRISHNAN; So, 
science is developing?

SHRI MORARJI DISAI: That
development is going on—but I can-
not divulge it. (Interruptions).

MR. CHAIRMAN Let u8 not go on 
like this. Kindly let the Prime Mini-
ster conclude. I think all have had 
an opportunity to put questions.

SHRI MORARJI DESAI; I will 
conclude now, so that there are no 
further questions.

i*> 
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BUSINESS ADVISOR? COMMITTEE

TWto'OTBEB RVOXr

SHRI XL S. CHAVDA (Patan): 
I  beg to present the Twentieth Re-
port of the Business Advisory Com-
mittee.

18.1« hr*.

The Lok Sabha then adjourned Till 
Eleven of the Clock on Thursday, 
July 27 197B/Sravana 5, 1900 (Saka)
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